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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 23, 1971|Agrahayana 2,
1893 (Saka)

The Lok Sabha met at three minutes past
Eleven of the Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Alignment of Western Kosi Canal in Nepalese
Territory

+
SHRI BHOGENDRA JHA :
SHRI MUHAMMED SHERIFF :
SHRI RAM CHANDRA VIKAL :

*182.

Will the Minister of IRRIGATION
AND POWER be pleased to states :

(a) whether approval from the Govern-
ment of Nepal for the proposed alignment
of the Western Kosi canal in the Nepalese
territory as also about Gandak Projcct has
been secured and if so, the broad outhines
of the project;

(b) the total estimated expenditure on
the completion of the Western Kosi Canal
and whether the same 1s bemng fully pro-
vided for in the Fourth Plan; and

(c) what is the schedule for the acqui-
sition of land, beginning of excavation and
completion of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) to (c).
A statement is laid on the Table of the
House.

Statement

Alignment of Western Kosi Canal in Nepalese
Territory

(a) As a result of discussions held by
the Union Minister of Irrigation and Power
and officers of the Ministry with His
Majesty's Government in October, 1971.
His Majesty’s Government have agreed to
make available land for the Western Kosi
Canal by February, 1972 at the latest. A
number of other points pending on the
Kosi and Gandak projects were also settled
during thesc discussions and guidelines
agreed to for expediting the progress of
several programmes envisaged in these
projects.

The Western Kos: Canal will irrigate
about 8 lakh acres in Bihar. It will also
serve about | lakh acres m Nepal, includ-
ing lift irrigation from the canal and
modernisation, improvement and extension
of the Chandra canal System.

(b) and (c). The Western Kosi Canal is
assessed to cost about Rs. 37 Crores. At
the time of formulation of the Fourth Plan,
His Majesty's Government’s clearance was
still awaited, and a token provision of
Rs. 50 lakhs was made in Bihar's develop-
mental plans.

Details of the construction programme
are being worked out by the Government
of Bihar. A project of the magnitude of
Western Kosi Canal will require 4 to 5 years
for its complete implementation.
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THE MINISTIR OF IRRIGATION
AND POWER (DR. K.L RAO) : With re-
gard to western Kosi Canal, T wish to state
that irrigation projects lall under the State
Governments and thercfore 1t 1s for the
Bihar Government to allot the funds for
the project. Since the Nepal Government
has cleared acquiring of thc Western Kosi
Canal, we are requesting the Bihar Govern-
ment to allot more funds for this year and
hereafter and if sufhicient funds are availa-
ble it will be possible to get these projects
through in about 4 to 5 years, The :mount
of money requited by the Bikar Govern-
ment will be about Rs 37 croies Out of
this Rs. 37 croses, the amount nceded for
the first portivn of the canal will be about
Rs. 6 crores, The funds for the special
benefits that will accruc to---Nepal by way
of comstrictlon of canals will be about
Rs. 3 crores. In other words, Rs. 9 crores
will be in the Nepal tenritory and the
balance will be in the Bihar territory

st VT A1 97 §F 39 ¥
foq ol faes A 9@ gua &% Wi
# ot wt gifaw w7 & feg &1 gA-

NOVEMBER, 23 1971

Oral Answers 4

arq fear o7 w@r g Ed St ¥ ger
HERT AT € |

DR. K.L. RAO : The Government of
Nepal have been kind enough to say that
they will acquire 22 miles which is required
for the main canal by February, 1972. It
is a very good progress. The Government
of Bihar have to follow up and acquire the
lands in their territory. 1 expect that
they will also do that and acquire simul-
taneously land for the main canal and the
branches in the Bihar territory.
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AT NIM Fvaey @ g) 39 ¥
fism fawrea oY gar stz o) Het wdtEn
Fgmarfr z@d 9 FTT wAr g
IS &F AL & N AT AFT FT 28
FAT FTI0 Q7T & 371 AF 10T | 0F
gt Azt &7 9g femmr & &Y ST 7 @@
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ar 3w &gz § faad fe qg odfls
gifa= At o7 9% agl at ag fadefr drar
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&T AIHST 4 FT TF AT

MR. SPEAKER : Let him not give the
reasons. Let him stop with his question.

DR. K. L. RAO: T want to make it
clear that the project costs Rs. 37 crores
plus Rs. 3 crores for the special benefit
projects, that is, projects which we give as
special benefit to Nepal. So, the total
amnunt is Rs. 40 crores. Out of this,
Rs. 9 crores will be spent in Nepal territory
and the balance of Rs. 31 crorcs will be
spent in the Bihar territory.

This is an irrigation project. Therefore,
the Government of India do not finance it

directly. That is the policy at the moment
that the Government of India do not
finance an irrigation project  directly.

Whether it is good or not, whether it is
correct or not 15 something which [ cannot
say at the moment. But the present
policy is that the irrigation projects are all
financed by their respective State Govern-
ments.  But the money that is spent in
Nepal as special bznefit for that country,
that is, Rs. 3 crores will come from the
Government of India, and, the balance of
Rs. 37 crores has to come from the
Government of Bihar.

The hon. Member's statement that the
Bihar Government do not have a suffizient
amount of moncy with them is correct.
That 1s one of the worrying things. The
number of projects that have been taken
up in Bihar is a very large one, and they
will require in all about Rs. 400 crores.
But the Plan provision in the Fourth Plan
of Bihar 1s only Rs. 100 crores. So, that
i» one of the worrying things. It has to
be sorted out somehow.

st Wer 7 : g APy A AL &
S F1 qa17 7gf frar fs ¥+ g
WE W T R A PT N w4 A
& & snfr ag & 3O w7 Arwer 10
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o wift gar sfow ©v § Rewr g @
99 ¥ war I war § 7 oar ol & qe-
mFatFar g g fs fram ardY
wier &1 favm &t fam dae
fadm =t 3q1 IaT w3w A7) gHT §
39 § B gEEew gy ?

DR. K. L. RAO : The agrecment is in
regard to both Kosi and Gandak. As re-
gards the details, 1 am afraid it will take
too loag for m: to go into them and I am
not sure if the hon., Speaker will allow m2
that much time. There are four points of
importance with regard to Kosi and there
are four important points with regard to
Gandak. All the cight havs been agreed to
by the Governm:nts of Nepal and India.

st TR w°x faws ¥ saar angan
qr fF qrft % FTATF XY 7q7 Y

gar g ?

DR. K. L. RAQ : The agrecmant also
covers sharing of the water. The Nepal
Governmzant wanted 850 cusces from the
eastern canal of the Gandak project. That
has been agreed to. With regard to allo-
cation from the Kosi, there has been no
disagreement,

MR. SPEAKER : Could he also ans-
wer the previous question whether the
Govwernment of India are prepared to take
it over ?

DR. K. L. RAO I have already
submitted that it is not the policy of
Government to take over irrigation projects.
Whether 1t 15 a wise dzxcision or not is
another matter. As a matter of fact, the
entire Kosi barrage is in Nepal and that
work has been done by the Government of
Bihar. There has been no difficulty with
regard to that and T do not s2e any reason
why the Government of India should step
in. There may be other reasons in that
the Bihar has taken up a very big job in
hand and some assistance to Bihar is called
for. To that extent, I agree. But to say
that because it is located in Nepal territory
we should take it over is not a valid argu-
ment.



7 Oral Answers

SHRI D. N, TIWARY : Has the

Gandak canal project been given a new

schedule or does the old schedule stand in
regard to completion time ?

DR. K.L. RAO : In regard to the
Gandak project, so far as the Nepal
Government is concerned, there has been
complete agreement and there is no reason
for any delay. But 1 am not haypy w:th
the way the project is going on. We have
spent a lot of money and yet no utilisation
has come out of it. Even yesterday the
Governor of Bihar met me and 1 have
taken up the matter with him. We are
suggesting now that a team be constituted
to go into the programming and scheduling
of the work in connection with the project.
We will await the team’s report to resche-
dule the whole programme of work with a
view to get as much utilisation as early as

possible.

SHRI D. N. TIWARY : Has a new
schedule been fixed or the old schedule
stands ?

DR. K. L. RAO : The old schedule will
be adhered to ; if possible, we will try to
improve on it.

sit s faw : & At wfaw ¥
onar sigar g fw afvwedt w4 age &
FI FY oY @efa A & 59 & waw
# Jare ) AT Fag FW Fq 9% qU
& foqn wigm T wa ) §1m § wa
a% g9 § fear s ?

Heqwr REAT : 7 o7 IASTAT A1 R
g, s AW WA )

ot /T o€ Fu 3 fam o Wi
®1 A qOI, HUT 4 & ST FT AHAT §
A 59 At W ¥y AF oA A H
a4} 7Y &t A TedlagE &9 ¥ s
¥ere@ A g @ A feq amar ?
anfere g8 & war wfearf g ?

WOW WP 2 T A FT AAT WY
fagr ar =T &)
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Energisation of Pump-sets
and Rural Electrification

+
*184. SHRI P. M. MEHTA :
SHRI P. GANGADEY :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether a blue-print for electrifica-
tion of 2,33,000 villages and energisation of
about five million pump-sets during 1971--
81 has been prepared by his Ministry ;
and

(b) if so, the total cost of the scheme ?

THE DFPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(b). A statement is laid on the Table of
the House.

Statement

Energisation of Pump-sets and Rural
Electrification

A perspective plan for the decade com-
mencing from April, 1971 to March, 198]
for rural electrification with emphasis on
energisation of pump-sets for increasing
agricultural production has been prepared
by the Central Water and Power Commis-
sion and circulated to the State authorities.
This programme cnvisages energisation of
4.87 million pump-sets and electrification
of 2,33,000 villages during the decade. The
total outlay involved for the implementa-
tion of the decad plan is estimated at
Rs. 2270 crores. Subject to availability of
these rcsources, it is expected that with the
implementation of the decade plan, a total
of 6.50 million pump-sets would be
energised and 3,40,000 villages electrified
by March, 1981 as compared to 1.64 million
pump-sets energised and 1,07,000 villages
electrified upto March, 1971.

SHRI P.M. MEHTA : What is the pro-
gress so far in respect of both physical and
financial targets ? Also, what is the state-
wise break-up in respect of these targets ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAQ) : In the
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matter of rural electrification, we are
making very good piogress. In fact, it is

heartening to note that we have a programme
of work where the target has been much
more exceeded in actual practice. We hope
to reach the target that I have mentioned
in the statement in reply to the question.

SHRI P.M. MEHTA : 1 asked for the
State-wise data.

DR. K.L. RAO : 1 would like to send
it to the hon. Member. 1t will take a long
time to read it. It is a printed statement.
1 can give that to him.

SHRI P.M. MEHTA : May [ know
from the Government whether they have
any projcction to meet the financial require-
ments of the States under this plan ?

MR. SPFAKFR : He is going Yoo far
from this question. Anyway, the Minister
is always ready with the answer.

DR. K.L. RAO : It is a very important
question that the hon. Member has raised.

MR. SPEAKER : I guessed 5o !

DR. K.L. RAO : The target that we
have put in is very good. In the next ten
years we hope to electrify all the wells in
the whole country and also 60 per cent of
the villages. So, that is a very good target.
The hon. Member has raised a very impor-
tant question about the money required for
it, and has asked how we arc going to
finance it. The money that we have esti-
mated comes to Rs. 2,270 crores. In the
normal course of things, as we are doing
now, we are spending at the rate of Rs. 150
crores a year. So, for the next ten yecars,
it will be Rs. 1,500 crores. The extra
amount of Rs. 700 crores odd, has to be
found. That is exactly what we are trying
to find out; that is, the additional amout of
money, from some other source. I am sure
that in view of the importance of rural
electrification in the country, we will be
able to find this amount.

MANY HON. MEMBERS rose—

MR. SPEAKER : May T know whether
you have all read the list ?

SHRI P.G. DEB.
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SHRI P. GANGADEV : 1 have gone
through the statement, and 1 would like to
know on what basis this blue-print has been
drawn; whether it is drawn in accordance
with the preliminary schemes sent by the
States or it is prepared by the Centre
directly after getting the report of the
Central services team set up for this job.

DR. K.L. RAO : In the preparation of
this, we have consulted the States, and then
we tricd to modify or rectify the regional
imbalances, and then we prepared final
statement and sent it to the States again.
Most of the States have agreed that the plan
as drawn up was quite correct.

SHRI K.S. CHAVDA : Keeping in view
the fact that the Petroleum and Chemicals
Ministry has increased the price of residual
fuel, crude oil, used at the Dhuvaran power
plant from Rs. 45 to Rs. 138 per metric
tonne, may I know whether the Government
intend to give a subsidy to the farmers who
are going to use these pumping sets for the
utilisation of eletricity for increasing agri-
cultural production ?

DR. K.L. RAO : He talks of a parti-
cular State. It does not affect the rate.
The State has got a uniform rate, whatever
may be the source of the cost of a parti-
cular individual project or power station;
the cost is spread all over the State, and
one uniform rate prevails. Therefore, I do
not think there will be much of a change on
account of this. I agree with the hon.
Member, and I am myself taking up the
problem, as the rise in the cost is too much.

SHRI P. VENKATASUBBAIAH : May
I hnow whether the hon. Minister has made
sure of the availability of electricity in
order to energise and fulfil the target? If
5o, may I know whether the Government of
India is going to finance such of those elec-
tricity projects, hydel as well as thermal,
where the pace of completion of those pro-
jects is very much lagging, because that will
also disturb the targets that have been set
by the hon. Minister ? May I know
whether assistance is being given to the Sri-
sailam hydroelectric project in Andhra
Pradesh which is lagging behind in comple-
tion ?

MR. SPEAKER : How does this arise ?
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SHRI P. VENKATASUBBAIAH : It
does arise, Sir.

MR. SPEAKER : It is too general a
question.,

DR. K.L. RAO : Now that you are
taking up rural electrification programme,
you should have sufficicnt amount of genc-
ration of power. That is what the hon.
Member is asking and I think the relevance
of the question is in that.

We have got to be careful to see that
generation is there. Merely increasing the
demand does not solve the problem. We
are fully alive to this problem and are
planning increased generation of power. We
are fixing the target for 1981 as 51 Million
Kilowatts as against the 17 that we have
today. We are trying to do our best to see
that generation copes up with the demand
to meet the needs of the country in industry
and agriculture.

sfeas wicila @ stew gatfac

wiet fealtow (wen To®) & gro W

& ME-Ae & A § sy @ ikt
w wiw

#185. *it gvH W THAW : AT &
wE 4 qa1T 8 F w4 fw e

(%) =1 gewe 91 “wfas  arem
@wy sy uaifrena’ a@idy fedlem,
oeq WF ¥ 39 HTUG FT 0F ;qA (qew
¢ 5 $w afow, A, weq 39T § oA
& M-S §;

(@) agr geHTT 7 g@ Aiw FrE
¢ Wk

(w) wfawr § 58 9w & d=-are
&) N & fou gIET 897 $79 I AT
we?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No,
Sir. However, a copy of a complaint from
All India Station Masters” Association,
Jhansi Division was reccived from the
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Hon, Member by the Minister for
Railways.

(b) and (c). A statement is
the Table of the Sabha.

laid on

Statement

Enguiry into allegation regarding misap-

propriation of money levelled by All India

Station Masters’ Association, Jhansi
Division (Central Railway)

(a) Certain cases of short receipt of
cash remitted by various stations to the
Regional Cash Office, Jhansi, have been
reported during the last few years.

(b) Lach of these cases has been, or is
being enquired nto by Departmental
Enquiry Committees and the local police.
In no case finalised so far, has loss been
established to have occurred i the cash
office. The following steps have been
introduced to avoid cash thefts in
fulure :(—

(i) Direct remittance of station earn-
ings into the local branches of the
State Bank of India has been
started at 17 stations on the Jhansi
Division.

(ii) In the case of certain other im-
poitant  stations, arrangements
have been made to collect the
carnings through faster tramns
without involving transhipment of
the travelling cash safes.

Further, a Junior Administrative Grade
Officers” Commutiee has been appointed to,
inter alia, make suggestions for improve-
ments in the method of remittance in order
to avoid losses.

st grada woary : Hend WS,
& ag st g § At sdm A fw
wid 7T~ # fagd aAw foat @, afew
s iy A A ND A @ &, 3w
FEAT AT &Y qge a1 F7 fiyelY & I
mren & & N1 N gurEa
AT ¥ IW AWG OIS FA qT AW A
i am ag A w) § feew
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§EN Mg A FE QA AEEd W
eqrrate fear i o« oo &, o
fragea dQat Ti §? T oM & W
Srawar g fs gg N @1 gl g 3w
N YU W A ¥ F|l § s@vaAr
wg?

SHRI K. HANUMANTIIAIYA : So
far as I could catch the translation, the
complaint contains allegations against some
people. Enquities have been made in
thesc cases. Today 1 called all the
Members of the Board and also the Chair-
man of the Board and I have given
instructions so that such cases may not
recur J have also ssued instructions
that these enguiries which are pending for
a long time must be expedited and suitable
punishment awarded.

Y gwn g woEaTg : § ag ST
aear g fs @ ag a@ @ e o
wzar fags 3w fadr & @t WY@ o
I N Fwg AT A FE 90 7Y 07
four & ®fa 39 &1 & A& fawer ?
foag =Y ave fegr ag 3w § wifse A
gifmq@amwary, @1 mE &
1T ¢ 37 & fas wg & v sady
& w0 ?

A & qg s argar g faaw
& NG ww oar gf g ew w ArS
FgATT @19 ¥ w6 wfaen #ogw
SFICFI GZATC A 9 & o0 FW
37 w7y I3 & 7 ST d4r AT § €20
9T g8 991 A0 ¥ fEd) d% F e
a1 T fgar sy Oar A€ adw s A
fagr g s ?

SHRI K. HANUMANTHAIYA : As
the hon. Member says, it is true {hat these
losses have been occurring for a long time.
Now we propose to take stringent action.
There is also the treasury system ; wherever
there is a branch of the Statc Bank,
collections are being remitted to the bank.
We have appointed a committee of three
officers to suggest further improvements so
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that such losses do not take place.
MR. SPEAKER : Shri Savant.

sit gvw W weAma : frad &7 N8
e foed fari & ag amg & aff T@mar

weaw AEYET : gA AT N A
% 987 §19 §1 47 ®T AT wEC 9T |
wa & & gag v &Y gor fear @1 @
a7g wed Fvar 3% ag §

ot gev WX wTAW : A T &
sar F4r vav qr, eafan & ¥ qor

AW WEWW : X FAT WEAT &)
@I 9z 1 A qrigg ar |

SHRI K. HANUMANTHAIYA : So
far ay Jhansi Division is concerned, there
have been 8 cases. The amount involved
is not much—Rs. 4,000 in one case,
Rs. 3402, Rs. 22,000, Rs. 33,122, Rs. 1000,
and Rs. 23,482 in other cases.

MR. SPEAKER : Still it is not much !

SHRI SHANKERRAO SAVANT : May
1 know the total amount misappropriated,
the modus operandi and whether there have
been such musappropriations at any other
place ?

SHRI K. IIANUMANTHAIYA : Yes,
in other places also such things have
happened. 1 propose now to take very
stringent action. In all the railways in
India, the number of cases 1n 1969 was 51
involving below Rs. 5000 each and 7 above
Rs. 5000. 1In 1970, there arc 29 cases of
losscs below Rs. 5000 each and only three
cases above Rs. 5000.

Decline in Export of Fish

*186. SHKI D.K. PANDA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the export of various items
of fish to various countries has fallen consi-
derably this year;

(b) whether Government have received
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representation on this matter from fish
exporters; and

(c) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). No, Sir.

(c) Does not arise.

SHRI D.K. PANDA The answer
appears to be evasive, in view of the
reported news that at Cochin, the largest-
exporting centre, the fish catch has
considerably gone down and the exporters’
organisation also have sent a memorandum.
May I know whether there has been a
considerable fall in fish catch at Cochin ?

SHRI1 A.C. GFORGE : The answer was
not evasive, Marine products is one sector
where the exports have registered a very
encuraging rate of growth during the past
six years. Between 1965-66 and 1970-71,
the rate of growth quantity-wise has been 135
per cent and value-wise it is more than five
times. Taking the figures of export for the
period April-September 1970 and April-
September, 1971, it is Rs. 10 lakhs higher
than the previous year,  Quantity-wise,
there has been an infinitesimal fall of 0.9
per cent.

SHRI D.K. PANDA : May [ know
whether there was any incrcase in any other
fish-exporting centre ?

SHRI A.C. GEORGE : It is true that
during the recent months, there is a slight
fall in fish-catch......

SHRI D.K. PANDA : My question is
whether there has been an increase in fish
export at any other centre.

SHRI A.C. GEORGE : 87 per cent of the
marine exports are from Kerala and that is
going through Cochin-alone.

SHRI VAYALAR RAVI : In Cochin,
which according to the Minister is the major
exporting centre for fish, there is a strike
going on in front of almost all major
exporting firms and that is why there is a
fall in exports. Yet, the Minister says that
there is no fall in exports. The facts
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remains that an agitation is going on among
the employees because the factories have
been closed down. What steps are they
going to take to see that the grievances of
the employees are removed ?

MR. SPEAKER : That does not arise
out of the main question.

SHRI VAYALAR RAVI : Because of
the strike the export has gone down.

SHRI A.C. GEORGE : As I said earlier
there is a slight fall recently and that is due
to low catch. This low catch is because of
scasonal and oceanographic reasons over
which the Ministry of Foreign Trade have
no control.

SHRI FATESINGHRAO GAEKWAD :
In view of the Minister’s statement that the
export of fish has been going up encourag-
ingly, would the Minister subscribe to the
opnion that we are eating less fish in this
country ?

SHRI A.C. GEORGE : No, Sir; we are
catching more fish.

SHR1 CHINTAMANI PANIGRAHI :
The hon, Minister has just now said that 87
per cent of the export of fish is fromw
Cochin. Perhaps the rest 13 per cent comes
from Chilka. I would like to know whethe
there is any shortfall in this 13 per cen
from Chilka and other areas.

SHRI A.C. GEORGE : The rest 13 pe
cent is not entircly from Chilka though
do concede that there may be some contri
bution from that area. [ am not sure ¢
the figures from the Chilka area.

SHRI R.S. PANDEY : Taking int
consideration the good potential to ear
foreign exchange by exporting fish, have yo
made any complete survey to find out tt
total potential of fish to be exported
order to earn foreign exchange ?

MR. SPEAKER : It does not arise ©
of the question.

Survey to link Ganga in North with Southe
River Canvery through Narmada

*187. SHRI RANA BAHADUR SING!
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Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Central Government
have invited a U.N. Team to conduct a
‘first hand' survey of the basins of three
riveres—the Ganga, the Narmada and the
Cauvery—to link the river Ganga in the
north with southern river Cauvery through
the Narmada in Central India; and

(b) if so, the amount of money granted
by the Central Government for the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a) and (b).
A statement is laid on the Table of the
House.

Statement

Survey to Link Ganga in North with Southern
River Cauvery through Narmada

The river Ganga carries large volumes
of water during the monsoon period near
Patna which cannot be put to beneficial use
n the basin itself, At the same time, areas
in South Bihar and parts of Western and
Southern India have gicat need for irri-
gation. Further, the flows in the rivers in
these areas are very variable.

Preliminary office studies carried out in
the Central Water and Power Commission
show that some waters of the Ganga could
be transfcired by a combination of pumped
and gravity canals, making use of natural
water courses and existing or proposed
reservoirs whereever practicable. Such an
integrated National Water Grid s also
expected to provide advantages for stabili-
sation of drinking water supphes and provide
a very useful navigation link.

In the case of wvery large projects
involving work which have not been donc
before in the country, it is essential
before embarking on a detailed investigation
to obtain a second opinion from experts who
are acquainted with similar problems clse-
where. Investigations, design and
preparation of project reports will be carried
out entirely by the Indian engineers.

The expenses of the U.N. Experts would
be borne by the United Nations themselves
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and the contribution of the Government of
India to their local expenses is expected to
be about Rs. 22,500,~, The experts are
expected to arrive in the near future.

SHRI RANA BAHADUR SINGH : In
view of the statement I would like to know
whether this sum that has been allocated
will be spent within the Plan period 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : 1 do not
know whether he refers to the expenditure
on the UN expert which will come to Rs.
22,500. That will be spent by next March,
this financial year.

SHRI PARIPOORNANAND PAINULI :
In reply to an earlier question the hon.
Minister said that the Centre does not take
up irrigation projects. Does he mean to
say that the river grid has to be implemented
by the respective States 7 1f so, what steps
are going to be taken to avoid water disputes
between States ?

DR. K.I.. RAO : I have only stated the
general policy of the government; the irri-
gation projects are 10 be executed by the
States from the funds that are allotted to
them from the Centre as a block grant. So
any irrigation project that is capablc of
implementation has to be executed by the
State Governments. [ did not excactly
follow what the hon. Member said about
water disputes between States. [ can only
say that when we have the national grid
that will very greatly help to resolve these
disputes.

SHR1 PARIPOORNANAND PAINULI :
My question remains unanswered. My
question was whather the grid connecting
the various rivers would be implemented by
the various respective Sta es in the region.
If so, naturally there would be water dis-
putes betwzen the various States. What
steps are proposed to b* taken to resolve
such dispute: ?

DR. K.L. RAO : It & too carly to think
of that at this stage. First of all, the UN
Team has to give its opinion. After that
we have to take a decision after detailed
study. The detailed study would take at
least ten years. Then only the question of
implementation will come. 1 think itis
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too early to make any guess about imple-
mentation. I think an authority has to be
creatcd and funds have got to be got from
the various States.

SHRI N. SHIVAPPA : This subject is
being discussed quite often on the floor of
the House and the same type of reply is
being given and the problem is still out-
standing. The hon. Minister has already
said that another ten years will have to be
at the disposal of the government in order
to complete the investigation process. This
is a project which could solve so many of
our problems, including flood control. So,
may I know whether the Minister is going
to take it up seriously and discuss the
problem with the States concerned and lay
on the Table the final projcct after the
discussion ?

DR. K. L. RAO : T have already sub-
mitted that we aie trying to find out a
second opiniodn of the exports who had
experience of this type of work. Until that
stage i‘u over we cannot take up further
detailed investigation,

Misuse of Actunl Users® Licences

*189. SHRI MANORANJAN HAZRA:
Will the Minister of FOREIGN TRADE be
pleased to state :

(2) the total number of actual users’
licences detected to have been misused by
various firms in the year 1970;

(b) their names and the value of licences
misused; and

(c) the action taken by Government
against the concerned firms ?

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA) : (a) to (c).
A statement is laid on the Table of the
House.

Statement

During the year 1970, the total number
of parties, which were punished under the
Imports (Control) Order, 1955 by way of
debarment, is 227. Information as to how
many of these were Actual User Licensees
i s being collected and will be placed on the
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Table of the House.

The names of firms against which action
is taken under Imports (Control) Order and
Exports (Control) Order after investigation,
arc published in the Weckly Bulletin of
industrial Licences, Import Licences and
Export licences, copies of which are placed
in the Lok Sabha Library.

SHRI MANORANJAN HAZRA : The
Minister has stated in his statement that
227 parties have been punished. What kind
of punishment has been given to them ?

SHRI L.N. MISHRA : It depends upon
the offence. Whenever such mistakes are
brought to the notice of the government
su-table action is taken under the Imports
(Control) and Exports (Control) Order.
The moment a prima facie case is brought
to the notice of the government, if the
charges are serious, thc party is debarred
for a period of three months pending
further investigation. After investigation
by the sponsormmg authority, DGTD and
CBI 1f the charges are proved the party is
debarred. If the charges are more serious
then prosecution 1s launched.

SHRI MANORANJAN HAZRA : What
is the money involved in respect of these
227 licences ?

SHRI L N. MISHRA : It is difficult to
give the exact figure 1n the case of these
227 cases. But 1 may say that most of
them belong to the small-scalc sector.

SHRI DHAMANKAR : Is it a fact that
the actual users are selling them for 200 to
300 per cent in the market ?

SHRI L.N. MISHRA : I have no infor-
mation.
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MR. SPEAKER : He has replied to it.

SHRI R.P. YADAV : Are there any

critena for granting licences and, if so,
what are they 7

SHRI L.N. MISHRA : This is actual
users’ licence. Those manufacturers who
use those items for manufaturing something
are given these licences.

Approval to Bagmati River Project in
Muzaffarpur

*193. SHRI HARI KISHORE SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to siate :

(a) whether Government have given
approval to the Bagmati River Project in
the Muzaffarpur District of Bihar;

(b) the total outlay of the Project and
its total irrigational capacity;

(c) whether the people of the area have
demanded that the Bagmati Project should

be executed along the old course of the
river; and

(d) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) and
(b) Stage I of the Bagmati Irrigation Project
in Muzaffarpur District, estimated to cost
Rs. 5.78 crores and irrigate 1.2 lakh hectares,
has been approved for implementation in
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the developmental plans of Rihar.

(c) and (d) : The Government of Bihar
have indicated that they have no information
of such a demand. Originally the barrage
was proposed at Dewapur. However, owing
to a change in the river course in 1969, the
barrage has been finally located by the
Government of Bihar at Ramnagar, about
2 miles downstream of Dheng.

SHRI HARI KISHORE SINGH : 1 am
rather astonished to see the reply of the
Government. [ have a letter from Dr.
K.L. Rao himself in reply to my letter
during the first session of this Parliament
stating that the Bihar Government have no
objection in executing this project ‘along
the old course of the river. 1 have not got
the letter with me at the moment. But I
can produce it. Several Block Development
Committees have demanded that this project
should be executed along the old course of
the river. There is no question of barrage.
In the presence of Dr. Rao, I had discussed
this problem with the Chief Engineer of
Bihar Government when there was a
Conference earlier. So, 1 am really
astonished to see this reply.

MR. SPEAKER : You need not be
astonished. You ask another question.

SHRI HARI KISHORE SINGH : 1 want
to know whether the Governnent 1s pre-
pared to enquire into it. The people are
agitating for getting this project executed
along the old course of the river.

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : What
the hon. Member wants is shifting of the
barrage higher up so that more land can be
brought under irrigation along the old
course of the river. That is also the latest
representation | have secen from a Bumber
of people in that areca. Unfortunately, the
Government of Bihar does not fezl that it
is possible. Generally, our studies also
indicate that if we do that, the afflux or
increase of water level will go into Nepal
territory. It may not be much. But it
will go into Nepal territory and, therefore,
we will have to again take it up with the
Nepal Government as to whether they will
permit it. In the meanwhile, I asked the
Bihar Government to look into it. But
they feel that they should stick to the
present decision. Anyway, I will again ask
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them to look into it.
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DR. K.L. RAO . That 1s what I sub-
niitted. The barrage 15 now f{wo milcs
downstream of the raillway line. Now,
what the hon. Member and others really
want is that they should build 1t above the
Railway line so that it can command more
land.

SHRI BIBHUTI MISHRA : Yes.

DR. K.L. RAO : The only unfortunate
thing is that as I have explained in reply to
the hon. Member that if you shift the
barrage higher up, 1t will increase the level
of the water in the Nepal territory. So, we
have got to take their permiswsion and to
deal with another countiy 1s always very
difficult unlcss tle question 1< absolutely
necessary. S0, | have asked the Bihar
Government again to consider whether they
think that the barrage should be shified
higher up to feed mwe area. But, their
first reaction was that there 1+ no water n
Bhggmati to give more water for more land
BSo, they want to stick to the present posi-
iion. Any way, I have asked thems to 1eview
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DR. K.L. RAO : It is quite true that
these rivers come from Nepal. They spill
over the Nepal territory. Many times we
have asked the permission of the Nepal
Government for constructing the dam. In
case of Bhagmati also we have been in
correspondence with the Nepal Government.
But they have nct given the permission yet.
But we have got to pursue this from time
to time.

Profit earned by Rajdhani Express

*194. SHRI MADHURYYA HALDAR :
Will the Minister of RAILWAYS be pleased
Lo state :

(a) the net profit earned by Rajdhani
Express for 1970-71; and

(b) the net profit to be earned by Raj-
dhani Express this year after the fare-rise ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b) Sir, it is not possible to work out the
net profit from this train as accounts of
expenses are not mamtained for individual
trains. Only the direct expenses for runn-
ing the Rajdham Expiess including the cost
of fuel, crew, tiain staff, intercst and
depreciation charges on rolling stock, etc.
and excluding the cost of catering scivice
hive been estimated. The carnings from
this train excceded the direct costs by about
Rs. 44.84 lakhs in 1970 71 and about Rs.
11.92 Jakhs 1 July, August and September
1971 afier the incicase in fares from 1st
July.

SHR] MADHURYYA HALDAR : If
the Minister cannot say whether actually it
15 running on a profit or not...

SHRI ATAL BIHARI VAJPAYEE : He
should be 1n a position to say.

SHRI MADHURYYA HALDAR :...but
be should have collected some information
in this regard.
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Purther, may 1 ask whether he or his
Mfinistry has under consideration any
proposal to connect other big cities with
Delhi by similar trains or not?

SHRI K. HANUMANTHAIYA : The
hon. Member made the observation that we
should collect the information. It is
impossible. 1 have given the direct cost of
the train. The Station Masters® pay and the
track maintenance expenses, etc. cannot be
calculated in terms of onc train alone.
Therefore, it is not a practical proposition.

Regarding the other suggestion of the
hon, Member that trains should run between
the national capital and the State capitals,
I am also of that view and one by one we
are implementing that idea.

SHRI MADHURYYA HALDAR _:1Is
there any difference between the Minister
and the Members of the Railway Board
regarding the stoppages of the Rajdhani
Express ?

MR. SPEAKER : This is a question
about net profits.

SHRI ATAL BIHARI VAJPAYEE
Profit i connected with the stoppage; the
more the stoppages the more the profits.
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PROF. NARAIN CHAND PARASHAR :
Will the Railway Minister be pleased to
state that as there is a slab system in the
Rajdhani Express, will it not be possible
to increase it 7 1t is a slab system which is
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there, that is, Rs. 95 for ordinary and Rs.
300 for the other class. 1Is it not possible
to increase the rates 7

MR. SPEAKER : This is a General
question. Here the question is about assess-
ment of profits of Rajdhani Express. It
does not arise out of this. I am sorry 1
cannot allow it.

IMPEC’S Agreement with American Film
Companies for Exchange of Films

+
*196. SHR1 VAYALAR RAVI :
SHRI AJIT KUMAR SAHA :
SHRI] HARI SINGH :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the IMPEC has refused to
enter into an agreement with American Film
Companies to exchange the films;

(b) if so, the reasons therefor; and

(c) the steps taken by Government for
export of Indian films ?

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA) : (a) to (¢)
A statement is laid on the Table of the
House.

Statement
(a) No, Sir.
(b) Does not arise.

(¢) Besides participation in the Inter-
national Film Festival and holding of Indian
Film Weeks abroad, a consortium of promi-
nent producers has been formed for intensive
export efforts in Malaysia and Singapore.
A subtithing plant is being installed by the
Indian Motion Pictures Export Corporation.
Overseas offices of the STC are rendering on
the spot facilities to Indian Motion Pictures
Export Corporation for promotion of exports
in their regions.

SHR1 VAYALAR RAVI: | want to
know from the Minister how many Bangali
Tamil, Telugu, Kannada and Malayalam
films have been sent for these festivals.
Will the Minister be able to enguire into
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the allegations against the IMPEC that it is
functioning only as a Bombay concern and
make them to protect the interest of the
language films ?

SHRI L.N. MISHRA : This question
was raised in this House earlier and there
was & Half - an - hour discussion also
and I have replied to that also. 1 said
that we did not renew the contract with
the American producers since they were not
“willing to take our films on a commercial
basis. The decision still continues.

SHRI VAYALAR RAVI: How many
films of these languages have been sent ?

SHRI L.N, MISHRA : That 1 cannot
say off hand.

SHRI VAYALAR RAVI: I want to
know how the blocked amounts-amounting
to millions of rupees—have bcen spent in
this country and whether they have been
spent for political purpose during last elec—
tions ?

SHRI L.N, MISHRA : This is a much
bigger question. The question may be
addressed to the Ministry of Home Affairs.

Mr. SPEAKER : You cannot get such
things out of this simple guestion.

SHRI INDRAIJIT GUPTA : In the
course of earlier discussion on the subject
the Minister stated that Government had
decided not to renew the agreement with
American Motion Picture Association on
old terms and conditions and that they
would agree to certain bilateral agreement
provided Americans agree to certain condi-
tions which we want, which would facilitate
export of our films, I want to know
whether after the expiry of earlier agreement
Government are having any negotiation with
American Motion Picture Association. I
so, what is their response so far ? What is
their attitude to this demand ?

SHRI L. N. MISHRA : A meeting was
held in the room of the Ministry of Infor-
mation and Broadcasting and some repre-
sentatives from American films were perhaps
also present there. We put our condition
before them that unless they take Indian
films we are not prepared to take their
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films and they have gone back. The ball
is now in their courts. If they want to
have Indian films on a commerclal basis,
then only we will have American films,

Re-organisation of Raflway Protection
Force

-+
SHRI1 CHINTAMANI
PANIGRAHI . "
SHRI RAJDEO SINGH ¢
SHRI1 BISHWANATH
JHUNJHUNWALA :

#200.

Will the Minister of RAILWAYS
pleased to state : *

(a) whether the Railway Pratection
Force is being reorganised to make it more
effective ;

(b) if so, the broad features thereof ;
and

(c) the advantages that are likely to
accrue as a result of this reorganisation ?

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir. The re-organisation is under con-
sideration.

(b) Broad features of the re-organisation
of the Railway Protection Force are—
separation of investigation staff ; formation
of Protection Branch ; organisational
changes in recruitment, disciplinary control
etc. ; administrative changes at Divisional
and Headquarter level ; enhancement of
legal powers and changes in the working
methods of the Force.

(c) Advantages likely to accrue are—
betier supervision . better utilisation and
performance of duties by the various
Branches like Investigation, Prosecution,
Intelligence, Protection and Armed Wing for
control of crime on the Railways.

SHRI CHINTAMANI PANIGRAHI : 1

can only say that 1 thank the hon. Minister
for the answer.

MR. SPEAKER : Shri Rajded, Singh.
He is absent. Then, Shr| Bishwanath
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Jhunjhunwala. He is also absent.
them also.

I thank

SHRI NAWAL KISHORE SINHA :
But 1 want to ask one supplementary
question.

May I know whether it is a fact that so
far there is no uniformity in the functioning
of the RPF in the various railways in the
country ? In some railways, they are doing
investigation work and in some, they are
not. Some raillways impart training to their
employees and they have got special faciliues
for the purpose, but others have not. May
I know whether the hon. Minister proposes
to bring about uniformity in the functioning
of the RPF throughout the country ?

SHRI K. HANUMANTHAIYA : When
there is the Railway Protection Force,
uniform’ty has to be enforced, and we " are
looking into this problem to sec whether
there is any disparity.

Amount of Damages paid by Railways

*201. SHRI FATEHSINGHRAO GA-
EKWAD : Will the Minister of RAILWAYS
be pleased to state :

(a) the total amount paid by the Rail-
ways as damages during the last three years,
year-wise;

(b) the total claims preferred against the
Railways during the last three years, year-
wise;

(c) the number of claims decided against
the Railways; and

(d) the steps being taken by Government
to ensure greater cfficiency with a view to
minimising the loss on this account ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) to (d)
The required fnoformation is given in a state-
ment laid on the Table of the Sabha.

Statement

(a) Total amount paid on account of
damage, loss, pilferage, destruction etc. of
goods and parcels during the last three years
is as under :—
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Year Amount paid
(Lakhs of Rs.)
1968-69 1017.89
1969-70 1123.76
1970-71 1222.62

(b) Total number of claims for compen-
sation preferred against the Railways during
the last three years is as under :—

Year Number of claims
1968-69 7,20,036
1969-70 7,00,082
1970-71 6,92,(62

(c) Number of claims settled by pay-
ment :—

Year Number of claims
1968-69 4,10,394
1969-70 4,01,667
1970-71 3,85,733

(d) The following broadly are the mea-
sures taken to prevent and reduce the
incidence of claims for compensation :—

(i) Close supervision over loading
and unloading of packages at
certain selected stations and in
respect of selected commodities
to prevent loss/pilferage.

(i) Escorting of goods trains carry-
ing valuable consignments/food-
grains in open wagons by the
armed Railway Protection Force
personnel in vulnerable sectors.

Patrolling by armed Railway
Protection Force personnel as
well as Dog Squads in wvulner-
able and major yards.

(i)

Deployment of crime Intelligence
staff of the Zonal Railway and
the Central Crime Bureau staff
of the Railway Board for collec-
tion of crime intelligence with a
view to tracking down criminals,
receivers of stolen property and
organising raids for their arrest
and recovery of stolen property.

(v)
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Maintenance of close co-ordi-
nation between the Railway
Protection Force, the Govern-
ment Railway Police and the
local Police at various levels for

dealing with criminals and
reccivers of stolen property
effectively as also railway

employees conniving with crimi-
nals.

Organising of all India-drives
against thefts and pilferages and
drives against incidence of panel
cuts and body cuts in wagons
with a view to localismg this
mischief which is the main cause
of pilferages and getting the
wagons repaired early.

Emphasis on proper packing and
marking of packages and labell-
ing of wagons to avoid their
going astray or getting delayed
in transit.

Emphasis on correct document-
ation and securing of the relevant
documents with the wagon;

Provision of brackets inside
wagons for putting in additional
labeis.

Loading of goods damageable by
wet in water-tight wagons and
speedy repair of wagons that are
not water-tight.

Proper rivetting of wagons and
E.P. Locking of wagons carrying
valuable goods s0 as to prevent
running train thefts.

Insistence on  provision of
dunnage where required, in case,
for instance, of wagonload
consignments of sugar, grain and
pulses and oilseeds.

Taking of special precautions
when damageable goods arc
transported in open wagons, such
as covering them securely with
tarpaulins and, where necessary,
providing escorts.
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(xiv) Ensuring padlocking of luggage

vans, parcels van, ete.
(xv) Educating staff and labour in
careful handling of goods and
organising now and again ‘stop
rough handling’ and ‘stop rough
shunting’ campaigns.
(xvi) Stressing the nced for proper
supervision and careful tallying
of packages during loading and
unloading.
(xvil) Fixing staff rcsponsibility in as
many cases as possible.

SHRI FATESINGHRAO GAEKWAD :
While it is heartening to know that as many
as 17 measures have been taken to prevent
pilferage and so on, then why is it that the
amounts paid as compensation arc increas-
ing gradually year by year ?

SHRI K. HANUMANTHAIYA : That
is exactly the problem that we are tackling.
Naturally, there are a lot of loopholes and
there are people who are corrupt. 1am
taking special steps, and holding mectings
with the Board in order to devise better
methods.

SHRI FATESINGHRAO GAEKWAD :
1 am grateful to the hon. Minister for using
the word ‘corrupt’. In this connection,
may I know whether theie is any evidence
to prove that railway employees themselves
are involved 1n these thefts and pilferages ?

SHRI K. HANUMANTHAIYA : I do
not say that there is evidence. That is the
suspicion, and may be theie 1s a lot of truth
in it, and we must look nto if.

MR. SPEAKER Now,
Minister has been carcful in using
words.

the hon.
his

SHRI DINESH CHANDER GOSWAMI :
One of the meas res taken is fixing staff
responsibility in as many cases as possible.
May I know in how many cases the staff
have been found responsible during the last
three years ?

SHRI K. HANUMANTHAIYA : |
require notice of that question.
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SHR1 JAGANNATH RAO : So many
steps have been taken by the railways to
reduce the number of claims which is depen-
dent on the reduction of thefts and so on,
but in spite of these steps, already the value
of the claims being paid by them is going
up. Will the hon. Minister explain this
phenomenon ?

SHRI K. HANUMANTHAIYA : I am
aware of the situation, This has becn a
malady of such a long-standing that I
require some more time to tackle this.

WRITTEN ANSWERS TO QUESTIONS

Late Running of Mail and Express Trains
between Kanpur, Katihar and Barauni
Railway Stations

*i81. SHRI B.R. SHUKLA : Will the.

Minister of RAILWAYS be pleased to
state :

(a) whether the Mail and Express trains
running between Kanpur, Katihar and
Barauni Railway Stations usually run very
late; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b) No, Sir, except during the months of
August & September when, on account of
heavy rains and floods in Bihar, breaches
occured and track was damaged on Barauni-
Katihar Main line section and Kanpur
Katihar trains had to make a detour via the
Samastipur-Khagaria Chord line.

Diesclisation of Train

*183. SHR1 SAT PAL KAPUR : Will
the Minister of RAILWAYS be pleased to
state :

(a) the particulars of the trains which
have been dieselised with effect from the Ist
November, 1971, and to what extent the
running time will be reduced by this dieseli-
sation; and

(b) the proposals before Government for
dieselisation of other trains in the near
future?
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THE MINISTER OF RAILW YS (SHRI
K. HANUMANTHAIYA) : (2) Sir. only one
pair viz. 25 Dn/26 Up Air-conditioned/
Paschim Express has been dieselised between
Bombay Centeral and New Delhi from
1-11-71. As a result, the load of this train
has been augmented by four bogies and the
journey time has been reduced by 45 minutes
in Bombay Central-New Delhi direction
and 1Thour 45 mts. in New Delhi-Bombay
Centeral direction.

(b) A tentative list has been drawn up
for about 20 B.G. and 12 M.G. pairs of
Mail/Express trains to be dieselised in a
phased manner depending on the availability
of diesel locomotives and the relative
priorities of the various sections.
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Fisheries Complex at Cochin

*190. SHRI A. K GOPALAN : Wwin
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the Mmister of FOREIGN TRADE be
pleased to state

(a) whether Government have any
proposal to establish a fisheries complex at
Cochin (Kerala),

(b) sf so, 1ts main functions, and

(¢) when 1t will start functioning ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) No, Sir

(b) and (c) Do not arise

Demand of Wagons by Irading Communities
on Northeast Frontier Rallway

*191 SHRI PRIYA RANJAN DAS

(U

Demand
1969-70
Metre Gauge 340 651
Broad Gauge 41 968
1970-71
Metre Gauge 303,310
Board Gauge 38 638
1971-72 (Upto October, 1971)
Metre Gauge 169,730
Broad Gauge 14 652
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MUNSI  Will the Mmster of RAIL-
WAYS be pleased to state

(a) what was the actual demand of
wagons by the business and other trade
communities on Northeast Frontier Railway
during the last three years and how much
of 1t was met,

(b) what are the reasons for dclaying
the supply of wagons, and

{c) whether any immediate step 1s
proposed to be taken to expedite the supply
of wagons, particularly for the tea ndus-
tries ?

THE MINISTIER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a)

(In terms of 4 wheeler wagaons)

(b) There was some delay in meeting the
demands on the Northeast Frontier Rail-
way durmg 1970-71 4s operation on Nortl-
east Frontier Railway during the year was
severely affected due to unsatisfactory law
and order situation prevailing in the eastern
parts of the country Various incidences
of civil dwsturbances, bundhs, passenger
demonstratiors etc , prolonged periods of
go-slow and strike by the rarlway employees
severely affected the operation during the
year The loading of jute traffic during the
Jjute season of 1970-71 was also affected as
1t had to be frequently restricted on account
of heavy accumulation of jute wagons at

Supply Percentage of supply to
Indent
339 652 9§
41,521 90
294,193 970
33,987 880
158,888 9216
14,530 992
various ferminals mn Calcutta area and the
Jute Mills strike from 7121970 to
25 121970

In the current year clearance of traffic
during last 3 monthy was held up on
account of extensive and prolonged breaches
on the Northeast Frontier Railway broad
gauge section and Katihar-Garhara metre
gauge section of North Eastern Railway
which are the mam two outlets for traffic
from Northeast Fiontier Railway

(c) Supply of wagons for tea traffic 1s
accorded highest priority and a very special



37 Written Answers

watch is maintained. During the current
year upto October, 710 broad gauge and
14,530 metre gauge wagons were supplied
for tea loading as against 1201 broad gauge
and 13, 201 metre gauge wagons during the
corresponding period of last year. Th's
would have been better still but for the
loading having been affccted due to brea-
ches during the last 3 months. With the
opening of through communication over the
Fraakka Barrage, movement of goods traffic
from Northeast Frontier Railway would be
accelerated and would cnable the loading to
be stepped up still further.

Long-Term Agreement with Tea
Producing Countrics to protect
Export Price of Tea

*192. SHRI PILOO MODY : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India has proposed a long-
term agreement among tea producing coun-
tries to replace the ad hoc arrangements
in order to protect export prices of
tea;

(b) whether the issue has been discussed
at a meeting and the standing exporters
group; and

(c) how India's earnings from exports
of tea are likely to be upset conse-
guently 7

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to (c)
As a result of detailed discussion at the
meetings of the F.A.0. Consultative
Committee on Tea, the basic principles for
the allocation of export quotas was entrus-
ted to its Standing Exporters Group. At
the meetings of the Group the object was
to pursue he efforts by the majority of the
producing countries towards a long term
Agreement. At the last meeting of the
Standing Exporters Group held in Rome
from 13th to 21st September, 1971, India's
stand has been that provision for a short
term Agreement, should be within the
framework of a long term Agreement. It
was decided at the meeting to extend the
ad hoc sgreement among exporters upto the
31st March, 1972 and a revised export
quotas for the participating exporting
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countries have been fixed for 15 months
period from the 1st January 1971 to the
3Ist March, 1972. The joint quota for
India and Ceylon for 15 months s 506
thousand tons as against a global quota
for all exporting countries at 727.6 thousand
tons.

The main benefit that India is expected
to derive is an improvement in the umit
value of her exports of tea and consequently
the foreign exchange earnings.

Trade Agreement with Rumania

*195. SHRIMATI SAVITRI SHYAM :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether a trade agreement has been
reached between Innia and Rumania
recently;

(b) if so, the expected volume of trade
between the two countries; and

(c) the expected advantage and profits to
be earned by India ?

THE MINISTER OF FOREIGN
TRADE (SHRI LN, MISHRA) : (8) to (c)

(a) No trade agreement has been reached
between India and Rumania recemly. The
existing long-term trade and payments
agreement between India and Rumania was
signed in Bucharest on the 24th March,
1471, and shall be valid till 3i1st December,
1975. Copies of the said Agreement are
available in the Parliament Library.

(b) Indo-Rumanian Trade Protocol for
1 71 envisages a total trade turn-over of
Rs. 543 million.

(c) The Trade Protocol for 1971 provides,
imter alia, for import of fertilizers like
C.AN. and urea which are needed in the
country. It also provides, infer alia, an
outlet for our low-grade iron ore.

Import of Copra from Ceylon

+197, SHRI C. JANARDHANAN ; Wil
the Minister of FOREIGN TRADE be
plecsed to state :
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(a) whether Government have allowed
the import of Copra from Ceylon;

(b) if so, the terms and conditions
thereof; and

(c) the amount of Copra imported during
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b) Import of
Copra is allowed from all permissible sources
of supply including Ceylon.

(c) The quantity of Copra mmported n
the last three years fiom Ceylon was as
follows :

NOVEMRER 23, 1971

M;‘Irlt. Tt;ns
1968-69 224
1969-70 10,425
1970-71 12,850

M.M.T.C. Plan to Export Coal to
Europe

*198. SHRI PK DEO : Wil the
Minister of FOREIGN TRADL be pleased
to state :

(a) whether the attention of Government
of India has been drawn to a rcport in the
Indian Express of the 27th September, 1971
stating that Minerals and Metals Trading
Corporation are planning to Export Coal to
Europe;

(b) if 30, the anticipated foreign exchange
earnings therefrom, and

(c) the countries to which ceal 15 pro-
posed to be exported ?

THE MINISTER OF FOREIGN TRADE
(SHRI L.N. MISHRA) : (a) Yes, Sir.

(b) and (c) : Negotiations by the MMTC
are in an exploratory stage and therefore 1t
is not possible now to state the names of
countries with which contracts may be
concluded, the quantities that may be ulti-
mately sold and the likely foreign exchange
earnings on the sales. During 1969/70 and
1970/71, MMTC actusally scld coal worth
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about Rs. 80 lakhs to Western Europe.

Pending cases in High Courts

*199. SHRI K. LAKKAPPA :
SHRI P.A. SAMINATHAN :

Will the Minister of LAW AND JUS-
TICE be pleased to state :

(a) whether the Committee of Judges to
go into the problem of arrears in the High
Court and to suggest remedial measures has
submitted its report;

(b) if so, the main recommendations of
the Commuittee;

() when these recommendations will be
implemented, and

(d) the steps Government proposc to
adopt in the intervening period to remedy
the situation ?

THE MINISTER OF LAW AND JUS-
TICE (SHRI IH.R. GOKHAIE) ' (a Not
yet, Sir.

(b) and (c) Do not arise.

(d) The Commuttee is expected to submit
1ts Report before the end of this year In
view of this, the question of adopting any
measures in the intervening period does not
seem to arise, but the strength of the judges
in the various High Courts 1s being reviewed
by the Chief Justices and the State Govern-
ments from time to time and prompt action
18 being taken by the Govt. of India when-
ever any recommendations from them are
received.

Use of Inspection Coaches and Saloons by
Officers on Deputation to Railway Audit
Department

*202. SHRI K. SURYANARAYANA :
Will the Mimister of RAILWAYS be pleased
to state @

(a) whether the Officers of the Indian
Audit and Accounts Department, while on
deputation to the Railway Audit Depart-
ment, are entitled to the use of metal passes,
inspection coaches and saloons on the same
lines as the Railway Officers;
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(b) if so, whether such Officers are
authorised to use these saloons or special
coaches even when they proceed on transfer;

(¢) the number of times the Chief
Auditors of the various Railways used
special carriages while on transfer during
the current year;

(d) the reason why it was not possible
for them to travel by the running train
service in Ist Class; and

(¢) the action Government propose to
take in the matter to prevent the abuse of
such concession ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) (a) As the
Railway Audit Department is part of the
Indian Aud’t & Accounts Department, the
officers of the Indian Audit & Accounts
Department while serving in the Railway
Audit Branch arc not on deputaion. While
serving in the Railway Audit Branch, these
officers arc  governed by the Travelling
Allowance Rules of the Indian Railways.
Like other Railway officers, such officers of
the Indian Audit & Accounts Department
aie also cntitled to travel on Railways on
Metal Passes which entitle them while
travelling on duty to wuse Inspection
Carriages subject to their availability.

®) No, Sir.
(©) Nil.
(d) and (c) Do not arise.

Irregularities in Import of Newsprint
from Canada

*203. SHRI S C. SAMANTA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have received
complaints about the newsprint imports and
its handling;

(b) whether Government have taken
notice of an article on ‘STC' published in
Young Indian of September 2, 1971 and
another article on Registrar of Newspapers
office in National Herald hinting serious
irregularitics in the import of newsprint
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from Canada through a group of persons
earlier involved in the ‘Sulphur Deal’ of
STC,; and

(c) whether an  Inter-Departmental
Committee will be set up to investigate into
this newsprint import scandal ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) No,
Sir.

(b) Government is aware of the reports
appearing n the newspapers referred to by
the Hon"ble Member.

(¢) Does not arise.

Supply of Crade Oil to India
by Foreign Countries

204. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FORE-
IGN TRADE be pleased to state :

(a) whether there is any proposal under
consideration of Government to enter into
a long-term agreement with forcign coun-
tries/oil companies for the supply of crude
oil to India;

(b) if so, the terms and conditions
offered by Government of India;

(c) whether some foreign countries/oil
companies have offered to supply the crude
oil; if so, the name of such countries;
and

(d) the time by which the agreement
will be executed ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to (d)
The information is being collected and
will be laid on the Table of the
House.

Development of Railways in
Philippines by India

*205. SHRI P. VENKATASUBBATAH:
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether negotiations have been
going on for the development of Railways
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in Philippines by India;
(b) if so, the outcome thereof; and

(c) the nature of work to be taken up
by this country ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes
Sir.

(b) and (c) A team of two Indian Rail-
way experts visited Philippines in July,
1970 to advise Philippine National Railways
in the field of diesel engines maintenance
and of railway equipment including track
maintenance. Another team of three
Indian Railway officers visited the Philippi-
nes in December, 1970 for a period of 2
weeks to assess the damage caused to their
Railway due to typhoons and suggest ways
and means of rapid restoration of com-
munications. This team also suggested ways
and means of increasing speeds on some of
the important sections and of increasing
the number of trains on the Railway.

Another three diesel engineers are
scheduled to visit the Philippines shortly
for a period of about 3--6 months for
training drivers and helping to set up repair
and reconditioning centres for reclamation
of components. The Philippines Govern-
ment have also requested for the seivices of
2 exccutives from the Indian Railways for a
perird of one month to review their rehabi-
titation programme. As desired by the
Philippines Government, the two executives
will be leaving n early January, 1972,

10 Philippine National Railway's diesel
engineers are expected soon to come over
to the Indian Railways for 6 months, tiam-
ing under the Colombo Plan.

Introduction of Rajdbani Type of
Trains between Delhi-Bombay and
Delhi-Madras

*206. SHRI K. BALATHANDAYUTH-
AM ! Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government intend to i1-
troduce Rajdhani type of trains between
Dethi-Bombay and Delhi-Madras; and

NOVEMBER 23, 1971
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(b) if so, when these trains are likely
to be introduced 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Str.

(b) The dates by which this type of
trains will be introduced have not yet been
decided.

Supply of Raw Water to Delhi

*207. SHRT HK.L BHAGAT : Will
the Minister of IRRIGATION AND
POWER be pleased to states:

(a) the total raw water supplies avail-
able to Dclhi during summer months;

(b) whether there are any plans to
augment the supplies during the next five
years; and

(¢) what are the plans and when are
they likely to be implemented ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a) About
170 million gallons per day are at prescnt
used in Delhi during the summer months
for domestic and industrial water supply.
In addition, 32 MGD are pumped for use
in gardens in New Delhi.

(b) and (c) Arrangements have been
made with Uttar Pradesh Government to
provide water from Ramganga dam from
October, 1974 onward. Arrangements have
been made with the Government of Har-
yana to line the Western Yamuna Canal
system, to reduce the losses which occur at
present in the transmission of Bhakra waters
to Dethi. Discussions are also going on
with the Governments of Uttar Pradesh and
Haryana for obtaining fresh water in lieu of
sewage effluent which can be used for irri-
gation in these States. It is expected that
as a result of the above measures, the
waters available to Delhi would be doubled
in another three years.

A scheme to augment the water supply
to Delhi by pumping some of the surplus
monsoon waters flowing in the Yamuna river
and storing them near Dhauj and Kot
villages in Harvana has also been prepared.
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It has not been, however, possible to
process w.th the scheme as the Goverament
of Haryana have not agreed to it.

It is also proposed to make provision for
Delhi Water Supply in the storage reservoirs
being planned in the Yamuna basin in
Uttar Pradesh and Himachal Pradesh. It is
also proposed to get additional supplies for
Delhi from the Indus System of rivers.

Likely Shortage of Power in North-
Western States

*208. SHRI VIJAY PAL SINGH : will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the States of Punjab, Har-
yana, Madhya Pradesh, Rajasthan andDelhi
are likely to be hit by acute power shortage
in the near future; :

(b) if so, the reason therefor; and

(c) the steps taken to meet this

shortage ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a) Pun-
jab, Haryana and Uttar Pradesh are likely
to experience shortage of power upto 1974-
75. The power supply position in Madhya
Pradesh which will be fairly comfortable
up to 1972-73 is likely to deteriorate from
1973-74 onwards. The power availability
position in Rajasthan and Delhi will be
comfortable up to 1974-75.

(b) The reasons for power shortages
arc :

(i) Delay in the completion of the
power projects under execution;
and

(ii) Accelerated load growth in the
region due to alround develop-
ment activities.

(c) The following steps have been
taken to arrest the power shortage :

(1) The projects under execution
in the region are being expe-
dited,
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(2) Relief power will be arranged
from the neighbouring States
such as Delhi, Rajasthan and
Madhya Pradesh by bringing
in all the available plants in-
cluding stand by plants, when
necessary.

(3) Additional power will be made
available from Central Projects
--Badarpur and Rajasthan Ato-
mic Power Project which are
nearmg completion.

4

=

Sancuoning of additional diesel
generating sets (including im-
ported sets) for supplementing
the power availability.

5

~

Fxpediting completion of inter-
State and inter-regional trans-
mission lines to facilitate ex-
change of power from surplus
to deficit States.

Cases pending in High Courts and
Supreme Court

%209, SHRI H.M. PATEL : Will the
Minister of LAW AND JUSTICE be
pleased to state :

(a) the total number of cases pend-
ing in various High Courts and Supreme
Court as on the Ist October, 1971;

(b) whether any new procedure is be-
ing devised or other efforts are being made
to dispose of the pending cases expeditio-
usly; and

(c) if so, thc nature of the new pro-
posal ?

THE MINISTER OF LAW AND JUS-
TICE (SHRI H.R. GOKHALE) : (a) Infor-
mation as on the Ist October is not readily
available. However, a statement giving
information as at the end of June, 1971 is
laid on the Table of the House.

(b) and (c) The Problem of arrears in
the High Courts is already being looked into
by a Committee of judges whose report is
expected to be received by the end of Dec-
ember, 1971. Further measures for the
expeditious disposal of pending cases will
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be decided in the light
tions of the Committee.

of the recomenda-

Statement

SI. Name of the Court Pendency at the

No. end of June, 1971.
SUPREME COURT 7.992
HIGH COURTS

1 Allahabad 69,293
2. Andhra Pradesh 15,869
3. Assam & Nagaland 4,428
4 Bombay 38,021
5. Caleutta 73,196
6. Delh 15,796
7. Gujarat 14,596
8. Himachal Pradesh 1,308
9. Jammu & Kashmur 1,605

10 Kerala 31,625

11. Madhya Pradesh 15,745

12 Madras 34,964

13 Mysore 16,334

14 Onssa 7,041

15 Patna 17,688

16. Punjab & Haryana 25,783

17. Rajasthan 9,843

3,93,137

‘NUYEMSER B, W'

Price Fixation of Cotton

#210. SP. BHATTACHARYYA : Will
the Minister of FOREIGN TRADE be
pleased to state the priniciples of price
fixatton of Cotton ?
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THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA) : Market
prices of cotton are govermed by demand
and supply position. The support prices
are, however, announced by the Gowern.
ment. These arc based on the recommen-
dations of Agricultural Prices Commission,
which takes into account relevant factors
like cost of production, the levels of inter-
commodity structure of support prices and
due return on the produce.
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Opening of a New Railway Station at
Manwaia on Sirsa-Bhatinda
Rail Track

1195 SHRI B S BHAURA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the number and names of new
Railway Stations opened 1n  Punjab during
the current year;

(b) whether the Railway Authorities
have any proposal to open new Station at
village Manwala on Sirsa-Bhatinda raif
track on Northern Railway; and

(c) 1if so, the date of opening ?
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THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) One
station named Dappar on Ambala-Kalka
Section,

(b) Yes.

(c) It is not possible to indicate any
specific date for opening of the halt at
present.

Establishment of Vamanapuram
Irrigation Project, Kerala

1196. SHRI VAYALAR RAVI : Will
the Ministr of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have received
any representation to establish the Vamana-
puram Irrigation Project in Kerala; and

(b) if so, how far the Government have
moved with regard to this Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) and
(b) Certain representations were received
urging the implementation of the Vaman-
puram irrigation project. As the project
proposals have not been received by the
Central Water and Power Commission,
enquiry was made from the Kerala
Governmement who have reported that the
project report is likely to be sent to the
Central Water and Power Commission in
about six months.

Private Employment by Railway
Officers en Study Leave Abroad

1197. SHRI K. SURYANARAYANA :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of Class I Officers of
the Railway Power and Mechanical Engi-
neering Department recruited from the
cadre of Special Class Railway Apprentices
Traffic Department and Electric Depart-
ment of the Northern and North Eastern
Railways who have proceeded on long leave
to the United States for higher studies at
their own expense;

(b) whether these Officers are permitted
to take up employment part-time or other-
wise, while in the United States on such
leave;
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(c) if so, under what orders or rule
in the Railway Establishment Code; and

(d) what machinery has been devised
by the Railway Board to prevent such
Private employment being undertaken by
such officers in Foreign Country while on
leave ?

THE MINISTER OF RAILWAS (SHRI
K. HANUMANTHAIYA) : (a) Eight; two
of the Officers have since resigned from
Railway Service,

(b) No.
{c) Does not arise.

(d) The rules provide that Railway
Servants on leave should not take up any
service or accept any employment without
obtaining the previous sanctiop of the
Competent Authority. Infringement of the
provisions of the rules makes the Railway
Servants concerned liable to disciplinary
action.

Rise In Prices of Woollens

1198. DR. KARNI SINGH : Will the
Minister of FOREIGN TRADE be p'eassd
to state :

(a) whether prices of woollens have
registered a rise of about 15 per cent over
the last year's prices;

(b) if so, the reasons therefor; and

(¢) the steps Government propose to
take to bring the prices, within the reach of
the common man ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) aad (b)
More or less in tune with the general rise
in prices of all commodities, wholesale
prices in India in respect of woollen manu-
facturers have registered a rise of $.6 per
cent from the average index of 180.8 for
the year 1970 to 191 for the week ending
23.10.1971.

(c) Does not arise.
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Closure of Rajnagar and Anant Textile
Mills, Abmedabad

1201. SHRI SOMCHAND SOLANKI
Will the Minister of FOREIGN TRADE be
pleased to state

(a) whether Government are aware
thit Raynagar and Anant Textile Mills oi
Ahmedabad are closed for the last couple of
years,

(b) the hitch before the Government to
run them while other mills are being tuken
over by the State Textile Corporation,

(c) whether Government have set up
any Commussion to study the problem of
these two mulls, and

{d) 1t not, the reas ,ns thercfor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C GEORGE) : (a) While Anana Mills
Ltd., Ahmedabad has been lying closed since
October, 1966, the Rajnagar Spg. Wvg. and
Mfg. Co. Ltd., Ahmedabad clo.ed down in
January, 1971.

(b) to (d) The affairs of beth the under-
1akings have been investigated by the Investi-
gation Committees appoinied under the
Industries (Development and Regulation)
Act.  After considering the report of
Investigation Committee in respect of Ananta
Mills Ltd., it was decided that it was not a
fit case for taking over the management by
the Government. Moreover, it was ordered
to be wound up by the Gujarat High Court
in Scptember, 1967. In the case of Rajnagar
Spinning, Weaving and Mfg. Co. Ltd, on
an application filed by the Company, the
Guyarat High Court had stayed action on
the Investigation Commuittee’s report by the
Government. The High Court has since
vacated its order and the report of the
Investigation Commuttee is being examined.

Effect of Export Policy on Export'Import
Trade

1202. SHRI SOMCHAND SOLANKI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the effect of the export policy
declared by Government on export and
import trade in the case of various commodi-
ties;

(b) the percentage of increased exports
of tea and jute by extending substantial
fiscal relief to these Commodities;

(c) the effect on non-traditional com-
modities; and
(d) the facilities extended to the new

comers in the business under the export
policy resolution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) 1t is difficult to
quantify commoditywise the effects of
Govt.’s policy on export and import trade.

) (b) During 197371 exports of tea
increased by 15.8%, in terms of quantity
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and by 17.89, in terms of value over the
preceding year, On the other hand, exports
of jute manufactures during 1970-71 showed
a decline over the preceding year of 1.7%,
in terms of quantity and 7.89,, in terms of
value. As has been stated under (a) above
quantification of the effect of any one factor
on the export of an item is difficult to make.
For example, fiscal relief was extended in
1970-71 both to tea and jute manufactures
but the trend of exports shown by both have
been just the opposite. This is because the
trading conditions faced by these two items
apart from the Govt. export policies were
different.

(c) Exports of non-traditional items
like engineering goods, iron and steel, handi-
crafts, chemical and allied products and
various other items put together, in 1970-71
were about 159, more than in the preceding
year. However, as stated above, the effect
of Govt. policies on the export of these
items is difficult to quantify.

(d) Priority treatment is accorded to
export-oriented units.  Such preferential
treatment includes facilitics for further
expansion of the export production and
improvement of installed capacity and for
the import of raw materials and components
from the preferred sources of supply.
Government are desirous of assisting all
competent concerns to expand and become
more efficient in exporting over a period of
time. A scheme has, therefore, been
envolved to assist industrial units desiring
to enter the export field and build up their
export potential with a view to becoming
ehgible for the special trcatment accorded
to export oriented units. Such units will be
encouraged to put forward phased pro-
gramme of export of their products so as to
achieve within a short period of time a level
of exports equal to those of existing export-
oriented units. Such phased programmes
if approved by Govt. will qualify applicants
for any or all of the facilities granted to
export oriented units.

Offer by French Economic Mission for
Financing Joint Ventures

1203. SHRI N. SHIVPPA :
SHRI YAMUNA PRASAD
MANDAL :
SIHRI BIRENDER SINGH RAO :
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Will the Minister of FOREIGN TRADE
be pléased to state :

(a) whether a Fiench Economics Mission
visited India recently;

(b) whether this Mission expressed a
desire for financing joint ventures :

(c) If so, the area and items envisaged
in the joint ventures; and

(d) the reaction of the Government of
India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (») Yes, Sir.

(b) and (c) During the course of their
discussions with the officials of the Govern-
ment of India, the French Economic Mission
exprésséd their desire to offer know-how
etc. in respect of :

(i) Rotary Offset Printing Presses;

(i) Extrusion and injection plastic
moulding machines; and
(iif) cement by dry process
Besides, the Mission stated that M/S
Michelin of France would be able to supply
know-how for collaboration of Automobile
tyres.

(d) The Govt.
this offer.

15 actively examining

Setting up of Jute Industry in Orissa

1204. SHRI ARJUN SETHI : Will the
Mins‘er of FOREIGN TRADE be pleased
1o state :

(a) whether the proposed jute industry
m Orissa would be in Public Sector or
Private Sector: and

(b) the preliminary steps Government
have taken for fhe establishment of the
industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b) Final decisions
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regarding setting up of new jute mills in
different states (including Orissa) are stil?
to be taken.

Simultaneous Elections to State Assemblies
In 1972

12’ 5. SHRI JYOTIRMOY BOSU ; Will
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether his attention has been
drawn to a front-page report published in
the Statesman under the caption, *“Simul-
taneous Poll m Ten States by early March-
No plans for Elections in West Bengal in
near future';

(b) if so, whether the above report is
correct;

(¢) who has taken this decision; and

(d) the reasons for not holding elec-
tions m West Bengal along with other
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR1 NITIRA]J SINGH CHAUDHARY) :
{a) to (d) The report referred to in part (a)
of the Question has come to the notice of
Government. Itis not possible to make
any comments On reports appearing in news-
papers which are not bodies or persons
primarily responsible to Government. No
decision has yet been taken regarding the
time of holding elections to the West Bengal
Legislative Assembly.

Take over Textlle Mills incurring loss

1206. SHRI N.K SANGHI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a number of textile mills
that have been taken over by Government
since 1967 are not making satisfactory pro-
Bress,;

(b) whether some of these mills are
actually incurring heavy losses;

{c) whether Government have analysed
the reasons for the losses; and
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(d) the total loss during the last three
yodrs, year-wise and the steps taken to curb
the loss 1

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) to (d) Some of the
mills, the management of which has been
teken by Government ynder [ (D&R) Act,
since 1967 have incurred losses. A state-
ment indicating the losses incurred by them
during the year 1968 to 1970 1s attached.
The reasons for losses are mainly :—

(1) Uneconomic working on account of
obsolete and worn-out machinery,

(2) Heavy past liabilities,
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(3) High cost of raw material expecially
cotton, and

(L]

In order to curb the losses, the National
Textile Corporation has formulated pro-
grammes of renovation and modernisation
of machinery and rationalisation of labour
on a voluntary basis, To enable the mills
to secure their requirements of cotton at
reasonable prices, the National Textile
Corporation has also been operating a
scheme under which cotton 1s purchased
and supplied to the mills on a no-profit
no-loss basis, The Corporation has also
been offering guidance to the mills with a
view to improving their working efficiency.

Surplus labour.

Statement
S. Names of the mills Date of 1968 19°9 1970
No. take over (Losses incurred)
(Rupees n lakhs)

1. Mahalakshmi Mills Co. 9.1.67 6.32 1291 1.88
Ltd., Beawar

2. Om Parasakthi Mills 25.6.69 — 4.23*  4.0_**
Ltd., Coimbatore

3. Digvijay Spg. & Wvg. 9.7.69 —_ 41.25 49.43
Co., Ltd., Bombay.

4. New Victoria Mills Co. 30.8.69 — 11.19 1412
Ltd., Kanpur

5. Ahmedabad New Textiles 6.9.69 e 15.74 2316
Lid., Ahmedabad

6. Himabhai Mfg. Co. Ltd, 9.10.69 —— 10.31* —
Ahmedabad

7 Cambodia Mills Ltd., 22.10.69 — 4.28 8.65
Coimbatore

8. Shri Ranga Valas Gng., Spg.
& Wyg. Mills Ltd., 7.1.70 —_ —_— 3.96
Cojmbatore

9. Rajkot Spg. & Wwg. 20.6.70 _— — 12.83
Ltd., Bhavnagar

‘Amounhnl year—Apell, 69—March, 70
—April, M—March, 71
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Joint Ventures Abroad

1207 SHRI BHOGENDRA JHA Wil
the Minister of FOREIGN TRADE be
pleased to state

(a) the total outlay on the industrial
ventures set up by Indans i foreign coun-
tries,

(b) the countries where these ventures
have been set up ?

(¢} Lhe total amount of money repa-
triated to India by way of dividends, tech-
nical know-how fee, and managerial fee by
these ventures, and

(d) whether Government ntend to
encourage the sctting up of more such
ventures in foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IOREIGN TRADE
(SHRI A C GEORGE) (a) Out of the
total approved joint ventures abroad, 28
have already been set up with total Indian
investment of the order of Rs 448§
lakhs

(b) These 28 industrial joint wventures
are set up m Lihiopia, Kenya, Libya,
Muritius, Nigeria, Uganda, Cevylon, lian,
Malaysia, Singapore, Thalanl, Ireland,
U K , Canada and West Germany

(c) The total amount of money rupat-
riated to India by way of dividends, tech-
nical know how fee and managerial fee by
these ventures, as per information available
with Government, 1s Rs 92 43 lakhs

(d) Yes, Sir
Films sold to Foreign Countries

1208 SHRI NE HORO WII the
Minister of FOREIGN TRADE be pleased
to state

(a) the names and number of the
Films, financed by the Film Corporation,
sold to foreign countrnies during 1970 71,
and

(b) the amount of foreign exchange
earne! through this process ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) * (a) and (b) The
information 1s being collected and will be
laid on the Table of the House

Export of Iron Ore

1200 SHRI DEVINDER SINGH
GARCHA Will the Minister of FOR-
EIGN TRADE be pleased to state

(a) whether there 1s a scheme under
consideration of Government to boost the
export of 1ron ore,

(b) whether any new markets have
been explored for the increased targets,
and

(¢) if so, the broad outlines thereof ?

THE DEPUTY MINISTCR IN THE
MINISTRY OF FOREIGN TRADF (SHRI
A C GEORGE) (a) In order to increase
our non export capacity, a number of
schemes are under imolementation The
objective 1 to modernise the ore produc-
tion n keeping with the buyers’ chanming
requirements and secondly to build up the
infrastiucture, particularly loading facilit es
at the ports

In th e mining sector, the schemes n-
clude commissioning of two new and large
mechamised mines at Deposit No 5 in
Bailadila and at Denimalai respectively
apart from cxpansion of production n the
privately owned mines In various m ning
areas

In the railway sector, the schemes in-
clude completion of Cuttack-Paradip rail
link already under construction and increase
in the capacity, including rolling stock, of
other existing railway lines

In the port sector, deep draft alongside
loading berths have already been commiss-
1oned at Paradecp the capacity of which 1s
being augmented, work 1s 1n progress for
commissioning such berths at Haldia,
Murmeogao, Madras Outer Harbour and
Visakanapathnam Outer Harbour

(b)) and () Yes, Sir At presen
Indian iron ore 1s exported prmarly t
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Japan and countries in Fast and West
Europe. MMTC has in the recent past
been exploring the possibility of finding
new markets for Indian iron ore in coun-
tries such as Taiwan and South Korea.
Some contracts have already been concluded
and further contracts are under negotiation.
A delegation from the MMTC has just
completed negotiations with South
Korea.

Closure of Thermal Plant at Barauni

1210, SHRI N.E. HORO : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government have appoin-
ted a team of Central Water and Power
Commussion to study the circumstances
leading to the closure of the Thermal Plant
at Barauni on the 21st August, 1971; and

(b) if so, the main recommendations
of the team and the action taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) No,
Sir.

(b) Does not arise.

Sale of Crude Oil and Sulphur to

India by Iraq
1211. SHRI DINESH JOARDAR :
SHRI M. KALYANASUN-
DARAM :
Will the Minister of FOREIGN

TRADE be pleased state :

(a) whether Government of India have
received any offer from Iraq Government
to sell crude oil and sulphur to India in
exchange for Indian machinery;

(b) if so, the nature of the offer;
(c) the reaction of Government there-

on?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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A.C. GEORGE): (a) to (c). A Trade
Arrangement was signed with Irag on
24-9-1971, under which, imter alia, import
of crude oil worth Rs. 90 million and
sulphur worth Rs. 18 million from Iraq
against various unspecified Indian commodi-
ties during the trade plan period of 1-9 1971
to 31-3-1973, is envisaged. The Govern-
ment of India welcomes the diversification
of commodities involved in the trade plan
with Iraq.
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Removal of distinction between
Workers and Officers
1213. SHRI P.M. MEHTA :
SHRI P. GANGA DEB :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether his Ministry is devising
measures to remove the distinction between
workers and officers; and

‘(b) whether ways are also being devi-
sed to give opportunity to the low paid
employees to reach top positions ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
classification of Railway Officers into vari-
ous classes, i.e. 1. II. II1 and IV was done
on the basis of the recommendations of the
First Pay Commission. The Second Pay
Commission continued the above classifica-
tion and it is a matter for the Third Pay
Commission to make fresh recommendations
in this regard.

(b) Appreciable opportunities have
already been provided for promotion of
non-gazatted employees to the higher grade
posts subject to their being - considered sui-
table for the post concerned. The entire
Class 1I cadre of officers is filled by pro-
motion from among non-gazetted emplo-
yees; out of the vacancies occurring in
Class I Services, 334 . per cent are reserved
for promotion from Class Il officers.

New Price Policy for Canalised Imports

1214. SHRI P.M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Union Government are
evolving a three-tier pricing policy for
commodities whose imports have been cana-
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lised through public sector agencies ? and

(&) if so, the reasons for the new
price policy 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a)and (b). Yes, Sir.
The selling prices in respect of canalised
imports are fixed with a view to meeting
the requirements of exporters on a preferen-
tial basis.

International Trade Fair to be held
in Delhi

1215. SHRI P.M. MEHTA :
SHRI P. GANGA DEB :
SHRI J.B. PATNAIK :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether India will invite China to
take part in the international trade fair to
be held in Delhi next year;

(b) when the fair is going to be held;

(¢) whether the over-all plan for .he
fair has been finalised; and

(d) whether Government of India have
sent invitations to all the Nations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEDRGE) : (a) Yes, Sir.

(b) From November 3 to December 17,
1972.

(c) Yes, Sir.

(d) Inviations have been extended to
al Icountries having diplomatic/trade rela-
tions with India.

Reorganisation of Export Credit and
Guarantea Corporation

1216. SHRI P.M. MEHTA :
SHRI P. GANGA DEB :

Will the Minister of FOREIGN TRADE
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be pleased to state :

(a) whether the Export Credit and
Guarntee Corporation will undergo a num.
ber of far-reaching changes in the organisa-
tional set-up, its scheme and method of
working; and

(b} if so, when the changes are likely
to take effect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) No, Sir.

(b) Does not arise.
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et ®1 ATEYGT FIA X N ¥ arfiryr-
foa) ®) @gIEar ¥ € 1\ & FOAES ¥
ufq fafaz srfear #1 dwe mifeqy gic
9% @A) ¥t W @S FVT R ) IF a7
gifega s o § & armma are
it W # AT Sw-ArE dwr 2@
§ 1| T amrar FEaed) AT € AR d
7w A1 gEATS FHEA ® qifew o
affew feqe st qedt & fafwes
YT A 41 [AEU & @ % fwg
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o v ey w¥ § O gx ww & fag
HAM-IST ARG ¥ qraAr AT w14-
R AR q T &) g SwT #
Fead ¥ AT WA & adET A w0
fawman agr st | fae Wt qfe deo
¥qT AT HT AEHIT & FHANEY
&, faay ¥ saard ot mifys §, ¥aw
ey, dr Ay wal arfe & 979 ¥ &
after T wT 8, oo 7z WTUT Y Sv
ardt § s gt fawifom & g8 ams
9T ST TIAT |

Change in Policy of Importing Foreign
Feature Films

1219 SHRI DK PANDA Wil the
Minister of FOREIGN TRADE be pleased
to state

(a) the present policy of Government
m importing foreign feature films,

(b) whether it has undergone any
change recently, and

(c) 1f so, what 1s the new policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) (a) to (c). Imperts of
feature films are allowed through the
ST C Imports from U K are also allowed
through M/s General Film Distributors
Ltd , Bombay in pursuance of an agree-
ment

There was a special ariangement for
import of feature films from US A which
expired on 306 1971 and has not been
renewed

Ban on certain Books from China,
Vietnam and Korea

1220 SHRIDK PANDA Will the
Minister of FOREIGN TRADE be pleased
to state

(a) whether Government have impose
8 ban on the import of certain books pub
lished from the Peoples Republic of China
Democratic Republic of Vietnam and
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Democratic People’s Republic of Korea;
(b) if so, the list of those books; and
(c) the reasons for banming them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) * (a) No Srr.

(b) and (¢) Does not arise.

yograty fefewm (socied) &
AEEE RN areEd @i St
#l @ Ewufe wey it e
q fea s

1221. sit waeATq T A 2 14T W
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W 7E feg oy ¥ A F 13 gwrg,
1971 & sqrufed wwa qear 4624 &
SOt & W W g @ &T FAT
Far .
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Upgradation of Railway Ministerial
Staff

2 :

1223. SHRI RAMAVATAR SHASTRLy

Will the Mimister of RAILWAYS be pleas-
ed to state :

(a) whether the then Railway Munistee
Shrs C. M. Poonacha, had made specific
announcement on the Tth January, 1969
regarding increase of promotional quotas of
Railway Ministerial staff;

(b) whether the then Railway Minister
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Dr Ram Subhag Singh had assured a
delegation of M Ps on the 13th August,
1969 to announce the upgradation wisthin
45 days and then agamn within October,
1969, and

(¢) if the replies to parts (a) and (b)
above be in the affirmative, the reasons for
not implementing the assurance ?

THE MINISTER OF RAILWAYS
(SHRI K  HANUMANTHAIYA) (a)
Newspaper reports stated that Shri
Poonacha said that the Board were con-
sidering & scheme to increase percentage
of promotional quotas for clerical staff

(b) No record of any assurance given

by Dr Ram Subhag Smgh 1s available

, In his speech introducing the

iway Budget for the year 1969-70 he

stated that he was aware that some relief

may be necessary to staff who have been at

the maximum of their pay scales for some

tyme apd added that the matter was under

considération and relief would be provided
as may be found necessary

(c) JIn view of the answers to parts (a)
and (b) and the fact that after considera-
tion of the question as stated by Dr Ram
Subhag Singh, sanction was accorded for
the grant of one increment to all staff who
have stagnated at the maximum of their
deale of pay for two years or more, and
this has been implemented, there 1s no
question of non-implementation of any
assurance

Demands by Joint Struggle Committee,
Loco Running Sraff, Allahabad
Mandal

1224 SHRI RAMAVATAR SHASTRI
Will the Minister of RAILWAYS be pleas-
ed to state

(a) whether the Joint Struggle Commu-
ttee, Loco Running Staff, Allahabad
Mandal has submutted its demands, and

(b) 1f s0, what are these demands and
what action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a)
No.
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(b) Does not arise,

Trained Personnel working as Firemen
on Northern Railway

1225 SHRI RAMAVATAR SHASTRI -
Will the Minuster of RAILWAYS be pleas-
ed to state

(a) whether in 1968 Divisional Officers
sent back trainees who were sent to Sub-
edarganj Tramning School (Northern Rail-
way) as many trained personnel had not
been absorbed,

(b) whether the Northern Railway
Headquarters Officers again sent these
trainees with instructions that they should
be given training,

(c) whether the persons who were
trained earlser had not been given suitable
Jobs and were doing the work of Firemen,
and

(d) the steps taken to provide suitable
Jobs to tramned persons ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a) to
(d) Information 1s being collected and will
be laid on the Table of the Sabha

Attack by Students on Army Men on
Gauhati Station (North-east
Frontier Rallway)

1226 SHRI BK DASCHOWDHURY
Will the Minister of RAILWAYS be
pleased to state

(a) whether any enquiry was held 1n
the assault on an Air Force man and an
army Captain by the students on Gauhati
Station on the 25th October, 1971, and

(b) 1f so, the steps taken by Govern-
ment n this regard ?

MINISTER OF RAILWAYS
K HANUMANTHAIYA) *© (a)

THE
(SHRI
Yes

{b) Goveroment Raiuway Police has
registered two cases, one agamnst the
students on the complaint lodged by the
Military personnel and the other agamst the
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Military personnel on the complaint lodged
by students. The case is under inwvestiga-
tion.

Transport Muoseom

1227. SHRI P. GANGADEB : Will the
Minister of RAILWAYS be pleased to state:

(8) whether Government propose to
have a Transport Museum; and

(b) if so, what will be its advantages ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) The Museum will depict historical

evolution of the Indian Railways through’

antique full-size exhibas. Scale-models
would depict the iechnological evolution as
well as the working of various mechanisms.
The Museum would, therefore, have imm-
ense educative value, apart from being a
source of tourist attraction.

Transfer of Parcel Clerks and Parcel
Porters at Delhi Maln Station

1228. SHRI BHARAT SINGH
CHOWHAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether some Parcel Clerks and
Parcel Porters working at Delhi Main
Station were transferred out of Delhi in the
month of August, 1971 under orders from
the Railway Board;

(b) if so, whether these transfers have
been effected and the orders carried out by
the employees; and

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) No.

{c) The orders of transfer have been
kept in abeydnce pending certain procedural
formalities in respect of some and disposal
of representations in respect of other.s
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Parcel Clerks and Parcel Porters of
Delhi Station involved in Theft
Cages

1229. SHRI BHARAT SINGH
CHOWHAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of Parcel Clerks and
Parcel Porters working at present at Delhi
Main Station who are involved in or are
facing trial in the courts of law for thefts
and pilferage of parcels; and

(b) the reasons for mot transferring
them so far out of Delhi ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a)
There are twenty Parcel Clerks and Parcel
Porters at Delli Mam Station who arefwere
involved in theft and pilferage cases.

(b) They have not been transferred or
any other action taken as they were either
acquitted or their cases are still under trial
in the courts of law. However, the advi-
sability of transferring them out of Delhi
is being examined.

Damage Condition of Railway
Workshops at Shoranur (Southern
Ralilway).

1230. SHRI A.K. GOPALAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to the damaged con-
dition of the Railway Workshops to Shora-
nur Southern Railway; and

(b) if so, the steps taken by Govern-
ment to repair the damaged shed ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) There
is no Railway Workshop at Shoranur.
There is, however, a loco shed at Shornaur
which is in a satisfactory state of mainten-

4

(b) Does not arise.
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Provision of Reservation oflneﬂh”
in Darjecling Mall

1231. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of RAILWAYS
be pleased to state whether there is any
proposal for reservation -of berths in the
Darjeeling Mail From Kaliyaganj and Rai-
ganj Railway Stations on North-cast Fion-
tier Railway ?

. THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : A quota
of two third class seats has been allotted
ex-Barsoi by 12 Dn. Darjecling Mail for
passengers travelling from Raiganj station.
The feasibility of allotting a quota for
Kaliyaganj passengers is under examina-
tion.

Collision of Subarban Train in Bombay
with a Statlonary Train at Charni Road

1232. SHRI HARI KISHORE SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a Churchgate-bound sub-
urban train in Bombay rammed into the rear
of a stationary train at Charni Road injuring
nineteen persons;

{b) whether the cause of the accident
Las been ascertained; and

(c) the action taken against the per-
sons found guilty and the amount of com-
pensation given to the injured ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Pre-
sumably the reference is to the collision
between local trains No. SW 266 Up and
No. SW 264 Up between Grant Road and
Charni Road stations on 25.10.1971, In
this accident, 19 persons sustained minor
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() Prima facle, the accident was due
to the failure of the Motorman of train

No. SW 266 Up to observe restriction in
speed and to keep a sharp look-out, .

(¢) The defaulting staff has been sus-
pended and issued charge sheet for imposi-
tion of penalty.

No compensation has been paid to the
injured persons. The only claim for com-
pensation preferred for Rs. 10,000/- on
account of alleged injuries and..loss of
business is under process.

Proposal for Opening of Courts at
Kakdwip

1233. SHRI MADHURYYA HALDAR:
Will the Minister of LAW AND JUSTICE
be pleased to state whether Government
have any proposal under consideration to
open two courts of First Class Magistrates
at Kakdwip under S.D.0. Diamond Har-
bour for speedy disposal of crimial cases
arising out of various Land Reforms Actg:?

t

THE MINISTER OF LAW AND JUS-
TICE (SHRI H.R. GOKHALE) : The infor-
mation is being collected and will be laid
on the Table of the House.

S&mfwbmhpfwum_:

1234. SHRI MADHURYYA HALDAR:
Will the Minister of IRRIGATION AND
POWER be pleased to state the schemes I‘or
drainage in 24 Parganas ? B

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : A State-
ment showing the schemes for drainage under
the flood control sector in the Diatmt or

injuries. 24 Parganas is attached.
Statement B
Schemes for Drainge for 24 Parganas. =
8: No. - Name of the Scheme Estimated cost Remarks
) s Rs. Lakhs ¢
de 2 3 2 3 4
. Improvement of Katakhali khal 3216 Completed .
2. Bagjola-Jatragachl scheme

104.00 . e
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3 Dantbhaga Beel Drainage Schem:

4. Sonarpur Arapanch Malta Drainage
Scheme Phase I1

S Nowi Basin Drainage Scheme
6. Churial Basin Drainage Scheme
7. Sealdagong Basin Drainage Scheme

8. East Mograhat
Scheme

Basin Drainage

9. Beel Bali Drainage Scheme

10. Construction of 100 sluices in the
existing Sunderbans cmbankment

11, Balrampur khal drainage Scheme
(Falta Basin)

12. bSunti Basin Drainage Scheme

13, West Mograhat Drainge Scheme

3 4

1522 Completed

113.00 In progress

247.00 "

wtw "

114.60 .

296.00 Approved by the
Planning Com-
mission. Work
to be taken up
shortly,

53.28 »

w‘m "

36.96 Scheme examined
and recommend-
ed to Planning
Commission.

253.00 Examined and
comments sent to
State Govt.

134.00 -

Schemes for Deepening of Kalnagini
Khal, Kakdwip

1235. SHRI MADHURYYA HALDAR :
Will the Minister of IRRIGATION AND
POWER be pleased to state the schemes for
deepening and widening of Kaloagini khal
about 4 miles at Kakdwip, 24 Parganas
West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : No
scheme or proposal in this regard has been
received at the Centre from the State
Government of West Bengal.

Electrification of Sundarbans

1236. SHRI1 MADHURYYA HALDAR :
Will the Minister of JRRIGATION AND
POWNER be pleased to state the schemes
for electrification of Sundarbans, West
Bengal under the Rural Elect:ification
Schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : The
rural electrification scheme relating to the
Sunderbans Area in the district of 24 Par-
ganas submitted by the West Bengal State
Electricity Board has been sanctioned by
the Rural Electrification Corporation in July



1971. The scheme involves loan assistance

of Rs. 91.65 lakhs for the electrification of
207 villages, energisation of 320 agricultu-
ral pumpsets and power supply to 520 small
scale industries,

Taking over of Closed Mills in Kerala

1237. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the steps Government intend to take
for the taking over of the Cotton Mills
closed in Kerala;

(b) the names of the Cotton Mills lying
closed in Kerala; and

(c) whether any of the mills has been
taken over in Kerala so far by the Cotton
Corporation 7.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). As at the
end of September, 1971 one Cotton Textile
Mills, namely, Kathayee Cotton Mills Ltd.,
Alwaye, was lying closed in Kerala State.
State Government is making efforts to
restart it.

’ (c) No, Sir.

Survey of Export Potential of Coir
- .and : Coir..Products by Indian
‘Joatitate of Foreign Trade
1238, SHRI C. JANARDHANAN :
SHRI M. K. KRISHNAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

" (a) whether a six-member team of the
Indian Institute of Foreign Trade had
condacted a survey on the export potential
of ooir and coir-based products;

(b) if so, the recommendations of the
team, aml

‘(c) the reaction of Government thereon?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE {sm,u' _

i A. C. GEORGE) :" (8). Yu. 8ir,
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(b;mnnu keponcrth mmsyls
still awaited.

{c) Does not arise.

Foreign Countries Seeking India’s
Help: for, Railway Lines

1239. SHRI C. JANARDHANAN :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether some foreign countries have
sought India"s help in the construction of
Railway lines;

(b) if so, the countries which have
sought help in this respect;

(c) the nature of the help sought; and
(d) the action taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) Syria, Irag, Central African Repub-
lic, Dahomey, Venezuela and Ecuador.

(c) and (d). A statement is laid on the
Table of the House. [Placed in Library
See No. LT-1085/71)

Crash Plan for Acquiring Raflway Wagons

1240. SHRI P. K. DEO : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the attention of Govern-
ment of India has been drawn to a report
in the Economic Times of the 6th Septem-
ber, 1971 stating that a crash plan for
acquiring Railway wagons on a substantial
scale would be needed, if the current
bottleneck in Rail haulage of mdnl:riﬂl
goods is to be broken;

(b) the reasons for this bottleneck; and

(c) what efforts, if any, are being
made by Government to provide subsfantial
relief so. that ipdustrial goods could be
moved exptdjtkmtly 2. %

THE MINISTER OF RAIL‘WAYS (SHRI1
mummmm () Yes, Sit.:.

SR . T

— hJ i W



81 Writien Answerr

(b) The difficulty in meeting the full
demands of traffic in some sectors is not
due to any shortage in the wagon fleet as
such, but is due to heavy hold up and accu-
mulation of wagons in the Eastern Region
on account of the adverse law and order
situation there, theft of wagon fittings
affecting rail operations, and slow releases
at terminals. This has also temporarily
affected the awvailability of wagons in other
Railway Zones. The temporary shortage
was further accentuated on account of
excessive breaches on the North Eastern
and Northeast Frontier Railways, curtail-
ing movement of a large number of wagons
via this route.

(c) All possible cfforts are being made
in conjunction with other Central and State
Agencies concerned to restore normal work-

ing conditions in the Eastern Sector, which,

is the essential pre-requisite for normal
Railway operations. Meanwhile, a special
watch is being kept on movement of traffic
relatiting to important industries, and
special steps arc taken to muittigate any
case of distress brought to the notice of
Railway administration.

Report of Expert Committee on esta-
blishment of modern Jute Mills

1241. SHRI K. SURYANARAYANA :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have received a
report from the Experts Committee headed
by Jute Commissioner for the establishment
of Modern Jute mills in the country; and

(b) if so, the salient points of the report
and the action taken by Government there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) : (a) Yes, Sir.

(b) The report is under detailed exami-
nation, and Government’s decisions are
expected to be announced shortly.

Construction of Thammelern Project
in Andhra Pradesh

1242, SHRI K. SURYANARAYANA
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Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the estimated and sanctioned amount
for the construction of Thammeleru Pro-
ject in West Godavari District (Andha
Pradesh), and the progress of construction
so far;

(b) whether recently the Government
for financial assistance to complete the work
on the said project; and

(c) if so, the amount asked for and
the reaction of the Central Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) Tle
estimated cost of the Thammeleru Project
is Rs. 2.93 crors. It is being implemented
outside the State Plan as a Part of the
overall scheme for flood control and drai-
nage improvement in the Krishna and
Godavari Delta. Progress report received
from the State Government indicates that
nearly 39 of the earthwork and 46% of the
Regulator work has been done upto the end
of August, 1971.

«b) and (c). The Chief Minister of
Andhra Pradesh had made a request to
Union Minister for Finance on 23-5-1971
for loan assistarce of Rs. 2 crores during
1971-72 for the implementation of overall
flood control and drainage scheme which
includes the Thammileru Project. This
request was consiedred but it was not found
possible to provide the special loan assissta-
ncc to State Government.

Shifting of Railway Offices from
Delhi and Bombay

1243, SHRI NAWAL KISHORE
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) weether there are proposals under
the consideration of Government to shift
some Railway Offices from Delhi and
Bombay; and

(b) if so, which are the offices to be
shifted ?
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THE MINISTER OF RAILWAYS (SHRI
K HANUMANTHAIYA) (a) No

(b} Does not arise

India’s participation in Trade Fair in
Kowait

1244 SHRI MUHAMMED SHERIFF
Will the Minister of FOREIGN TRADE be
pleased to state

(a) whether Government have chalked
out any plan to participate in the trade fair
in Kuwait 1n the near future, and

(b) if so, the salient featuies of the
plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) (a) Kuwait does not hold
any Trade Fair The Govt of India had
planned to hold a wholly Indian Tiade
Extubition at Kuwait in February 1972
The proposed exhibition has since been
postponed to the latter half of the financial
year 1972-73

(b) The Exhibition 1s intended to
promote India's exports by projcting an
image of the developing industries of India
in the backround of its traditions and cul-
tural heritage An ntegrated display of
India’s exportable merchandise, both trad:
tional and non-traditional, will be arranged
Emphasis will also be laid on projecting
India’s competence to offer consultancy
services in various fields and her competitive
strength 1n setting up turn key projects
abroad and for securing service contracts
The Exhibition will be for a period of two
to three weeks

Damage Done by Rains near
Bodynayakanur

1245 SHR1 MUHAMMED SHERIFF
Will the Minuster of IRRIGATION AND
POWER be pleased to state

(a) whether a causeway near Body-
nayakanur was washed away by the recent
ramns, and

(b) 1if s0, the steps taken by Govern-
ment 1n the matter ?

NOVEMBER 23, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BN KUREEL) (a) and
(b) No report about washing away of the
causeway near Bodynayakanur by the recent
rams has been received from the State
Government
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¥ wgriraeTe ®1 WY ¥ W awew
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Beating up of Students by Police at
QOotacamund Station
(Southern Railway)

1248. SHRI K. BALATHANDA-
YUTHAM : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Railway Police had beaten
up the students Govind Ballabh Pant Poly-
technic, New Delhi, who were on tour at
QOotacamund Station in Tamil Nadu; and

(b) if so, the steps taken to punish the
culprits ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) No. How-
ever on 4.10.71 there was a clash between the
students and staff members of the Govind
Ballabh Pant Polytechnic, New Delhi on one
side and the passengers of No. 36 Express on
the other, at Loveadale station. The cause
for the clash was because the students had
earlier assaulted the beat constabie of the
train and rendered him unconscious.

(b) An enquiry was ordered by the
Collector of Niligiris and the report is
pending disposal with the Tamil Nadu
Goverhment,
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Take over of Cannanore Spinning and
Weaving Mills, Mahl

1249. SHRI K. BALATHANDAYU-
THAM : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government of Pondi-
cherry have approached the Central with a
proposal to take over the Unit of Cannore
Spinning and Weaving Mills in Mabhi;
and

(b) if so, the decision of the Central
Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) Yes, Sir.

(b) We are awaiting the reply from
Pondicherry and Kerala Govt. for their
reaction regarding finalisation of Govern-
ment of India proposals.

Central Water Grid to Connect Rivers
from Ganga to Cauvery

1251, SHRI K. BALATHANDAYU-
THAM : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Government’s attention
has been drawn to the article written by
Dr. K.N. Raj questioning the techno-
economic feasibility of the proposed Central
water grid connecting rivers from the Ganga
to Cauvery; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) ; (a) Yes,
Sir.

(b) The views of Government
indicated in the statement attached.

are

Stat ement
Association of foreign experts
The project is of a complex nature in-

volving pumping over high heads of large
quantities of water to an aggregate head of
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about 1500 feet to 1800 feet and main canal
length of about 2,000 miles, and integrated
system planning of rivers enroute. Such a
scheme has not been attempted so far in
our country. However, in countries like
USA an dUSSR, schemes of large scale inter-
basin transfer have been already carried
out, and even bigger ones are being plann-
ed. The United Nations were therefore
requested to provide the services of four
experts for a period of about three to four
months in order to give a second opinion
on the studies made so for, so that the
detailed stwudies which may cost Rs. 20 to 25
crores and require about 8 to 10 years, may
be carried out on the most advantageous
lines, taking advantage of the experience
gained else where in the world, The actual
surveys, designs, and preparations of project
reports will be carried out entirely by
Indian engineers,

The expenses of the U.N. Experts would
be borne by the United Nations themselves
and the contribution of Government of
India to their local expenses is expected to
be about Rs. 22, 500,

Economic feasibility

It would be appreciated that these
studies can be done only when the investi-
gations are done to get proper cost esti-
mates. It may be pointed out that such
transfers of water involving pumping over
even larger heads have already been imple-
mented elsewhere in the world,

Use in Rajasthan

The places where surplus Ganga waters
during monsoon could be used, would have
to be carefully decided, after the investi-
gations are over, taking into account the
relative irrigated land per capita available
to the various States. The quantum of
waters to. Rajasthan from the Grid could be
easily transferred through the Narmada and
the proposed Navagam high level canal.

" Power for pumping

As the pumping is to be limited only
to the monsoon months when there are
surplus waters in Ganga the secondary
power available from the hydro power :.
stations located in the Himalayas may be
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utilised to meet most of the power require-
ments of the National Water Grid. Being
secondary energy, its cost is likely to be
very low as the projects from which such
secondary energy is derived would be justifi-
ed on the basis of firm power contribution
to the grid.

Use of Godavari waters

The Grid envisages the pumping of sur-
plus waters in the Godavari and other
rivers enroute when such surpluses are
available. These basins however have con-
siderable variation in their flows from year
to year. It has also to be kept in view
that by the turn of the country, all the pro-
jects in these basins would have been
implemented.

Losses in the Canal

Due to the presence of a large number
of reservoirs in the system, the transmission
losses will be smaller than in the case of
acanal. Itis also proposed to line the
canal to minimise seepage losses. The
losses will not be more than about 10%.

Desalination as an alternative

The installation cost for desalination
plants will be very high. The ultimate cost
of desalinated water has been found to vary
from 0.58 per cu. meter to about 4.698 per -
cu, meters. Such heavy costs cannot be
borne by any irrigation scheme. Apart
from cost, these plants will be all to provide
jrrigation water only in small areas in
coastal belts.

Integrated river valley development project
for U.P., Bihar, West Bengal and Assam.

The non-monsoon supplies and releases
from storages will all be utilised in the_ basin

itself,

Reguiar Employment to Employees
Working on Dally Wages
in Delhi

1252. SHRI H. K. L. BHAGAT : Will
the Minister of RAILWAYS be pleased
to state : - . _

(a) whether a large number of Railway -
employees have been working on daily
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wage basis for the last peveral years;
and

(®) the number of such employees in
Delhi and the steps proposed to be taken by
Government to regularise their appoint-
ments ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) As
on 31.3.1971, 12,180 casuval labourers with
service of three years and more were em-
ployed on Railway project works, where
remuneration is based on daily wages irres-
pective of duration of employment.

(b) 1724. Recruitment from outside
to Class 1V posts has been temporarily
banned in order to absorb casual labourers
who are to be screened for this purpose.

Amcadment of Dowry Prohibition
Act to make the taking and giving
of Dowry a cognisable offence

1253. SHRI H. K. L. BHAGAT : will
the Minister of LAW AND JUSTICE be
pleased to state :

{a) whether Government propose to
place before the Lok Sabha a Bill to amend
the relevant law to make the taking and
giving of dowry a cognisable offence;
and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) No, Sir.

{b) Does not arise.

Textile Milis taken over by National
Textlle Corporation

1254. SHRI H. K. L. BHAGAT : Will
the Minister of FOREIGN TRADE be
pleased to state :

(2) the number of closed mills taken
over by the National Textile Corporation
for management since the last session of
Parliament;

(b) the names of the mills; and
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(¢) the number of employees involved
in these Mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE) : (a)and (b). The
management of four closed cotton textile
mills has been taken over by Government
under Section 18A of the Industries (Deve-
lopment and Regulation) Act since the
last session of Parliament. Their names
are :-

(1) Jehangir Vakil Mills Ltd., Ahme-
dabad.

(2) Ahmedabad Jupiter Spg., Wvg.
and Mfg. Co. Ltd., Ahmedabad.

(3) Ahmedabad Jupiter Spg.,
and Mfg. Co. Ltd., Bombay.

Wvg.

(4) Mysore Spinning and Mifg. Co.
Ltd., Bangalore.

() 10782

Board by Experts of Central Water and
Power Commission

1255. SHRI VIJAY PAL SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Uttar
Pradesh had appointed a high power com-
muttee of experts from the Central Water
and Power Commission to probe into the
working of the Uttar Pradesh State Ele-
ciricity Board;

(b) if so, the terms of references of
this enquiry; and

{¢) the main recommendations of the
Committece ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) No,
Sir.

(b) and (c). Do not arise.

Setting up of Plants for Generating
Electricity in Mysore

1256. SHRI D. B. CHANDRA
GOWDA : Will the Minister of IRRIGA-
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TION AND POWER be pleased to state :
(a) the names of Districts in Mysore
where plants for generating electricity have
been set up, and

(b) the cost involved on each plant ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) and
(b) The Table giving the required parti-
culars 1s given in the Statement enclosed.

Statement

Setting Up of Plants for Generating Electricuty in Mysore.

SL Name of power Name of Dustrict Capital cost mvolved
No. station mn which Jocated upto end of1 970-71.
(Rs lakhs)
1 2 T - ‘o 4
1. Sivasamudram Hydro Mandya
(42 MW). 369
2. Shimsha Hydro Mandya
(17 2 MW)
3. Munirabad Hydro Raichur 307
(27 MW)
4. Tungabhadra Dam Hydro Bellary (Raichur) 72
(20% share of 72 MW)
5. Mahatma Gandhi Hydro Shimoga 437
(120 MW)
6 Sharavathy Valley Hydro Shimoga *7911
Stage L, IT & III (890 MW)
7 Bhadra Hydro Shimoga 523
(33 MW)
8. Bhagamandala Diesel Coorg 045

(60 MW)

Runnjng of am Electri¢ Train on Defunct
8.S. Light Railway Route

1257. SHRI D B CHANDRA
GOWDA : Will the Minuster of RAILWAYS
be pleased to state :

(a) whether Government have any
plan to replace the defunct S.S Light
Railway with an electric tram on the pattern

of Deccan Queen 1n order to cope with
the rush of passengers and to solve the
accommodation problem in Delhi, and

(b) If so, the main features thereof ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA (a) No

{b) Does not arise.

*Stage 1II of the project 1s stll under execution. The total estimated cost 15

Rs 10,257 lakhs for 1, IT & III Stages.
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Looting of Foodgrains From a Goods
Train between Parasnath and Gomobh
Stations

1258. SHRI BIJOY MODAK :
SHRI AMAR NATH CHAWLA:

Will the Minister of RAILWAYS be
pleased to state :

(2) whether foodgrains, sugar and
mustard oil worth about Rs. 1 lakh were
looted from a goods train between Paras-
nath and Gomoh Stations on Eastern Rail-
way during the second week of October,
1971; and

(b) the steps taken by Government
to bring the culprits to book ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) (a) No.

(b) Does not arise.
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Redress of Grievances of Clerks
Grade II Appendix II-A Qualified.

1261. DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 6832 on the 3rd August, 1971 regarding
Redress of Grievances of Clerks, Grade II,
Appendix II-A qualified and state whether
the information has since been collected ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) A state-
ment is attached.

Statememt

Subject
Asking for

(a) the total number of Clerks Grade 1I
(Appendix II-A qualified and unqualified
separately) promoted against shadow posts
as Clerks Grade I from Ist April, 1968 in
the Accounts Department of the Western
Railway for each seniority unit ;

Remarks

(a) No. of Clerks Grade II promoted
against Shadow Posts from 1-4-1968.

“Seniority Unit  Appendix  Unqualified
1-A
Qualified

1. Headguarters 3 1

2. BRC, RTM,
KTT, DHD, ADI 7 2



(b) how many of the promoted qualified
Clerks were subsequently reverted to make
room for the unqualified Clerks promoted
against leave vacancies after st April,
1968 ;

(c) whether any representation had
been received regarding the eroneous
procedure of promotions and reversions
against leave vacancies from qualified
Clerks ; and

(d) f so, whether any orders have

been ssued for the redressal of their
grievances with eetrospective effect.
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3. RJT, BYP,SBI 5 2
4. Coaching Afcs

Unuit-All 10 B
5 Goods  Acs.

Unit-ATl 9 3
6. General Ajcs.

Unit A-II 6 2
7 Delhi 17 6

{b) No qualified Clerk was subse-
quently reverted to make room for un-
qualified staff

(©) Yes.

(d) Orders were 1ssued 1n July, 1971 to
Western Railway clanfying the pirocedure
to be followed in regard to promotion of
staff av clerks Grade 1 against leave
vacancies after 15-9-1969

Trade Delegation to Kabul

1262. SHRI SHASHI BHUSHAN
Will the Minister of FOREIGN TRADE
be pleased to state

(a) whether a trade delegation had
visited Kabul in the first week of
November, 1971 to discuss matters relating
to the Indo-Afghan trade ;

(b) the present volume of trade
betwee)n the two countries ; and

r

(c the achievements of the talks of
this tade delegation with Afghan authori-
ties and to what extent it 1s likely to
increase the volume of trade between the
two countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) - (a) Yes, Sir.

(b) The total volume of trade between
the two countries, during 1970-71 was about
Rs 24 crores.

= . —

(c) The talks were extremely fruitful
and covered much fresh ground. They
remained inconclusive, because certain new
aspects needed further examination The
two Delegations had agreed to resume
these as soon as possible

Effect on India’s nontraditional Exports
due to US surcharge on imports

1263 SHRI SHASHI BHUSHAN .
SHRI AMAR NATH
CHAWLA -

Will  the Miuster of FOREIGN
TRADE be pleased to state :

(a) to what extent the economy of
India has been aflected on account of cut
mie the non-traditional exports of
engineering goods, chemical goods and
leather goods to U.S A by imposing U.S
charge of 10% on imports ; and

(b) the steps Government have taken
or propose to take to meet this by explor-
ing other markets m the world ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) and (b): The
attention of the Honourable Members is
invited to the reply given in this House to
Starred Question No. 44 answered on
16th November, 1971.

Cost of Operation of Rajdhani Express

1264. SHRI K. M. MADHUKAR :
Will the Minister of RAILWAYS be
pleased ‘o state :

(a) the cost of operation of Rajdhani
Express ;

(b) whether the Rajdhani Express runs
at a loss ; and

(c) if so, the extent of loss suffered ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): ({(a)
Expenses are not booked trainwise, But
the dircct expenses of running Rajdhani
Expiess with normal composition of 4 Air-
conditioned Chair Cars and 1 Airconditioned
Sleeper coach has been estimated to be Rs.
2.40 lakhs per month or Rs 14,000 per trip.
These ditect-expenses include cost of diesel
oil consumed. engine crew, train stafl etc.
and interest and depreciation of coaches and
enzines but exclude costs of provision and
maintenance of permanent way, signdl and
telecommuuication and overheads etc. which
are common with other services, Cost of
catering service on the train has also not
been taken into account.

(b) & (c) Due to the non-availability of
fully distiibuted costs including the costs of
track, station building, train passing staff
and general adminisiiation which are com-
mon with other services, it is not feasible
to assess separately the profit or loss of
running this train. However, it is estimated
that a level of occupation of 42.7% covers
the direct expenditure of rumning the Raj-
dhani Express with normal composition and
occupation at a level higher than 42.7%
would contribute towards the overheads,
joint or common costs.
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Sick mills taken over by N. T.C.
during 1969-70

1265 SHRI K. M. MADHUKAR :
SHRI C. CHITTIBABU :

SHRI DHARAMRAO AFZAL-
PURKAR :

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the number and location of sick Tex-
tile mills closed down all over India during
1969-70;

(b) the number of mills taken over by
National Textile Corporation during 1969-70;
and

(c) the number of workers who could
retain their jobs as a result of this step ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Excluding cotton
textile mills which have started working up-
to the end of September, 1971, ten mills
closed down during the year 1969-70, The
location of these mulls is as follows:-

. Adoni (Andihra Pradesh)

. Mokameh (Rihar)

Bengalore (Mysore)

Malout Mandi (Punjab)

Bijaynagar (Rajasthan)

. Madurai (Tamil Nadu)

Beawar (Rajasthan)

. Namanasamudram (Tamil Nadu)

. Belgharia (West Bengal)
Konnagar (W. Bengal).

8

(b) The Managements of eight cotton
textile mills was taken over by Government
under Section 18-A of the Industries (Deve-
loment and Regulation) Act.

{c) 11461.

New Schemes for Rural Electrification
Proposed by Bibar Government

1266. SHRI K. M. MADHUKAR:
Will the Minister of IRRIGATION AND
POWER be pleased to statc:
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(a) whether Central Government have
been approached by the Bihar State Govern-
ment with some new schemes fo electri-
fication,

(b) if so,
and

the broad outlines thereof,

(c) the decision of Government in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a) to (¢)
Specific rural ¢lectrification schemes are
submitted to the Rural Flectrification
Corporation by Statc Llectricity Boaids for
loan assistence from the Central Plan out
lay, in accordance with the criteria adopted
by the Corporation Concessiondl terms are
provided for rural electrification schemes
in backward arcas Since its inception in
July 1969, the Corporation has sanctioned
12 rural electrification schemes submitted
by the Bihar State Electiicity Board envi-
saging an outlay of Rs 642 lakhs for electri=
fication of 1387 willages and encrgisation
of 19542 pumpsets 1n the districts of Patna
Saharsa, Darbhanga, Puinea, Gaya Shiha-
bad, Saran and Champaran Out of these
12 schemes, 7 have been sanctioned for
backward areas rclating to the distiicts of
Saharsa, Darbhanga, Purnca Saran, Gaya
Champaran 5 schemes are at piesent under
the consideration of the Corporation envis
saging an outlay of ab>ut Rs 244 lakhs
for the electrification ol about 550 willages
and energisation of about 6750 pumpscts in
the districts of Muzaftarpur Palamau and
Shahabad

Contribution by Ruilway ¥ mployecs
to Bangla Desh Refugees not
accepted

1267 SHRI G Y KRISHNAN
Will the Minister of RAILWAYS be pleascd
to state

(a) whether a number of Railway
employees have voluntarily offered to con-
tribute their one day s pay for Pangla Desh
refugees,

(b) whether their offer has not been
accepted, and
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(¢) if so, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a)
Communications were received from the
All India Railwaymen s Federation and the
National Federation of Indian Railwaymen
to the effect that permussion should be
given for the deduction of a day's pay
from the salaries of Railway employees,
through the pay bills, on consent letters
being given by the employees

(b) and (¢) Deduction through the pay
bills 1s not permissible However, nstru-
ctions have been 1ssued by the Railway
Board to all Railway Administrations to
render all help or collecting cash contribu-
tions from the umyloyees on the pay
day

Incidents of [heft Dacoity and Kidna-
pping ol Girls in Sovthern Railway

1268 SHRI G Y KRISHNAN
Will the Minister of RALI WAYS be pleased
1o state

(a) the number of incidents of theft,
dacoity and kidnapping of girls 1n the
Southern Railway during 1970-71, and

(b) thc measures taken by Government
to prevent such incidents ?

THE MIN.STER OF RAILWAYS

SHRI K HANUMANTHAIYA) (a)
Dacoity —Mil
Kidnapping of gurls —Nil
Thefts of Passenger
belongings —T799

(b) The followin gsteps have been taken

(1) Apart from tightening up normal
security arrangements by the Government
Railway Police, such as heeping watch at
important stations and periodical raids to
round up criminals and anti-social elements,
Government Railway Police escorts are
provided on mportant mght passenger
{rains

(1) Close haison 18 maintained by the
RPTI with the G R P to provide
R P F remforcoments where called for,
by the Police Authorities
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(iii) Co-ordination mectings at all
levels are also held by the R. P. F. Offi-
cials with the G. R. P. and State Police
Officials with a view to improving preven-
tion and detection of crime on Railway.

(iv) Strict instructions have been issued
to the R. P. F. staff, on duty in yard or
station platforms for guarding railway
property, to rush to the scene of crime and
render all possiblc help to the victims,

Replenishing licence of Coca-cola
Manufacturers

1269. SHRI G. Y. KRISHNAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have set up
any committee 10 consider the question of
replenishing the licence of the manufacturers
coca-cola; and

(b) if so, the composition thereof and
the progress made by the committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEOGE) : (a) No, Sir.

(b) Does not arise.

Result of Investigations against certain
Employees of Northern Railway

1270. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS bc pleased
to refer to the reply given to Unstarred
Question No. 3874 on the 25th August, 1970
regarding embezzlement of Government
cash by Parccl Stafl of Mecrul City Station,
Northern Railway and state :

(a) whether the disciplinary proceedings
against the employees have been changed
for imposition of major penalty;

(b) if so, whether any further enquiries
under Discipline and Appeal Rules have
been held by the Administration; if so,
the result thereof;

(c) whether one of the employecs has
also becn offered the post of Law Inspecior
in Northern Railway; and
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(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) Enquiry under the Railway Servants
Discipline and Appeal Rules has been held
and the report thereof is under examina-
tion.

(c) and (d). One of the two employees
involved has been selected by the Railway
Service Commission, Allahabad for appoint-
ment to the post of Law Assistant.
However, the offer of appointment has not
been served.

Acute shortage of Reference books in
Goods, Booking and Parcel Offices of
Delbi Division (Northern Railway)

1271,
Will the Minister
pleased to state :

SHRI ONKAR LAL BERWA :
of RAILWAYS be

(a) whether there is an acute shortage
of Junction Distance Tables and other
reference books in Goods, Booking and
Parcel Offices of Delhi Division (Northern
Railway); and

(b) if so, the steps the Railway Admi-
nistration has taken to supply the same to
the staff for improving efficiency ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) No.

(b) Does not arise.
Import of Cotton from U. S.S. R.
1272. SHRI HAMENDRA SINGH
BANERA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether India has imported cotton
from U. S. S. R. during this year;

(b) if so, the quantity imported and
the procedure thereof; and

(c) the textile mills to whom the said
cotton has been allotted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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A. C. GEORGE) : (a) No, Sir.
(b) and (c). Do not arise.

Import of Cars during 1970-71

1273. SHRI HAMENDRA SINGH
BANERA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) how may foreign cars were import-
ed into India in the year 1970-71; and

(b) out of these how many import
licences were issued after the shipment of
the vehicles from the original place ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) and (b). According to
statistics available from the Director-Gene-
ral of Commercial Intelligence and
Statistics, 456 foreign cars were imported
into India during 1970-71. It is not possible
to say how many of these were covered by
import licences or Customs Clearance
Permits issued after the shipment of the
vehicles as the full details are not availa-
ble.
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(iv)

Accidents on Jamnagar-Bedl Port Rallway
Line (Western Railway)

1275. SHRI D.P. JADEJA : Will the
Minister of RAILWAYS be pleased to state :

() the number of accidents which
occurred on Jamnagar-Bedi Port rallway line
during the last three years, year-wise;
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() whether this line goes along with
Bedi Port and passes through residential
colony;

(c) whether Government will consider
removal of this line to avoid such accidents;
and

C)

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Year-
wise position of train accidents which took
place on this line since 1.4.68 is given
below :(—

if so, how much time it will take ?

Year No. of accidents
1968-69 1
1969-70 Wil
1970-71 Nil
1971-72 1

(1.4.71 to 31.10.71)

Both these accidents took place at une
manned level crossings.
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(b) The line between Jamnagar and

Bedi Port goes alongside the Bedi Road and
passes through the built up area.

(c) and (d). The question of diverting
the existing Jamnagar-Bedi Metre Gauge
line to avoid Jamnagar Town is under consi-
deration. The work will be completed in
about two years time from the date it is
taken in hand.

Forelgn Trade Minister’s visit to Foreign
Countries

1276. SHRI Y. ESWARA REDDY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether he visited several foreign
countries recently;

(b) if so, the name of the countries
visited; and

(c) the results of these visits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) to (c). A statement is
attached.

Sratement

Countries visited " Dates

Results achieved

1 2

3

1. Nepal (Kathmandu) 12.8.71
to

13.8.71

2. Rumania (Bucharest) 7.9.71
Hungary (Budapest) to

Switzerland (Geneva) 19.9.71

Belgium (Brussels)

The Indo-Nepal Treaty of Trade & Transit
was signed by the Minister on 13.8.71.

The Minister discussed with the Rumanian
Govt. the question of development of trade
technical and economic cooperation be tween
the two countries. It was agreed that the
two countries should support long term
contracts and joint wventures to ensure
continuous flow of trade.

The Minister dicussed with the Hunga-
rian Govt. the question of development of
trade between India & Hungary. It was
decided to achieve a 509, growth in trade
exchange between the two countries by 1975.

The Minister visited Geneva to discuss
various problems relating to the meeting of
UNCTAD I1I.
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3

2, Thailand (Bangkok) 4107
to

71071

4 Peru (Lima) 271071
to

g1

————

The Minister went to Brussels to dn-:
cuss various issues related to Indo-E.E.C
Trade

The Minister attended the ministerial meet-
mg of the Asian Group of the Group *‘77*
held there to harmonise the wviews of the
developing countries of the Asian Group
and adopt a common approach to the trade
and development problems facing the deve~
loping countries

The Minister attended the Ministerial meet-
ing of the ‘Group 77" held at I1ma (Peru)
to formulate a common position on the
various problems that are hikely to come up
at the UNCTAD Il Scheduled to be held
in April May 1972 at Santiago

The Minister also discussed trade rela-
tions between India and Peru and signed a
trade agreement with Peru, the first ever
with this country

Restoration of Gohana-Pampat
Railway Line

1277 SHRI MUKHTIAR  SINGH
MALIK Will the Minister of RAILWAYS
be pleased to statc

(a) whether Government have received
any tepresentation from the pcople and
the Government of Haryana for the

restoration of Gohina Panipat Rai'way
hine,
fb) 1f so whet'er the suivey has

since been completed and

(¢) when the work on this projcct will
start 7

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a) and
(b) Yes

(L) Accordirg to the Traffic Suiwey
Report the restoration of Gohana-Panipat
line 15 totally unremunerative and has not
been recommended for construction Due to
pauncity of funds for new lines during the
Fourth Plan and lack of adequate traffic
justification to make the proposed restora-

that
res-
will

tion financially viable, it would appear
there 15 no case for considering the
toration of this line at present and
naturally have to wait for better times

Expenditure incurred on General
Elections to Lok Sabha

1278 SHRI K MALLANNA Wil
the Mimister of LAW AND JUSTICF be
pleased to state

(a) the expenditure wcwred on the
last General Elections to the Lok Sabha,

(b) whcther the entire expenditure was
borne by the Centre or shared by some of
the States, and

(c) its comparison with the expendi-
ture incurred on the proceeding Parliamen-
tary Elections ?

THLC MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICT
(SHRI NITIRAJ SINGH CHAUDHARY)
(8) An expenditure of Rs 9,56,.0,417 68
was incurred m connection with the Mid-
term General Elections to the Lok Sabha
This information 1s based on the material
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furnished by the State/Union Territory
Governments which, according to the
existing arrangements, initially incur the
expenditure on behalf of the Central
Government and later recover the same
from that Government.

(b) According to the existing arrange-
ment between the Central and State
Governments, the expenditure incurred by
the State Governments in connection with
rhe preparation and printing of electoral
roljs is borne by the Central Government
and the State Governments on a 50:50
basis; the expenditure on the actual conduct
of elections to the Lok Sabha is met
entirely by the Central Government if
thesc elections are held ndependently of
the elections to the Legislative Assemblies
of States, and onc-half of the expenditure
is met by the Centre if the electivns to the
Lok Sabha and the Legislative Assembly of
a State are held simultancously. Since the
mid-term general elections to the Lok Sabha
were held simultaneously with the elections
to the Legislative Assemblies of the States
of Ornissa, Tamil Nandu and West Bengal,
the expenditure incurred by these three
State Governments is shareable by the
Central Government and the three State
Governments. The entire  expenditure
incurred by the other State Governments
on the mid-term clections to the Lok Sabha
is to be borne exclusively by the Cential
Government.

(c) The total expenditure incurred
on the preceding Gencral Elections was as
follows :-

General Elections, 1952 Rs. 10,45,47,099
General Elections, 1957 Rs. 11,89,77,505
General Elections, 1962 Rs.  7,31,58,000
General Elections, 1° 67 Rs. 10,95,33,772

The above elections were held simulta-
neouly to the Lok Sabha and the Legislative
Assemblies of the States. The figures of
expenditure, therefore, include the expendi-
ture on the elections to Parliament and
the State Legislative Assemblies. Separate
figures of expenditure for the Parliamentary
elections and the Assembly elections are not
available. The expenditure incurred on
the mid-term elections to the Lok Sabha
in 1971 cannot, therefore, be compared
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with the expenditure incurred on the pre-
vious general elections.

Verification of Antecedents of candidates
for a job

1279. SHRI DINEN BHATTA-
CHARIYA : Will the Minister of RAIL-
WAYS be pleascd to state :

{a) whether the Railway Board had
instructed the South Eastern Railway auth-
otities to have detailed verification obout
the political antccedents of a candidate
before being taken into service;

(b) whether the attention of Govern-
ment has been drawn to the protests made
by Shri Jyoti Basu, cx-Deputy Chief
Minister of Woest Bengal, condemning
this step as political victmisation; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a)
Instructions have all along existed regarding
veiification of character and antecedents
of persons seeking appointment in Govern-
ment service. Recently, it has been
impressed inter-alia on the South Eestern
Railway that no relaxation should be made
to the rules.

) Yes.

(c) The orders issued to the South
Eastern Ruilway do not contam a new
decision and are within the frame work of
the existing rules.

Alleged Anti-Labour Attitude of Fitter-
Chargeman, Railway Workshop,
Palani (Southern Railway)

1280. SHR!I DINEN BHATTA-
CHARIYA : Will the Minster of RAIL-
WAYS be pleased to state :

(a) whether Government's attention has
been drawn to the alleged anti-labour
attitude of the Fitter-Chargeman of the
Railway Workshop, Palani (Southern
Railway) in collusion with the Railway
Doctor;

(b) whether Government have received



any such complaint against them; and

(c) the action taken by Government
against such officers ?

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) (a) and
(b). No complaints have been received
against the Fitter-Chargeman of the Loco
Shed at Palani.

There is no Railway Workshop at
Paani station of the Southern Railway.

(c) Does not arise.

Effect on Indian Goods in world Market
due to incrcase in Railway and
Shipping Freights

1281. SHRI RAJA KULKARNI :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there has been any
effect on the competition faced by Indiun
goods in the World Market due to increase
in Railway fare and 15 per cent increase in
the shipping freight by India-UK Conti-
nental Conference; and

(b) if so, the steps being taken by
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
A.C. GEORGE) : (a) Railway freight and
shipping freight are two of the several impo-
rtant factors affecting the country's foreign
trade. Any increase in their incidence Iis
apt to weaken the competitive position
of Indian commodities in the overseas
markets. It is howevers, not possible to
quantity the impact of the increased inci-
dence of freight rates on the competitive
position of Indian products in the world
market because trade flows are subject to
s0 many other considerations also.

(b) A Gowt. of India delegation held
discussions with the India-UK/Continent
Conference in London in June, 1971. As
a resuli of these, Conference reduced the
general increase from 159 to 1219%. - Rega-
rding increasc in railway freight rates,
Railway Ministry have confined the increase
to only low-rated commodities.

m.um “lllr

General Conditions for Aunction of
Rallway Materials. -

1283. SHRI NARENDRA SINGH :
Will the Minister of RAILWAYS be pleased
to state : )

(a) whether the General Conditions of
Auction are the same for all types of ‘auc-
tions involving any kind of material aré so
rated that they save the Railway staff
concerned for all acts of omission ‘and
commission which are discovered only at
the time of delivery of materials; and

(b) if so, whether it is proposed to
have the General Conditions re-examined
and made rational, equitable and fair to all
concerned ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
General Conditions of auctions are generally
the same for all types of auctions subject
to local minor variations. These are equi-
table and fair to all concerned and as such
reply to the latter Part is in ncgative.

(b) Docs not arise.

Comparative Cost of Hydro-Power
VIS-A-VIS Nuclear and Thermal
Powers

1284. SHR1 NARENDRA SINGH :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Hydro-Power is cheaper
than nuclear and thermal power but its
availability fluctuates because of its depen-
dence on monsoons and melting of snow in
summer months; and

(b) the number of Hydro-Power Stati-
ons which are affected by such fluctuations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : (a) Yes,
Sir. The prevailing cost of power generation
from hydro plants is lower than that” from
thermal and nuclear plants. The power
availability depends on the availability of
water but the fluctuations are evened out
by regulating the water supplies by stotage
in reservoirs where available.
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(b) All hydro power stations are sub-
jected to variation in power output due to
fluctuations in the inflows though the fluc-
tuations ate moderated by use of storage.
In the case of multi-purpose storage pro-
jects, the power output is also governed by
the pattern of releases made for irrigation.

Loss to Industrial Units in Bihar due
to Break down in Power supply

1285. SHRI N. E. HORO : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether several industrial units in
Bihar state are suffering huge losses on
account of frequent break-downs in power
supply;

(b) whether new mineral based indu-
stries were not being established due to
high power rates demanded by the Bihar
state Electricity Board; and

(c) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OFIRRIGATIONAND POWER
(SHRI B.N. KUREEL): (a) The Bihar
State Electricity Board has reported that
on account of restricted availability of power
due to breakdowrs of generating plants at
Barauni and patratu power Stations, load
shedding had to be resorted to. However,
the Board had given priority in the supply
of power to industries to the extent possible.
The reduction in supply of power would,
no doubt, have caused loss in production,
but this has not been assessed.

(b) No such case has come to notice.
(¢ Does not arise.

Theft of Ralls from Hazaribagh
(Eastern Rallway)

1286. SHRI N. E. HORO : Will the
Minister of RAILWAYS be pleased to state :

(a) whether rails worth Rs. 2 lakh had
been stolen from Hazaribagh;

(b) whether the Police are not able to
curb such crimes in the district; and
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(¢) if so, the measures taken by
Government in this regard ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No
such case has come to notice.

(b) and (c). Do not arise.

Loss to Railway due to Bengal Bandh

1287. SHRI N.E. HORO : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Railways have been put to
a great loss due to the ‘Bengal Bandh'
recently; and

(b) if so, the extent of loss to the
Ra’lway properties on account of violence
and other causes ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). The Railways sustained a heavy loss in
gross earnings due to the Bengdl Bandh on
13-10-1971 bt there was no loss to Railway
properties on account of violence & other
causes.

Repair to Burdwan-Katwa Railway
Line (Eastern Railway)

1288. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of RAIL-
'WAYS be pleased to state :

(a) whether the Burdwan-Katwa Rail-
way line is in a damaged condition; and

(b) the steps taken by Government to
remedy the situation ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Repairing of Compartments of Trains
on Burdwan Katwa Railway Line

1289. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of RAIL-
WAYS be pleased tp state :

(a) whether the compartments of the
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trams on Burdwan-Katwa Railway line on
Eastern Railway are in a damaged condition
and dirty,

(b) the reasons for not repairing the
worn-out compartments so far, and

(c) the steps proposed to be taken by
Government 1n the matter ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a) No

(b) and () Do not arise

Indo-Soviet Agreement for Processing
Ceatral Asian Cotton and Production
of Taxtiles

1290 SHRI RAMKANWAR Wil
the Mmster of FOREIGN TRADE be
pleased to state

(a) whether India and Soviet Umion
have recently signed an agreement for the
processing of Central Asian Cotton and
Production of textile and other manufac-
tures; and

(b) if so, the salient features there of ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE (SHRI
A.C GEORGE) (a) Yes, Sir

(b) In terms of the agreement which
1s for a period of four years commencing
from 1972, India would receive every year
approximately 20,000 metric tons of Russian
Cotton for conversion into cotton textiles
and manufactures to be exported back to
the USSR India will get conversion
charges, which would be mutually settled
every year
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Economic Co-operation Agreement
with Sonth Korea

1293. SHRI BISWANARAYAN
SHASTRI : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether an economic co-operation
agreement is in the process of being signed
with South Korea;
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(c) the volume of trade between the
two countries after the 1964 pact; and

(d) whether the new pact will enlarge
the scope of export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) and (d). Do not arise.

(b) if so, the broad outlines thereof; (c) A statement is attached.
Statement
Volume of Trade with South Koria
Value in Rs. Lakhs
1964-65 1965-66 1966-67 1967268 ml-968-69 1969-70 1970-71
*5 *38 19 174 1095 645 282

Canadian Aid for Idikki Project

1294. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
IRRIGATION AND POWER be pleased to
state :

(a) whether the Government of Canada
has slashed down its aid for the Idikki
Project,

(b) if so, the reasons for this and the
amount of reduction effected; and

(c) whetheer the project work can be
carried on even without the Canadian aid
and if not, Government's future line of
action ?

THE DEPUTY MINISTER IN THE
MINISTY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a) to (c). An
amount of 27.3 million Canadian dollars (Rs.
187.04 million) was provided by the Govern-
ment of Canada comprising a grant of 7.8
million Canadian dollors (Rs. 48.99 million)
towards consultancy services and special
construction equipment and a loan of 19.5
million Canadian dollars (Rs. 181.18 million)

*In pre-devaluation Rupees.

for import of other equipment and materials
for the construction of the Idikki Hydro-
Electric Project. The loan portion has been
reduced by 8 million Canadian dollors (Rs.
55.36 million). As the deobligation of this
amount is mainly because of indigenous
availability of some items of equipment,
it has not affected the progress or financing
of the project. The savings in respect of
foreign exchange has been made available
by the Government of Canada to the
Government of India in the form of addi-
tional commodity assistance.

Economy in Expenditure on Elections

1295. SHRI NIHAR LASKAR : Will
the Minister of LAW AND JUSTICE be
pleased to state the steps being taken to
bring about economy in the expenditure on
elections ?

THE MINISTER OF STAFF IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHRY):
The entire question relating to amendments
to Election Law, including those calculated
to bring about economy in expenditure on
elections, is at present under consideration
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i
Extension of Broad Gauge Line to
Gaubati and Tinsukia

i
1296 SHRI NIHAR LASKAR Will
the Minister of RAIL WAYS be pleased to
state

(a) whether there 1s a demand that the
broad gauge ine be extended to Gauhati
and Tinsukia m view of inadequate trans
port facilities in Assam,

(b) if so, the reaction of Govirnment
thereto, and

(c) the steps bemng taken in this dne
tion ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a)
Yes

(b) and (¢) Surveys for the conversion
of the WNew Bongaigaon-Gauhati Metre
to Broad Gauge have becen cained
out The reports are under exam nation An
economic study 1s also being carried out
Decision regarding the conversion will be
taken after the reports of the study and
survey are examined and funds being made
available for the purpose The question of
Broad Gauge line beyond Gaunat: upto
Tinsukia can arise only after a Board
Gauge link upto Gauhati bu.come economu
cally feasible

Resolution adopted by Kerala Assembly
regarding setti g up of Marme Pro-

1297 SHRI M K KRISHNAN Will
the Minister of FOREIGN TRADE be
pleased to state

(a) whether Government have received
a copy of the Resolution adopted unani-
mously by the Kerala Legislative Assembly
demanding that the site of the proposed
Marmme Products Export Development
Authority should be in Cochin, and

(b) if so, the reaction of Government
thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) Yes, Sir

(b) It has been decided that the loca-
tion of the headquarters of the Marine
Products Export Development Authority
will be at Cochin

Spare Parts and Instruments for
Railway Workshops, Shoranur
(Southern Railway)

1298 SHRIM K KRISHNAN Wil
the Minister of RAILWAYS be pleased to
state

(a) whether there are not cnough
spare parts and instruments in the Railway
Workshop at Shoranur (Southern Rail
way)

(b) whether Government received
any letter from the concerncd officials
for supplying enough spare parts and
instruments,

(¢) if so, whether Governmen! have
arranged to provide spare parts and

(d) if not the reavons therefor ?

THE MINITER OF RAILWAYS (SHRI

K HANUMANTHAIYA) (a) Theie s
no workshop at Shoranur A loco shed
1s however situated tleic  Enough stecks

of spares and instruments aie normally

avilable

(b) and (c) No specific letter has been
received for supplying enough spares and
instruments  However, stock of certan
sparcs and instruments go down on some
occasions and suitable action 1v taken by
the concerned officials for procurement of
the same as per normal pructice

(d) Does not arise

Machanisation of Coir Industry
in Kerala

1299 SHRI M K KRISHNAN
Will the Muuster of FOREIGN TRADE be
pleased to state

(a) whether Government are thinking
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in torms of machanising the coir industry
in Kerals;

(b) whether Gevernment’s attention
has been drawn to the reaction of the Coir
Workers’ Unions that if the machanisation
is effected in the coir industry, it will be-
nefit only big coir manufacturers and
thousands of workers in the coir industry
will be thrown out of employment; and

(c) if so, whether Government propose
to rescind the plan to machanise the coir
industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) There is no such
proposal at present.

(h) and (c) Do not arise.

Electoral Officers’ Meeting held in
New Delhi

1300. SHRI M. M. JOSEPH : Wwill
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether any meeting of the Elect-
oral Officers was beld recently in New
Delhi; and

(b) if so, the main points discuss-
ed at the meeting and the decisions
taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY) .
(a) Yes, Sir.

(b) The main points discussed at the
meeting were —

(i) improvement in the system of
preparation and distribution of
clectoral cards at the time of
enumeration;

(ii) need for preparing accurate
electoral rolls and the procedure
to be adopted in dealing with
applications received on a
largs scale on the ewe of an
election;
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difficultiss encountered by the
Returning officers in dealing with
nomination papers and their
scrutiny and in allotment of
symbols and how to deal with
them;

(i)

introduction of new design of
ballot papers at future elections
and procedural matters connected
therewith;

(iv)

(v) remuneration to be paid for the
counting staff;

(vi) payment of compensation for
damages caused by miscreants to
private buildings requisitioned
for setting up polling stations at
the time of the general elections
to the Lok Sabha in March,
1971;

need for strengthening the election
machinery in the States at all
levels and payment of adequate
remuneration for election officers
and staff;

(vii)

grant of honoraria to Gazetted
Officers for the arduous duties
performed by them during general
elections; and

(viii)

difficulties  encountered in re-
quisitioning vehicles during elec-
tion time and the need for pre-
scribing limit for wehicles which
can be used by candidates.

(ix)

5.T.C. Contract with U.S.S.R. for Supply
of Leather Shoes

1301. SHRI M. M. JOSEPH : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the State Trading Corpora-
tion had finalised a contract with the Soviet
Union for the supply of leather shoes to
them; and

(b) if so, the salient points thereof and
the advantages likely to be derived from
this deal ? '

THE DEPUTY MINISTER IN THE:
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MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) (a) The State Trading
Corporation has entered mto three con-
tracts valued at Rs 485 79 lakhs for export
of shoes in the period ending November
1972

(b) These contracts have resulted in
substantial expansion n exports of shoes
to the U S S R and n prospects of
further increase m exports n the
future

Discontinuance of Wheat Loans to
its Employees by Punjab Electnicity
Board

1302 SHRI JYOTIMOY BOSU will
the Mimster of IRRIGATION AND
POWER be pleased to state

(a) whether the authorities of the
Punjab State Electricity Board had stopped
the advance of wheat loans to the Board
employees,

(b) 1f so, the reasons therefor,

() whether Government’s attention
has been drawn to the protests made by the
employees of the said Board, and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURLEL) (4) No
Sir

(b) to (d) Do not arise
Progress of Pochampad Irrigation

Project

133 SHRI B N REDDY Will the
Minister of IRRIGATION AND POWLR
be pleased to state

(8) whether the first phase of the
construction work of the Pochampad
Irrigation Project (Andhra Pradesh) s
getting delayed according to the earlier
schedule,

(b) if so, the reasons for the delay,
and
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(c) the steps taken by the Central
Goverament to ensure the completion of the
Project work according to the schedule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a) to
(¢) Till the year 1968-09, the progress of
work on Pochampad Project had been slow
due to the imability of Government of
Andhra Pradesh to provide adequate funds
for the project Since then the tempo of
work has increased considerably and a
potential of 40,000 acres of irrigation has
already been created

Development of Ghaghra River Basin

1304 SHRI SHYAMNANDAN MISH-
RA  Will the Minister of IRRIGATION
AND POWER be pleased to state

(4) whether discussions have been
held with the Government of Nepal 1n
respect of the development of the Ghaghra
river basin and

(b) if so, whether the project has been
finally approved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI BN KUREFL) (a)and (b)
An Indian delegation led by the Sccretary,
Irrigation and Power, held discussions with
a delegation of His Majesty s Government
of Nepat led by their Secretary, Water
and Power, at Kathmandu beiwecn 20th
and 27th October 1971 on various matters
of mutual interest in the field of irrigation
and Power  Also the Mimister of Irriga-
tion and Power held discussions at Kath-
mandu with Minister of Water and Power
and Prime Mimster of His Majesty s
Government

Preliminary discussions were held at
the Minister’s level and official level on
the Karnali Project proposed by the Maje-
sty s Government of Nepal The Panche-
shwar and Poornagin Power Projects
proposed by the Government of India were
also discussed at this meeting

Fercrey # tw wt wr frshor
1305, sft wtwr fog fueer w0
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Shifting of Northern Railway Headquarters
to Lucknow /Kanpur

1306 SHR! RAIJDEO SINGH Will
the Mmuster of RAILWAYS be pleased to
state

(a) whether Government are consider-
ing the shifting of Northern Railway Head-
quarters office from New Delhi to Lucknow
or Kanpur,

(b) f so, when this 1s likely to be
finalised, and

(c) whether the then Chairman, Rail-
way Board gave a statement to this effect
in connection with a meeting in RDSO
Office at Lucknow ?

RAILWAYS
(a) No

THE MINISTER OF
(S5HRI1 K HANUMANTHAIYA)

(b) Does not arise

(c) No

Quarters to Signal and Telecommunica-
tion staff of Tughlakabad, Okbala,
Tilak Bridge (Northern Railway)

1307 SHRI RAJDEO SINGH
SHRI BP MAURYA
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Will the Minister of RAILWAYS be
pleased to state

(a) whether the Signal and Telecomm-
unication staff posted at Tughlakabad,
Okhala, Tilak Bridge, Sahibabad, Ganaur,
Jind in Delhi Division of Northern Railway
are not provided with Railway quarters
near their place of duty,

(b) if so, the reasons therefor,

(c) whether the staff do not fall under
the ‘Essential’ category of Railways,

and

(d) the action Government propose to
take to remove this grievance of this section
of staff ?

THE MINISTFR OF RAILWAYS
(SHR1 K HANUMANTHAIYA) (a)to (d)
The staff referred to are treated as ‘Essen-
trial’ Due to an overall shortage of
quarters it has not been possible to house
all kssential® staff

Quarters are constructed to house as
manys of such Rallway employees as possi-
ble ewvery year on a programmed basis
according to the availability of funds

Approved Yardstick for Signal and
Telecommunication Staff

1308 SHR1 RAJDEO SINGH Wil
the Minister of RAILWAYS be pleased to
state

(a) whether for new Power Signalling
Installations, proper stiength of mainten-
ance staff 15 not posted as there s no
standard yardstick for Signal and Tele
communication Department staff approved
by Railway Board,

(b) whether there 1s no arrangemen*
made for Railway accommodation near
those places for staff and no arrangement
for then weekly rest i1s made,

(c) whether such staff 1s not suppled
with proper tools for maintenance work
and also no ‘section or maintenance gangs'
are provided after installation of such
works, and

(d) 1f so, the reasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a) to
(d) The information is being collected
and will be laid on the Table of the
Sabha

Introduction of a new train from
Mangalore to Bonibhay

1309 SHRI DHARAMRAO AFZAL-
PURKAR Will the Minister of RAIL-
WAYS be pleased to state

(a) whether there s any proposal
under Government's consideration to
introduce a new train from Mangalore to
Bombay similar to the train which runs
from Cochin to Bombay at present for the
convenience of the large number of people
from Mangalore and the Malabar coastal
ar¢a who are workmg m Bombay, and

(b) if so, when such a train 15 hkely
to be mtroduced ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a)
Neither any direct tramn runs at present
between Cochin and Bombay nor 1s one
proposed between Mangalore and Bombay
The existing facility of one III class
sleeper through coach between Mangalore
and Bombay is consicered adequate for the
present level of traffic

(b) Does not arise

EEC’s decision to set up Joint Commission
for Commercial Cooperation between India
and EEC

1310 SHRIR R SINGH DIO : wWill
the Minister of FOREIGN TRADE be p'eas-
ed to state

(a) whether India and the European
Economic Community have decided to set
up a Joint Commussion to examine India's
proposal for sceking commercial co-opera-
tion between India and the FEu-opzan
Economic Community, and

(b) the reaction of the European
Economic Commanity in this regard and
when the Jomnt Commussion 1s likely to
meet to exarune India’s request ?

NOVEMBER 23, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) (a) and (b) The ques-
tion of establshmg a Joint Commission
comprising the representatives of the
Government of India and the European
Economic Community for examining the
proposal for a commercial cooperation
agreement between India and the European
Feonomic Community 18 under considera-
tion of the Community

Changes in Railway Board

1311 SHRI R R SINGH DEO
SHRIMATI BHARGAVI
THANKAPPAN

Will the Mimmuster of RAILWAYS be
pleased to state

(a) whether there are proposals to
effect changes in the Railway Board,

(b) if so, the reasons for such changes
being proposed* and

(c) whether the attention of Govern-
ment n this regard has been drawn to a
report in the Hindustan Times ot the 13th
September, 1971, and if so, the reaction of
Government thereto ?

THF MINISTER OF RAILWAYS
(SHRI1 K HANUMANTHAIYA) (a) No

(b) Does not arise

(c) Yes, but the report 15 based on an
incorrect appreciation of the position

Porters’ Strike at Farakka Railway
Station

1312 SHRI DINESH JOARDFR Will
the Minister of RAILWAYS be pleased to
state

(a) whether the attention of Govern-
ment has been drawn to the Porters® strike
at Farakka Railway station (West Bengal)
on Northeast Frontier Rgillway due to the
non-payment of arrears by the agent who
1s responsible for ths transhipment of mails,
and

(b) if sp, the steps taken by Gowern-
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ment to redress the grievances of the
Porters 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) (a) There
was no such strike at Farakka. Moreover
transhipment of mails at Farakka is the
responsibility of the postal authorities and
the licensed porters of the Railways have
nothing to do with it.

(b) Does not arise.

Installation of Thermal Power Station
at Malda District, West Bengal

1313, SHRI DINESH JOARDER.
Will the Minister of IRRIGATION AND
POWER be¢ pleased to state :

(a) whether the Central Government -

have approved the proposal of the West
Bengal Flectricity Board for installing the
Centre's 300 MW thermal power station at
Khajuraghat, Malda District, West Bengal,

(b) 1f so, the salient features thereof;
and

(c) when it will be instailed ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRI B. N. KUREEL) : (a)to(c) The
Planning and Construction of power stations
15 nor mally the responsibility of the
respective States except where the matter
concerns more than one State and where the
nceds of the region as such have to be
met economically. In such exeptional cases,
the Government of India have to consi-
der setting up of power stations in the
Central Sector.

For a situation of this nature in North
Bengal and Noath Bihar, for alternative sites
in North Bengal, including that at Khejuria-
ghat, Malda District, are under consideration
and the State Government have been reques-
ted to carry out further investigations
necessary for taking a decision in the matter.
The power station visualised for the area will
have a capicity of 220/240 MW and will be
coalfired. The station is likely to be comple-
ted in about five years of the commencement
of works,
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Japan®'s proposal to purchase Imdian
Coffee

1314. SHRI SUBODH HANSDA :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Japan proposes to buy
Indian Coffee;

(b) if so, whether there is any agree-
ment for this; and

(c) if so, the terms and conditions of
this Agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C. GEORGE) : (a) to (¢) A
Coffee Market Survey Delegation to South-
East Asia recently visited Japan to explore
the possibilities of promoting exports of
Indian Coffec there. Many Japanese impor-
ters have shown keen interest in the high
quality Indian Coffee. The report of the
Delegation is being compiled.

Damage due to waterlogging between
Kharagpur and Nimpura Rallway Yard
(South Eastern Railway)

1315. SHRI SUBODH HANSDA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware that
a large number of houses have collapsed
and property has beecn damaged due to
waterlogging between Kharagpur and Nim-
pura Railway yards during the last week of
August, 1971;

(b) whether the waterlogging was due
to faulty Planning by the Railways in provi-
ding narrow outlet for passage of water;
and

(c) if so, whether .he damage caused
was the responsibility of the Railways and
the remedial steps proposed in the matter 7

THE MINISTER OF RAILWAYS
{SHRI K. HANUMANTHAIYA) : (a) Yes.
Some houses outside the Railway settlement
were flooded due to unprecedented heavy
rains.



(b) No
(c) Does not arfse
Causes of Earthquake at Koyns-1967

1316 SHRI BIRENDER SINGH RAO
Will the Mimnister of IRRIGATION AND

POWER be pleased to state

(a) whether a meeting of scientists
held recently in Paris auspices of UNESCO,
has given contrary opinion to what had been
staled earlier as regards the causes of earth-
quake which occuired at Koyna mn 1967,
and

(b) 1if so, whether any steps have been
taken by the central Government to save the
Koyna-Electric Project and the resultant
disaster m case of an accident ?

THE DEPUTY MINISTFR IN THL
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURFEL) (a) and
(b) Under the auspces of the UNESCO,
a working group composed of the represen-
tative members of several international
organisations, met in Paris 1n December,
1970 to study the seismic phenomena related
to the filing of large reservons  Prof
Rothe, on behali of the Working Group
has requested for information from several
countries including India

The Comuttee of Lxperts comnosed of
both foreign and India, appointed 1n associd-
ted with the UNFSCO in December 1967,
concluded that the earthgiake of December,
1967 was due to tectonic causes The
direction of maximum forces was close to
the horizontal a1d 1t was theiefcre difficult
to attnbute the florces released, to the
pressure of the water in the reservoir which
should be vertrcal A number of forenn
scientrsts also  have indicated that tle
vertiwcal loading resulting from the filing ot
the Koyna reservoir cannot be the soe
cavnee of the earthquake They suguest that
the tectonic strains stored in the rocks in
the Koyna region were the sources of the
energy released In this context, it is to
be noted that no earthquake occurred during
the filhlng of Bhatgar and Radhanagm
reservoir in the same basaltic terram  The
Bhakra dam 1s located in a seismically
active zone but no activity has been noticed

after the fillng of Govind Sagar This
and other data have led to the general view
held by the majority of scientists that the
reservoir at Koyna was not responsible for
any major shock

It 1s nteresting to note that i 1969
UNESCO experts Prof Auden and Prof
Gubim invited to give & report on the
Seismicity of Western India, discussed the
views of prof  Rothe regarding the connec-
tion between the filing of the Koyna
reservoir and the occurrence of earthquake
at Koyna  They concluded that there 15
Iittle connection between the filling of the
Koyna reservorr and the occurrence of even
the small shocks They also observed that
before making scnsational deductions about
the production of earth tremors by reservorr
filling, more studv 15 required

While studies continuc on the causes of
the Koyna ecarthquahe steps hawe been
taken to ensurc the safty of dam aga nst
similar furture earthquakes By way of
immediate strengthening, the cracks in the
dam caused by the December, 19(7 e.rth
quake, were greuled the portion above the
crack was tied to the lower portion of dam
by prestressed anchoring As 4 permanent
measures the dam 15 being widened 1n the
bottom upto a certain level and provided
with buttresses, to a few feet below the top
of the dam Dl the above work 15 comp-
leted, Maharashtra Government 1s not
filung the reservoir above the spillway crest
by way of precaution The permanent
additional work 1s expected to be comnleted
by June 1972

Blasting of Railway Tracks and Trarins
by Pakistam Saboteurs in Northern
Regions of West Bengal and Assam

1317 SHRI S M BANERJFE Will
the Minister of RAILWAYS bz pleased to
state

(a) whether Pakistani saboteurs are
regularly blasung the railway tracks and
tramns 1 the northern regions of West
Bengal and Assam,

(b) 1f so, the steps taken by Govern-
ment to counteract this, and

() whether army men have been posted
to have a watch on these tracks ?
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THE MINISTER OF RAILWAYS (SHRI
K HANUMANTHAIYA) (a) 13 such
ncidents have occurred since June, 71

(b) and (c) The steps taken are

1  Security patrolling by the Police/
Home Guards

2  Track patroling by police/home
guards/Village Defence Party mem-
bers in conyunction with the railway
gangmen,

3  Guarding of wvital railway installa
tions and 1mportant bridges by
armed police and home guards,

4  Searchlight patrolling by 59 mount
brigade,

5  Suspension of night runmng passen-
ger trains 1n vulnerable sections,

6  Observation posts have been set up
at important railway stations,

7  3-metre area on either side of the
Railway track has been declared as
protected area under the Assam
Maintenance of Public Order Act
1947,

8  Imposition of punitive tax on iwo

villages bordering [East Pakistan
territory,
9 Arousing consciousness amongst

villagers adjacent to railway track
against acts of sabotage by Pak
agents,

10  Rewarding persons responsible for
timely detect on of sabotage acti-
vities, and

11 Checking passengers luggage n
trams 1n vulnerable areas

Amendment of Constitution for seeking
to change idea of compeasation for
properties acquired by Government

1318 SHRIS M BANERJEE Will
the Minister of LAW AND JUSTICE be
pleesed to state

AGRAHAYANA 2, 1893 (SAKA)
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(a) whether the Law Comnussion has
suggested munor changes in the Government
proposal to amend the Constitution secking
to change the concept of compensation for
properties acquired by Government,

(b) 1f so, what are those changes,
and

(c) the reasons for making those chan-
ges ?

THE MINISTER OF STATL IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) No change has been suggested by the
Law Commuission on the proposed amend-
ment of the Constitution in so far as 1t
sechs to change the concept of compensa-
tion

(b) and (¢) Do not arse
aeay qrdt ofcdiem & sty Soe

1319 st writeq wae : sy fawrg
site fagn weft ag sad O For &0 6

(%) oz aré afciaar & s
fra T fY7-FT & o 51y § i)
370 ¥ fFaAl ST Q0 ®T ¥ A9 @ AT
)

(w) for o) w199 Qe d
FA IAFT AT TFEINE aW AT § AN
afx g1, & QY WISrET # g% I A
|, 41T

() =% NS ¥ fad gwe g
¥ fawrt @ W Frae-Pradlt yfiv T2
wTx Al & 7

faarf ot fage wwrea ¥ IwwE
(st dorra g0|) (%) & () AwEr
art ofvaear am & Af ader o
qrar T g

w3 & i Afer & sere Ak

g Fur afciomrg Tg & qt g
£ wsr WU & v Afew & qun, @i



135 Written Answers

arre i weERaT ofEwAy g ¥ Y
frafomeita &1

anff, awzmme WX fafear aw

NOVEMBER 2, 1971

Written Anzwers 136

§ s afcdror Fod e ¥ fiog B
s Yo rof &

afeatoamen & fRq asq SRW §THTT FIU mwiﬁﬂ?ﬁmﬁvfmw
astar A ¥ sAaor wrd quf e fo my  STC wOAH @ AR fod e § o

afcaorat Tawrf ow fega M woww G T

qmi:n wfa wr
"

1 2 3 4
TFs firetrare T

1 s 3,400 — vt Iywey TE |

2 w0 e 6,600 — Y Iy AG |
3 gar (ashfaa) 8,20,000 — 49,557
4 a@f 1,56,000 — 17,500
5. amrE 12,500 — 800
6. wEHET 12,000 — 1,690
7. awit 8,25,0C0 — 67,451
8 aFEEmT 6,18,000 4,13,000 2,11,285
9. fafear a= 5,000 — 158

Benefits from Narmada Valley Project

1320 SHR1 BHAGIRATH BHAN-
WAR  Will the Minister of IRRIGATION
AMD POWER be pleased to state

(a) the nature of benefits likely to
accrue from the Narmada Valley Project,

(b) the number of cities and willages
likely to be affected by the Narmada Valley
Project, and

(¢) the action being taken on the said
project at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BN KUREEL) (a) to (c)
There 1s no single project by the name of
Narmada Vally Project

The Dhaundear and Dukrikheda projects
in the Narmada basin in Madhya Pradesh
are already completed The Tawa, Barna,
Borad and <Chandrakesar projects n
Narmada basin in Madhya Pradesh are
already under construction

Investigations have besn completed by
the Government of Madhya Pradesh for
the Bargi, Narmadasagar and Bichia Tank
projects m the Narmada basin and project
reports have been sent to the Centre for
cosideration
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The information on the benefits and the data on submergence as readily available

are indicated below --

Project Irrigation
benefits
Acres
1. Dhaundhar 3,400
2. Dukrikheda 6,000
3 Tawa (Revised) 8,20,000
4. Barna 1,56,000
5 Borad 12,500
6  Chandrakesar 12,000
7 Bargi 8,25,000
8 Narmadasagar 6,18,000
9 Bichia Tank 5,000

;rea of land to be
snbmerged
Acres

Power
benefits
KW

— Not readily available

— Not readily available

— 49,557

— 17,500

— 800

— 1,690

—_— 67,451
4,13,000 2,11,285
—_ 158

The water disputes on the Narmada and 1ts valley are now under adjudication by
the Narmada Water Dispute Tribunal and thc Government of India do not consider it
to be appropriate to give clearance to any new projects in the basin when the disputes are

under the consideration of the Tribunal
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Approval for Sukta Dam in Madhya
Pradesh

1322 SHRIG C DIXIT . Will the
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Minsster of TRRIGATION AND POWER
be pleased to state

(a) whether any effort or approach has
been made during the year 1971 to sccure
the approval of the Central Government to
the revised proposal of the Sukta Dam in
Madhya Pradesh State, and

(b) 1f so, the result thercof ?

THE DEPUTY MINSTFR IN THF
MINISTY OF IRRIGATION AND POWLR
[SHRIB N KUREEL|] [a]and [b] The
revised Project Report regarding the Sukta
Dam has not yet been received from
Government of Madhya Pradesh

Introduction of New Trains between
Bombay and Allahabad or Delhi

1323 SHRI G C DIXIT Wil the
Minister of RAILWAYS by pleased to state
the proposals, if any, for running new
trains between Bombay and Allahabad or
Delhi ?

THE MINISTER OF RAILWAYS
[SHRI K HANUMANTHAIYA| At
present there 1s no proposal to introduce
additional trains between Bombay and
Allahabad/Dellu  Introduction of Raydhant
Express between Bombay Central and New
Delhi {[via the Western Railway route] s,
however, planned from Apnl, 72

Supply of bad quality of foed
Dining Cars on Central Railway

1324 SHR1 G C DIXIT Will the
Mimsster of RAILWAYS be pluesd 1o
state

(2) whether Government have ruccived
dany complaint during the last one yuar
regarding the supplv of bad quality of food
in the d'ning cars on Central Railway,

(b) 1f so, the reaction of Government
thereto, and

(¢) the steps taken by Government
thereon ?

THE MINISTER OF RAILWAYS
{SHRI K HANUMANTHAIYA] ()
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Some complaints were received during the
last one year

(b) These complaints were mainly on
account of the large number of clientele to
be served from the dining cars of long dis-
tance trains where the facilities available
are necessarily limited

(c) The following steps have been
taken to unprove the quality of food --

(1) Picking up of items of cooked
food such as chapaties, rice and
dall from stations en route has
been adopted to reduce the cook-
ing work in the dmng cars
Further proposals to pick up
item like vegetables and mutton
curry are also being developed

() Regular schedule of ingredients
has buen lard down after practical
tests for various 1ecipes to ensurc
quality 1n the prepdration

() To maintain the quality of scr-

vice, equipment such as chapati

boxes and thermal urns have
been provided in the catering
units

(1v) More frequent checks and inspe-
ctions by Officers and Supervisory
Stafl to remove the deficiencies

nouced on the spot

Introduction of A Fast Cxpress Train
from Calicut to Cochin

1325 SHYRI CK CHANDRAPPAN
Will the Minister of RAILWAYS be pleas-
ed to state

() whether Government have decided
to run a fast express tram from Calicut to
Cochin on Southern Railway,

(b) whether Government have received
any rcpresentation demanding that the
starting point of that train should be
Cannanore instead of Calicut, and

(c) 1if so, the decision taken thereon

THE MINISTER OF RAILWAYS
[YHRI K, HANUMANTHAIYA] (a) A
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proposal for introduction of an Express
train between Calicut and Cochin m re-
placement of an existing pair of passenger
trains on Cochin-Shoranur section has
been under examination for the last few
months In consultation with the Kerala
Government The decision of Kerala
Government 15 awaited

(b) Yes

(€) After a final decision 1s taken
regarding introduction of the proposed
Express between Calicut and Cochin, the
feasibility of extending the survice to und
from Cannanore will be ex unmined

Setting up of Weavers Service Cenire
in Kerala

1326 SHRI ¢ K CHANDRAPPAN
Will the Minister of TOREIGN TRADL
be pleased to state

(a) whether there 18 any proposal be-
fore Government t0 set up a Weavers
Service Centre 1n Kerala, and

(b) 1f s0, the salient fcatures thercof ?

THE DEPUTY MINISTFR IN THF
MINISTRY Of I ORLIGN TRADE (SHRI
A C GFORGE) (a) and (b) The All
India Handloom Board have recommended
setting up of some additional Weavers’
Service Centres A Centre in Kerala 15
also included in the proposal The matic
15 still under consideration

Suggestions by Law Commission to
make changes m Constitution
(Twenty-fifth Amcudment)
Bill

1327 SHRIC K. CHANDRAPPAN
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether the Law Commission has
suggested certain changes 1n the Constitu-
tion [Twenty-fifth Amendment] Bill,

(b) 1f so, the changes suggested, and

(¢) whether Government have accepted
the suggestions ?

ARSRARRY KA Z185 SO EAT™ = SO SRy 1

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) The Law Commission has suggested
certain changes in clause 3 of the Consti-
tution (Twenty-fifth Amendment) Bull, 1971

(b) and (c) The suggestions are under the
consideration of Government A copy of
the Report will be laid before Parliament
in due course

Export of Rubber to G.D.R.

1328 Shm C K CHANDRAPPAN
Will the Minister of FOREIGN TRADE be
pleased to state

{a) whether India 1s gomng to export
rubber to the German Democratic Republic,
and

(by if so, the quality and value

thereof ?

TiIF DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGL) (4a) and (b) Some
wountries including G D R have 1ndicated
keen interest in purchasing Natural Rubber
fiom India The Propsoals are under
active consideration by both parties

Steps to Promote Indian Coffee in
South East Asia

1329 SHRI BANAMALI PATNAIK
Will the Minister of FOREIGN TRADE
be pleased to state

(a) the steps taken to promotc Indian
Coffec m South-East Asia, and

(b) the results achieved so far and

further steps proposed to be taken 1n this
duection?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) A Coffee
Market Survey Delegation has recently
visited Singapore, Hong Kong, Thailand
and Japan to explore the possibilities of
stepping up exports of Indian Coffee to
these countries

(b) In all these countiies major importers



showed keen interest in purchasing high
quahty Indian Coffee The report of the
Delegation 1s being compiled

Increase 1 Exports

1330 SHRI BANAMALI PATNAIK
Will the Minister of FOREIGN TRADE be
pleased to state

(a) whether exports have shown a rise
in the first four months of the current
year,

(b) 1f so, the extent thereof,

(c) the latest period for which export
performance has been worked out during
the current year so far, and

(d) the steps taken or proposed to be
taken to keep up the trend?

THE DEPUTY MINISTFR IN THF
MINISTRY OF FOREIGN TRADL
(SHRIA C GEORGE) (a) Yes, Sir

(b) Exports during April-July 1971 at
Rs 538 crores increased by Rs 106 crores
or 246 per cent over the corresponding
period of last year

(v) While the overall figures of export
performance are available upto September,
1971, commoditywise break up bas been
worked out for the first two months (April-
May) of 1971-72

(d) The broad outline of the type of
policies Government have been pursuing
and intends to pursue in support of country s
export effort 1s given n the Export Policy
Resolution laid before Parliament in July
1970 Among the important mecasures that
have been adopted in recent period to pro-
mote exports, mention may be made of the
export-orrented industrial licensing policy
grant of prionty treatment for import of
raw materials and capital goods for export
oriented unmits, priority allocation of
domestic and imported raw matenals, pro-
vision of selected maternials at international
prices, provision of compensatory support
to selected products with significant growth
potential and the expanding role of the
public sector in the country’s foreign trade
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Treatment of Diesel Shed, Ratlam
as Factory

1333 DR. LAXMINARAIN PANDEY
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Will the Minister of RAILWAYS be pleased
to state

(a) whether a Diesel shed 1s considered
as a Factory, and

(b) if so whether the Diesel Shed at
Ratlam (Ratlam Division, Westrn Railway)
does not have proper and necessary arrange-
ments which are provided for factory
workers ?

THE MINISTCR OF RAILWAYS (SHRI
K HANUMANTHAIYA) (a) No.

(b) Does not arise.
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Irrigation Prospects in Tamil Nadu

1336 SHRI E R KRISHNAN:; Will
the Mmster of IRRIGATION AND
POWER be pleased to state

(a) whether the Irrigation Commussion
visited Thanyaur Delta in Tanmil Nadu and
held discussions w th the local people re
garding the irrigation prospects m future

(b) whether the Commission held
discussions with the State Government
authorised m this matter and

(c) if so, the results of the Commission s
visit to other areas in Tamil Nadu ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B N KUREEL) (a)and
(b) Yes
(c) The Commuission 1s cxpected to

submit their report by March, 1972

Broad Gauge Line Betwecn Neiveh
and Virndhachalam

1337 SHRIE R KRISHNAN Will
the Minister of RAILWAYS be pleased t>
state

(a) whether there 1s any proposal to
convert the exntine line between Salem and
Neiveli via Virndhachalam into a broad
gauge line and

(b) if so, whether m wview of the
Salem Steel Plant, this work will be

expedited ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (a) No

(b) Does not arnse
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Loans Sanctioved by Rural Electrification
Corporation

1338 SHRIY MAYAVAN Wil the
Minster of IRRIGATION AND POWER
be pleased to state

(a) the amount of loans sanctioned
by the Rural Electrification Corporation
since 1ts inception

(b) the broad outlines of 38 ‘backward
areas schemes out of 88 schemes sanctioned
by the Corporation as on the 3Ist January
1971, and

(c) the salient features of the «chemes
pending sanction of the Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREFL) (a) The
Rural Electrification  Corporation since
its mception in July, 1969 has sanctioned
loans amounting to Rs 101 43 crores for
rural electrification schemes of 16 State
Electricity Boards and 5 pilot Rural Electric
Co-operatives

(b) These 38 Schemes sanctioned by
the Rural Electrification Corporation relate
to backward areas in the States of Andhra
Pradesh, Assam, Bihar, Haryana, Madhya
Pradesh, Maharashtra, Mysore, Orissa
Rajasthan, Uttar Pradesh and West Bengal
These Schemes involve a loan assistance
ot Rs 18 04 crores and envisage electrifi
cation of 3,270 willages, energisation of
62,434 pumpsets and power supply to 11,897
small-scale industries

(c) 63 Rural Electrification Schemes
for loan assistance of Rs 28 91 crores for
the electrification of 3973 wvillages and encr-
gisation of 72754 pumpsets are under
considerdation of the Rural Electrification
Corporation

Completion of Hydro Projects

1339 SHRI V MAYAVAN
the Mmster of IRRIGATION
POWER be pleased to state

will
AND

(a) the particulars of the 62 hydro-
power projects, investigations of which
have been undertaken as joint wventure of

AGRAHAYANA 2, 1893 (S4KA)
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the Government of India and the United
Nations,

(b) the number of project reports
completed so far together with the particulars
of prospective implementation,

(¢) whether the ownership of equipment
has been handed over to Government, and

(d) when the project reports of all the
62 projects are expected to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a) The
particulirs are given in the Statement laid
on the Table of the House [Placed in
Libarary See No LT 1086/71]

(b) Preliminary project reports for 38
schemes have been prepaied so far Of these
12 schemes have been proposed for imple-
mentation in the decade plan 1971—81

(c) No, Sir

(d) Project reports for 10 more schemes
are expected to be got ready by 1973-74
2 schemes have been found technically not
fcasible for implementation In the case
of remaining 12 schemes preparation of
project reports will be taken up as soon as
the investigations, which are in progress, are
completed

Power Stations under Construction
m Taml Nadu

1340 SHRI V MAYAVAN Will the
Minister of IRRIGATION AND POWLCR
be pleased to state

(a) the names of power stations with
their capacity under construction 1n Tamul
Nadu

(b) the targeted dates of their comple-
tion and the dates by which they are now
likely to be completed, and

(c) the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) ({a) to
(¢) The details asked for are given m
attached statement
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Statement

Names of Power Stations under Construction in Tamil Nadu, thelr Targeited
Dates of Commissioning, Likely Dates of Completion and Reasons for Delay

Sl. Name of the Capacity  Targetted dates  Likely dates  Reasons
No. Power Station (MW) for completion of completion for Remarks
delay

1 2 3 4 5 6 7

1. Ennore Thermal 330 2% 55 already ist 110 MW Dela in
2X55 MW commissioned in 1971-72 supply of
2X110 MW 1st 110 MW Unit 2nd 110 MW certain

in 1970-71. in 1972-73 material
2nd 110 MW Unit & dearth
in 197172 of compe-
tent
welders.

2. Ennore Thermal 110 March, 1974 Early Delay in  Eguipment
Extension Fifth supply of  being
S1%X110 MW Plan. generating  supplied
plant & by BHEL.
equipment
specially
boiler
equipment.

3. Kodayar Hydel 100 60 MW already 1971-72 Difficul- Difficul-
1X60 MW commissioned in ties in ties
1240 MW 1970-71. The transpor-  already

40 MW Unit was talion overcome.

targetted for through

1970-71. railways
of over-
diamen
sioned
generator
stator
packages.
Also due
to late
arrival
of
foreign
crector.

4. Kundah Hydel 110 March 1974 Early -Orders not finalised

Stage IV Fifth for some equipment
1X50 MW Plan. to be necessarily
1%60 MW imported.

5. Kalpskkam 200 ‘March 1974 Fifth Delay in execution
Nuglear Plan. of the Project.

1%200 MW
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Suggestions regarding production and
marketing methods of Gems and
Jewellery

1341 SHRIV MAYAVAN Will the
Minsster of FOREIGN TRADL be pleased
to state

(a) what arc the suggestions made by
the Delegation sent m October, 1970 to the
West Furopean trading and manufacturing
wentres to study the poducthon and marke
ting methods of gems and jewellery, and

Recommendations made

(1} To further increase export of cut and
polished diamond 1t 1s necessary to
diversify the industry and take up
cutting and polishing of diamonds of
superior  qualities 1n higher price
ranges

It 15 necessary to promote  direct ex
ports of cut and polished diamonds
to USA which 1s the biggest market
in the world for cut and polished
diamonds

()

(i) 1t s necessary to llow import of
modren  eguipments to modérnse
the cutting and polishirg of diamonds

(iv) Import of prototypes of unproved
equipment should be all swed

(v) It 1s necessary 10 introduce automa
tion 1n the cutting and polishing of
certamn categories of diamonds

(vi) A truiming centre for cutting and
polishing may be set up either at
Surat or Navasan

AGRAHAYANA 2, 1893 (SAKA)
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(b) the action taken bv Government on
the principal suggestions of the Dele-
gation ?

THF DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRATE (SHRI
A C GEORGE) (a)and (b) The Govern-
ment sponsored delegation to Western
Eurone which wvisited Western Europe in
October, 1970 1o study the markets for
diamonds made a number of recommenda-
tions, 1mportant amongst them and act.on
taken on each one of them are as under

Act on taken

(1) Advance Luwenvwing Scheme 15 being
operated to encourage cutting and
polishing of superior qualities n
higher price ranges There has been
considerable success 1n this regard

1) leading expoiters aie making special
efforts In USA and are establishing
direct contacts

(1) The machinery and equipment required
by the diamond industry from abroad
arc alrcady buing allowed under the
replenishment policy for registered
exporlers

{1¥) Government would be willing to consi
der  appl cations from 1nterested
manufacturers for import of p«to-
types

{v) Government 1s awar. of the growing
automation in the cutting of diamands
abroad Asa gencral policy, Govern-
ment would hke to mntroduce auto
matie. machincry only to the extent
necessary to meet competition and
improve quality in cutting

(vi) The Gem and Jewellery Export pro-
motion Council 1s planming to set up a
traning centre at Navasari, Gujarat
for our artisans
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(x)

(xi)

(xii)

(xiif)

(vii) Raw un-cut diamonds should be

‘obtained from primary sources and
international suppliers.

(viii) In order to give a fillip to cutting and

polishing of superior quality and
larger sizes of diamonds and exports
thereof a higher replenishment upto
807, of the FOB value may be given.

(ix) A Diamond Bourse with headquarters

at Bombay may be organised.

Indian commercial banks must have
speacial cells for dealing with prob-
lems of financing of diamond trade
and industry.

To facilitate export of smaller dia-
monds such exports on consignment
account may be allowed through some
of the recognised banks which have
specialised in dealing with diamonds.

For affording priority in dealing with
matters relating to diamond trade and
industry a speacial desk should be
created in the Ministry and an Officer
should be available on the technical
side in the DGTD.

It is neccessary to set up a gemnologi-
cal laboratory in the country.

(xiv) For inmtegrated development of dia-

mond trade and industry the forma-

(vii) Facilities have been created to

obtain supplies from primary sources
and international suppliers through
the NMDC, and by advance licen-
sing.

(viii) The Advance Licensing Committee

(ix)

)

(xi)

(xii)

(xiii)

considers applications for 807, replc-
nishment in case the applicant is
willing to guarantee a realization
averaging 150 or more per carat.

This is not yet considered necessary.

Government is anxious to have comm-
ercial banks take up financing of gems
and jewellery exports including pre-
cious stones. However, there have not
been much progress duc to lack of
expertise in this field in the commercial
banks.

Government is willing to consider
specific requests for export of smaller
diamonds on consignment basis
through recognised banks.

The Ministry of Foreign Trade alrcady
has a special desk. However, an
Officer with sufficient experience on
the technical side is not yet available.

The Gem and Jewellery Export pro-
motion Council has taken steps to
set up a gemnological laboratory at
Jaipur. They have imported equip-
ment and are now trying to recruit
a gemnologist with suitable qualifi-
cations. )

(xiv) The question of setting up a company

known as Gem India Ltd. is under the
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tion of a Government owned company
known as Gem India Ltd., should be
established.

(xv) In view of the higher ruling prices of
gold in the internal market import of
gold may be allowed at international
prices to registered exporters of gold
jewellery against their replenishment.

consideration of
Mines and Matals.

the Ministry of

[xv] It has been agreed in principle to
allow the Handicrafts and Handloom
Export Corporation to import gold
for export production. A detailed
scheme is being worked out in consu-
Itation with the Gem and Jewellery
Export Promotion Council.

M.M.T.C.’s demand for extra payment
equal to New Import duty on non-
ferrous metals

1342. SHRI R. P. ULAGANAMBI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Metals and Mincrals
Trading Corporation has demanded extra
payment equal to the new import duties
imposed in this year’s budget on non-
ferrous metals imported prior to 3lst May,
1971;

(b) if so, the reasons for the same;
and

(c) the reaction of the contracted
parties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). The quantities
of non-ferrous metals imported till the 29th
May, 1971 were sold at the old prices to
the extent to which the financial arrange-
ments were made by the actual users belore
that date.

After the 29th May, 1971, non-ferrous
metals were sold at the revised prices.
They included marginal quantities of some
of the metals which had been imported
prior to the 29th May, 1971. This is the
usual practice and has also been followed
by the Corporation in similar situations in
the past.

Export of Woollen Knitwears to USSR

1343. SHRI R. P. ULAGANAMBI :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether orders for woollen knit-
wears worth over Rs, 10 crores were declin-
ed by the hosiery exporters;

(b) if s0, the reasons for the same;
and

(c) the steps taken or proposed to be
taken by Government for materialising the
export of Woollen knitwears to U.S.S.R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (1) No information
regarding declining of orders by Indian
hosiery exporters for woollen knitwear
worth over Rs. 10 crorcs has come to the
notice of the Government.

(b) and (c). Do not arise.

Export of Finished leather under G.S.P.

1344, SHRI R. P. ULAGANAMBI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the advantages that would arise =
from thc General‘sed System of Preference *
of Tariffs so far as leather industry is con- .
cerned; and

(b) the steps taken by Government to




augment the finished leather export and to
increase leather manufactures inside the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Finishcd Leather and
Semi-tanned Leather has been excluded
from the purview of G.S.P. by the E.E.C.
countrics. But there is goodscope for
increasing the export of Leather Manu-
facturer to the countries who have agreed
to Generalised System of Preference of
Tariffs,

(b) A statement indicating the impor-
tant steps taken in this connection is laid
on the Table of the House.

Statement

The Government have taken the follow-
ing steps to augment the finished leather
export and to increase the leather manu-
factures inside the country.

1. Air freight subsidy is being given
against the export of finished
leather.

2. Though there is 10% export duty
on raw hides and skins tanned
skins etc., no export duty is levied
against the export of finished
[eather.

3. Under the Rcgistered Exporters’
policy, raw materials, chemicals
and other components arc allowed
to be imported against export of
finished leather,

4. Export Promotion Council for
Finished Leather and Leather
Manufactures at Kunpur is assis-
ting the exporters of finished
leather for improving quality of
products and also for exploring
export markets.

5. An industry-wise drawback rates
have been fixed against the exports
of finished leather.

6. Leather and leathergoods industries
are included in the list of priority
industries and liberal import of
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materials required for production
of finished leather which are not
indigenously available, is allo-
wed. '

7. Liberal import of machinery for
balancing, modernisation and re-
placement is allowed under the
Registered Exporters’ Policy for
this item.

8. The export of raw goat skins has
been brought under quota system
and the export quota is being
progre-sively reduced. The export
quota during 1971 is only 10% of
the best year’s exports during
1954—58. Exports of raw hides,
sheep skins etc. are not allowed
generally in order to increase the
production of finished leather and
leather manufactures in the
country.

9. Imports of major raw materials
such as raw hides and skins and
wattle extract bark etc, has been
kept on O.G.L.

10. Setting up capacities for the pro
duction of finished leather is being
encouraged and letters of intent/
licences have been issued to 7 new
undertakings for the manufacture
of finished leather in the large
scale Sector.
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ady  wrgRew xre wifenr #t ety
Nt afy X qaeft wifeet & @ &7
waw qge 91 | ofew WX AT
wifen) st & 4o & wm A

" AGRAHAVARK'Z, IO~ (S AT ™ " WP amwia ¢

Ty Tw W) fewfon & geaey
fererea 1969 & 78 Tifcard g w3 &
afr g

(&) =are a8 23ar1

(7) "R qx srdrEme Wi
#r geqr AT ¥ ¥ g H-
afeafa, a7 o wafgrd sm arfe &
wra ¥y gu fafews & ool §o
TAR AT, G AT ATAY & QAT
& 19T O T AT oAt @ s gww
Hra-qiq T9 a1 F N s A ey srar
t fr fedt Y gwg S&wT 9 Irow
wrgaeREIT wifer Y g gfagy @
s o0 @ & fag qafe g
gad foeft gag afes gwr ¥ gqufefy
I F gevvaAT Agr et |

RIFGAT AT AR AT I
avag giad

1347 =t anee o @y .

AT 9 FATA & FIT B 6 ¢

(%) =1 sfe® wid @ &
aeran § w1 afx gf, @ S%
T g,

(7) 71 W2 fawrr gra
s w1 wgraw o § o afx g,
IR IR FAT § T I AU W
afz #1§ & @ 7 §,

(W) W R AgENr &
wrag Waeed gfaaay #1 g&), Sa%
e v wats otz g fafe T g,
L1

(w) o gfraar o sdwrchort
# g aar I qaew qer wr g ?

@ qa (sit ®o gywdw) ¢ (¥)
wgt a% g genw §, wiew s

o ow

12

"
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T & @ winf & qre gy § ) g
am § o wee § —

(1) sre gfear WX Ha Jetwa

(2) %wwe FJetmw are wfems
Wy 47

(3) v (o wogT aw )

(4) we efewr WA qmery
SR |

(w) w7 @ afaw wrcdw @@ @

amy, ford sfdlrr W A ¥ wA@AF 9%
ArameE gfiad g § R faas
qral &7 € ghad grer @, g@ 9T
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#R

dvaw ¥ win ¥ieEw
XA |

tar awm AT § e qge o doitge
geqr 679 § v fe gwu v gfaw
afafgn & s=via frege gdga
e

(m) &tz (%). Ieg'w wr (@) &
gaz ¥ Sfeefaa 21 F=toat ¥ graz 18
qsYga aqr ArgamTE gfraa &) AR
AT, GAIHIT AT 10" A 8-6-1971 +Y
JUTey GgEd geqT gww fgetw § &)
Ui

§ b T TR WY 9T @ g AR Awn-
(1) s dfear WA dw Fetww W O T@ D WA
fawTw
s gfear tow Fw
Srti & Wy e
v & s ra
s e g & g ™ are) W gt
am T e Ci))
1 2 3 T4 s
1 AmAe WY Ao gfaaw 1618 1381954 68024
2. ¥ =3 v gfaow 2770 — 65,172
3. gee X W gfaw 104 183.1948 52,167 (1969)

F Y

L.

6

7

. qatere W wge gfaas 144
qatere iy toX moge gfrms 425

efw o quge g 3067
- gfior wew Xo¥ wage e 2934

147 955 28 0BS
(313.69)

- 30,229
(1.170)

132 1961 32,352
8.8 1966 35,100

—
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1 2 3 4 5

8. offwr qF wd Avw g 3580 — 45,694
(31.12.€9)

9. afrew o3 wiard gfaa 5 31.10.1927 65,09
(31.12.70)

IL AT Getew ures gfagas tof A

¥ sy o gafaa @ e
Frer wrraan sy gt & am

1. weq W7 worg @Y 1959 30.1.19% 62,867

2. 4 W3 kW AN 3092 — 60,170

3. Iudy @q quge gfaa 649 25.2.1959 40,215
(1969)

4. qaTEX (@ AT AT

gfmaa (JoloFoHo) 1883 10.2.1958 34,332

(16:8.69)

5. gafer @t W@F HHard

gfaa 420 - 39,705

(1.1.70)

6. cfew 377 sd4d g9 3021 17.11.1960 39,040

7. zfegw qen 97 FHwD @Y 2822 27.10.1965 33,589

8. ofaw qF W9 ¥ FHw 3584 — 38,750
(31.12.60)

9. afeww Wd AwgT 4w 1914~ 19.11.1955 49,520
(31.12.70)

" 3t g wwre fawm & Frdee W@ ¥ gk s gEwe fawrr & frd-

1 &1 & yeofow & ger #¥1 # geTAE ¥ W @K F e
fwa W afer ¥ g9 FH & www ¥ W
sywtas ¥ w1 Frrardt A 7

1348, it g W wOATT : ¥T W
#eft ag Ay & g A fir W@ gl W (st ¥ ggwRwM) : W@
Fiw afif, 1968 &Y fawrcw & agare  guenr oiw afife (1968) # fod &
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Al & §r 286 & smwiw oY WY
fawmfon & wgare w1d-g4re yorer &

& fou qegua frar o wr &
arfr 39 & farae ol g asre fawmr
& frldeeY Y agger A Wil W
vt e & swdue & g frar ar
% |

R & b a7 g7 e fawm
& wiwifedt & wrd W afefeafaa
site 9 adt A

1349 ft gww wT ¥BA@ T W
Wt ag @A W F w4 iy

(%) %ar @F & g¥a 47 gT AT
frwrr & FHwife #1 A4 @ et &
xarg & for o Y€ adf A & o
¢

(@) afz @, A fea-fom d2ma &
sHurfon & wr-Far qdf & s @,
#

(w) afe o a&f aft & sy ar
Fak woT wrr ¥ 7

w oot (st ¥ ggwdT) (%) 7
(7). = wamfen #t afzat 1966 2
TA R A WANTF 0N & a3
T qowTh Y Wit § 1 oF Ao ¥ gm
itz § 5 wawfeat & afimn, W@ &
g wdi fafs @t 1963 & aveier
wdl fafiwgs & & & WY afas  femgd
f Ih ¥ ggEry, & v g
o ® wyate fave QT g A=
fawm & st afge saafa &
i wife afea) € qrr § ¥ auy adf w1
A HIT TART AKTLHHIC T WA 9T
FOMAAT 1| AT IANT G FAFI
vy et ¥

off afafe 1970 N famfan &
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FEEey tw sHAfY ®) fafwer wife)
1 7T ¥ & gy o fawradm g

Ad hoc Interim Relief and Ex-gratia
Grants to Indian Nationals whose pro-
perties werc seized in Pakistan

1350 SHRI TRIDIB CHAUDHURI
Will the Minister of FOREIGN TRADE be
pleased to state

(a) whether any ad hoc interim relief
and ex-gpratia grants have been paid to
Indian nationals and busintss concerns 1n
Pakistan whose properties and asstis were
seized as ‘enemy property n Pakistan, as
announced 1n terms of Govurnment decision
in that regard by the Custodian of Enemy
Property on 1st May, 1971, and

(b) f not the rcasons for the celay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) (a)and (b) No, Sir
The claims registered with the Custodian
are being verithed and the payment of ex-
gratia grants will be made soon It may,
however, be stated that verification of clarms
takes quite some tume especially in majority
of cases, when all the documents i suppoit
of the claims are not available in India

Investigation aganst Textile Mills under
Industries (Development and Regulation)
Act, 1951

1351. SHRI TRIDIB CHAUDHURI
Will the Minister of FOREIGN TRADE be
pleased to state

(a) the number of cases of closed tex-
tile mills located m West Bengal n which
statutory nvestigation under Industries
(Development and Regulation) Act, 1951
has taken place and the number of cases in
which the Committes of Investigation has
recommended the taking over the Millg
under Government management under
Section 18 of the Act, with the names of
those Mulls,

(b) the decision of Government in
regard to those Mills where take-over of
management has been recommended, and
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[c¢] the number of cases in which the
recommendation of the Committee has been
acted upon and the reasons for not acting
upon 1t in those cases where no action has
been taken?

THE DEPUTY MINISTER IN THLC
MINISTRY OF FOREIGN TRADE
[SHRI A € GLORGE] [a] Excluding
mills considered fit to be scrapped, the
affairs of five closed cotton textile mulls m
West Bengal have beun 1nvestigated under
Section 15 of the 1 [D&R] Act and the
Investigation Commuttees have recommended
take over of the management of the follow
ing four mills by Government under Section
18A of the sard Act

I  Bengal Texule Mills Ltd, Cosum
bazar

2  Armati
nagar

3 The Bengal Fine Spg, & Wy
Mills Ltd No 1 & 2, Konnagar

Cotton Milis Ltd , Dissa-

4 Central Cotton Mills Ltd , Culcutta

[b] and [¢] The Government of West
Bengal have recenty informed that they
propose to take over Arati Cotton Milis
1td , Dassanagar free from all encumbe-
rances, by enforcing their dues as a
mortgage and, therefore, there 1s no need
for take over of the management
of the mill by the Government under
1 [D&R] Act  The wviews of the State
Government 1n respct of the remaining
three mulls are still awaited Further course
of action will be decided on receipt of
their views

Nou-bookmng of Goods to and from
Assam (Northeast Frootier Railway)

1352 SHRI ROBIN KAKOTI Wil
the Minister of RAILWAYS be pleased to
state

[a] whether the booking of goods on
the Northeast Frontier Railway to and
from Assam was practically kept closed for
2 number of days from the month of August
to the middle of October, 1971 , and

[b] if so, the total number of days
when goods booking was kept closed

AGRAHAYANA 2, 1893 (SAKA)
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duning the above period and the reasons
therefor?

THE MINISTER OF RAILWAYS
[SHRI K HANUMANTHAIYA]. |a] and
(bl Yes, except for high priority move-
ments including Defence and foodgrams,
the booking of consignments tn gencral was
severely restricted to Assam, Tripura, North
Bengal and Manipur areas  Both the
Farakka and the Garhaia routes remained
restricted for proctically 3 months for the
low priority traffic  Fhis was on account
of severe breaches bitween Gerhara and
Katthar on the North Eastern Railway from
6 8 1971 to 21 9 1971 and severe curtailment
of movement via Farakka due to breaches
and bad 1iverine conditions from end of
July to the first week of October

Trade agreement with Iraq
1353 SHRI C CHITTIBABU : Will

the Mumister of FOREIGN TRADE be
pleased to state

[a] whether A trade agieement has
been signed with lrag recently, and

(bl if so,
trade agreement?

the salient points of the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
[SHRI A C GEORGE| [a] Yes Sir A
Trade Agreement w th lrag was signed on
24th September, 1971

{b] A copy of the Agreement 1s laid on
the Table of the house  (Placed in Library
See mo LI-1057(171)

Mid=year appraisal of Railway finances

1354 SHRI C CHITTIBABU Will
the Minister of RAILWAYS be pleased to
state

(a) whether any mid-year appraisal of
railway finances has been made, and
{b) 1f so, the result thereof?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) (8) Yes

(b) Railway carnings durng the first six
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months of the current year are about Rs 7

crores more than the proportionate budget
anticipations

Railway working Expenses during the
same period are about Rs 24 crores more

than the proportionate budget anticipa-
tions

In the net result, for the first six months
there 1s an adverse swing of about 17 crores
with reference to the budget antic pations
However, the excess in expenses 1s 1 part
due to booking of expenditure being more
up-to-date n the first half-year

Amendment of Flectoral Laws

1355 SHRI C CHITTIBABU Will

the Mimster of LAW AND JUSTICE be
pleased to state

{a) whether the revision of Electoral

Rolls throughout the country has been
completed,

(b) when the General Elections to the
State Assemblies will be held,

(c) whether the Election Commussion
of India has suggested any changes in the

election procedure and in the ballot papers
and

(d) f so,
gested ?

the nature of changes sug-

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITTIRAJ SINGH CHAUDHARY)
() The revision of electoral rolls with
Ist January, 1971, as the qualifying dite
has been complgted in all the States and
Union Territories except the following —

(1) Bthar, (u} Madhya Pradesh (27
Assembly Constituencies only), (111) Punjab,
(tv) West Bengal, (v) Andhra Pradesh,
(v1) Delhu and (vn) Pondicherry

The work of revision 18 in piOgress in
these States and Union Territories and the
rolls are hikely to be finally published before
the end of December, 1971

(b) 1In the absence of any unforeseen
contingency warranting the postponement,
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elections in the States, the tenure of whose
Legislative Assomblies is due to expire n
1972, will be held as scheduled

In that event elections are also hikely to
be held simultancously 1n those States which
are at present under President's rule except
in the State of West Bengal m respect of
which Government have not yet taken any
decision

(c) and (d) The Election Commussion
has suggested certain amendments to the
Conduct of Flections Rules, 1961, with a
view to introducing a new design of ballot
papers with counterfoils on which the signa-
tures or the thumb impressions of the voters
will be taken before the ballot papers are
ssued to them

Nylon Yarn Manufacturers carming
huge profits

1356 SHRI B R SHUKLA Wil
the Mimster of FOREIGN TRADE be
pleased to state

(a) whether the Nylon Yarn Manufac-
turers have becn earning 300 to 500 per cent
profits m the trade, and

(b) the steps Government propose to
take to curb the margin of profit n this
trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GLORGE) (a) No, Sir

(b) Does not arise
Formulation of National Water Policy

1357 Dr RANEN SEN Wil the
Minister of IRRIGATION AND POWER
be pleased to state

(a) whether Government have any
proposal to formulate a national water
policy to ensure an integrated plan for deve-
lopment of water resources in the country,
and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
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POWER (SHRI B. N. KUREEL) : (a) and
(b) A proposal to constitute a high power
National Water Resources Council to evolve
a national water policy and guide and
promote water resources planning and
development in the country is being exa-
mined.

Attack on Permanent Way Inspector
and Pay Clerk on Kazipet-Dornakal
Section (Soath Central Railway)

1359 SHRI] K. SURYANARAYANA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether fifteen armed men attacked
the Permanent Way Inspector and a Pay
Clerk travelling by push trolley between
Gundartimadugu and Garla Railway stat-
ions on the Kazipet-Dornakal Section of
South Central Railway on the 25th October,
1971 and decamped with Rs, 50,000; and

(b) if so, the aclion taken by Govern-
ment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
but there were six persons who decamped
with Rs. 39,402.40 P., a .410 musket and a
bayonet after killing the Rakshak escorting
the cash.

(b) (i) District Police, Garla, have
registered a case in this connection and are
investigating 1t.

(n) Top Police and Railway Pro-
tection Force Officers have
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visited the sceme of occu-
rrence,

(iii) Combing operations were

conducted by the Police. A

few suspects have been detain-

ed for interrogation.

(iv) Railway Protection Force

Dog Squad was also pressed

into scrvice by which some

¢lues have been made availa-
ble to the Police.

Implementation of Recommendations
of Administrative Reforms Commi-
ssion on Rallways

1360. SHR1 B. R SHUKLA : Wwill
the Mimster of RAILWAYS be pleased to
state :

(a) whether his Ministry has imple-
mented a few of the recommendations of
the Administrative Reforms Commission on
Railways; ard

(b) the percentage of recommendations
which have been implemented and the action
being taken to implement the rest ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (2) and
(b). Out of 49 recommendations, contai-
ned in the Administrative Reforms Comnu-
ssion’s report on Railways, Government’s
decisions on 6 recommendations (on four
fully and on two partly) have been finalised.
Government's decisions on these recommen-
dations and the stages of implementation
are indicated below :

Text of the recommendation

19. The Railway Board and the Zonal Rail-
ways should review the existing training
arrangements in the light of require-
ments and rationalise the training
facilities where necessary.

20(1) The recruitment to all Class Il posts

This recommendation is in conformity
with the present policy of the Railway
Ministry and has been accepted. Adminis-
trative instructions to the Railway Adminis-
trations have been issued.

The present structure of the Railway
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in the Zonal Railways should be made
by an independent Recruitment Board
consisting of a non-Railway man as
Chairman and a senior officer of the
Zonal Railway. The Chairman of the
Recruitment Board may be appointed
by the Railway Board.

20(2) The work of recruitment relating to
two or more zones may be dealt with by
a single recruitment board unless the
quantum of work clearly warrants the
need for a separate recruitment board
for a particular Zonal Railway.

24. The Welfare organisation should conti-
nue to function under the Department of
Personnel and continue to attend to the
settlement of grievances of employees. It
should be manned by selected persons
with special training. These persons
should not be frequently changed so as 1o
ensure that they become 'familiar with
the problems of the stall in a particular
district or Division.

33(2) The workshop facilities in respect
of major repairs and overhauls should,
as far as possible, be so distributed
among Zonal Raiiways that -cach work-
shop specialises in particular ficld
avoiding duplication.

44. Intensive " training shouid be imparted
periodically to the railway staff in the
matter of railway safety and railway
maintenance. Special courses should
be devised for the purpose.

46(3) The Research Designs and Standards
Organisation should be staffed with
persons endowed with innovative ideas,
who havé attained high proficiency in
their particular field and who have an
aptitude for both basic and applied
research.

- 46(4) A watch should be kept on the work
of the research staff from the start and
those found- umsuitable should not be
retained in the organisation. A review
should also be made of the perfor

Service. Commission generally conforms to
the pattern suggested by the Administrative
Reforms Commission - in this recommenda-
tion. The recommendation has been
accepted and stands implemented.

The recommendation, which is in
conformity with the present policy of the
Railway Ministry, has been accepted. The
recommendation and the Government’s
decision have been sent to the Railway
Administrations for guidance.

This recommendation, which is in
conformity with the present policy of the
Railway Ministry, bas been aocepted ‘

This recommendation is in conformity
with the present policy of the Railway
Ministry and has been accepted. Adminis-
trative instructions to the Rsllway Adminis-
trations have been issued.

Accepted. These are generally in con-
formity with the present procedure.

The recommendations and Government's
decisions thereon have been sent to the R.D.
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mance of each research worker periodi-
cally, say every threc years, witha
view to assessing whether he has kept
up the standard of work which should
be of a high order.

46(5) The recruitment to the R.D.S. 0.
should be based on rigorous standards
and from mixed sources a greater
proportion from the Railways and the
rest from outside sources including
other Government Organisations.

46(6) The prospects of the officers in the
R. D. 8. O. should be made attractive
and should not, in any case, be less
than those of their counterparts in
operational and executive organisations
of Railways.

The remaining recommendations are under examination.

Earnings from Shuttle Trains Running
between Ahmedabad and Sabarmati

1361. SHRI B.R SHUKLA : Will the
Minister of RAILWAYS be pleased to
state; the daily, average of earnings from
the shuttle trains being run between
Ahmedabad and Sabarmati ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : Figures
of train-wise earnings arc not maintamed.

Corrupjion in Allotment of Railway
Wagons to Collieries

1362. SHRI B.R. SHUKLA :
SHRI ARJUN STHI :

Will the Minister of RAILWAYS be
Pleased to state :

(a) whether there is corruption
rampant in the Railway Department in the
matter of allotment of railway wagons to
the collieries as reported in the BLITZ of
the last week of October, 1971; and

(b) if so, the steps taken by his Mini-
stry to remove corruption to facilitate

smooth movement of coal from the
collieries to other places in the country ?

THE MINISTER OF RAILWYS (SHRI
K. HANUMANTHAIYA) : (a) and (b).
The allegations made in the Blitz of
30-1"-71 are of a general nature and do
not admit of any specific investigation.
There are also certain factual inaccuracies
in the same which may be pointed out as
under :—

1. (i) This Ministry is not aware of the
working of any high-powered
intelligence  team in  West
Bengal to unearth a corrupt
regime operating in the Eastern
or South Eastern Railways in
the metter of wagon allocation
for collieries.

(ii) No Joint conference was held
recently between the Railway
Board Qfficers and collery
owners to fix the allotment
quota of coal for collieries in
Bengal/Bihar area. The level
of allotment of coal Is, however,
discussed in periodical meetings
held by both the Railways and
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the Railway Board Officers
with the coal trade from time
to tme m which the past
performances are analysed and
future course of action decided

Train loads usually coasist of
35 BOX wagons equivalent to
87 four-wheelers The number
of train loads of coal loaded
per day from colherics
Bengal-Bihar herdly comes to 70
or 80 and not 200

()

(1v) The information collected by
the Blitz from the collieries
about the latter using up all the
wagons supplied do not appear
to be correct In the month
of August, out of the wagons
supplitd for coal loading to
collieries 1n Bengal/Bihar, 746
were drawn out empty and
10187 were detained i colliery
sidings During Scptember,
the corresponding figures were
479 and 11162 The correspon
ding figures during the month
of October were also of the
same order

2 No action can be taken on wvague
allegations about corrupt practices amongst
rallway officials Whenever specific cases
of irregulanty or corrupt practices are
received the same are investigated and
necessary action taken against the stafl
found guilty of corruption

U qOH TN

1363 st TN WA Qe A
forwr§ oitx fewm @t o7 @l N g
¥ f5

(%) =1 ®xe 39 a1g 1 far@rv
7 feg a & FTO7 gATA gFE ¥ @Y
FHE HEUT a¥ 413 & oY ¥ &7 W@ F

(®) war s AR FAST TS
ot &1 faere smrowre fae dwaz aw

(.w]wrm&m&a# year-
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foer Freare & o7d & foq 1€ g7 ofw
Ty s g,

(w) ofz g1, arg= feadt gvufo
T ¥ 7€ §, AR

(%) #g feae w1d 53 a5 quU @
s ?

ferwrf ot faw e swem & gl
(s dwmre whtw) @ (F) ¥ (¥) : @@
¥ A N g Y qeA ¥ fawme ¥
TRy § rwmrae  # frewoagad &
TZA A FH AT AT/ A 44T
g fagr g s A @ ¥
Tga & &ar N gw F fou wwer
o & feaent & frre & arey a9-
quW 717 g9 ¥ fou § | & 1 el
¥ A @ EW X F1d qrew frar
amAT

Permuts Issued to Import Global
Cotton Bales

1364 SHRI K G DESHMUKH Will
the Minster of FOREIGN TRADE be
pleased to state

(a) whether his Mimistry has issued
permtts to import 10 lacs of Global Cotton
bales for the scason 1971-72, and

{b) the staple length of the cotton that
15 to be imported ?

THE DEPUTY MINISTER IN THLE
MINISTRY OF FOREIGN TRADL
(SHRI A C GEORGE) (a) For the
year 1971-72, imports to the extent of 10
lakh bales of cotton from various sources
are planned, and authorization issued for
import of 6 O5 lakh bales

(b) Cotton relessed for mmport s of
staple length of 1-1/16" and above

I tew ¥ frges sngfefay
W sy

1365 ¥o GwET TEW W X qEAT
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Tg AT &Y P W fr

(P) T weht ¥ g awr ¥ ag
anexrad feur a1 fe ygd 3@ @ gro
Ak qate dro dte 69 o ua 5/xe
Qe 14 faarer 13 avem, 1969 ¥ fag mr

T ®t Afr, argfefart o aga
[k rar god WA qv o

fear s,

(@) w1 3% arenga ¥ Iyvre W
*€ AT 0 IW AT HY ST AG
fawa war g,

(7T) ®aT ¥ ¥7 WIAS AT 1T F4,

(=) afz #t, & 72 ?

T it (ot ¥o ggwedan)
oY g7

(@) & (%) uF =T A &
$ow & fafez e «1 @ fEar
&1 g wwwer fasmandfia @1

JuT tEW R odwn & g
sqfafae @t @@=t

1366 ®To gwaT HE & FqT THF AAT
ag I F1 F947 T4 R

(%) 7ar spfefaw #  odvafa
qIdY 1965 ¥ MW ) B w7 § fay
IAT X T 1969 ¥ vF qlrar o oY,

(@) = 3% dar ¥ wraw ¥ A
vk afrafaaara i awg-awg W
aOre %1 o1 feowmr mr g d iR
gryeg ¥ wiW, 1971 ¥ OF q9q 9gEq A
g% qa femr ar qog ol a% FI1E F4-

ardy 7 # o 2,

() war AT WA & wrewar e
g9 7 W 1§ gEeg ¥ o faw £, A7

(%)
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(9) v qwt & fag wq gE
a1 §, WX 97 9 gL &7 o wfa-
forar & 7

WA (s ¥ gwdm) : (¥)
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Tunnels In Pong Dam Area Himachal
Pradesh

1367 SRHI VIKRAM MAHAJAN
Will the Minister of IRRIGATION AND
POWER be pleased to stale

(a) how many tunnmels carrying out
water from Pong Dam area in Himachal
Pradesh will be closed by June 1972,

(b) the total area likely to be subm-r
ged in water with their closure and how
long that area will remain submerged, and

(c) the estimated number of persons
likely to be affected thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURFEL) (a)
None of the five tunnels presently carrying
the waters of river Beas at Pong will be
closed by June, 1972 One tunnel will, how-
ever, be provided with a gate which would
be kept open during the flood

(b) and (c) Do not arise
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Overbridge at Railway Crossing at
Chatapathar

1370 SHRI ROBIN SEN  Will the
Minister of RAILWAYS be pleased to
state

(a) whether there is any plan to cons
truct an overrbidge at Railway crossing,
Chatapathar ncar Asansol, West Bengal,
and

(b) 1f so, when the construction work
15 likely to be started 7

THE MINISTER OF RAILWAYS (SHRI
K HANUMANTHAIYA) (a) Yes

AGRAHAYANA 2, 1893 (SAXA)

Wristen Answers 186

(b) The proposal has been approved
for inclusion in Eastern Railway's Prelimy-
nary Works Programme for 1972-73, and
the work 1if finally approved will be started
n 1972-73

Shortage of Artificial Silk Yarn

1371 SHRI AMARNATH VIDYA-
I ANKAR Will the Minister of FOREIGN
TRADE be plcased to state

(a) whether Government have taken
notice of the presistent shortage of artificial
silk yarn in the country that has hit hard
the mndustry,

(b) the step being taken to enhance
production with a view to fighting the
shortage problem,

(c) whether any price control measures
arc contemplated to meet the needs of the
actual consumers, and

(d) whether any steps arc being taken
to remove the middle men and to ensure
the supply to actual users?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
SHRI A C GEORGE) (a) Yes, Sir

(b) Keeping 1n view the targets recommend-
ed for different types of man-made fibre/yarn
for the 1V Plan penod, the Government is
taking suitable steps for cieating further
capdcity by way of grant of Letters of
Intent and Industrial hcences, leading to
enhanced production

(c) No proposal 1s under consideration at
present for mposing an) price control

(d) Under the voluntary agresments
between the spinners and the weavers of
rayon yarn and nylon yarn, the actual
users get therr supphes from the spinners
at fixed prices  Therefore, the question of
removing any middle man does not arise

Consideration of Running Allowance for
reduction of House Rent

1372 SHRI PRAVINSINGH SOLANKI
Will the Mmster of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No, 4683 on the 13th
July.‘ 1971 regarding comsideration of
running allowance for deduction ' of House
Rent and state :

(a) whether the required information
has been collected;

(b) if not, the reasons therefor; and

(c) the time by which it will be laid on
the Table of the House?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) (a) to (c)
The number of employees of Running Staff
eligible for accommudation is 88,488,

As regards particulars of accommoda-
tion provided to Loco Running Staff with
classification on Divisional basis, a State-
ment is laid on the table of the House.

NOVEMBER 23, 1971
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1373, SHR1 PRAVINSINGH SOLANKI:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 6773 on the 3rd
August, 1971 regarding Registered Labour
Union of Railway Workshop, Raipur
debarred from collection of Membership
fee and state :

(a) whether the information required
has been collected; and

(b) if not, the reasons therefor and
the time by which it will be laid on the
Table ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b): A statement giving the information

(Placed in Library. See No, LT-108871) is attached,
Statement

Date & Subject When & how
Referance Promise made fulfilled
Unstarred Asking (a) to (c) Infor- (a) No.
Question mation is being
No. €773 (a) Whether the Works Mana- collected and will
dt. 3-8-71 ger, Railway Wagon Shop, be laid on the
by Shri Raipur had debarred a Table of the
Hukam Chand registered but unrecognised House.
Kachwai. Labour Union of the Rail-

way Wagon Shop to collect

membership fee from its

members;

(b) whether the said orders of (b) & (¢) Do

Works Manager violate the not arise.

provisions of Article 19(1)

(c) of the Constitution and

also the Labour Union Rules;

and

(c) if so, the action proposed

to be taken by Government
in this regard.
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Non-Payment of Running Allowance
to Loco Running Staff, Agra

1374. SHRI PRAVINSINGH SOLANKI:
Will the Minister of RAILWAYS be plca-
sed to refer to the reply given to Ustarred
Question No. 4624 on the 13th July, 1971
regarding non-payment of Overtime Allow-
ance to Assistant Station Masters and
Levermen, Allahabad Division, (Northern
Railway) and state :

(a) whether Loco Running Staff at
Agra and other places performing short
trips are not being paid the full running
allowance but are being paid less;

(b) whether incentive scheme has not
so far been implemented; and

(¢) how much
propose to take in
scheme ?

implementing  the

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHALIYA) : (a) Information
is being collected and will be laid on the
Table of the Sabha.

(b) The proposed incentive scheme has
been cancelled in view of the fact that the
the rates of Ruhning Allowance have becn

time Government °

revised w.e.f. 1.1.71 in consultation with
the Organised Labour.
(c) Does not arise.

Penalty imposed on Drivers (Ajmer
Division, Westera Railway)

1375. SHR1 PRAVINSINGH SOLANKI:
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No. 2368 on the 10th March, 1970
and Unstarred Question No. 46%4 on the
13th July, 1971 regarding the procedure for
Booking Drivers for learning road and
Stations Working Rules and Drivers panali-
sed for taking extra time in learning road
and Station Working Rules respectively and
state;

(a) whether the reguired information
has since been received; and

(b) if not, the reasons therefor and
the time by which it is expected to be laid
on the Table ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.
A statement is attached.

(b) Does not arise.

Statement
No. Date and Subject Pro;mseﬂ When & h.o\;r " "f;.l- Rem-
Reference made filled arks
1 ' 2 3 4 5
Unstarred Will the Ministcr of This information
Question No. 4694 Railways be pleased to is being collected
asked in Lok refer to the reply given and will be plac-
Sabha on to Unstarred Question ed on the Table
13.7.1971 by No. 2368 on 10th March, of the House as
Shri Chandrika 1970 regarding procedure early as possi-
Prasad. for booking Drivers for ble.

learning Road and Sta-

‘ tion Working Rules and

‘state :

(a) whether two Drivers
on Ajmer Division
were penalised;

(a) No penalty as such
was imposed on
them. Instead of
utilising them on
diesel locos they
were put om to
steam locos again.



(b) whether this issue
was discussed by the
All India Loco-Run-
ning - Stafl Associa-
tion with the General
Manager, Western

Railway on 11th
July, 1970 at Ajmer;
and

(c) if so, the decisions
arrived at ?

(b) No. One of the
two Drivers met
the General
Manager in his
personal capacity
representing their
cases.

(c) The case of the
two drivers are
being reviewed by
the competent
authority and
suitable  action
will be taken
shortly.

Overbridge near Safdarjang Aerodrome,
New Delhi

1376. SHRI AMAR NATH CHAWLA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government had sanction-
ed construction of an overbridge over the
Railway crossing near Safdarjang Aero-
drome, New Delhi at the cost of Rs. 2
crores;

(b) when the contract for the said
construction work was given and the target
date fixed for its completion;

(c) whether upto this time, a sum of
more than Rs. 80 lakhs has been spent on
the preliminary works in respect of the
construction of the said bridge; and

(d) whether for the present it has
been decided to abandon the construction
work; and if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) An
estimate amounting to Rs. 11.67 lakhs was
sanctioned for the construction of the road
over bridge proper, over the Railway cross-
ing near Safdarjang Aerodrome, New
Delhi.

(b) The contract for the said constru-
ction work has not yet been let out. No
target date for completion of the over
bridge has been fixed.

(c) A sumof Rs. 1.50 lakhs has so
far been spent by the Railway on prelimin-
ary works.

(d) Yes. The Ministry of Civil Avia-
tion is examining the feasibility of retaining
Safdarjang Aerodrome at its present site
and therefore the work on the construction
of the road over bridge has been pended.

Chance to failures to officiate as Drivers
‘B* Grade, Ajmer Division (Western
Railway)

1377. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Uustarred
Question No. 4699 on the 13th July, 1971
regarding Panel of Promotion of Drivers,
Grade ‘B’, Ajmer Division and state :

(a) whether the selection has been
finalised on Ajmer Division, and if so, the
particulars of the selected and unsuccessful
candidates;

(b) the rule under which unsuccessful
candidates are allowed to officiate in higher
grade and whether they are eligible to do
so; and
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(c) whether the unsuccessful candida-
tes were debarred from officiating in higher
grade previously 7

THE MINISTER OF RAILWAYS
(SHRT K. HANUMANTHAIYA) : (a) Yes.
A statement is laid on the Table of the

House. ([Placed in Library See No. LT-
1089/71].
(b) and (¢). According to the nstruc-

tions issued by the Railway administration,
candidates who failed in the selection,
were not promoted to officiate in the higher
grade for a period of one yecar, This has
now been revised to the effect that senior
failed candidates may also be considered
for ad-hoc promotion in the event of select-
ed persons not being available, provided
the compctent authority considers such
staff suitable for the ad-hoc promotions.
The selection of Drivers grade ‘B’ on Ajymer
Division has been finaliscd, as a result of
which unsuccessful candidates are being
replaced by selected candidates. Against
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will continue to work on ad-hoc basic till a
fresh selection of Drivers grade ‘B’ is
conducted.

Regularisation of Quota for
from rumnning staff, Ajmer Division
(Westera Rallway)

1378. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5404 on the 20th July, 1971
regarding Regularisation of Quota for pro-
motion as Assistant, Loco Foremen, Ajmer
Duvision (Western Railwas) and state :

(a) whether the information required
has been collected, and

(b) il not, the reasons therefor and
the time by which 1t will be laid on the
Table?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHAIYA) : (a) and

the remaining vacancies unsclected staff (b). A statement is attached.
Staternent
Question No & Subject remarks
date of reference
1 2 3

Unstarred Asking : (a) & (b) There 15 no umiformity
Question No. in this respect on all Railways, No
5404 dated (a) Whether there 15 a ratio bet- ratio had been laid down on the
20.7.1971 by ween the running staff and main-  Southern, Northern, North Easiern
Shri Chandrika  tenance staff for promotion as and Northeast Frontier Railways.
Prasad. Assistant Loco Foreman and further On the remaining five Railways

promotion is regulated by virtue of

seniority in all cases;

specific quotas have prescribed to
suit their local conditions. The
position existing on the five Rail-

(b) 1f so, the procedure followed ways 1s as under —
in each traction on each Railway;

CETRAL RAILWAY

Maintenance Staff. = 25%
Running Staff. = T75%
SOUTH EASTERN

RAILWAYS.
Maintenance Staff = 40%
Running Staff. = 40%
Shedmen. = 2%
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(c) whether the procedure laid
down had correctly been main-
tained on the Western Railway,

(d) Whether the over gquota from
the maintenance side had withheld
promotion of staff of Ajymer Divi-
sion , and

(e) the action Government pro-
pose to take to regularise the quota
for all the Divisions ncluding

EASTERN AND SOUTH
CENTRAL RAILWAYS
Maintenance Staff = 50%
Running Staff = 5%

WESTERN RAILWAY
Maintenance Staff = 25%
Running Staff = 75%

(v), to(e) The quota of 31
between runming and maintenance
staff promoted as Assistant Loco
Foremen in scale Rs 335425 s
being maintained on all Divisions
of Western Railway with a shight
variation on Ajymer Division at
present  There are 10 posts of
Assistant Loco Foremen on that
Division of which 6 from the running
side and 2 from the maintenance side
have been filled on a regular basis

Ajmer Division ?

Regularisation of Promotion of Drivers
‘A’ Grade Japur Diwvision
(Western Railway)

1379 SHRI CHANDRIKA PRASAD
Wil the Mimster of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No 4693 on the 13th
July, 197! regarding Promotion of Drivers
Grade ‘A, Jaipur Division (Western
Railway) and state

(a) Whether selection for Driver ‘A
Grade 15 held on “four Division basis and
all Drivers ‘B’ Grade of Rajkot, Bhava
nagar, Aymer and Jaipur divisions dre
eligible for the post of Driver *A Grade on
these Divisions,

(b) if so, the partulars of senionty
of Drivers Grade ‘B’ of all the four divi-
sions ehigible for promotion as Drivers

observing the prescribed ratio The
remaining 2 posts have been filled on
an ad hoc basis from the staff of mas=
intenance side pending selection as
no senior runming staff are comming
forward to work as Assistant Loco
Foremen The ad hoc arrangements
will be discontinued as soon as
the selection 1s finalised

grade ‘A,

(c) whether the present Drivers ‘A’
Grade working on Jaipur Division are
Juntor according to the list prepared as per
part (b) above, and

(d) if so what action Government
propose to take to regularise the promotion’

THE MINISTER FOR RAILWAYS

(SHRI K HANUMANTHAIYA) (a) to
(d) Information 15 being collected
and will be lasd on the Table of the

Sabha

Open letier by All India Loco Running
Staff Association

1380 SHRI1 CHANDRIKA PRASAD
Will the Mmister of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No. 5344 on the 20th
July, 1971 and state :

(a) whether the open letter issued by
All India Loco Running Staff Association
has since been received; and

(b) if so, the action Government
propose to take on the matter referred to
therein?

THE MINISTER OF RAILWAYS
(SHRI XK. HANUMANTHAIYA) : (a) Yes.

(b) In the open letter, the Associa-
tion has stated that Railway Board’s orders
regarding—

(i)
(i)

Uniforms to Firemen,

Arrears of Night Duty
Allowance, and .

(iii) Change of classification,

have not been implemented on the Western
Railway. As regards (i), necessary action
for procurement and supply of uniforms has
been taken by the Railway Administration.

As regards (ii), action to pay the arrears
has been initiated by the Railway Admini-
stration and 1s expected to be completed
within the next 3 months.

As regards (in), under the rules, the
Loco Running Staff are to be generally
classified as continuous. Hence, the
question of upgrading their classification
to intensive does not arisc at tlus stage.
The rules are, however, under review by the
Railway Labour Tribunal 1969.

The Association have also raised the
matter of delay in payment of arrears of
Running Allowance to the Loco Running
Staff but no specific cases of delay have
been mentioned.

Promotion of Drivers Grade ‘C’ of
Jalpur Division (Western Railway)

1381. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No. 4698 on the I13th July, 1971
regarding Seniority of Drivers Grade ‘C’
of Jaipur Division (Western Railway) and
state :

(a) whether the Railways have sent
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the rankers for diesel training in the requir-
ed ratio for making them available for
promotion;

(b) whether there is a shortage of
such staff for promotion;

(c) whether the Railway propose to
compensate the rankers in relation to
seniority due to the lapses on the part of
the Railway itself; and

(d) if not, what action Government
propose to take in regularising the seniority
and giving due protection to them ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) to
(d). Information is being collected and
will be laid on the Table of the Sabha,

Indo-Ceylon long term economic
Co-operation

1382. SHRI J. B. PATNAIK : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Tado-Ceylon long-term
economic Co-operation was discussed in
the month of September, 1971;

(b)
and

if so, the nature of the discussion;

(c) the out come thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A. C. GEORGE) : (a) Yes, Sir.

(b) The discussions inter alia covered
matters relating to strengthening of the
economic relations, expansion of trade
between the two countries, industrial colla-
boration, facilitics for training of Ceylon’s
technical personnel in various fields, expan-
sion of tourism, extension of credit to
Ceylon, etc.

A Ceylonese delegation is
expected to visit India shortly
to finalise negotiations for a
further line of credit;

© O

(ii) A team of consultants is to
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be sent to Ceylon for under-
taking the feasibility studies
with & view to establishing
Jont ventures in Ceylon

A Standing Sub-Committee
for consultation on economic
and industrial matters a
regular intervals 1s also to be
established shortly

Pumped Storage Scheme fir Power
Generation under Nagarjuma
Sagar Dam

1383 SHRI P NARASIMHA
REDDY Will the Minister of IRRIGA
FION AND POWER be pleased to state

(a) whether the Government of Andhra
Pradesh have prepared a pumped storage
scheme for power generation under the
Nagarjuna sagar Dam, and

(1)

(b) whether the sanction of this pro
posal will be expedited 1n view of the
apprchended power shortage in the State
in the coming ycars ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a) and
(b) Yes, Sir The Government of Andhra
Pradesh had 1n June, 1969 subnutted a
project report for instalation of two Nos
50 MW each reversible pump tu bine suts
at a power station located at Nagarjuna
sagar Dam The project included some
features ind cating that the station would
be uved for conventional guneration of
power during the flood season

Recently, the Andhra Pradesh Govern
ment have submitted in March 1971
revised repott for the pumped storage station
¢t Nararjunasagar operating as a purely
pumped storage scheme thoughout the
year Sanction of tlus proposal s being
expedited

Resumption of export of onions (o Ceylone

1384 SHRI P NARASIMHA
REDDY Will the Minister Of FORI IGN
TRADE be pleased to state

(a) whether the export of onions to
Ceylon has been resumed, and
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(b) the efforis made to put this trade
on a firm and developing basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRT
A C GFORGE) (a)and (b) There are
no restrictions on the export of onions to
Ceylon and 1t 1s for that country to resume
imports

Broad Gauge Line from Katpadi to
Tirupati (Southern Railway)

1385 SHRI P NARASIMHA
REDDY Will the Minister of RAILWAYS
be pleased 1o state

(«) whether the laying a paiallel broad
gauge line between Katpad: Railway Station
and Tirupatt Railway Station m the
Southein Ratlway Zone 1s proposed in the
Purspective  Plan for gauge conversion
and

(b) whether a comparatively small
investment of rupees 2 crores in this pro-
posal will result 1n an annual sawving ol
crores of 1upees by substantial 1eduction in
distance between Bombay Bangalore and
Boinbay-Mangalore, Cochuin ?

THE MINISTI R OF RAILWAYS (SHRI
K HANUMANTHAIYA) (a) No

(b) As the lead of the parallel broad
gauge line betve.n Katpadi and [rupan
will be more or less the same as bv the
ex sting broad gauge route 11 Arkonam,
the proposal 1s not justified from the traffic
and financial considerations

Restoration of Cut In kourth Plan
For Ralways

1386 SHRI P NARASIMHA REDDY
Will the Minister of RAII WAYS be plca
scd to state

(a) whether the Planning Commission
has been persuaded to restore the cut
imposed in the Fourth Plan for Railways

(b) 1t not, whether there are any pro-
posals to secure assistance from Intermati-
onal agencies to underake the developmen-
tal proyects affected by the said cut, and
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(¢) what are the developmental proje-
cts likely to be affected or abandoned as a
result thereof 7

THE MINISTEROF RAILWAYS (SHR1
K. HANUMATHAIYA) : (a) The Planning
Commission have been approached to pro-
vide additional funds to the ecxtent of Rs.
125 crores.

(b) No, Sir

(c) Certain gauge conversions, new
lines, some linc capacity works and certain
items of rolling stock.

Uniform system of Billing for Electricity
for Agricultural Purposes

1387. SHRI P. NARASIMHA REDDY :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Cential Government
propose to persuade the States to adopt
uniform system of billing for electricity
supplied for agricultural purposcs on per-
cropped-acre basis with provision for reco-
very of the charges along with land revenue;
and

(b) if not whether the Central Gover-
nment propose 1o inlervene to revise or
subsidise the present levy at least in dry
upland areas involving all-the-year round
de::p-lil‘t-irrigation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KAREEL) : ()
Péwer consumption for agricultural pumping
depends not only on th= zrea of irrigation but
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algo on the lift of water which varies from
place to place. Therefore, if electricity cha-
rges are fixed only on acreage basis, it will
result in the discrimination between the
same category of consumers. Hence uniform
system of billing for electricity on cropped
acreage basis is not practicable, Electricity
charges and land revenue are realised by
different authorities and therefore provi-
sion for recovery of electricity charges along
with land revenue is not feasible,

(b) With a view to encourage agricul-
tural production, promotional tariffs for
agricultural purposes have been intorduced
by the State Elcctricity Boards. There is no
proposal o subsidisc the electricity rates
for agricultural purposes by the Centre.

Decline in Exports of Textiles

1388. SHRI S. R. DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to statc :

(a) the figures of cotton textile exports
during the first 9 months of 1971 and
the corresponding figures for the last two
years.

(b) in case there is a decline this year,
the quantity and valuc-wise figures for
mill-made cloth, yarn, cotion apparel and
hosiery ; and

(c) the reasons therefor and the steps
taken to achieve larger exports 7

THL DCPUTY MINISTER IN THE
MINISTRY O FOREIGN TRADE (SHRI
A. C. GCORGE): (a) 1o (c). A statement
is attached.

Statement

Value in Rupces Lakhs

Quantity. Cotton piece-goods mill made in Lakh Sq \eires
Quantity for Cotton yarn in Lakh Kgs.

Cotton Piece Cotton Cottou Coltton Other
Period ©  Goods mill-made Yamn Anparel  Hosiery Cotton Mfg. Total

Quantity Valuc Quantity Value Value Value  Value  Value
Jan./Sept.71 2917.0 487:.1 81.4 831.6 7085 87 12069 76298
(estimated)
Jan./Sept. 70 2914.6 4606.3 2'7.0 22172 494.8 15.0 1098.7 8432.0
Jan.[Sept. 69 3019‘8 4576.4 258.3 1818.0 338.1 16.4 1023.3 7772.2




Inadequate availability and ﬁilh prices

of domestic cotton coupled with high cost
of conversion due to lack of modernization
in the textile industry have adversely
affected the competitiveness of Indian
cotton textiles in the foreign markets,

2. The steps taken to increase exports
include :—

(i) Arranging import of large quan-
tity of cotton.

(ii) Allotment of foreign cotton to
exporting mills against firm ex-
port orders.

(iii) Cotton stock limits for exporting

mills have been relaxed.

(iv) Import of sophisticated textile

mechinery, not manufactured in

the country, to mills exporting

20 per cent of their exports has

been allowed.

Calculation of lron Ore price

1389. SHRI S. R. DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there has been any change
recently in the basis of calculating ivon
ore price to be paid by Min=s and
Minerals Trading Corporation to the

National Minerals Development Corpora-
tion ;

(b) if so, the change and the reasons
therefor; and

() how it is, going to affect Mines
and Mincrals Trading Corporation’s pro-
fitability in the handliog of iron ore
exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE {SHRI
A.C. GEORGE) : (a) and (b). In res-
pect of the purchase of Bailadila ore by
the MMTC from the NMDC, agreement in
principle has recently been reached between
the two Corporations on a revised
price formula. According to this formula
the MMTC will puichase Bailadila ore
from the NMDC on FOR loading point
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basis instead of FOBT basis as was the
case till now. The details for giving cffect
to the change over arc being worked
out. The above change over has been
considered necessary with a view to dislink
the realisation of the NMDC from the
foreign sales realisation of the MMTC on
the sale of Bailadila ore.

() Disclosure of the profitability or
otherwise of these transactions will not be
in public Interest.

Rural Electrification Refomrs

for Maharashira
1390. SHRI S. R. DAMANI : Will
the Minister of IRRIGATION AND

POWER be pleased to state :

(a) the number and brief outlines or
rural electrification schemes reccived from
Maharashtra Government for the Fourth
Plan period ;

(b) the number of these schemes which
have been sanctioned ; and

(c) the reasons for not
the others ?

sanctioning

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a) to
(c). 31 rural electrification schemes have
been submitted by the Maharashira Stae
Electrici'y Board for saction during the
Fourth Plan by the Rural Electrification
Corporation for the electrification of 3363
villages and cnergisation of 0374 pump-
sets, covering all the districts of the
State except Greater Bombay. The Cor-
poration has sanctioned loan assistance
of Rs. 866 lakhs in respect of 13 schemes
envisaging the electrification of 1314
villages and energisation of 58600 pump-
sets in the districts of Chandrapur,
Yeotmal, Kolhapur, Jalgaon, Aurangabad,
Satara, Bhir, Dhulia, Poona, Nagpur
and Nanded. One scheme relating to
Chandrapur District is under scrutiny of
the Rural Electrification Corporation. The
remaining 17 schemes have been sent to
the Maharashtra State Electricity Board
for revision on the basis of realistic
assessment of loads and replsaslng or the
expenditure.
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Conversion of Kburdvadi-Pandharpur
Section Into Broad Gauge (South
Central Railway)

1391, SHR1 S. R. DAMANI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the survey of the Khurd-
vadi-Pandharpur, narrow gauge section, has
been completed with a view to 1ts conver-
sion into broad gauge; and

(b) if so, its findings and when the
conversion work will be taken up ?

THE MINISTER OF RAILWAYS
(SHRI K HANUMANTHALILYA) : (a) Yes.

(b) According to the Survey Report,
the conversion will not yield any return on
the net investment of Rs 4 25 crores being
the estimated cost of conversion However,
the Survey Report 1s at piesent under
examination of the Railway Board. A
decision regarding the conversion of this
section will be taken after the examination
is completed from all angles.

Repairing of Railway Track damaged
by recent Cyclone in Orissa

1392. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the damage caused to the
Railway track and properties 1n Orissa by
the recent cyclonc has been fully repaired;
and

(b) the extent of damage and the
estimated loss to the Railways ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) Bank slips occurred in Contai
Road Nilgri Road section of Kharagpur
Division. Damages to Telegraph and
Telephone communication, signals, electrical
installations and roofs of Railway buildings
occurred in Bhadrak-Cuttack sections of
Khurda Road Division of the South Eastern
Railway. The total estimated loss is
approximately Rs. 6 lakhs.
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tigw o & =t w1 vt

1393. st v faws : w1 @
el a7 q@IA ' FO FO w0

(%) 71 efaor W™d ¥ f@=hr &Y
AT AT I W § SR GwwEy W6y
fewel, T3 2w &R Wy AN 9%
gatg srat & arq gl & A}« w0
agr frgr snar §; st

(w) afz g oY e & i
saiT agh 7 ¥ Arow fagn s ?

o Helt (s ®o gvEw) @ (7)
il

(=) o T gzav )

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ATTACK ON THE TIMLS OF INDIA OFFICF
BY FOLLOWLRS OF DIVINE LIGHT MISSION

st wie wew (zfam faeell) : aream
gz, & afagdly )% wger &
freafefaa fae 3% sz o faemar
g af srdat w7ar § f6 7z At wdtaa
¥9 A1 7 OF I €

“fgargT wrEE fagd & 500 ag-
arfra) g 18 AF%=7, 1971 #1 zrgeq
g gfvzar, 7% feoeft, & st 9¢
AT NI IgF gfcoraeas 1 gegfa
Wit afs, o F=daw @ gy At &
ey safEraY & qeilt STy qraT & A1
F gar=rT

SHRI R. S. PANDEY (Rajnandgaon) :
On a point of informaton. I had also
sent a notice. What has happened to that ?
I wanted proper inquiry to be made.

MR. SPEAKER : Do not ask me in
the House.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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K C PANT) on the 18th November
about 500 followers of one Divine Light
Mission staged a demonstration outside the
Times of India building in New Deltu
The demonstrators resented the publication
of an alleged incorrect report m the Nav
Bharat Times about the Head of their
Mission on the 11th Novemb.r, through the
Newspaper had on the 13th its If published
an explanation on behalf of the Mission
When the demonstrators assembled before
the building, a Member of the Fditorial
stall of the paper agreed to meet their
representatives However, the demonstrat-
ors suddenly became riotous and staried
pelung stones at the building and the polie
men who had sought to prevent the entry
of the demonstrators into the building To
disperse the 11otous mob police had to use
tear-gas  In the course of these incidents
Y policemen and 5 employecs of the Times
of India Press were injured One of the
injured policemen, 2 CRP constable sub-
scquently died in hospital Some damage
was also caused to the buwilding and some
of the dem nstrators sustained minor inju-
ries A case has been registered mn con-
nection with these incidentts and 15 bung
investigated according to law 17 demon-
strato s were arrested on the spot A sum
of Rc 2500/- has been sanctioned to the
famuly of the deccased constable for imm-
ediate relief

SHRI R S PANDEY Havke those who
have been arrested been released on bail 7

st nf waw : aaw wdew, @-
g} it g oww ot ast Prelt wER W
T @ &Y gAQ W\ sran arEHt I
NI s ey wma g w9 g o9 §@
TS W 3z 13 g ¥ ¥ A oY 77
Bawd @y woiagagt g T
ofY § & gy wafrry died W ¥
oY gq g7 ard aww fraf &1 e
e ¥ 3y g S¥a d¢ fmm aadn ¥
WIFT AT I § A7 Ay gy faedr 7
TUIA 97 garf HEE 7 ITHT A&7 &0
FHEITEATOT | o9 A ST AQ E R
3y Wy Rz fawtr & feoar ferd
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fear ? 3 ag fearg amee fhwa &7 amw
AR Y ) T XIS A qqR WY
WA A TRy @ & I wgag
g & e w1 gEarR W wEd §
A FUFICTY N Az FgA g e
X At 3@ Thmar 9 JfFw e W@
qZ qT GAA FZA &1 wfegn ¥ &R
frar oY oY gqF BT FFATT FEy ¥ Ffwa
wiae ar @ fF aga fat av gnq ¥
¥ QA 99 A7 7T FAIC AN A TF
at fbe q7% 77 B g wAEry qATY F
for AR 391 & AT wWAW 7 TATC FTH
fear & 7wy s € ¥ arfery gAY
&A1 &ar wgr & fawir @ 42 ¥ @wa
¥ 78 AT

figd f2aYy agard orgrg 9T 9
¥ afas F°7 2 sraT F F@iwg 97
guat fean AN v a3 A Qigpqz sdfs
AR FCF FENIAS AAT gAT | TEE
arfigy afrare ardt 1 g §av frar
ofer ag aga @izr few mar §
I W% gfwar & ¥ oF T
atereTe A g grew g et W @)
I0E gEEE ¥ 93 § SR WY oang
afus @ sfus #agaar I ¥ q&7 s
¢ et or ard & e aqd fadww
o wigaT § 6 o fearew e faww
F1 AT dvo Ao e F whaw Fud
oy 5 FT 78 arEl QW FAL w
FEIAGTE? oo o9 fF gw &Y &
fog ngw difenr wrar glers or @
9% T9 aw ¥ wfewr A= 7 Twdler
qar & wAar w1 IoF w1 § &
qHUd Sy et smy § ) qar Ad)
T WO geAr ¥ ¢ 9% AW AT
arft Y wRr ¥ fAm Wy § A e
&% 5997 38 feargy e faww &Y
sgafamary ? & sgar § fe W
#Tuilﬂfo(oii‘ wﬂﬂ!ﬁ“ﬁ’ﬁw
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worgr At § 7wl dto o ¥ AR
¥ ot e ¥ A wuf I o
gaa feid &1 sz7 N Jw o o
| gaaY atw waf o fis ag e
Fr€o Qo & grar afveifoa § ar af ?

RIS ¥ TOEEY A & o) o
fireaTe gu & STt Taw foy sTew &
ftg faq &N &1 g9 § 3T ¥waw
gaga S F1 o "VE gra fromare
foar orr foreia f o7 &M & gt
Faisg 1 gRe & fog ST 9T R
@At arsari & W Jar few o A
At g 39 o gv FmAr wed & &
arzgw g i wadt 7@ &9 9T g QwAr
Tl |

st g wvx gqew: wewsm o, f
arar 77 fr afae & a9 fea @
9T AWAr TE | WAAE qEE@ §F =Y
qga NgAr T § AR o gEw @ )
I qAT S8 gaar a8 abdr &

st wifer wowr @ &Y g7 guer whi g
fr fearga =15z fawa @o o Qo &
g WIEAET § AT AG) £F Ay A1 AT
#ro dte yrt & grer HUE w17 | HAY
o &€y fm faww & 9 ag
T T P F J@AT Y ? AX 7@ WU
w13 f& ot faort sror mar g sEw
A of e a1 w5 Gar fae g
wfeg aewr 37 wfas sfew agaar
i FTag N A A § st
TS A IEw WY TR qAQ X
quﬁm e A3 Wt ot ¥ qE

ot w wgw qtd : qrenv @ W
TG AW AT i ITAY TEES IR
g ?

wEaw WEAR : WNR, s ) vl
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o o # ant delt wPww ¥ g o §
37 Az w¢ foar o

ot ofer waw  sremer oY, M e
fear § fo og feg v sz fawer ot
wrfo Qo FTA FIEAW AT § AT A IR
TaaY dto dte Are ¥ gro oy M wiw
N gt oA § 1w
dtar ar wew § fr ag fadet & ey
Gared g ara@t 7 ag aifewr § ar A
g oF AT ar wwT § 7

st o sgra ot asqw wRey,
g war Ay fe areavft ey wgr omar
¢ ag wifes § ar ot aw amanfe § ?

IR W I @ TR
fig ¥ wq A

o T W oi¥ ¢ qg wW AP
T &

&) g WX O ¢ AAAT I A
ot a9 %1 gAr fear § IF 9T WX
gru fa=re fear s

s wgrea st wEw fagrd
Froadt |

oY ®o Yo WOl (HTAYX) : &ar
w3/ ¥ W WEKT wAUT § wWfw
I IAS Wy W @A

srenw wRRT : w1 HT qra gl W

ot sz fagrdt el (snfeax) -
firt @arae @ & fasg feemes
ety ag Sea & fag oF e @
w2 & ot g wafe ot freefgn fean
arTwifge | @8 Fed Y A g fs
ad AR A T q I THW Gy
fir gfee stz wwmee sedAwTiadl #1
¥qd fr xg fmros @ fercfie
<t ¥ wrraw ot aft gg ? s &
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[+f sz fagrdy arainft]
ar ¥ gfew w qpe & g 91 1 wfo-
W agralgE ¥ gfew W gz
argw 1 f5 18 arfte &Y weAT & qgn
Wit @ foeom & g9 wifewrdt s aa-
I I & @RI gEsTe aawred
e & TEI Y O tgare 7 omew 0y
¥ swamm go g W gl o,
gfew w1 o gIrAT qEr AT | €W weAr
#t qezwfi & ot fawe ¥ sEeda A< w0
daet fear st swwr guar gfew &
g, aY & gfee sedawfray w1 qavre
T & 9T qF I ¥ AF A A
9 7 yw axiAeTd gqifem¥e wAw g%
seuA w@ & fou arar wred ¥ ax ag
Tew WYF ¥ A1 AF IT G

st o wge AR ¢ A8 fage 8w
qa A )

st sew fagrht woday : ersaw
wgea, A9 37 wfgy e ag fage W
arme 7 ¥ |

ft an "y a@ A O BRTE
8, ag fagm SsTad 1w 1 wEww
guT 9T, W |

off wwTe T ofvefY  (wroT@Y)
ma & A 3 foar 70T & @9

ot wew fagrd wwddt : afx gfew
Ut & SEEERTE B ST § Tw
s A ¥ % gwd | s gfew
gt Y I AP THT AN 97 @
o) €Y | @Y ¥ gEE @, IR
e, qgErelY §T 7T & oY geT awER
a% 78 a1 I ¥ | SfFw gIEIRE
# o Fa Q fegr @, ¥ agr ss-
TATAT WYY & T | AIWITT L5
*® gwriy awew & fyeg, o R
goR g faard oz agfen gfeerio &
forg wfag &, swadt &t st e sy
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@, 9 e fear amar @ wewAawmfoay
) fis it ¥8 wa w9, F+0 awy Ay,
§ & gw gArq ¥ a7 g KT, 4 Y
7w fame @ m §, st qrw famz g
¢ ag weaswaioaY & @ &) gfew
a¥t Fwet Y wfaegz g7 aw WA
w7l wERg & qr4 g 419 T &7 AHTA
27w wawy v ag @ Fr ew foee
Tqdl yumA A g0 ¢ oAl I
qerity onr grafraa & 7 qar ag ww R
fr godt 399 qardra safet & oo faw
TY 7 of gfem Az & q AgAr HAI-
Nz TR A AT &Y @Y ? iy A%
gfom fiz ¥ g frslt M &2 @ w1
Wiy YT @® FA AT ToaT F@r &Y
7€ ad @ fawa ¥ @wrg A 77 F9A1T
aq) frar aar ? few &7 awg ¥ gonmwa
&tk #t7 faege & gad feq 7 s
ggfrgw g frfava a sara & awg
¥ aoied q 1 994 far av wafed
ggemwa &t wE? Far ag aw g fe
FIFNAET FY JTA1 ST T T A B
AT TAT AT AT qOH qA ¥ G ATAT
agwar # feq smetafe s ar ? &
argar § T weft welea g9 Fr wwd &%)
ww FY 99 T &3 Y A @ AW H
M ¥ gvEeg W@ gy A @7 9y
SET FIT SR saeat & fasdard
w1 QS §6 ¥ gy Aifgr aifeer wr
fratg 7t w¢ Twan

off o Aae wETe ¥ o b,
qgrdr fas §

o g oy o gAY Ay

off wzw fagrd st : Team o
garg & Wik §, oK a7 sredvvET o
ngate #Y fayfa &1 w1 oo A &
Y g g aft & f& ag t@ fearsa
e s & qofarfRar st mwan &



" 813 Attack on

foq dare T fs ag FawE agr 92
yraww & & fg @y A el Aw-
wICT T1eF A1 N g A & fer U
¢ 1 9 T Arvaer & faers arwr @
3% o § W qg T §W Y, wW
a7 s anreaE 1 fnffe w1 &
JUAT At FgA &1 Awr femr Wy ag
o aury §, Swaa @ & o w5y
arar d fe & wrart § o g e
gz Wt ¥g g%t ¢ fF 3g wrana @ g,
qg TS & AE N § WX @7 aw-
WQT § JUFT GAGA KT W | WA qF
¥ NHT § T¥TeT FAT I qaedr ®
gal ¥y 9 T, f&A & 9aw 9T
smA g s JT FHAT |

T8 a7t s § B vava e
¥ §% BT g UF wWrAR-afafa
gra & € fod & T oY BT | ag
aa-afafy o foedRre awEie-
gfufy & | SR wve frar, ag Wt 7a-
1A Z1erE ¥ o9 faar, for Wt ez
faear @ar, F47 F1 gra & 83 M ffow
#t g

& wawar § fe oo 99 3w ¥ wwe
# feafr &, g {ad e @@
g, ¥ T T g7 WA A AT wawar
arAr Afg7 ) ¥y aw@ % faEg e
AR VA A §) 79T $T %A &) W
fow & s wgan § & v weft Agiew
qIX FWTT FT ITAT T & feare
argz fawa & qufgsifedt MY qeamng
% $0 & fag fare e ? fe Ae-
W aeE ¥ e Y o7 awdr & e
qE WIL AIHS B qHTY ®TF |

TF 9% & oy quAr wrgar g1 @
uw gfew & foordt &Y qeg g )
7Y wERT ¥ W wN Rezwga i
Qﬁrﬁwmﬁﬂamiqeggi?
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s 87 Samar ar fiv ot gfew " geda
FET q TEC 9T FAST FA ¥ HEA-
e & AwT AT gFAr a1 SR IW
FaR ofew & faurdy & s & war &
ST gwAl 47 | ¥GT IA® A A T WG
ore &40, fond gar & g fie @Y%
qt oY gfew & away wiR afagz A
¥ I FNL X wraArdr wa A A ?
g Wire ) fgar <@ & 9@ W Ay
Aot ? I e #Y gt o w9 R
featr ? war weft WERW ¥W AR W W@
&Y qiw &7 A 3 ?

st PR WO QWY @ SO WE)Eq,
gurareqa faffsar & &0 #3, a8 9%
wIT &7 Wit 3w §, ST Far =Y o
i wgr, fedr @ @ o @TW A@
st wifgd, Stew o oW §@, 9
T F1E ST Y AIN gra ¥ gy v |
g et § AR ¥ @A™ qgd
@t @ fs wadia &@ w1 Ffawe oF
wifes afawc § oq av 1§ ST A
QI AT ¥ | qg a0 a1 @ 6 L@ 7@
wfrz @ qen & wf @, fefigw
afres z 71, fir ag @ T ¥ femlgdwa
agr &0, dfF qw ¥ ag ot femrar
fir ag mfager sesta w7aw Wy § 1

it srze fagrd ardd : w1 og four
2 fr ag qatfeqet v & @ 7
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st gwr WX WM WA AN ATEQ
w A vy fr wifaqd sewa gar &
AR Muer g ¥ fare oy &Y Qv
o grar &1 R Y agwr & o avg
¥ oy qw gTer smar a9t ) gfew @
sz @Y | g g & g @vm e
gfew agr aft 911 3% WA ¥ ogy A
€ AW IAR @1 AFar a1 ag fEar
ar | wfweg z a1 o 0Ho o W qEE
faqe W wAT SgE AT |1 a¥ gg |
WHT gT &YT 11-15 9T 4% & 9g9 77
Ia% a1r FAT AN IUN AW W &g,
wia Wty e g€ | @S IRA @ fr
ga famaragy & cfeed 1+ B om
wfaedz qfeex @ fasd oY ara g€ ww
9T gawar W ga1 fr aer, fae e
#fra gad qgd fr ag fard 7@ qeav-
Wt qpE @Y v gEer WE @ 40 ug
wga & freedla oy g€ fogar ol &
fundfrmas sga @ a3 Taw g8 ITaE
it gaT, §8 SV waw W gy &R oF
qfew arer a3 WY nar ) w3 W@ g
afmgz ¥t ) faae @y s =ifgd
g1, ar1 &Y fawe oz wwar wifgq av ag
Y afaeg z 7er ar, &Y gfew agr 4 37
% favig &Y ard g g @ 1 afcfeafa
o 7 aww awy &, Bfer gfea a1 A
T ¥ F1€ FIaE A o7 | IEW 7 ifaw
wF 0g® ¥ Y ®W® IT [IHST
waT Y AW A od wfww #7)

AT §EET ¥ gg 9 Ismn fF
&t g9 q@ifumfar &1 graw 3, Y &
¥ Iy, A qE gEAT G g fw ow
vad grfaa §

st sEe fagr® aat : ¥fear =
9T T W & oy yonow fega @ 7

stymrwrow: fagorar £ fe
¥ iz ot g @w §AOg v E
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fog sed garay et o, ot gak fag
Tg A qr@ WY ¥y ¥, ¥fea o agwfa
g 4t ag |

t yew fagr araydy . fosy a=
F1 qrd $fay |

o goor Wy o f19F @9 £ q7-
I RS Agr &1 wT AT 3 9
g &

SYIT 7 Y §7 TR TN FASE) qi4-
o azed & 191 & gy wAar fr fead
@ g9 fawa & &Y feaq ad foeq
&1 29 st gAw faer v 8, el
IAF {1417 97 I OT q17 I9F v
AWt Fz Y Had a¥w g8 FeAm
AFY WrgAr | (smAuT) quTA qat 1Y aq
¥ 5y #7017 arfamr w1 ureiratr fa-r
g fEtar 71 A8 amdlg wEew oA
Fgl 7 fF a7 gz 8 2 g sAdIy
Jq 979 wier gl &0 T HWAg
wgl aF qeara S FA & oTRT 9T
g g arad, & A w|ar ) g@EAT
geen 1 wifgs @eqEY § g8 SunEr
graey @At § 1 (swa™) ¥W gy
Wrgramr g sarrafus &) ag sw
&M g @i T §3 1 FUT FITHT AT
qEErAIT &, a7 ¥€) o=@ 9@ g1 SfET
Tusm g f5 & o7 1w wdady %
oy 5g w5 § 5 fasdy ®q7
arer §, w1 foad onaq dar , @Ak
faere gt Fdargy 31 O )

wgr a% Yfewda & deardn w7
s &, Iaw qeewrdw foR # ad
W NN awag guar ¢ fe saw
fat qz stz @iy fY | Tgr dwEr sl
T1av §q A gifeses @ ay @ afk
qurity geeq wgd 8, o ¥ weT e
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oY fraar & fs reardn frdid e
il

SHRI1 S. M. BANERIJEE : Let Govern-
ment take over the Divine Light Mission.

SHR1 INDRAJIT GUPTA (Alipoie) :
The Minister has taken pains to point out
that the police force, including the District
Magistrate and the DSP, weie pescnt at 1he
spot almast from the wvery beginning. This
adds some point to the question which my
hon. friend, Shri Vajpayee, raise]. He has
not replied to thit. I can understand 1f the
police did not get information till quite late
and wzre only able to reach the scene after
the trouble began. But since he admits that
they were there right from the very beginning
and this demnnstration, by all newspaper
accounts, continued 1n front of the Times
of India office for quite a long time—

SHRI ATAL BIHARI VAJPAYEE :
For 3% hours.
SHRI INDRAJIT GUPTA : for

haurs, T think—the question remains unans-
wered as to how 1s 1t, as the situation was
getting hotter and hotter and it was obvious
after a while what ihe intentions of the
demonstrators were, that this big police
force with high ranking police officers
present on the spot could not take timely
action to stop the actual attack and the
physical assaults which took place. This
question has not been replied to. 1 feel
that there has been dereliction of duty on
the part of the police and this matter must be
inquired into; otherwise, if they are just to
stand by as spectators and watch everything
happening, I do not understand what is
the protection which people in this country
can expect.

Secondly, I would like to know more
specifically whether it is a fact that one
Shri Tandan—perhaps, he 1s a leader or one
of the leading lights of this Divine Light
Mission; 1 do not know—was present there
on the spot and was seen by large numbers
of people as being the most active instigator
of this mob. He was the one who was
rousing them &nd instigating them to commit
violence and so on. This was ail going on
in the presence of the police. 1 would like

AGRAHAYANA 2, 1893 (SAKA)

Times of India 218
office (CA)

to know whether among the people who

have been arrested this gentleman, Shri
Tandan, is there or not. My information
is that he has not been arrested. I would

like to know why not.

Thirdly, 1 would 1 ke to know whether
this Divine Light Mission is a registered
body; if so, does it submit any audited
accounts ?

SHRI ATAL BIHARI YAJPAYEE : It
is a registered body.

SHRI INDRAJT GUPTA : If it is a
registered body, it must submit annual acco-
unty, whch are duly audited. 1 want to
know whether Government has looked intn
or propose to look nto it because this
question 1s worrying many of our colleagues
and wo rying me too, as to what s its
source of income because ordinary people
cannot go on like this spend.ng money as
they do.

I also heard from an cye witness about
the arrival of this young man, who claims
to be an incarnation of God, at Palam
airport from abroad on the 7th November in
a chartered plane accompanted by a whole
lot of his disciples among whom werc some
foreigners and 1 am told that a jeep or car
was allowed to proceed to the runway up
to the plane so that he could board it from
there, which is a privilege which is not per-
m itted to most ordinary mortals, and he
was specially escorted out of the airport
through the special exit and so on. So,
obviously he is being trcated as a VIP. I
do not know whether you, Sir, also had
some of these privileges at some time; but
certainly ordinary people do not get them.

So, if it is a registered body with duly
audited accounts submitted every year, it
should not be difficult for the Government
to find out what are its sources of income.
1 would particularly like to know whether
foreign sources are involved on a large scale
and whether Government will look into this
matter to see whether any undesirable
sources are behind this whole thing with
the object of creating some sort of diversion
in our country and doing things which are
prejudicial to national integration.
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I quite agree with the Minister that
until they technically break the law, he
cannot do anything about it. But apart
from that I would like to ask him as Home
Ministcr whether he thinks that it is in
conformity with the proclaimed secularist
ideals of our society that somebody should
go around like this claiming to be an incar-
nation of God and then if you do not agree
with that—I do not mind anybody claiming
it; I think, from time immemorial in our
country it has been the privilege of people
to claim from time to time that they are
incarnations or reincarnations of the Deity-
or are critical of that claim, they are going
to attack and assault us. [ do not think
that it is very much in conformity with the
secularist ideals that we profess. I myself
am a bit nervous, and so are the other
four Members, that we may say something
critical here today and tomorrow our houses
may be surrounded. I do not know. I have
not got very much faith that the Munister
will be able to protect us after what has
happened.

These are my questions. I would like
to know whether this conduct of the police
particularly will be looked into more deeply
because they were present all the time.
They could not plead ignorance of the
intentions of the demonstraters which were
being made quite obvious on the spot hour
after hour. Secondly, I want to know about
the registration of this Mission, its acco-
unts, the sources of 1ts income and so on;
and thirdly, whether this gentleman, called
Tandan, has been arrested or not; if not,
why not.

I am also rather curious to know whe-
ther any members of the present Govern-
ment are disciples or devotees of this Divine
Light Mission. 1 would lihe to know this
as a matter of curiosity.

SHRI K.C. PANT : To take the last
question first, to the best of my knowledge
none in the Governmet is a member of
this Mission..... .. s.ooea(Interruption). You
arc flinging a question at me. I can only
tell you what I know. To the best of my
knowledge none of them is a member.

oft srze fogrdt wrddt © wr €w@AET

LimeE Oy Iema L)

office (CA)

qaey qz § fe wfavem ¥ foar &, %
sreamze § 7 ug @ o i wy
T

oft §O o T WL ENE qF ATAA
fereres, Y T & & 1

It is rather unfair of Shri Indrajit
Gupta to fling such & qu.stion at me, IfI
do not say any thing, tomorrow the thing
gains currency that I did not answer and
conclusions are drawn from that...........-
(Inrerruption). If 1 say that I am
finding out, that is also liable to be misun-
derstood. 1 think, he being a fairminded
man will not ask such loaded questions.
It is not fair. These are not fair questions.
He can ask me otherwise......... (Interruption)

A policeman has died and Shri Banerjee
18 still full of fun. I am sorry to hear
him...... ..(Interruption)

About the main question, the magistrate
was there—not the District Magistrate but

the Sub-divisional Magistrate. The police
force was also there. He has asked me
why they did not act carlier., I have cx-

plained that the Sub-divisional Police
Officer and the Sub-divisional Magistrate
contacted the manager, Shri R.C. Jain, who
agreed that his  Assistant Editor, Shri
Vidyalankar, would meet the leaders of the
demonstrators.

st wes fagrdt aradat: sreqer wENEw,
#71 gf@a F1 §14 qeTAT KA 91 qT
FIAT YT FAEAT X1 AT HE@T ?

SHRI K C. PANT : This is what happ-
ened. These people wanted to meet them
and they spoke to the Manager. I am only.
explaining why they did not act immediately
Mr. Jain agreed that Mr. Vidyalankar would
meet the leader of the demonstrators. The
demonstrators were, however, insistent that
the editor himself should come out. For
a while, Shri Tandon agreed to meet Shri
Vidyalankar. But later on he went back
on it, In the meantime, these people were
incited to resort 1o violence. They were
warned by the authorities not to indulge
in violence and to disperse peacefully, But
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they tried to break the police cordon and
started pelting stones at the building and
at the policemen. At this stage, the Police
used tear-gas. This is the exact sequence of
events as it has been reported to me. 1
would like to place it before the House.
This is the reason. As 1 stated earlier,
it was for these policemen and the Magis-
trate on the spot to take a decision. If the
whole thing would have passed off peacefully
through a dialogue beiween the manage-
ment of the newspaper and some of the
demonstrators, 1 think, the House would
have been happy at that result. An attempt
was made in that direction. 1 do not think
we should be critical of that attempt to
arrange a dialogue between the two. Ido
not see why we should take objection to it.
If the whole thing would have passed off
peacefully, we would have been happy.

ot yew fagrdt avdat : 71 Y W
Arew A § qgF W 9Ar FW A7
A g€ g€ @ wR gfew gard of
9t 1 3w Ay geyfn ¥ 47 wiaem Ay
&L ¥ 6 ?

SHRI K. C. PANT :

The management also agreed.
this thing did not work out.

They agreed.
But later on

As | stated earlier, the subsequent con-
duct of demonstrators is most reprehensible.
No one can excuse it. An attempt was
made to settle the matter by talks. This
is. something which we should not
criticise.

About Shri Tandon being arrested, 17
persons arrested on the spot included Shri
Tandon, General Secrctary of the Mission.
I add that these persons were later
released on bail, But after the death of
the constable, Section 302 of the I.P.C.
has been added and fresh orders are being
issued for the arrest again.

T just asked my officers whether it is a
registered body. It is a registered body.
Presumably, it does have audited accounts
and the rest of it which a registered body
should have,

SHRI INDPAUT 2UPTA  Will the
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Government examine those accounts 7

SHRI K. C. ' ANT : As I stated earlier
to Shri Shashi Bhushan, this is a sugges-
tion that we will consider. You have also
repeated that suggestion.

SHRI INDRAJIT GUPTA : My ques-
tion was that if the accounts are awvailable,
will the Government check up to see whether
large amounts of money from abroad are
being given to this organisation. They may
be from CIA or anybody else.

SHRI K. C. PANT : We are all worried
about foreign money coming into this
country in any guise. Therefore, if it is
necessary, we shall certamnly look into it
You leave it to us.

So far as the question of some¢ persons
claiming that they are re-incarnation of
deity and others objecting to it or dis-
agreeing with 1t, certainly, I entirely agree
with Shri Indrajit Gupta that it is open to
any of us to agree or disagree. It is very
wrong of anybody to take to violence if any
of us chooses to disagree with what some-
body else holds.

SHRI H. M. PATEL (Dhandhuka) : The
hon. Minister in the statement that he
read out gavc as little information as
possible.

He should have said, right from the outset,
precisely what he said after Mr. Vajpayee
pointed out what had happened. Only if the
manner in which the demonstrators worked
at voilence was taken note of, we may have
had a better understanding of the situation,
In fact, even now he has not told us
the entire sequence of events. He says that
he is satisfied that the Police arrangements
were adequate and that the Police acted
correctly. How did he come to that con-
clusion? I agree with him that it must be
left to the Magistrate on the spot to decide
at what point of time to intervene. But,
besides saying that he accepts his judgement,
he has nothing more to say. Let us put it
this way. He says that there was an attempt
at reconciliation. That attempt failed and
the crowd was incited to wvoilence.
That was obviously visible to the Magis-
trate as well as to the Police. Both the
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Magistrate and the Police were aware of the
influence that this Balayogin commanded.
When he arrived here on the 7th of
November at Palam, there was an enormous
crowd that was assembled there The crowd
was s0 great that passengers as well as
visitors were unable to get in to the airport
and the Police were powerless to maintain
any semblance of law and order You can
say that tiere was law and order at Palam
in the sense that there was no wviolence
But, there was no order 1n the sense that
the citizens who had the right of access
to the airport could not get to the arport
1t was the business of the Police to see
that the crowd was prevented from obstruct-
ing or was organised and not allowed to
spread all over the place

Now, with that experience in front of
them, what do they do? The Minister says
that they said sn their request or in their
intimation to the Disirict Magistrate that
‘We propose to demonstrate peacefully *
But how could they know that this crowd
would not get out of hand” It 1s the
business of the Magistrate and the Police

to know at what time the crowd will get
out of hand

By now the Minmister and the Govern-
ment must know that we are encouraging,
indeed acquiescing in all manner of violence
There 1s a spirit of lawlessness spreading 1n
the country  You have students surround-
ing Vice- Chancellors and beating them up
You have labourers ghearcing the inanage-
ment In the early days when these gheraot
started, people were indignant about 1t that
this 1s not the way in which demonstrations
by labour should be permitted Now, it
has been accepted as the order of the day
This 1s somethung normal And this s
gradually spreading Law 15 then taken m
ons's own hand We know from the Jantar
Mantar episode, that the parties member of
the ruling party takes the law into its own
hands But there 1s no expression of regret
about it  The Prime Mimister had only this
to say, ‘If you had patience for two years,
why not wait a hittle longer” Undoubtedly,
that was the right advice But something
had happened Then the first word should
have been, What has happened 15 reprehen-
sible’. The words the Minister used to-day,
“What has happened 1s reprehensible’, should
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have preceded others. This is how the spirit
of lawlessness spreads in the country.

I wonld say that mn this case on the
basis of what the Minster has himself said
there 1s a case for a closer enquiry 1nto 1t,
how thus trouble developed in the way m
which 1t developed, 1If the Magistrate gave
orders for the use of tcar-gas, was that order
given before the Policeman was murdered
and killed, and at what point of time was
it given? Once tear-gas was used, the
crowd would have dispersed and there would
have been no question of any further clash
or violence  Some of these matters need to
bz looked into  The Minister has not bzen
fair with this House in not stating the facts
n detail m hiy statement right at the very
outset 1n régard to this incident and infor-
mation had to be extracted from him by the
way Shri Vajpayee gave certain information.
How are we to know what exactly took
plaze” It i1s for the Minister to have
supplied us with full data and all infor-
mation regarding this incident and 1 say
that he has still not given us the full infor-
mation. If he had not had the imformation
he could have said, I want more time
Here 15 a matter which 1s not happening
for the fust time

MR SPEAKER
question ?

What s your

SHRI H M PATEL  Sir, my question
15 thus,  Will the Minister undertake to go
further into the matter to satisfy himself and
this House that the police acted adequately ?
Could he tell us whether the Police could
have prevented or could not have prevented
policemen from being atticked and the
Times of India building from beng
damaged” What kind of action was taken
by them once they knew that voilence was
likely to take place? From what Shn
Vajpayee said, 1t was clear that these
people were b2ing incited to violence, and
so, was there any adequate police force
present on the spot? Could 1t has prevented
this or not? These are the questions to
which I would like to get an answer from
the hon. Minister

SHRIK C PANT - 1 think my hon.
friend Shri H, M Patel was less than fair
when he accused me of withholding any
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information. I have not withheld any in-
formation from the House. The statement
in reply ta Call Attention Notices I usually
keep as brief as possible, consistent with the
major facts connected with the accident being
brought out. And, whenever supplementa-
ries are put—and they are put—certain other
information has got to be give according
10 the facts available with the Minister.
1 think I have adhered to that general
pattern. First of all, he referred to some
lack of order at Palam. Sir, I have no
information on that. He also said, the
Magistrate should have taken precautions
and should have anticipated that the situa-
tion could have turned into violence. 1
agree with him and I think that the Magis-
trate and the Police in this case did take
precautions to meet the situation in casc it
turned violent. The letter said, that it was
a peaceful demonstration, But, neverthe-
less, they did take precautions as I have
said already and they did not merely go
by the contents of the letter, He talked
about further enquiry. Investigations will
be held according to law,

He mentioned certain other matters,
what time was the order of using tear-gas
1ssued, in relation to the time when the
policemen were injured. All these ques-
tions will be gone into in the course of
investigations.

He also wanted to know whether the
policemen could have prevented the attack
on the other policemen. All these matters
will be investigated and 1 should think
already if the policemen could have prevent-
cd an attack on themselves, they would
have done so. You know, Sir, that the
House is very often exercised about the
Police not exercising sufficient restraint.
And Government are often criticised that
the police should have exercised greater
restraint.  If the House assures me that it
is not their desire that the police or the
Government should be criticised on that
account, then certainly I can draw a lesson
from that, But so far, usually the criti-
cism has been that the police has not
exercised restraint. 1In this case, they have
exercised restraint, and that is also coming
in for criticism.

ot gegTe wewet (sdy) © A
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SHRI H. M. PATEL : This is most
unfair, if I may say so. What I had asked
for was an inquiry into this incident. The
fact that a case has been registered will not
bring out full facts and full details of
exactly how this thing happened.

MR. SPEAKER : The hon. Minister
has already made it clear.

SHRI H. M. PATEL : The fact that
theres is a general feeling that there is
excess of force being used by the police is
no reason for saying that when they do not
use adequate force, we should not come
forward to criticise them...

MR, SPEAKER : If he starts making
a counter —statement to what the hon.
Minister has made, then there will be no
end to it.

The hon. Member has had enough time
to say whatever he wanted, and he has said

everything.

SHRI H. M. PATEL : This is a matter
of great importance. So, please permit me
to put this point before you...

MR. SPEAKER : No, no. The hon.
Minister has already stated the facts.

st wewR W () o e
weren, 1@ dmfas g ¥ freet &Y qfw
¥ = SFTT T qrAvE AT FiT Hr gTHA
A, ¥ senfeas deard W go wferra
eardt S dar grzer wA ¥ fog v
qEIC ¥ FTH §, FT IR R T
gow woar wrEgdt & 7 9w o qwmy AR
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12.53 hrs.
PAPERS LAID ON THE TABLE

HIGH COURT JUDGES, TRAVELLING
ALLOWANCE (AMENDMENT) RULES

THE MINISTER OF LAW AND
JUSTICE (SHR!1 H.R. GOKHALE) : I
beg to lay on the Table a copy of the High
Court Judges Travelling Allowance (Amend-
ment) Rules, 19 1 (Hindi and English
versions) Published in Notification No. G.
S. R. 1539 in Gazette of India dated the
1¢th October, 1971 under sub-section (3) of
vection 24 of the High Court Judges (Condi-
tions of Service) Act, 1954. (Placed in
Library. See No. LT-1075/71.]

DELHI SALES TAX (FIRST AMEND-
MENT) RULES, CAPITAL ISSUES
(APPLICATIONS FOR CONSENT)

(AMENDMENT) RULES, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (1) Ibeg to relay on the
Table a copy of the Delhi Sales Tax (First
Amendment) Rules, 1971 (Hindi and English
versions) published in Notification No. F.
49169 Fin(G) in Delhi Gazette dated the
18th March, 1971 under sub-section (4) of
section 26 of the Bengal Finance (Sales Tax)
Act, 1941 as in force in the Union territory

of Deibi. [Placed in Library. See No.LT-
893/71.]

(@ to lay pn the Table—
@ A copy of the Capital Issues

(Applications for Consent) (Ame-
ndment) Rules, 1971 (Hindi and

AT INIRA IS 4 ABA W & Sy SVrw g e

(®)

English versions) Published in
Notification No 8. O. 5181 in
Gazette of India dated the 19th
November, 1971 under sub-section
(2) of section 12 of the Capital
tssues (Control) Act, 1947,
|Placed in Library. See No. LT-
1076/71.]

A copy each of the following docu-
ments (Hindi and English versions)
under sub-section (8) of section 10
of the Banking Companies (Acqui-
sition and Transfer of Undertak-
ings) Act, 1970 :—

(i) Report on the working and
activities of the Central Bank
of India for the year ended
the 31st December, 1970 along
with the Accounts and the
Auditor’s Report thereon.

(ii) Report on the working and
activities of the Bank of India
for the year ended the 3lst
December, 1970 along with
the Accounts and the Audi-
tor's Report thereon.

(iii) Report on the working and
aclivities of the Punjab
National Bank for the year
ended the 3lst December,
1970 along with the Accounts
and Auditor's Report thereon.

(iv)y Report on the working and
activities of the Bank of
Baroda for the year ended
the 31st December, 1970 along
with the Accounts and the
Auditor’s Report thereon.

(v) Report on the working and
activities of the United Com-
mercial Bank for the year
ended the 31st December,
1970 along with the Accounts
and the Auditor's Report
thereon.

(viy Report on the working and
activities of the Canara Bank
for the year ended the 3lst
December, 1970 along with
the Accounts and the Audi-
tor's Report thereon.
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(vii) Report on the working and
activities of the Dena Bank
for the year ended the 13st
December, 1970 along with
the Accounts and the Audi-
tor's Report thereon

(vin) Report on the working and

activities of the Unmited Bank
of India for the year ended
the 31st December, 1970 along
with the Acctounts and the
Auditor’s Report thereon

(1x) Report on the working and
activities of the Syndicate
Bank for the vear ended the
31st December, 1970 along
with the Accounts and the
Auditot’s Report thereon

(x) Report on the working and
activities of the Union Banhk
of India for the year ended
the 31st December, 1970 along
with the Accounts and the
Auditor’s Report thereon

(x1) Report on the working and
activities of the Allahabad
Bank for the yeir ended the
31st December, 1970 along
with the Accounts and the
Auditor’s Report theie n

(xn) Report on the wcrking and
activities of the Indian Bank
for the year ended the 3Ist
December, 1970 along witn
the Accounts and the Audi-
tor's Report thereon

(xin) Report on the working and

activities of the Bank of
Maharashtra for the year
ended the 31st Decemben,
1970 along with the Accounts
and the Auditor’s Report
thereon

(xiv) Report on the working and

activities of the Indian Over-
scas Bank for the year
ended the 31isi December,
1970 along with the Accounts
and Auditor’s Report thereon
[Placed wn Library See No
LT-1077/71]
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STATEMENT ON THE LIMA
MEETING OF THE GROUP
OF “77", ETC

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) : 1 beg
to Jay on the Table a statement on the
Lima Meeting of the Group of ‘77" along
with a copy of the Declaration, Principles
and the Lima Programme of Action
{ Placed in Library See No LT-1078/71 ]

JUTFE (LICENSING AND CONTROL)
AMENDMENT ORDINANCE, NOTI-
FICATIONS UNDER EXPORT
(QUALITY CONTROL AND
INSPECTION) ACT

SHRI L N MISHRA [ beg to lay
on the Table

(1) A copy of the Jute (Liccnsing and
Control) Amendment Order, 1971
(Hindi and Englhish versions)
published 1n Notification No § O
5(01 in Gazette of India dated
the 27th October, 1971, under sub-
section (6) of section 3 of the
Essential Commodities Act, 1955
|Placed in Libratry See Mo LT-
107971 |

(2) A copy each of the following
Notifications (Hindi and Fnglish
versions) under sub-section (3)
of section 17 of the Export (Quality
Control and [Inspection) Act,
1963

(1) The Export of Corander
(Inspection) Rules, 1971 pub-
lished in  Notification No
S O 2908 1n Gazette of
India dated the 5th August,
1971 | Placed in Library See
No LT-1080/71.]

() The Fxport of Fennel, Fenu-
greek and Celery Seeds
(Inspection) Rules, 1971, pub-
lished in Notification No
S O 3601-A in Gazette of
India dated the 1st October,
1971 [Placed in Libra1 v See
No LT-1081/71 ]
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ANNUAL ACCOUNTS OF WEST
BENGAL STATE ELECTRI-
CITY BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : I beg
to lay on the Table—

(1) A copy of the Annual Accounts of
the West Bengal State Flectricity
Board for the year 1969-70 to-
gether with the Audit  Report
thereon, under sub-section (5) of
section 69 of the Electricity
(Supply) Act, 1948, read with
clause (c) (iii) of the Proclapa-
tion dated the 29th June, 1971
issued by the President in relation
to the State of West Bengal.
|Placed in Library. See No, LT-
1082/71.)

(2) A statement (Hindi and English
versions) explaining the rcasons
for laying the above Accounts
before Parliament and for not
laying the Hindi version thereof.
|Placed in Library. See No LT-
1083/71.]

12.55 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and  Conduct of
Business in the Rajya Sabha, 1
am directed to enclose a copy of
the Utta Pradesh Cantonments
(Control of Rent and Eviction)
(Repeal) Bill, 1971, which has
becnlmled by the Rajya Sabha
at its sitting held on the 17th
November, 1971.”

(ii) “In accordance with the provi-

sions of rule 111 of the Rules of

Procedure and Conduct of Busi-

—
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ness in the Rajya Sabha, 1 am
directed to cnclose a copy of the
Arms (Amendment) Bill, 1971,
which has been passed by the
Rajya Sabha at its sitting held on
the 17th November, 1971."

BILLS AS PASSED BY
RAJYA SABHA

SECRETARY : Sir, I also lay on the
Table of the House the following Bills, as
passed by Rajya Sabha :—

(i) The Uttar Pradesh Cantonments
{Control of Rent and Eviction)
(Repeal) Bull, 1971.

(ii) The Arms (Amendment) Bill, 1971

PUBLIC ACCOUNTS COMMITTEE
TWENTY-FOURTH REFPORT

SHR1 SEZHIYAN (Kumbakonam) -
I beg to present the Twenty-fourth Report
of the Public Accounts Committee regarding
action taken bv Government on the re-
commendations contained 1n ther undied
and MNinth Report (Fourth lok babha)
on Audit Report (Civil) 1969 relating 1o,
the Departments of Food and Agriculture.

STAMP AND EXCISE DUTIES
(AMENDMENT) BILL*

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : 1 beg to move
for lcave to introduce a Bill further to
amend the Indian Stamp Act, 1899, the
Central Exercises and Salt Act, 1944 and
the Union Duties of Exeise (Distribution)
Act, 1962.

MR. SPEAKER :@ Motion moved :
““That leave bc granted to intro-
duce a Bill further to amend the
Indian Stamp Act, 1829, the
Central Excises and Salt Act, 1'944
and the Union Duties of Excise
(Distribution) Act, 1962".

*Published in the Gazette of India Extraordinary Part 11, Section 2, dated 23-11.71.
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SHRI S M BANERJEE (Kanpur)
My Speaker, Sir, I nis¢ to oppose the Bill,
introduction of which has just been sought
by my hon friend, Shrimati Sushila
Rohatgn The statement of objects and
reasons says

“In order to meet the expcnditure

on the relief of Bangla D sh
refugees "

The people are being fleeced in  the
name of Bangla Desh refugees, if there 1s
more curruption, 1t s in the name of
Bangla Desh refugees , increased dearmess
allowance 18 denied to government em-
ployees in the nsme of Bangla Desh
refugees, whatever Government want to do
15 done in the n.me of Bangla Desh
refugees 1 am really for this

What 1s happening ? A duty of two
paise per copy has been imposed on news
papers and all other printed periodicals
In the Explanation, 1t 1s stated *‘For the
purposes of this item, newspaper’ means
any printed periodical work contaiing
news or comments on news '

It has not even been mentioned that
those newspapers having a circulation of
15,000 or 20,000 will be exempt from this
blanket impost It a4 phes to all news
papers Newspapers i Calcutta, at least
th* Anand Bazar Patritha and others have
raised the price of their 1ssue by 5 paise on
the ground of increase in newsprint price
This 1s m addition to the 2 pawse In
addition to that they impose another two
paise as excise duty on the basis of this
ordinance  So, the newspapers cost todvy
28 paise—whether 1t 1s Anand Bazar Patriha
or Juzanta and t>day, all the new,paper
hawkers are on strike, and we could not
get newspapers in our houses for so many
days and nghtly so [ can understand
the monopoly press 1s earning a lot  They
may be taxed, but why this should be levied
on the consumer ’ We want to mcreise
the circulation of newspapers we want our
people, both m the countryside and 1n the
urban areas, to read newspapers There 18
tension 1n the country and at this time this
excise duty i1s levied, and the newspapers,
taking advantage of this, have increased the
cost by five paise, seven paise and eight
paise m the name of the increase in the
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cost of mewsprant and agamn two pame
on the basis of this ordinance This is a
very retrogressive measure

Again, I say that while the State
Governors were consulted, the Chief
Ministers were consulted, this Parliament
was never consulted It may not be a
concidence Shmmati  Sushila Rohatg:
may say that again it 1s a coincidence, she
never knew that Parliament was meeting
on the 15th It 1isa sad commentary oh
the functioning of the Ministers When
Parliament was going to meet, 1t canrot be
a ccincidence It 1s a deliberate attempt to
ignore Parliament and therefore I oppose
this

MR SPEAKER Since both of you
come from Kanpur also, it 1s also a coin-
cidence '

SHRI INDRAJIT GUPTA (Alipore)
Mr Speaker, Sir, this 15 yet another money
Bill just ke the others which were intro-
duced yesterday I must repeat once again
our very strong objec 1on on principle that
this kind of money Bill 1s first legislated by
ordinance without consulting the Parha-
ment or the State Assemb'ies, and then that
is done in 7= way which 15 cac luted to
act as an affront to Parlament 1 think
this 1s rubb ng salt into the wound if I
may s y so ths s add ng insult to nyury,
when the hon Minister comes and says
that 1t 1s just a matter of co ncidence that
these new duties and tax s are coming nto
force from the date on which Parliament
assemb ed, that it just happens to be a
coincidence  Coincidence 1s gene ally a
thing wh ch happens because somebody 1s
not conscious of that particular thing and
it happens accidentally If this 1 the
way in wh ch they regard the summoning
of Parhament by the Rashtrapati on a
particular day, all that I can say 1s that
this i1s a cavalier attitude that the Minustry
and the Government have taken

In the case of the other three allied
Bills yesterday, it was said that the time-
lag was necessary in order to make certain
preparations In the case of the railway
fares, she said—or the other Minuster said
I forget who—that because advance reserva-
tions are made this ought to be done well
before-hand so that money can be collected
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In the case of inland air fares, the same
argument was advanced, that advance re-
servations are to be done. In case of the
postal charges, it was said that time is
required to print these new stamps with
“refugee reliel™ embossed on them. May
1.know what is there in this particular case
of the newspapers ? They arc not going to
have any stamps on them or any new thing
has to be produced or added. What was
the need in this particular case not to
wake until Parliament assembled ? This is
a tax not only on the people but it isa tax
on knowledge; this is a more shortsighted
measure that they are introducing. The
immediate effect will be to reduce the cir-
culation of newspapers, and therefore, the
amount which they have calculated here,
in the Statement of Objects and Reasons,
as accruing to them is also absolutely mis-
leading the house, because, what is going to
happen in our country 7 People who can-
not make two ends meet, who are leading
very difficult lives today—the middle class
particularly will have to cut down on read-
ing newspapers. The circulation will fall.
That is what is going to happen.

13 hrs.

Also, as Mr. Banerjce has pointed out,
we read in the newspapers that some ex-
emption is proposed for newspapers with a
circulation of 15.000 or less. I find no
such thing in the Bill at all. I' is a blinket
tax on all newspapers and all periodicals.
That means that if there is a paper with a
circulation of 5000 it will have to piwy two
paise per copy and that will pass it on to
the consumer or reader and a paper with
50,000 circulation will also pay to paise In
an inveried way if you look at it, it is a
discrimination against smaller papers. |
read in the papers today that some petition
hés been presented already to the High
Court in Orissa on behalf of some small
newspaper challenging the right of the
Government to discriminate in this way.
Therefore some papers may be forced to
resort to dishonest practices, They will try
to show that their circulajon is less than
it actually is in order to evade or lessen
the incidence.

In other cases where papers have been
known to be inflating their circulation
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figures in order to get additional newsprint
which they can sell in the blackmarket,
nothing is done by the Government in
order to mop up that black money and use
them for refugee rolief. Here all newspaper
readers are going to be penalised. Mr.
Banerjee pointed out that the Ananda
Bazur Patrika of Calcutta taking advantage
of this has increased its price from 20 paise
to 28 paise, some other papers have increa-
sed to 24 paise and some to 26 paise, on
the plea that the costs are going up and
the Government is also putting this tax on
them. Are price to go up like this ? What is
this ? Itis a monstrous impost on the
reading public of this country which will
add to the very great disincentive, especially
the small papers and periodicals. There-
fore, our group unconditionally and totally
objects to this. We oppose it lock, stock
and barrel. It is a calculated insult to
Parliament; Parliament was not consulted
before bringing this Ordinance.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Once aga n I rise to oppose the
introduction of this Bill. Firstly, 1 vppose
the manner in which it has been wiought
here, showiug utter disrcgard for a national
forum | ke Parliament and also the State
Assemblies.

This Bill has two parts—one is about the
stamps and other onec ahout newspaper
taxation. The stamp part, the moncy bags
will no doubt pass on to the consumer as
additional burden, with perhaps a little
more advantage to themselves.

As for taxation on newspapers, our
country is one of the lowes' as far as news-
paper reading is concerned, the lowust figure
being 22 papers per thousand and the highest
has not exceeded 68 papers per thousand
population. If you add this amount, in
Calcutta they have made it 28 paise which
is outside the reach of many readers. Many
will discontinue reading newspapers. Is
that the Government's intention? Today
there is a strike and there is no paper in
West Bengal; it is going on for the last few
days and the Government has done nothing
at all to solve the problem. The Govern-
ment has no control over the price of news-
paper. 28 paisc per paper is outside the
reach of the common man. Where is the
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purchasing power of the common man ?
What has the Government done to increase
hus purchasing power ? Pepole are groaning
We see 1n today's paper that a famuly of
four committed suicide due to economic
reasons, due to poverty The Chief Ministers
were consulted but Parhament and Assem-
blies were by passed and ignored What
18 1t except political gimmuck * What
prevented the Government from bringing a
budget and taxing the corporate sector and
people with high personal incomes ? They
were left alone 1n the last budget They
talk about industrial stagnation ? They
are concealing the true profit and siphoning
it out as black money  Therefore there 1s
dearth of money, they are not investing
therr money The arrears of income-tax
come to Rs 900 crores Smuggling takes
away about Rs 400 crores a year Over-
invoicing and under-invoiing to please the
foreign monopolies are allowed to the tune
of Rs 400 crores a year, the magnitude of
the circulation of black money 15 not
known Indeed it will be anything between
3000 to 4000 crores In the circumstances,
the Government has no right to bring such
a Bill adding fuel to the fire, particularly
when the people are groaning under severe
press ires

SHRIMATI SUSHIT A ROHATGI At
the very outset, | would like to say that it
15 only due to the compulsion of circum-
stances that the Government had to bring
these oidmances and it 15 not the intention
of Government to 1gnorc or bypass Parha-
ment, as suggested by Mi Indrajit Gupta
and others It 1s not the privilege of the
Goveinment to take a cavalier attirude
It 1s the privilege of the opposition to  bring
n any matter they like—it may be the
Government employees or corruption or
something else, T dn not konw how we can
relate these things together but they have
the privilege and they can do 1t What I
meant by coincidence was thuis  We knew
fong before that Parliament was meeting
on 15th November, but a certain prepara-
tory stage was necessary  Yesterday with
reference to the ordinance aboutl ratlway
fares also, 1 was saying that some time was
needed for the preparation  Incidentally,
it could have been done on the 12th,
(Imterruptions)
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SHRI INDRAJIT GUPTA : What is
the preparation needed ?

SHRIMATI SUSHILA ROHATGI: I
will explan 1t  As I was saying, when
15th was chosen as the date, it was not
done with the intention of ignoring or
bypassing Parhiament I stick to it. Just
as any other elected member of this
House or of the other House, we also do
not relish introducing ordinances. That
fear should be set at rest I am not trying
to justify the ordinances We still say
that ordinances should be brought forward
only when they are abeolutely necessary
and 1n exceptional cases As you yourself
observed yesterday, we should normally
avoid 1t It 1s in deference to the desire of
hon Members and your own observations,
Sir, that T would hike to point out that
there are certain extenuating circumstances

Taking the newspaper industry, a levy
of two paise has been introduced May
be in Calcutta the price of the newspaper
1s 28 paise, we are not fully aware of 1t
But so far as the Government 1s concerned,
it 1s only a levy of two paise This decr-
sion was taken after careful dcliberation
and thought And, may I point out that
90 per cent of the newspapers will not be
affected by this 7

SHRI INDRAJIT GUPTA
not there in the Bill

SHRIMATI SUSHILA ROHATGI
All that will come when 1t 15 taken up for
consideration

That s

SHRI INDRAJIT GUPTA We have
belore us only the Bill as s sought to be
mtroduced We do not know what they
propse to do later o 'We are objecting
to the Bill as 1t 1s now.

SHRIMATI SUSHILA ROHATGI -
When the statmtory resolution comes up,
these things can be considered  The small
newspapers will not be affected, It 1s only
10 per cent of the newspapers, whose cir-
culation exceeds 15,000 copies, which will
be affected Some time was necessary for
the newspapers to get used to the licensing
formalities, seif-removal procedure, etc If
the newspaper was published and 1f it were
not circulated, the industry would have
been dislocated That had to be tak:



241 Stamp & Exc.

into consideration because some time was
necessary so that they could get familiar
with the formalities of excise duty.

The second part is about stamps. About
70 crores of these stamps have to be printed.
That takes some time. The Nasik Printing
Press which is entrusted with the printing
of these stamps has its machinery ear-
marked for the printing of stamps of various
denominations. Therefore, it is not easy
all of a sudden to use all these machines
only for the printing of this type of
stamps. So, some time was necessary for
the printing of these 78 crores of stamps.

Coming to the justification for the
Ordinance, because of the delay in imple-
menting this measure we were losing Rs. 14/
lakhs every day which we could ill afford.
At the same time, the Ordinance could not
be brought into force immediately because
the stamps have to reach the various trea-
suries and sub-treasuries all over the
country, Otherwise, all the disbursements
would be dislocated because the stamped
reccipt happens 1o be one of the instruments
on which levy has been imposed. So, the
measure was brought into force as early as
we could.

MR. SPEAKER :@ The question is :

“That leave be granted to introduce
a Bill further to amend the Indian
Stamp Act, 1899, the Central Excises
and Salt Act, 1944 and the Union
Duties of Excise (Distribution) Act,
1962."

The Lok Sabha divided :

[Division No.] AYES
Agrawal, Shri Shrikrishna
Balakrishniah, Shri T.
Banerji, Shrimati Mukul
Barupal, Shri Panna Lal
Basappa, Shri K.

Bhagat, Shri P, R.

13.15 hrs.
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Bhagat, Shri H. K. L.
Bhuvarahan, Shri G.

Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Dalbir Singh, Shri
Darbara Singh, Shri
Daschowdhury, Shri B. K.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gangadeb, Shri P.

Gogoi, Shri Tarun
Goswami, Shri Dinesh Chander
Gowda, Shri Pampan

Hari Kishore Singh, Shri
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kader, Shri S. A.

Kailas, Dr.

Kampble, Shri T. D.
Karan Singh, Dr.

Kaul, Shrimati Sheila
Khadilkar, Shri R. K.
Kureel, Shri B. N.
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M. R.

Mahajan, Shri Y. S.

Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain
Marandi, Shri Iswar
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Maurya, Shri B. P.
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Misra, Shri S. N.

Murthy, Shri B. S.
Pandey, Shri R, S.
Panigrahi, Shri Chintamani
Pant, Shri K. C,

Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patnaik, Shri J. B.

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Raj Bahadur, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B, Radhabai A.
Rao, Dr. K. L.

Rathia, Shri Umed Singh
Rohatgi, Shrimati Sushila
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shivanath Singh, Shri
Shukla, Shri Vidya Charan
Sokhi, Shri Swaran Singh
Sonar, Dr. A. G.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tiwary, Shri D. N.
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Uikey, Shri M. G. -
Unnikrishnan, Shir P. K.
Vidyalankar, Shri Amarnath
Yadav, Shri Chandrajit
Yadav, Shri R. P.

NOES
Banera, Shri Hamendra Singh
Banerjee, Shri S. M.
Bhagirath Bhanwar, Shri

Bhattacharyya, Shri, S. P.
Bosu, Shri Jyotirmoy
Chaudhary, Shri Ishwar
Chaudhuri, Shri Tridib
Chavda, Shri K., S.

Deo, Shri P. K.
Dhandapani, Shri C. T:
George, Shri Varkey

Godfrey, Shrimati M,
Goswami, Shrimati Bibha Ghosh

Gowder, Shri J. M.

Guha, Shri Samar

Gupta, Shri Indrajit
Hazra, Shri Manoranjan
Horo, Shri N. E.

Jha, Shri Bhogendra
Jhunjhunwala, Shri Bishwanath
Joshi, Shri Jagannathrao
Kachwai, Shri Hukam Chand
Krishnan, Shri E. R.

Lalji Bhai, Shri

Manjhi, Shri Bhola

Mehta, Shri P. M.
Mohanty, Shri Surendra
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel, Shri H. M,

Reddy, Shri B. N.
Saksena, Prof. S.L.
Sambhali, Shri Ishag
Sezhiyn, Shri

Singh, Shri D, N.
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Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand

MR. SPEAKER : The result* of the
division is : Ayes : 92; Noes : 37.

The Motion was adopted.

SHRIMATI SUSHILA ROHATGI -
Sir, I introduce** the Bill.

13.15 hrs.

STATEMENT RE STAMP AND
EXCISE DUTIES (AMEND-
MENT) ORDINANCE

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAUHAN: Sir, I begto
lay on the Table a copy of the explanatory
statement (Hindi and English versions)
giving reasons for tmmediate legistahion by
the Stamp and FExcise Duttes (Amendment)
Ordinance, 1971, as required under rule
71 (1) of the Rules of Procedure and Con-
duct of Business in Lok Sabha.

RE DEVELOPMENT ON INDO-PAK
BORDFR AND STATEMENT RE SHOOT-
ING DOWN OF THREE INTRUDUCING
PAKISTANI SABRES NEAR BOYRA,
NORTH-EAST OF CALCUTTA.

ot szw fagrdt wwddt (enfeay) -
weaw Agwa, & 1w} AT ¥ oF
agea fawg & T avewr AR @I
w1 eqra regar WAt g1 ifeaTRe A
3% 15 mdm N grow gh 9w
QF F18 FET ANGT 97 | IA9 F gIE@AT
gty dmr £ feafy & a® ¥ oow
awesy fear ar | anar 23 arite gt TE 8,
T T fagae arfieearr &t ST
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ww affafeat § & &1 @ g
T ®1 goeiww fear s @r 1 we ar
qfeaTT S & wgTw 65 AW wrIew
iy &A@ and X guk Az fawrAd A
It et fear | gart oA AR W )@
2. fadfw aifes sla & w1z g@e o
®E WA oF wuifem gz @ feafl
fagmma @1 @@ anvv@ &t T g e ww
feafr & aX ¥ @ga vy fawrrg § adf
fear way 1+ 9 3@ g qar § g AwTTT
qAT & | WY T GHTATC qE@AT BT q@qors
wT &, gewr Aarew & afawrd
aaTaTeaEl ) o el ¥ wey § wn
A AR N @ agw w fawaww ¥ Ad
foar o gwar 7 Far @ WY seA A
@ FT #erE w€ AT gwA §? AW AT A
frdza ¢ f& g weht w@a WY, wEw
widr = a1 grar g w1 v ¥ froag
&7 #frar &Y qron feafg & at § &7
#1 gfuag &3 | 31X ag ST TaT AT
e ) feafy & @ §, gk 3@ AW
AaTeY ¥ awAT WEd § AY 4@ W AR
guer ¥ wEy g, ot fer @ amE
Ty § Wl 08w §, ¥
A & Y TH AVE FT WAGR FAT
aY gz 7Y sfass) 1 e § AT €@
gwe € feafa & 3w & wAEw #Y TR
@A ¥ GEAE AT § 1 AN €T W
FegiT ¥ Ta wifgh | Y wEAE &
gaaw A ¥ ¥ we mWHaw ¥ qar
e arfgy 7 fF wararcqat §

SHRI S. M. BANERJEE (Kanpur) : We
tabled a calling-attention motion on thus.

**Introduced with the rccommendation of the President.
The following Members also recorded their Votes :

AYES : Sarvashri Durgadas Bhatia, K. N. Tewari,

and Chakleshwar Singh.

NOES : Sarvashri Baksi
Chowhan.

Shankerrao Savant, M. C. Daga

Nayak, Sarjoo Pandey, M. K, Krishnan and Bharat Singh
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SHRI SAMAR GUHA (Contar)) Sir I
have written to you on the same subject
and 1 think, you will permit me also to
say something about 1t 1 want to add only
one point

1t has been admitted by All India Radio
that yesterday there was a tank battle some-
where 1n Nadia and five medium siced
Pakistani tanks were knocked d wn Almost
every day we are getting from Radio Paki
stan that there was a tank bettle n Jessore
sector and a number of Indians were
Captured The Pakistan Radio s broads
casting not only the names of the officer-
arrested but the live voice of some of the
officers arrested has also been recorded
I have also given serveral calling attention
motions Over a hundred refugees have
been killed

MR SPEAKER Not each and every
thing only one thing vou m ntion [ am
allowing only that and not all the subjects
1that you want to bring in

SHRI SAMAR GUHA Shelli g » going
on daily as a reslt of whech 107 refugees
just near the border area have been killed
and & few of thousand wounded
Within the range of fi ¢ mules of Bangla
Desh 90 lakhs refugees ave there T ruquest
that this House should be taken into con
fidence as to what 15 happening and what 1
our rosition Either the Government
should make a statement or yon should
permit us to raise some s0 t of a discussion
m this House

THF MINISTER OF STATEF (DI

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE SHRI
VIDYA CHARAN SHUKILA) It 1s not

correct to say that we are in a state of unde-
clared war with Pakistan or that there 1sa
state of hostilities between India and Paki-
stan (Interrupition) This 18 exactly
what Pakistan 1s trying to say in various
world capitals and in the UN that there 1s
some kind of a war between India and
Pakistan, some kind of hostilities between
India and Palustan, which 1s absolutely
incorrect There 1s no state of undeclared
war or anything like that Whatever war 18
gomng on 15 between the rulers of West
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Pakistan and the people of Bagla Desh,

That 1s the only thing  Pakistan s
trying to internationalise the conflict by
impressing upon the world capitals and
others that there 1s an undeclared war bet-
ween India and Pakistan and, therefore,
U N and other bodies should come and
intervene i this matter I would only
request the hon Members not to fall prey
to such hind of Pakistani propaganda This
1s a propaganda and canard which 1s beinz
carried on by Pakistan (Interruptian)

SHRI ATAL BIHARI VAJPAYEL 1
take objection to this We are not falling
prey to any Pakistan: propaganda He has
no business to impute motives

SHRI VIDYA CHARAN SHUKLA 1
am not 1mpuling any motive | am only
warning that nobody should be taken n by
such propaganda I emphutically deny that
there s anv undcclared war between India
and Pakistan This 1s abslutlly incorrect to
say Nobody sh u'd ever s1y such things be-
cause 1t 15 Pakistans attempt to interna
tionalise the whole situation

As rega ds giving nformation we do
brief the press from time to tme about
whatever happens on th. bordirs Our
forces arc there  Whenever incursions are
made by Pakistami arm d forces, we throw
them back If hy fiie artilluy we reply
and silence th ir guws These kind of
things are happening From time to time,
we brief the press so that the people and the
nation get informed about these matters

SHRI INDRAJIT GUPTA (Alipore)
Why don t you brief Parliament?

SHRI VIDYA CHARAN SHUKLA
I am coming to that There are things
happenings inside Bangla Desh We get
information from communiques 1ssued from
tme to time m Bangla Desh about such
thingg We have also own sources of
information We will not hesitate for a
moment to come before Parhament and
give informauon whenever anything of im-
portance or anything which deserves the
attention of Parliament happens on our
borders There 1s an official brief sbout
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Pak border and shooting
down of 3 Sabres (St )

these things which are happening, shelling
here or an incursion there which is
effectively replied to. If we come daily
and give statements about these
things, I do not think we shall be
setting up a good precedent. If there
is anything of tmnortance or anything
which is really worth the attention of
Parliament, as soon as it comes to our
notice, we shall surcly inform the House
about it. Now, with your permission, Sir,
1 would like to make a statement.

The hon. Mcmbers arc aware of the
air intrusions that took place yesterday in
the afternoon near Boyra about 30 miles
north-east of Calcutta,

Herc, the hon. Member mentioned that
the planes intruded 30 miles imside. It
is not 30 miles. They did not intrude
30 mules inside our territory. They came
abyut a few kilometres. This incident
took place 30 miles away from Calcutta.

The detiils of the interception action
taken by our Air Force are now available.
Four Pakisiani Sabres were seen approxch-
ing our border at about 14.49 hours. A
mission of four Gnats was ordered to inter-
cept them. Thre Patictan: airc-aft in-
truded about 5 kilometres into Indian air
space. They were successfully intercep-
ted at 1459 shour and chased away. In
the engagement that took place, threc of

the four Sabres have been shot down. The
Pakistani pilots baled out. Two of them,
Flight-Lieut, Parvez Mehdi and Flg.

Officer Khalil Ahmed are in our custody.
Our Gnats sustained no damage and
returned safely to their bases.

The 1.A.F. pilots who shot down thcse
Sabres f:‘l.-Lt. Massey, Fl-Lt. M. A.
Ganapathi and Flying Officer Lazarus.

st wew fagrd woda) @ gy an
rﬁwammg e aifsears &
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MR. SPEAKER

1 want to make a
*Off the record. o -

Paper

remark off the record.........*

SHRI S. M. BANERIJEE :
not after war, Sir.
clear.

We are
That was made very

SHR1 VIDYA CHARAN SHUKLA :
Sir, 1 want to appeal to the House that
we should not say anything hsre which,
even by implication, would support
Pakistan’s propaganda. We should be
very careful about it. This is an appeal |
want to make to the House.

MR. SPEAKER : Now, after lunch we
will take up the discussion on cyclone
havoc in Orissa. [ have received a num-
ber of names and I assure them that
they will all get their chance to speak for
a few minutes and we should not finish
the debate until the list is exhausted, [
hope all of you will co-operate in giving
them enough time.

SHRI S. M. BANERIJEE : Supposing
in any Party there 15 no Membzr from
Orissa, others should be given time.

MR. SPEAKER : We adjourn now
and re-assemble at 2,30.

SHRI S. M. BANERJEE : Sir, to-
day the hon. Minister has really made a
statement which we all applaud. But he
should have made it suo moru.

13.27 hrs.

The Lok Sahha adjourned for Lunch
till half-pust Fourteen of the clock.

The Lok Sabha reasvembled after Lunch
at thirty-five minutes past Fourteen
of the Clock.

[MR DEPUTY SPLAKER in the Chair]

RE : SUPPLY OF NEWSPAPERS
IN CALCUTTA
SHRI SAMAR GUHA (Contai)

Mr Deputy-Speaker, Sir, I have to draw
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the attention of the House to an urgent
problem. In Calcutta, for the last ten
days, the supply of all newspapers has
come to a standstill, and as a result of
this, the entire people of Tripura, West
Bengal, Assam and Meghalaya are not
able to know what 1s happening m the
eastern sector. Yesterday, when I was
coming, there was an awr raid practice,
But almost nobody knew about 1t and 1t
was a farce Just at that moment, there
was an attack by the Palastani saboteurs
on the border This makes the entire
civil defence of the entire Government
a farce.

Would you, therefore, kindly instruct
Government to make a statement and to
take early steps for the resumption of the
supply of newspapers ? Otherwise, when
we arc In almost an emergency and a
situation 1s developing, the civil defence
measures would all prove to be absolutely
a farce, because people do not know any-
thing of what 1s happening  Therefore, I
would request you to urge Government to
make a statement about the rasumption
of the supply of the Calcutia papers

SHRI JYOTIRMOY BOSU (Diamond
Harbour)  Government must come for-
ward and see that the dispute between
the hawkers and the managements are
immediately patched up and that the
hawkers' legitimate demands are met The
situation 1in the border States 1s different
from normal and the people should no
be forced to go without a swngle daily
paper. At present, the people do not
know what 1s happening

14.37 hrs.

MOTION RE : SITUATION ARISING
OUT OF RECENT CYCLONE
IN ORISSA

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) * I beg
to move :

“That the situation ansing out of the
recent cyclone in Orissa, be taken into
consideration."’

moved :

“That the situation arising out of the
recent cyclone in Orissa, be taken into
consideration. **

There are some substitute motions also.
Hon Members desirous of moving them
may move them now.

AN HON. MEMBER The hon.
M nister 1s not making any speech ?

MR DEPUTY-SPEAKER : It 15 up to
him If he does not want to make a
speech, I can not compel hum to do so

SHRI SURENDRA MOHANTY
(Kendrapara) I beg to move :
That for the original motion, the

following be substituted, namely

“This House, having considered the
situation arising out of the recent
cyclone m Orissa, 1s of the opinion
that —

(a) the failure of the Indian Meteoro-
logical Department to issue
cyclone warmings in time and the
All India Radio’s lapses to broad-
cast the belated cyclone warming
with due promptitude and fre-
quency resulted in much avoida-
ble loss to life and property ;
which should be investigated mto ;

(b) considering the magnitude of the
unprecedented disaster, the
Government of India must look
upon 1t as a national disaster
and render adequate financial
assistance for relief and rehabihi-
tation of the cyclone victims.""?

SHRI JYOTIRMOY BOSU (Diamand
Harbour) . I beg to move :

That for the original motion, the
following be substituted, namely :—

“This House, having comsidered the
situation arising out of the recent
cyclone in Orissa, is of the opinion that
the Government and its appointed Com
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mittees’ failure to instal a NADWARN
system, although Orissa was hit six
times by cyclone in last 10 years, has
caused a calamity of this magnitude
and recommends that :—

the Centre should go all out to
give and arrang: resetilemsnt of
the victims through monetary aids
and grants and free supply of
all the necessities ;

()

a NADWARN SYSTEM be set
up and the meteorological depart-
ment's scheme to instal 8 power-
ful cyclone warning radars at
Calcutta, Bhubaneshwar, Masuli-
patnam, Madras, Nagapatinam,
Goa and Bombay be implemented
and arrangements be made for
A.LR. to give adequate publicity
to cyclone warnings in all local
languages "?

(b)

SHRI CHINTAMANI PANIGRAHI
(Bhubanehwar) : I beg to move :

That for the original motion, the
following be substituted, namely :—

“This House, having considered the
situation arising out of the recent
cyclone in Orissa, expresses its deep
sympathy for all those who have lost
their lives in the cyclone and to the en-
tire people of Orissa in their present
hour of sufferings.’"?

**SHRI MANORANJAN HAZRA
(Arambagh) : Mr. Deputy-Speaker, Sir, the
terrible and heartrending cyclone that has
swept over Orissa is unprecedented in Its
severity in the last 100 years. I, on be-
half of my party and along with all the
people of India express my deep sense of

sorrow and sympathy to the people of
Orissa at their misfortune,

It is true we cannot restore life to
those that have fallen victims of this
tragedy. But we have much to do for
those that have survived. We had hoped
that all steps would be taken to provide
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all possible help and succour to the victims
of this cyclone, but 1 regret to say that
the Gover.ment is hopelessly lagging
behind in this regard. 1 have got a
report of the ‘Amrita Bazar Patrika’, of
Calcutta with me according to which about
25,000 people have lost their lives in
this tragedy. 1Ifa tidal wave of 15 feet
in height rushes at a speed of 175 kilo-
metres per hour, there is no doubt that
it will bring untold devastation and des-
truction in its wake.

In this context I say Sir, that it is not
possible for the Government of Orissa to
combuat this natural calamity of unprecedent-
ed magnitude all by itself. The Govern-
ment of Orissa lacks in resources and it
was looking to the Central Government for
help. Tt is true the army was pressed into
service there speedily for relief work and
although attempts were made to send relief
to all affected places speedily, they were
not successful. Reliel did not reach the
interiors. It was not possible to rush reliel
to all places where they were acutely
needed. The relief material that was
available was not being distributed pro-
periy to all places according to urgency. [
find that attention in this respect is being
centred at particular places only. The
steps that should have been taken by the
Central Government in the very beginning
but were not taken by them at that time,
should now be taken immediately. But we
find that the Government is still p oceeding
in a slip-shod and casual manner in this
respect although a long time has since
elapsed. Even on such a serious and
heartrending matter, our Government is
p'aying a game of politics. The people of
Orissa, belonging to various political par-
ties and ideologies, have united and are
irying their best to bring relief to the
affected people but are finding the task
difficult due to their Jack of resources., But
it is being unjustly said by the Government
that they are playing a game of politics
there. Even today I have read in the
newspapers about this. The rulers at the
Centre have passed a resolution at their
party meeting to the effect that politics i
being indulged-in in Orissa in the matter
of Cyclone relief. Therefore, they have

**The original speech was delivered in Bengali.
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decided to send a Parliamentary Committee.

consisting of their own party members to
Orissa to probe into the matter and see
that politics is not indulged-in. Is it
proper 7 The people of Orissa belonging
to various political parties and ideologies
thave united and are jointly trying to help
jhe victims with their meagre resources, but
t is being alleged that they are indulging
'n politics. By issuing such statements
and deciding to send a Parliamentary
Committee of their own party members
there, the Central Government is mischie-
vously starting their game of politics in
Orissa afresh.

The Central Government is trying to
interfere in all State Governments wherever
there is non-Congress Government in
power. In Orissa also, in its hour of
misery and suffering, the Government is
trying to interfere from a political angle.
If Mrs. Gandhi wanted to approach the
problem with sincerity and with humani-
tarian considerations, if she was really
interested in providing the maximum possi-
ble help to the sufferers, then I would not
have said this. But I find that efforts are
being made to interefere in Orissa with
political motives. The army officers who
went to Orissa in connection with the relief
work have stated in their report that
efficient working has not been possible due
to want of coordination. If Mrs. Gandhi
wanted to go to Orissa to help in the
co ordination work with a view to effect
efficient working of various agencies, then I
would have welcomed it.

In this connection 1, on behelf of my
party will place a few suggestions for the
consideration of the Government. Firstly,
the people of Orissa who, irrespective of
their party affiliations have undertaken the
relief work may be allowed to function as
at present. The Government should supply
them with all the necessary relief materials.
Secondly, I would like to point out that
during the last ten years repeated and
dreadful natural calamities have befallen
Onssa. The causes of those should be
investigated and steps should be taken to
prevent such recurrences.

We have noticed how recklessly defore-
station is taking place in Orissa today.
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Forests have been destroyed indiscriminately.
Forests serve as natural checks to such
calamities. We have seen that the Sunder-
bans have protected and shielded Bengal
for gencrations against natural calamities
just like one’s forefathers. 1, therefore,
suggest that afforestation should be taken
up extensively all along the coastal regions
to afford natural protection against cala-
mities. Furthermore, radars should be
installed extensively according to modern
scientific methods so that our meteorologists
may warn the people of such impending
dangers well in advance. This would enable
the people to escape such dangers to some
extent.

In conclusion, Mr. Deputy-Speaker, Sir,
1 will request the Government not to indu-
lge in politics taking advantage of the
miseries and sufferings of the people. if
they do not heed, then the people of India
and cspecially the people of Orissa will
never forgive them. With these words, Sir,
1 conclude my speech.

SHRT SHYAM SUNDER MOHA-
PATRA (Balasore) : Mr. Deputy-Speaker,
Sir, at a time when the entire sub-continent
is faced with a great problem like war, and
when our Prime Minister and the entire
Cabinet are busy pondering over this great
matter wh'ch has confronted 55 crores of
the Indian people, we have also, at the
same time, an internal matter which has
broken the economic foundation of a State
of India, that is, Orissa, engulfing about
two crores of people.

Sir, 1 have already spoken in the flood
debate and it is needless for me to repeat
again and again about the disaster which
the floods in the coastal tracts of Orissa
had created. 1 can tell the House that
Orissa has become a perpetual place of
drought, flood, cyclone and saline-inunda-
tion and tidal bore.

AN HON. MEMBER : Just like Assam.

SHRI SHYAM SUNDER MOHA-
PATRA : The hopes of the people who
have Jooked to the State Government for
relief have been utterly belied. In the
1967 drought, about 68.32 lakhs of people
were affected; in the 1967 flood, 19.66 lakhs
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of people were affected; in the 1967 cyclon®,
8.74 lakhs of people were affected; in the
1968 cyclone, 14.28 lakhs of people werc
affected; in the 1369 floods, 22.96 lakh
people were affected; in the 1970 flood,
19.42 lakhs of people were aff:cted; and in
1971, we have already seen in the news-
papers what a tremendous amount of cata-
strophe Orissa had to pass through.

Now, what is the remedy for it? The
remedy is that the Government of India
<hould be mo:e vigilant aboult it, should be
more considerate about it and year after
year we need not come to the Lok Sabha
to repeal our argumsnts. I can bring to
your kind notice the fact that in 1942
October, there was a  great cyclone in
West Bengal and in Orissa and about 15,000
people died in it, and about 16,000 heads
of cattle completely perished. It was just
the beginning of the cyclone-effect m our
sub-continent.

Now, Dr. Rao, our eminent Minister,
told here in the Lok Sabha on 17-11-1969
about the activitics of the M:teorological
Departinent in India. He said that the
Meteorological Department is one of the
very good Jepariments; the people in the
Meteorological Department have done their
best, but they do not have the equipment;
they do not have radars: they do not have
the 100ls; now they have planned to instal
tadars at Calcutty, Paradip, Vizagapatam
and Madras. If Dr. Rao told this on the
17th November, 1969, what prevented the
Government of India from instaliing a radar
in Paradip ? Supposing Dr. Rao gives us
this assurance today-and 1 know in our
party meeting also he was tell ng us this,
and Dr. Karan Singh was telling us that
he was requesting the Finance Minister to
release the exchange-what is the guarantee
that if Dr, Rao tells us that there will be a
radar installed at Paradip, it will be inst-
a'led immediately ? So, I would only
request the hon Minister here that action
should be taken immediately, and the
matlers should be expected, and the Prime
Minister and the Finance Minister should
be told that to help the people immediate
action on a war-time footing should b= put
through. I have to say certain things
about the precautionary measures which the
Government of Orissa did not take. That
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there will be a cyclone was known to us
by the night of the 28th. The next day,
about noon, the Chief Secretary of ths
Government of Orissa was alarmed about
it : how to evicuate pecople. It is a great
problem in my district; in Bansra which is
m Balasore district, th:re is not even a
mile of road. It s extremely difficult in
such circum.tances to evacuate about &
lahh of people By mercly giving the
alarming news that there will be a cyclone,
by alarming the emergency departm:nt and
the State Governments, we are not able to
evacuate people. A machinery should be
set un to evacuale people. During the war,
peopic wete told what to do in emergen-
cies, they were a-hed to get into the trenches;
they were told whether ar not to shut the
dours and windows: people were told about
all thes ihings. If posteis are prepared
and pasted, people could hnow what to do.
Suppose there 1s a cyclone, what the people
should do. The depaitment has to tell
the people so that they can do things
accordingly. This was not dome. What
about the wvchicles ? How to evacuate
50,000 people or about a lakh of people ?
Not only the State Government but the
Government of India also should ponder
over this problem. Thesc are all allied
matiers and we cannot separate it from
getting alarm signals through the radar.

SHRI JYOTIRMOY BOSU : This is
the outcome of 25 years of golden rule of
the Congress.

SHRI SHYAM SUNDER MOHA-
PATRA : 25 years of Congress rule has
done many good things. 1 went to say that
simultaneously with the installation of
the radar, machinery should be set up
to evacuate people, unless it is dome it
will be difficult for the people to save them-
selves.

I shall briefly refer to the sllineinnnd.a-
tion. The entire tract from Bogra in
Balasore to Astaranga in Puri dinr'x_:t is
very much affected by saline inundation.
Our eminent Irrigation Minister will agree
that this is happening year after year. To
check this there should be construction of
a big bund or a great wall. Committee
after committee had been set up and spee-
ches have been made, but nat a single mile
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of bund had been constructed on this
border. The hon. Minister should assure
the House that he will immediate concern
himself with the construction of a big
bundh to check the overflow of saline
water which spoils crops over a lakh of
acres.

We should not concern ourselves only
with cyclone. Had there been no cycline
like this, probably this House would not
have bothered about floods at all. The real
catastrophe of the people of Orissa is from
floods in rivers like Swarnarekha, Vaitarani,
Brakmani and Rusikulya. Floods in these
rivers had been responsible for loss of
crores of rupees over the years. Dr. Rao
though about two years ago of construction
of double embankment on Swarnarckha.
The people of Orrissa revolved as about 80
lakhs of people would lose their houses and
lands if that idea went through. Eminent
man that he 's, Dr. Rao throught that it
would be a very difficult problem to
rehabilitate so many people, So, he felt
and he assured me and some others that he
would constract dams, barrages, reservoirs
and canals on that river. It is a wounder-
ful idea. But when will it be executed ? 1
have gone to the villages of that area and
there the people say; ever since 1942 when
the entire North Balasore was affected by
cyclone and about 5,000 people vsere thrown
into the sea, dead, we have been listening
about this. North Balasore lost crores of
rupees since then. They have been told
that there would be a bundh or a reservoir
or a canal or some drainage system. But
nothing has been done. We are now in
1971.

1 said in my last flood debate and I
repeat it. Pending construction of a dam
on the river Swarnarekha the hon. Irri-
gation Minister should concentrate on the
drainage system. There is no drainage
system 2{.41] in North Balasore. The mouth

of Swarnarekha has been silted.

Buda Balanga is a very small river. It
became famous because Jatindra Mohan
Mukherjee, known as Bagha Jatin, was held
captive there by the British when he fought
against them, It was nothing but a trickle
but now it has become a big river during
the last flood because of the rains. Such
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was the tremendous flow of water as a
result of the cyclone and tidal bore ' that 50
people died. It is unfortunate that the
Orissa Government's report does not say
anything about it. They have circulated
among the MPs so many figures that one
does not tally with the other. In one
report, they say that 315 people died in
Balasore. In another report, it is 200 and
odd. Which is true ? They have no figure.
Now the Orissa Government say that pro-
bably 10,000 p:ople died. There is another
report, saying, probably 20,000 people died
In another report, it is 25,000 people. How
to know which figure is true ? The Govern-
ment has not been able to penctrate into
remote, interior arcas.  If there were no
Red Cross or Roman Catholic missionary
agencics etc , probably people would have
died on the strcets, reminding us of the
famous Bengal famine of 1943,

The opposition says that we are bringing
in politics into this matter. The Finance
Minister said, we gave them Rs, 3 crores and
odd, but they have not been able to spend it.
The Reliel Commissioner of Orissa Govern-
ment has circulated a note among Orissa
MPs saying that the statement of the
Government of India is incorrect. Who is
bringing in politics ? We or they ? All
these papers which the Orissa Government
have circulated remind me of the jugglery
statistics. 1 am reminded of a funny thing.
I am a student of history and also a Pro-
fessor. There was a failure of potato crop
in England when Pitt, the Younger, was
Prime  Minister. He was also the
Chancellor of the Exchequer. He also had
a perfect command over statistics. It was
a difficult problem to fuce the position. He
called thc oposition for talks across the
table. Duiing the discussion, Pitt, the
Younger, went on réading out all kinds of
statistics, data, figures, etc., with the result
that the Wigs and Tories were confused.
In utter confussion, they left the mecting
and Pitt, the Younger, was saved !
Similarly, the Orissa Government have
produced so may statistics and data only to
confuse us.

SHRI P. R. SHENOY (Udipi) :
a cyclone of figures !

SHRI SHYAM SUNDER MOHA-
PATRA Yes. For cyclone, the

It is
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installation of radar and precautionary
measures may be all right. But the real
problem is the flood havoc. Unless we check
the erratic rivers, the economy of Orissa
will never improve; So, I suggest that the
construction of dams, rescrvoirs, canals,
drainage schemes, etc., should be immedia-
tely taken up. Subarnarckha should be
connected with Budabalanga by a canal,
so that there is a perfect irrigation system.
If these things are done, 1 think the
economy of Orissa will improve.

We have sent a central team to Orissa
1o investigate the loss of human beings,
crops, cattle, etc. It is unfortunate that
this central team of experts could not go
into rcmote areas. They have probably
gone to place where cars could take them.
This should not have happencd, because
the Government of India will not bc ina
position to get a clear picture. So, I
suggest that a Parliamentary tcam should
visit the place. The Prime Minister and
the Irrigation Minister must have their own
assessment becausc both of them have gone
to Orissa, The people of Orissa repose
confidence in them. They look to them for
guidance and assistance. I personally feel
that if this will be the attitude of the
Government towards Orissa, it does not
matter whatever be the attitude of others,
including political parties, the Indian
Government will be in a position to help

the people and the economy of Orissa will
be improved.

15 brs.

SHRI D. K. PANDA (Bhanjanagar) :
Mr. Deputy-Speaker, Sir. 1 feel that it is not
necessary to go into the details of the havoc
wrought by the cyclone, because it has
already been admitted not only by the State
Government, the coaltion of Swatantra
aad Utkal Congress, but also by the Central
Governmcpt. All of them have indicated
ll'.le magnitude of the crisis, elthough in
different tones. But 1 still fecl that neither
the State nor the Central Government has
actual realisation of its magnitude in the
sense of taking practical measures. The
action should be commensurate with the
declaration.  Till today only veyy little has
been done in this direction which is just
like a drop in the ocean. If this havoc is
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taken into consideration, along with the
past havocs since 1970, namely, the drought
in 1970, the heavy floods in July to Septem-
ber, 1970, cyclonic winds between 14th, 16th
October, 1971, the cyclone, the heavy
rainfall, saline inundation and tidal bore
on 29th, 30th and 31st October, I feel that
the relief measures so far undertaken do
not show actual realisation of the problem
by the government.

A meeting of the relief committee was
organised by the Gowernor, who is the
Chairman of the Committee, on the 13th,
At that meeting, without the seal of autho-
rity of either the Governor or the State
Government, a report was circulated.
Being a member of that committee, 1 poin-
ted out this mistake. On the 15th another
statement, which is a supplementary to
the statement on the flood situation in the
country, was circulated by Dr. K. L. Rao.
We can find wvast differences between the
two statements, the one which the Governor
has circulated and wh'ch gives some facts—
whether he depended upon the Stiate Gevern-
ment machinery or not is not our concern;
our concern is that it was the Governor who
as the Chairman called the meeting which
we attended and at the very outset of which
the report was circulated among all the
members—and this report which was placed
on the Table of House on the 15th and
was circulated amongst us. It does not
give the same picture as the one of the 13th.
The report reveals something different form
that circulated on the 13th., At least, the
hon. Minister, Dr. K. L. Rao, should have
been aware that his own Governor, who
also belongs to his own party, has himsell
circulated this report.  That should from
the basis. But that is given a go-by. 1 do
not know what are the reasons.

Till today there is no sincere effort to
assess the correct position—the real and
actual damages, the loss of human beings,
property and other crops etc. Anyway,
basing upon this report circulated "by the
Governor to members of an all—party
committee I wouid call upon the Central
Government to come to the aid of Orissa
and the people who are being affected by
the unprecedented cyclone havoc, Oné after
another ministers have visited Orissa and
the affected area. But what is it that those
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people have done there? So far Ry 2
crores have been sanctioned Is that ade-
quate ? Is that worth conwudering any
help or axd ? Mot at all  Not only that,
even the Prime Minister after her wisit
has not only expicvsed sympathy but has
also admitted the real, indescribable
havoce m tarms that 1t 1s a calamity of great
dimensions

We have been telling the Government—
my party, the Commumst Party of Orissa,
having made investigation into  those areas,
submutted a report telling the Government
that 1t 1s a national calamity and, there-
foie, mere declarations would not do,
somethirg concrete,  something  tanable,
something 1o reality which will benefit the
people must be forthcoming from thiy
Government If not. all these promisis
and all these d claratioas will icmam on'y

as lip sympathy

Ofcourse, Dr K L R o, our hon
Mimster, has given certain suggestions and
has made certain promises, They are really
welcome. But I would read out one or
two statements which he made in the year
1969 when this cyclone 1ssue was discussed
He had made this declaration that a radas
installation in the coastal drems, such as
Visakhapatnam, Masulipatnam, Paradip,
Calcutta and Madras, should be established
But except at Visakhapatnam, nowhere 1t
has materialised Nu steps have been teken
cither m the name of shortage of foreign
exchange or othcrwise  He had also pro-
rmused 1n this very House the establishment
of a distress mutigation commuttee He
said that a distress mitigation commuttee
would first be set up here -that means, at
Visakhapatnam—and later on for other
States like Orissa  Orissa has come first
Orissa 1s also one of the badly cyclone-
affected States But no such Committee
has been set up  That is the reality

In 1969, there was a discussion Dr
Rao made a statement on 17th November,
1969 m answer to a Call Attention Notice
What happened at that time For the sake
of the Central Government, I want to point
out one thing. The Government estimated
the loss of last cyclone at Rs. 100 orores
and Rs 9 ciores were granted at that time
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Now the Central Government 1s not forth-
comng At that time, Dr Rao corrected
itas Rs 1565 crores Whether 1t 1s Rs
9 crores or Rs 15.65 crores, one thing 1s
very clea- If the Central Government 1s
1eally sincere and honest, they should have
according to their own assessment come out
with relif  They have got therr own
mechnrry  They have formed their own
relief ¢ mmittee  Their own Governor
hes already circulatud some papers  Basing
upon those things, they could have promi-
sed some amount  But that amout 1s not
at all being declared till today Only Rs
2 crores have been given

As far as 1T am concerned, bemng a
communist, [ can say this much that a
ieactionary wodlition Government 15 there
n the State sponsored by Shri Biyju Patnaik
and even 1If they bcconw heartless, 1 have
nothing to criticise them | know trom

the b ginmng that s then choractenstic
feature
Now, when the State Government s

not able (o meet the requirements of pep'e
tn ordindary times, m extra-ordinary times
if the Certral Government throw, all the
blame on the State Government and does
nothung  simply looking “orward to making
declarations and o her things and giving all
tall promises, what will the position of
thosc unfortunate people, 65 lakhs of
people, who have beun affected by the
tyclone *  What will be their fate? 1
want o know here and now from the ruling
party about it They must make an assura-
nce here in this House as to what positive
help and the extent of help they are gong
to give

I am reminded of one thing Since
1922 there have been cvclones and floods
and in good old British days, there used
to be discussions and, every time,
the Britishers used to promise and
say, ‘““We are taking all steps to eradi-
cate and eliminate the causes of flonds
and cyclones, etc** In 1927 also, there
was a debate about it—I found 1t in the
lib ary—and Shr1 Meghnath Shah submitted
areport that specific measures must be
taken to eradicate the causes of cyclones
and floods Since then and even after
Independence, our Government have been
making only promises and throwing their
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promises to winds.

Now, what is required is this. The
relief has to continue till the relief works
arc not only started but they should be
provided on a wider scale. And the gratui-
tous relief should continue to disabled
persons and that must continue at least for
three months.

Thirdly, regarding test relief work,
there are so many areas, there are so many
roads and so many fields and so many
un-reclaimed lands wherc the test relief
work can be started and till that is started,
the people must be allowed to survive,

Now, the main problem s the problum
of these 65 lakhs of people who have sur-
vived the cyclonic havoc.  Regarding loans
and aid for raising add.tional crops and the
rahi crops, [ had been t one area near
Paradip and I found that there are so many
tanks and so many places where lift irriz a-
tion can casily be adopted and tube-wells
cun be dug But, when | asked the
Tahsildar, the RDO and the Collector, 1
was surprised to know that no instructions
have been 1ssued to any of them to find
out as to what are the places and as to what
is the extent of the area where we cun
start and sow the Rubi crop.

SHRI BIRLNDER SINGH RAO
(Mahendragarh) @ Sir, | would like to draw
your attenton to a greater ¢yclone, a
warning of which has been just received.
Pakistan has declared emergency to-day and
the House should be more intcrested in
knowing the reaction of the Government.
You may kindly ask the Prime Minister 10
make a statement about this.

_ MR. DEPUTY SPEAKER : Not in the
midst of another debate. 1 know it is

in_aportanl. but not in the midst of anotlier
discussion,

SHRI P. K. DEO (Ralahandi) : He is
connecting the two cyclones,

‘SHRI D. K. PANDA : According to
their own estimates, 7 lakhs of houses have
collapsed. Therefore, for building houses,
adequate loans must be given and not only
that, those who are sharecroppers and
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those who are land-less and those who are
depcndent upon the Jand and upon
their own labour and who work 1n the
field of middle-class and rich landlords,
they arc completcly not only landless but
they are now rendered homeless also. For
them, not loan or loan without interest—
nothing of that hind—they should be
granted free aid for the construction of
their houses.

About schools, 1 have presented a memo-
randum, High Schools, Piimary Schools
and also Middie Schools numbering about
1500 and 15000 teachers are involved. They
arc not getting their salary.

MR. DFPUTY SPFAKLR * The hon.
Member's time is up May | request that
all these suggestions may kindly be sent 1o
the Minnster 1n wrniting 7 Now you are
only suggesting detais as to what should
be dome. There many other speakers.
Now, please conclude

SHRI D K PANDA : Theicfore,
immediate nstiuctions should be given
for disbursing therr salaries under some
rule or the other, they are saving that they
cannot pay their salaries  Therefore, they
are also starving.

with regaid to students, they must
be given frec scholaiships at least for one
year.

As far as irrigation facilities arc con-
cerned, lift irrigation and tube-wells are to
be set up tmmediately in those areas wheie
such systems can be adopted. Now as for
permanent mcasures for these saline
cmbankments and irrigation of forests along
the coast, measures have to be immediately
taken.

Regarding granting of lvans, there are
so many critical hurdles and the loans are
not sanctioned in time. Therefore, the
Reserve Bank of India must evolve a
liberal policy so that people get loans
quickly and in time.

Finally, I want to make one suggestion.
Now, there must be a collective effort of
all the Parties and groups because everybody
is now trying to play politics. The Centre
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1s accusing the State and the State 1s accus-
ing the Centre and if this game goes on
and if the same politics continue, then,
definitely, we are not really going to help
the most afflicted People of Orissa  There-
fore, the Governor's Committee which 1s
just a show-piece, should now be activised
All other Committees which are there
already must have the nccessary co-ordina-
tion 1n order to rush help to the afflicted
pcople These are my suggestions Thank
you

SHRI BIRENDRA SINGH RAO  Sir,
th s 1s a grave situation which we fic, the
Prime Mimster should come and statc the
position

MR DEPUTY SPFAKER Thus 1s just
the time when we must function with dig-
nity and decorum and be disciplined and
show that we are not at all perturbed It
15 most Irregular to project some other
subject in the midst of another debate 1
now call upon Shr1 J B Patnaik to speak
This 1s exactly the time when we <hould
not lose our feet

SHRI INDRAJIT GUPTA
al-o

And | cads

SHRI T B PAINAIK (Cutt.ck) I
come from Cuttack This 1s one of the
worst affccted constituencies of the State of

Oriss1 by vanous cyclones There have
been 7 cvclones for the last 6 years  Sir,
before the last great cyclone, there was

another cyelone in September which caused
serious dimaee 1o crops and also to hacka
houses in large numbers  The last ¢vilone
only expo «d an existing malady 1hat s,
the ufter helplcsiness of the puople of the
State of Qiissa

Sr1 eyclones «re also frequent in the
USA 1n Auwstralia and n Japan But
their ~eople have got the necessary strergth
«nd stamuna to absorb the shock I am
now reminded of a couplet of Poet Rabin
dranath Tagore n his Gitanjali, which
says

I do not want your protection from
danger, I want the necessary strength to
fight 1t
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What 13 necessary for Orissa and what 1s
necessary for other parts of the country 18
to have this strength to fight these natural
calanities lWke cyclones, floods and
droughts  Orissa State needs this strength
very much because Orissa 1s the sickliest
child of Mother India

Sir, On1ssa has got great natural poten-
tialities 1 shall not go into them in detail
They are all very well known to the house
But these frequent floods and droughts and
cyclones have sapped the very vitality of the
State as a result of which, inspitc ol great
natural potentialiatics and resources and
development works -the growth of the State
sin ¢ our independence has bren vury much
stunted  What 15 necessary at present I
not mere sympathy of the Centie  Of
course, the Centre 15 very much sympathe
tic  There 1s no doubt about 1t  Theie
could not hase been a nobles gesture than
th: Pume Mmnster’s  deduction of her
birthday for service of the people of Orissa
the Diridra Narayans of the State  After
hearing the tales of woe of Ori-sa, the Defence
Minister flew to the State and assured the
people of adequate Central hdlp  Therc
are other Mimisters also who fluw to the
State 1 pav my compliment to them

SHRI JYOTIRMOY BOSU You

may pay your compliment to all the 55 ol
them

SHRIJ B PATNAIK Dr K L Rao
himself wisited the State and discussed
these things and studied the problem mn
great detail

But there hes been an ugly controveisy
regarding what money the State requires
and what money the Centre 1s able to pay
1 am not going into that contioversy

AN HON MEMBLCR  Why?

SHR1J B PATNAIK Itis a fact
that the State has not been able to spend
morc than Rs 4 crores at piesent  After
the floods the Centre gave to Orissa State a
sum of Rs 3§ crores  After the drought
they gave Rs 2 ciores as grant and Rs 3
croies as agricultural loans

So, altogether, 1t comes to about Rs 835
crores
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SHRI SURENDRA MOHANTY : May
I say that the amount was released only on
the 4th November, 1971 ? Let my hon.
friend try to contradict it if he can.

SHRI J. B. PATNAIK : Whatever it
is, Rs. 8.5 crores had been granted by the
Centre in terms of loans or grants for
meeting the flood situation. But because
of the inadequate machinery that the State
Government have, they have not been able
to spend whatever money has been granted
by the Centre. This State is having an
unfortunate talc of woe because it is at
present headed bv a Mimistry which is a
marriage of convenience presided over by
a Brah nin priest who is 83 years old......

SHR1 SURENDRA MOHANTY : On a
point of order. 1Is itin ord:r to charac-
terise the Chief Mimister of a State who iy
not present heie, that he is a 83-year old
Brahmun priest 7 Are you going to permit
it ?

MR. DEPUTY SPEAKER : 1 would
only say that gencrally we should refer to
people in high public position with some
decorum and not unceremoniously.

SHR1 J. B. PATNAIK: 1 am not
deciying him. I am only stating that he is
83 years old. He 1s also a Brahmin. It
is a fact that he is a Brahmin. For the
marriage of convenience, a Brahmin priest
1s also necessary.

The point that 1 would like to make is
that the Centre’s sympathies are abundant
for this State. But it is not the crores of
rupces that matter. The Core of the prob-
lem has to be understood and it has to be
faced properly. The core of the problem,
as I have stated already is that the State
should be given the necessary strength to
fight these visitations and these natural
calamities year after year. Nobody Lnows
the position of Orissa in this respect better
than the hon. Minister himself. He knows
very well the problems of flood and
drou_sht m the State of Orissa in great
detail, and he knows all the remedies
as well.  But in spite of this, we find that

;nly temporary palliatives are given to the
tate,

After Independence, probably hundreds
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of crores have been granted to the State in
terms of relief and in terms of loan to
fight drought and floods, But no perman-
ent measures have been taken, no permanent
remedies have been found out to fight the
floods and drouglits and solve these problems
once for all.

I would point out certain very important
measures 1o fight the frequent floods in the

three big risers of the State. The hon.
Minister himself knows that unless the
Bralunani and the Baitarani rivers are

controlled, the Brahmani at Rengali and
the Bartarani at Bhimkund, the floods could
not be prevented. Besides this, on the
Budh Balanga and Subarnarckha rivers,
thure should be storage reservoirs to control
the flnods.

For fighting drought also, certain impor-
tant measures have to be taken. namely
electrification on a large scale for lift
wrrigation  If thesc measures are taken,
it 1s possible to eradicate the drought for
all umes to come. There should be a plan
presented by the hon. Minister to the Cabi-
net, and this plan should be worked out in
the next five years. It is not a question
of mixing Orissa's plan with the all-India
plan and to find out a needic in the
haystach. Since Orissa is the sickliest
child of Mother India, and since Orissa
problems are chronic, and since Orissa can-
not rise in wiew of these maladies
for the Ilast so many years, the pro-
blems of Orissa should be separated or
isolated and properly dealt with, I would
request the hon. Minister to draw up a
plan to fight drought and floods in Orissa
on a permanent basis.

Regarding the cyclone, certain measures
hove been suggested by the hon, Minister.
I entirely agree with him so far as these
measures are concerned. 1 do not want to
enumerate all these mcasures. But I would
Jike to stress in particular that there should
be the installation of a radar at Paradip port
and a meteorological centre at Bhubaneshwar.
There should bs afforestation on a large scale
in the coastal belt. There should be high
mounds in villages so that people could in
an emergency take shelter there Besides,
there is proposal now before Government—
it is made not only for Orissa but for the
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entire eastern’ coast-to put in stationary
orbit a satellite to watch the atmosptieric
developments in the Indian ocean. Japan
has made the proposal. For that India has
to pay her share. 1 do not know what
would te the cost. They say it will cost
about Rs. 16 crores for putting it into orbit.
Probably the Minister could in his reply
answer this point. If it is nece.sary to instal
such a satellite, no money should be wanting
for that purpose.

In regard to other measures, the Centre’s
sympathy Is there and there would be noth-
ing fo get them implemented. If the State
Government is not in a position to spend
the money, if the State Government machin-
ery is not equal to the task, what prevents
the Government of India from having a
joint committee of the Central Government
and the State Government to work out
schemes and plans to deal with this national
emergency. This committee could be pre-
sided over by a Central Minister, if possible,
to solve these problems.

Regarding formation of commitiees, the
Minister has suggested in his report that
there should be a committee at the Central
level and at the State level to suggest post-
cyclone measures. 1 do mot understand
why this suggestion has been made. Such
a committe was constituted at the Central
level and at the State levelin 1969 after the
Cyclone in Andhra. They have made
some suggestions. But these have still not
been implemented. The committees now pro-
posed may make the same suggestions. Why
not avoid this duplication and waste of time,
In view of the Minister’s vist expe i.nce-and
there is no dearth of experts in his Ministry
either-it would be better if the findings of the
carlier committees are expeditiously imnlemen-
ted instead of having some other committees
going into the problem and making the sam
sort of recommendations. Let the recom-
mendations already made be implemented as
early as possible. If this is not done, within
ayear or two, we may be faced with
similar disasters and the same difficulties and
problems will remain.

MR. DEPUTY SPEAKER
Surendra Mohanty.

tﬂmmm g (gi'arr)

Shri

 #* Not recorded.

(th.} Tham Lnd, T

MR. DEPUTY SPEAKER : Order,
order. ~ What he says will not go on 1ecord.
I have already give a ruling on this. He
just comes into the House and injects any-
thing he wants. This is not proper.

SHRI SURENDRA MOHANTY : 1
have moved the substitute motion standing
in my name with a correction in (b) thas
the disaster referred to there is ‘national
disaster’ and not ‘natural disaster’, -which
mistake has crept in there due to a printing
errof.

The killer cyclone of October 29 and 30
has receded leaving behind uncounted
numbers of corpses and carcases, 25.25 lakh
acres of land of green field under deep
layers of sand, 8.4 lakhs of houses demolis-
hed and 7,600 square miles affected in vary-
ing degrees. But in its wake, the evil eye
of another kind of cyclone is moving
from Delhi towards Orissa. That is a
political cyclone, te hit the Government
there which is, unfortunately, not of the
complexion which the ruling party at the
Centre would like or desire. At this stage,
1 can do nothing but express my regret at
the perversity of values of men in authority
who do not hesitate to make capital out of
the miseries of the people. [ warn the
people of Orissa so that they can judge this
enormity im its true context.

Sir, with these words, I would like to
come to the core of the problem which is
really besetting the State today. More than
the Prime Minister, more than the Finance
Minigter, I am really beholden and the
people of Orissa are beholden to the Minis-
ter of Irrigation and Power, Dr. K.L. Rao
who, notwithstanding his age, had spent
two days in the cyclone-affected areas, not
on a helicopter as was done by the Prime
Minister, or by the Finance Minister or by
the junior Minister, the Minister of State
in the Ministery of Information and Broad-
casting who, though belonging to that State
had not the heart or the time to move
among the people, her own stricken people,
but moved in a helicopter, Dr. Rao—whom 1
had—seen in spite of his advanced age—had
taken the trouble to move among the afflicted
people in cars and boats and really want to
take th)s opportunity of expressing  my
gratitude and the gratitude of the peoplc
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of Orissa towards him for the troubles he
had taken.

Now, | would like to place before this
House that cyclone is an act of providence.
There is no force which can avert it, how-
ever scientifically we may have been equip-
ped. But the question arises, can we not
mitigate its dangers ? Can we not avoid
the avoidable loss of human lives and
moveable property ? I venture to think if
only the Indian metrological department
of the Government of India warned the
State Government that a cyclonic storm
of this magnitude was moving towards the
coast of Orissa and had the warnings been
given in time, I am sure the extent of this
calamity could have been very much mitiga-
ted and lessened. )

The hon. Minister, Dr. Rao, has in
his note that was circulated the other day
briefly stated about the warning that the
Government of India had received, though
the date, the time, etc., have not been
mentioned. But the Time magazine of
America, in its issue dated 15th November,
1971, has mentioned this, which 1 quote
here :

“Many in India wondered aloud why
the Government had not taken any
steps to prepare Orrisa for this cyclone,
When it was first spotied and reported
by a US weather satellite a full day
before it hit land, the storm seemed to
be headed for the wvery area of East
Pakistan that was devastated last year.
Then, it changed direction, but the sate-
llite forecast well in advance that it was
headed for Orrisa.”

Sir, 1do not vouch for the report of the
time nor do I vouch for the statement of
the hon Mintster. [ only plead that there
should be an enquiry into this matter as
to whether the Indian metrological institute
had received the warning from the US wea-
ther satel.lite well in advance and wheather
the warning was transmitted to the State
Government and the All India Radio.
Whether it be the State Government, or
the Government of India or the Indian
metrological Department. I hold brief for
none. ButT only plead that in a matter
of this kind, some sense of responsibility
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should have been shown. Therefore, I
would urge on this House to institute an
enguiry into this whole sorry state of
affairs, I understand that only when the
storm was hitting or lashing the Paradip
port, the All India Radio station at
Cuttack was issuing the cyclone warning.
It could be worthwhile to enguire as to
why the Cuttack Station of All India Radio
did not pick up the cyclone warning in its
news ¢ycle and broadeast it with due promp-
titiude and frequency.

Sir, it may be recalled that the Cyclone
Distress Mitigation Committee that had
been set up after the Andhra cyclone, made
a specific recomendation that the All India
Radio should issue the cyclone wamn-
ings in due frequency so that the people
were warned in due time and they could take
care of themselves, by which much avoida-
ble loss to human life and property could
be avoided.

But it is a regrettable fact that while
the Cuttack station of the All India Radio
was broadcasting Light music the cyclone
was hitting the Paradip port and it was
moving in its deadly course towards further
cast, Therefore | want that there should
be an enquiry on these two points : whether
the United States weather satellitc had
warned the Indian Meterological depart-

ment n time and whethar  the
Indian Meteorological department had
transmitted the warning not only to

the Chief Secretary to thc Government of
Orrisa but also to the Station Director of
the All India Radio and whether it had
been picked by the All India Radio and
warning issued in due frequency.

Dr. K.I.. Rao, the expert that ke is,
has investigated the situation thoroughly
and his valuable recommendations are
contained in the statement he had cir-
culation the other day. I would not go
into those recomnendations but 1 should
like to dwell upon an ugly, unseemly
controversy that has been raised, over the
relief operations between the state and the
centre. It has been alleged that the State
Government could not spend the money
that had already been sanct.oned by the
Centre. 1 should like to invite the atten-
tion of the House in this context to the
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great benovelence, that the Central Govern-
ment has shown towards the misery-stricken
Otrisa. After the last floods, as against
the requirement of Rs. 12,60 crores put
forward by the State Government, the
Central Government could release only
Rs. 3.90 crores. For relief and rehabilita-
tion after the October cyclone which had
hit Orissa only a month before, the State
Government's requirement was Rs. 29.25
crores as immediate grant-in-aid; Rs 5 crores
for agricultural loans; Rs. 5.5 crores for
loans for restoration of damaged property.
How much out of this has the Central
Goverment in its benovelence released?
Rs. 2 crores for ways and means assistance,
which was released on 4 November, 1971
and Rs 3 crores loan for agriculture releas-
ed on 10 November, 1971. Yet I find my
friends have the temerity to say that the
State Government could not spend the
money that the Government of India had
released.

We may have our differences but |
appeal to our friends: let us not have any
difference on a matter which affects the
lives of millions of people. I do not make
any grouse against the Government of
India. I do realise that they have their
own problems to face.

But here is a State which has been
afflicted either by flood or by drought or
by cyclones over a number of years conti-
nuously. Therefore it is time that the
Government of India considered the last
cyclone ps'a national disaster and rendered
adequate finantial assistance and not make
it a partjsan political issue.

There is another matter to which I
.ahould like to invite the attention of the
- #House. © At the suggestion of Mr. Chavan,

e, i‘hlnce Minister, an all party commit-
tee was formed under the presidentship of
the Governor of Orissa. As is well known
the Governor of a State is the agent of the
Central Government. Now what has
inspired the ruling .Congress to promote a

parallel relief committee in Orissa ? This
parallel pelief committee is being utilised
to create more confusion, not to help but
to hinder the foljef operations. 1 ask in all
humility. . Is this the time for partjsan
politics 7- I do not find.the lady Minister,

(Mtn.)

Mrs. Nandini Satpathy. She has not
visited a single afflicted village; she has not
seen a single spot. If my memory serves
me right, she just issued a . statement
through the All India Radio, her hand-
maid......

SHRI J. B. PATNAIK : She has
visited the area upto Paradip.

SHRI SURENDRA MOHANTY :
Paradip is a town.

SHRI J. B. PATNAIK : She visited
the villages also.

SHRI SURENDRA MOHANTY
From Paradip, the cyclone moved north-
east and the villages around Paradip had
not been hit disastrously. I do not know
why she took the trouble of visiting these
places. I would have expected her to be
present here during this discussion. She
has the temerity to say that the State
Government is using the relief operations
for its own political advantage. If she is
an honourable lady, I would throw a
challenge at her in this House and I am
prepared to bear the consequences. She
should prove it to the hilt how it has been
utilised for political and partisan ends.
If she is an honourable lady, 1 expect her
1o take up this challenge,

Before the ruling party in its utter
benovelence started raising funds for the
afflicted people my party has spent Rs. 5
lakhs in the relief operations. We are not
30 petty-minded to give undue publicity to
it through the All India Radio or news-
papers. I would like to take this House
into confidence : and »ay there is no parti-
sanship whatsoever in the matter of relief
operations. If the ruling Congress
members are so keen, so sanguine and so
sure abont the alleged partisan attitude, it
would have been honourabal on their part
to resign from the all-party relief
committee presided over by the Governor
set up the instance of the Finance Mini-
ster and start their own Relief Committee.
Without resigning their seats in protest
against alleged partisanship and continuing
their membership on the all-party commi-
ttee; to come out with such wild state-
ments is certainly something . .very
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reprehensible.  No  more fitting  reply
could have been given to that kind of
Machiavellianism than by a secction of the
members of the ruling Congress in Orissa
who have expressed their regret that such
a committee could be formed under the
auspices of the ruling Congress, which
would only hinder the process of relief
operations instead of helping it.

In summing up, I would say, there
must be an enquiry into the hiatus between
the warning issued by the weather satellite
and the issuance of warning by the Indian
Meteorological Department to the Srate
Government and the lapscs of the All
India Radio to broadcast the warning with
due frequency. Also, Central hdlp should
be more liberal and should not be con-
fined to words of jugglery, to which Mr,
Mohapatra has made a reference. There
should be no partisan outlook whatsoever
in relief operations.  Finally, such members
of the ruling Congress who have made
allegations against the relief operations
of the State Government must have the
honesty to prove the facts of the case. And
I conclude.

SHRI CHINTAMANI
(Bhubaneswar) Sir, a great tragedy has
overtaken Orissa. If one goes to those
places, you find in one home a young boy,
7 or 8 years old, left alone. His father,
mother, brothers and sisters with whom he
might have been playing a shoitwhile ago
have all been washed away. You go to
an other family and find the wife and
children have been washed away, leaving
all alone, the young husband. If you visit
somewhere else you will i d that the old
father of 75 alone has survived and his
son, daughter-in-law, grand sons and
grand daughters who were looking after
him in his old age have all been washed
away. This is the story of not one, two or
three homes but thousands of homes. You
hear the same sorrowful tale narrated in
all cyclone-affected areas of Orissa,
namely, Cuttack, Puri, Balasore, Dhen-
kanal, Kionjhar and  Mayurbhanj.
There is nothing but desolation for the
surviving young and old after the great
deluge.

PANIGRAHI

These are facts which will bring tears
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to the eyes of millions of our people.
When there are millions of eyes where
we have to remove the tears by giving
prompt relief, cannot our friends here in
this great national forum try to rise to the
occasion when the magnitude of the
calamity is to enormous and it has affected
six million people. It is a matter of regret
that some of the members of the opposi-
tion are very much obsessed with the
Central Government and in their obsession
they tend to forget the worries, sorrows
and sufferings of our distressed millions.
Let us all try to avoid any political acri-
mony and attempt to find out the magni-
tude of the loss of the calamity and try
what we could do in the matter of giving
immediate relief and undertake rehabili-
tation programmes.

Here I must express the gratefulness
of our people to the Minister of Irrigation
and Power, Dr. K. L. Rao, for his prompt
visit to the affccted areas. We are also
grateful to the Prime Minister. When we
impressed upon her the size and urgency of
the problem; she cancelled her birthday
celebrations and visited Orissa and saw for
herself the distress and sufferings of the
people. Our F'nance Minister also visited
this area. The Ministeries of Health
and Food and Agriculture have also come
to know the sufferings and the loss that
has taken place. The Prime Minister has
said that the Centre would do their best to
relieve the suffering of the affected people
in Orissa because the suffering of Orissa
is the suffering of the whole country. We
are also proud that our great party for
the last so many days is engaged in seeing
how the miseries of the people could
be reduced or removed. Even Central
Ministers are regularly coming and looking
into the grievances and seeing how they
could be removed.

1 would like to take this Opportu-
nity to bring to the notice of the hon.
Minister of Irrigation and Power the Old
Imperial Gazetteer of the 18th century,
towards 1885 or 1890. If he looks into
it he will find what the gentlemas had
then recorded. The old Imperial Gazetteer
of India in its description about Cuttack
district in Orissa mentions that *“the
district is directly on the track of the
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cyclonic storms which cross Orissa fre-
quent during the monsoon season. In
recently years Orissa coast have experienced
several severe cyclones, the most notable
being that of September 23rd, 1885, which
was agcompanied by a storm wave that
caused much loss of life and property near
the coast. In the Kendrapara sub-division
alone 5,000 lives were reported to have
been lost, while serious damage was caused
to crops and houses. The Kanika estate
suffered most severely and many villages
thus destroyed have not since been in-
habited. The salt deposited on the lands
by the tidal wave in the year 1885 affected
the crops for about five years.”  Because
of that no crop could grow.

The Imperial Gazeteer also speaks the
same thing about Balasore and the coastal
district of Puri. It says that Puri District
in Orissa also is directly on the track of
the cyclonic storms which visit Orissa
coast frequently.

I was looking to any literature which
the Government of India might have also
published on the visits of cyclones to
this country because I thought that there
must be something. After seven days’
efforts—as you know, I have become a
research student in the library—I found
that during the 70-year period from 1891
to 1960—I am leaving out the last ten
years—about 400 cyclonic storms formed
in the Bay of Bengal and nearly one-fourth
of this total number of cyclonic storms
in the Bay of Bengal were severe storms,
You will find that on an average every
two years was a series of cyclonic storms
in the Bay of Bengal and the Orissa coast
wasd suffering the most.

I am not going into the details of the
loss because till today the loss has not been
estimated fully. The Planning Commission
has sent a very good officer and the Central
team has also visited. But at least, we
expect, the Central team should have visit.
ed the district of Puri also which has been
affected at many places and houses have
collapsed in many places. 1 do not know
whether they concentrated their visit to one
or two places.  But I hope, they must be
having a full picture of the cclossal dam-
age. that has been caused almost in various
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parts of the six districts, though some were
heavily damaged and some were partially
damaged.

There is such a colossal problem of
relief and rehabilitation when lakhs of hou-
ses have been damaged, more than 60,000
cattle have been lost, more than 21 lakh acres
of paddy land have lost good standing paddy
crops when harvesting was going to be done
very soon. It requires a kind of a herculean
effort and massive planning for meeting this
gigantic task of rehabilitation in such a vast
area which has been completely damaged.
Why I say this is because Orissa’s economy is
a kind of a starving economy for the last
five or six years; people werc even dying of
starvation in the last two or three years. It
is a kind of a poor economy; it is not com-
ing up. Orissa is on the lowest rung of the
ladder. You can view it from any side.
There is no time to cite these things,

Today when the hon. Minister of Irriga-
tion was telling this House about rural
clectrification, 1 was thinking in my mind
what the Bible has said: put no questions
and be told no lies.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI

SUSHILA ROHATGI): Shakespeare has
said that.
SHRI CHINTAMANI PANIGRAHI:

It is a quotation from the Bible.

SHRIMATI SUSHILA ROHATGI: I
thought, it was from Shakespeare.

SHRI CHINTAMANI PANIGRAHI:
The hon. Minister was telling us as if we
do not know anything about this country
and the world. He was saying that rural
electrification had achieved a tremendous
success. Yes, it has achieved that but if
you look to Orissa, you will flind that it is
at the lowest and the lowest and the lowest
rung of the ladder so far as rural electrifica-
tion is concerned.

SHRI JYOTIRMOY BOSU:
Bengal. -

SHRI CHINTAMANI PANIGRAHL :
Do not make a political issue out of it.
There is Bangla Desh in the eastern region.

West
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What | am just trying to submit before the
hon. Minister and the Government is that
this requires a unified effort, About 80,000
hectares of land within eight kilometres of
the sea-coast of Orissa has been rendered
unfit for immediate cultivation because of
the recent tidal waves. What are we going
to do about it to see that it will be fit for
cultivation? 9,33,000 hectares of paddy crop
area has besn damaged. What are we go-
ing to do? The Minister of Irrigation and
Power will not be in a position to say
because it is the concern of the Munistry of
Food and Agriculture. In Puri District the
loss of crops was: late variety crops—90
per cent; early varieties— 60 per cent dam-
age and medium variety paddy crops—80
per cent damage and 80 per cent of the
thatched roofs gone. It is all in six districts.
This is the problem. All these farmers have
lost their cattle. How are they to carry on
agricultural operations? I think, relief is
not the only remedy. If a Central team
might have visited the area, they must have
found our people in an hour of peril. It is
not that they have no strength to stand on
their own. There morale is high. They
want to fight and survive, But you must
provide them with work. If you can make
a survey of it, Ican say that in 6 lakh
acres of land you can grow jute somewhere,
ralbi crops somewhere, cereals somewhere,
vegetables somewhere, paddy somewhere,
groundnut somewhere and ail that. You
can select the areas. This requires intensive
study on the part of the Govermnentof
India. You can arrange it in such a way
and give assistance to farmers.

16 hrs.

What I am submitting is that it is
a colossal loss which needs a massive plan-
ing.

As regards the collection of short-term
credits from farmers, 1 can say that in
those areas, you shall have to stay the
collection of short-term loans advanced to
farmers. It may be upto Rs. 66 crores.
1t requires also a kind of understanding on
the part of the Reserve Bank and the
Ministry of Food and Agriculture and also
thc State Government. This year, the
farmers are not in a position 10 pay back
shortsterm credit which were advanced to
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them. They need more credit. Short-term
credit should be converted into medium-
term credit which will be more helpful to
the farmers. The parents also cannot help
their wards in Schools and Colleges.

If somebody goes and calculates the
loss in terms of money, I would say that
he is attempting something impossible.
You cannot measure the sufferings of
millions of people in terms of money. If
you go there, you will find that almost the
houses of weaker sections of the society,
the Harijans and Adivasis, have been comp-
letely damaged. I must say that more than
50 per cent of the houses damaged belonged
to the weaker sections of society, the
Harijans and Adivasis. What are you going
to do about their housing ptoblem ?

Even the Central Government has incur-
red a terrible loss. 1 was talking to the
Post-Master General, the other day. The
loss to the property of Posts and Telegraphs
Department, the Railways, the Paradip
Port and even to the State Electricity Board
is immense, You cannot calculate 1t, In
a vast stretch of land, if you walk over
the land, you will find as if you are walk-
ing over the dead bodies in thousands.
Even today, they are not in a position to
say what is the total Joss of human lives.
They put the figure at 10,000 or 15,000,
1 hope, the census which is being made
now will give the correct figure. I think,
it is not less than a loss of 25,000 human
lives. Almost all the public institutions
have been completely damaged.

If I only use a poetic word, this isa
suffering, a kind of agony and, in short,
within only hours what man created in a
century has been demolished and a vast
stretch of land, if I quote Whitman, lies
waste, :

As [ said earlier, the floods, cyclone
and drought are constant companions of
Orissa. This is @ second  calamity
We had a calamity in the same year.
in Septembe rfloods; then we had a calamity
in October and than we had it in November.
1 do not know whether another calamity will
come again. Another calamity was about
to come when Dr. Reo was visiting that
area. At that time, another cyclone
was to come but it went to the eastern
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side I do not know whether 1t got afriad
of Dr Rao and the cyclone took a diffe-
rent turn

So, the immediate and urgent need
before us 13 to give relief to the distressed
millions of people who have suffered and
1t requires taking up vast rural reconstruc-
tion programmes A large number of
fair-price shops should be opened for sale
of foodgrains at reasonable prices As you
know, 1 Orissa even the Central Govern-
ment has got some foodstocks but 1t should
be seen that 1t reaches the proper quarters
and also that the prices are within reasona-
ble limits and the rural works programme
can be started so that people can purchase
all these things

Here I have only three suggestions for
the Government to consider  Malnutrition
among children has become a kind of
problem there which has to be faced and
which should be faced immediately,

I must congratulate the Army which
came there at the carliest and have done
a wonderful and magnificent work of rescue
and relief in those 1naccessible areas while
the State Government had neither the
means nor perhaps the zeal to do so

The area which has become saline
requires a massive effort so that ethier you
have fresh water or make the salimity of
the land go out so that they become fit
for cultivation

I would sgain bring to the notice of
the hon Minister—he knows 1t and I have
also discussed 1t in this House—that the
Chulka lake arca 15 wate -logged and in
1967-68 also there was a terrible cyclone
Now, the Government of India—I must
congratulate the hon Minister—has appoin-
ted a commitiee to look nto this matter
and recommend as to how this water-logg-
mg n the Chilha Lake area should be
solved and the Chilka T ake mouth should
be dredzed But nothing has come out
of the Commnitiee’s deliberations. [ am
repeatedly reminding Dr Rao as to what
happened to that committee and as to
why he should not preside over it himself
so that the commuttee can function and
some report comes out I think 1t should
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be expedited

SHRIB K DASCHOWDHURY (Cooch
Behar) That Committee has gone into deep
waters

SHRI CHINTAMANI PANIGRAHI
Therefore, I would again submit that rural
works programme for rchabilitation be
taken up 1n that area It requires the co-
ordination of the Minstry of works and
Housing and the Mimistry of Finance as 1t
15 going to finance the programme and also
the Ministries of Health Irrigation & Power
and Food & Agriculture Therefore, this
1s a tremendous problem of co ordination
and I submut to the hon Minister through
you that whatever long range task you are
talking of setting up of radars or early
cvclone warning systems or metereological
stations at Bhubancswar or at Paradip do
it early so that at lcast before the next
cycle of cyclone comes, we are at least
equinped properly The Aviation Minister
Dr Karan Singh, also 1s very serious that
1t 1s set up early

Then, I must submit that this tremen-
dous work of rchabilitation and co ordina-
tion requires all the concerned Ministries
coming together It also requires a separate
development authority as they are setting
up ata Clcutta and other places which are
backward so that at a certain level the co-
o dination of the State and Central Agenc-
1es 1s ensurel as 1t require hundreds of
crores of rupees

The economy of Orissa 1s lagging be-
hind for the last 25 years and for the last
five years no development work waorth the
name 1s taken up there

I appeal to he hon Minister that these
are the sugzestions which I have put before
him They require immediate comsidera-
tion of the Government

1 am sorry my hon friend said that a
cyclone 1s blowing from the Centre to the
State  No, Sir The Centre 1s trying
avert the cyclone, but the State is trymng
to get 1avolved n the cyclone We want to
save It

SHRI P, K DEO (Kalghandi) Sir, a
debate like this on the distress of human
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beings should have been on a higher plane.
But, I find that opportunity has been utilised
to hit the Government of Orissa below the
belt.

'The Government of Orissa, I can say
categorically, does not require a good-
conduct certificate from my friends here.

The people of Orissa are solidly behind
the Government of Orissa which has been
fully manifested in the results of the four
bye-elections that took place the other
day.

MNow, coming to the facts, I would like
to point out that as stated earlier, Orissa
is being visited regularly by drought,
cyclone, flood and saline inundations and
today Orissa is the victim of the worst
cyclone and tidal bore which hit the costal
belt on the 29th of October and in its trail
brought innumerable death of human be-
ings and cattle and wanton destruction of
houses and crop, dismantling of lines of com-
munications and devastating about 8,500
sq. miles of the area, affecting 6 million
people. The estimated loss so far has becn a
loss of Rs. 10,000 human lives and 75,000
heads of cattle.

A HON. MEMBER : More than that.

SHRI P, K. DEO : About 83 Ilakhs
of houses have been levelled to the ground
and the standing crops which stood ready
for harvesting in 25 lakhs of acres of land
have been completely washed away. A
coconut plantation which is contributing to
the economy of the area has been totally
devastated and those trees are lying as dead
soldiers ir* a battlefield.

Sir, the people of Orissa are extremely
grateful to the hon. President for his timely
visit. In most umambiguous termshe hasstated
that the calamity is the biggest disaster of the
cenlury. B could be compared to the Bihar
carthquake or to the tidal bore in Masuli-
patnam in the last century.

ITlnnhto the Rules and Procedures of
this House apd thanks also to the conveni-
ence of the Ministers, at long last, this
much-awaited d¢bate is taking place today,
that is, after a period of nearly € days, in
spite of the fatt that some of us gave the
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earliest notice saying that the first day of
this Session should be utilised specifically
for the Debate of the calamity of this
particular magnitude this country has ever
witnessed before. This could only be
possible because of the complacent attitude
of the Central Government and because of
the present composition of the Lok Sabha
and also because of the fact that the Govern-
ment of Orissa, legally functioning there,
is not to the liking of the Centre.

If you look at the graph you will find
that the intensity of the ravages and the
magnitude of the loss have been conti-
nuously on the increase. As pointed out by
my friend earlier-I don’t want to quote the
figures,-this year it has reached the peak.
6 million pcople have been # Tected; 25 lakhs
acres of crop have been damaged, I would
like to know from the expert like Dr. K. L.
Rao, whether it is not due to the fact
that underground nuclear tcsts are being
held in some parts of the world which has
led 10 such things to happen here. Sir, as
far back as 1967, while there was a debate
on Orissa cyclone in this very House, Dr.
K.L. Rao was then presiding over the
Ministry of Irrigation and power. He
promised one thing then which he reiterated
on the occasion of the debate on Andra
cyclone. It was that a radar station would
be installed in Paradeep. But I am very
Sorry to say that up till now, it has remained
a moonshine. We are told that the Bharat
Electronics at Bangalore has been asked to
manufacture and instal the radar units. But
considering the way in which the public
sector undertaking are functioning in this
country today, It would be futile to expect
the expeditious installation of the radar. If
only the radar had been installed in time,
this calamity could have been averted.

Even after the Indo-Soviet treaty and
cooperation in the feld of technology, it is
an irony that we have to depend still on
the weather forecast of the American
satellites. Ido not wantto go into the
details, but as pointed out by my hon.
friend Shri Surendra Mohanty, at least 24
hour’s notice had been given by the Ameri-
can satellite that a cyclone of that magni-
tude was going to hit the coast of Orissa. Dr.
K. L. Rao also has stated in his report that
on 29th Oclober at 10 a.m. Government
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had learnt from this satellite that a cyclone
was moving towards the Orissa coast, and
the tidal bore came at midnight, During
all this period of 12 hours, no warning was
given to the people of that area to be alert.
Even though Shrimati Nandini Satpathy
is the Minister of Information and
Broadcasting and is the solitary representa-
tive of Orissa m the Council of Ministers
she has been comipletely neglectful in her
duty to warn the people of Oriwsa through
her mass media of communication and
through the AIR to be alert and move tosafer
areas. She has completely failed in her duty.
1 charge her with dereliction of duty. In all
sincerity, 1 would submit that she should
resign if she thinks herself to be honourable.
To save her skin, she has started maligning
and mud-slinging against the Orissa Govern-
ment with Don Quixotic statements., She
has stated that the Orissa Covernment have
been unable to tackle the situation and
there has been a partisan and parochial
approach in the matter. [ would like
to say that for God’s sake, let none
inject party-politics into human misery.
For God's sake, let no one make political
capital out of the suffering of humanity

We are grateful that Shri Yeshwantrao
Chavan made an air dash to the area and
made a very generous statement :

““Money will not stand in the way of
relief and rehabilitalion."

But on the other hand the Central team
has got the cheek to go and direct the
State Government to restrict the relef to
a region which is only 3 miles from the
coast The Central leiders made generous
statements publicly to get applaud from
the p:ople. But at the same time, they
have given a handle to the political parties
and to the people of the narea to make
demands for more liberal relief. Stealthily,
at the same time, they have direfted the
Central tcam to act in a different way,
1do not want this role of Dr. Jekyll and
Mr, Hyde to be adopted by the Govern-
ment of India in such a calamity.

T would like to quote in this regard
from the Prime Minister’s statement at
Bhabaneshwar :
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“The Prime Minister told newsmen
that finance would not be an inhibiting
factor for providing relief to the
cyclone-hit people.”

In the same breath, she says in the com-
mittee that ‘for the best part of the plan
you need resources’. I cannot understand
what is the meaning, behind this,

Regarding the central assistance of
Rs, 5 crores, it has been explained that the
Orissa Government has lately been given
Rs 5crores. This 1s nothing a drop In
the ocean. Even for short-term measures,
they need Rs. 50 crores. 1In their memo-
randum, they have submitted the details
and without going into the realities of the
situation, the Government of India have
advanced Rs. 2 crores as ways and means
advances to the State Government and
have Rs. 3 crores for loan to agriculturists.

In this regard, 1 would like to point
out that the money is not to be squandered.
The Orissa Government’s rcputation for
its financial discipline is always spotless,
There is not a single overdraft of the State
Government on the Reserve Bank of
India. We want that every pie spent 18
well spent.

Last year—subject to correction—due
to drought in Andhra Pradesh and
Maharashtra, Rs. 18 crores and Rs. IS
crores respectively were advanced to these
States. In all humility, I would like to
say that the imoression showld not
go round that because Dr. K. L. Rao
comes from Andhia and Shri Chavan from
Maharashtra, th:se libcral amounts have
been given to these States by way of
central assistance,

An all-Party rejief committee has been
formed under the chairmanship of the
Governor who was til the other day a
Congress (R) MP in the other House.
This relief committee has been functioning
very well.  But I canno* understand why
some parties who were associated with '
that relief committee started grumbling
and started a rival relief committee. |1
would like to point out that this rival
relief committee has created confusion in
the collection of much-needed material and
in their distribation. Bit one redeeming
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feature is that some of the saner elements
in the Congress (R) like Shri 8. S.
Mohapatra, Shri Arjun Sethi and Shri
Anadi Charan Das have disowned this
rival committce and expressed their full
confidence in the committce presided over
by the Governor,

As for long-*erm measures, the memo-
randum which the State Government has
given makes out a case for Rs. 145 crores
for high embankments, casuarma planta-
t'on, rchabilitation and so on. This amount
should be granted to the State so that
they can go ahead with the long-term
measures with full vigour.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : It is indeed a
tragedy that a State which had suffered a
visitation of flood in July and August this
year has once been subjected to one of
the worst cyclones of this century and our
hearts go out to the people who have
suffered and the families who have becn
rendered homeless and all those who have
become destitute.

Hon. members from both sides are
agreed that the tragedy has been of a
great magnitude. I wish members on both
sides appreciated this and did not make it
a party issue and the debate was held at
a high level as usually happens in such
cases. Becausc of the magnitude of this
tragedy, the question is not which State
suffers, which party dominates or which
party is ruling in which particular state.
It is the humanity in general that has
suffered. If one Indian suffered, it is the
heart of India which suffer. I think on
a vital issue like this, this matter should
not have been approached from a partisan
angle. Tam sorry if some bitterness has
been created on this score., This has not
come fiom one side only. There have
been insinuations hurled from both sides
and I think it is inexcusable, irrespective
of the side from which it emanated. I do

wish that later speakers would give due
consideration to this.

16.24 brs.

[SHRI K. N. TIWARY in the Chair]
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Before we go into the financial aspect
which T am supposed to touch on, there
are one or two points which I would like
to clarify to put the record straight.

The first is that the hon, gentleman
from the CPI said that the help given by
the Centre has not been worth giving ;
that it was not ad:quate and it should be
something substantial ; somecthing tangible,
as he sad. I fail to understand what
the word ‘tangible’ rcally means in the
dictionary of the CPI. As we under-
stand, ‘tangible’ 1s som:thing which can
be felt, which can be secn, which may be
visible to the common eye, and I think
that the relief which has been sent by the
Centre ~it may not be adequate according
to his consideration and according to his
conjecture—is something which is tangible
and which can be seen through the eye
even of the CPI if ] may be permitted to
say so.

Secondly, there was a pun on the word
benevolence. 1 think the word ‘bene-
volence’ 1s in itself a very bencvolent
term. When we used the word ‘bene-
volent®, I think they should be wise enough
to understand it in the proper context. I
think there was a big pun on that word
as there was a feeling that the Central
Government was not benevolent when the
word was used and they made cerlain
discrimination so far as the particular
State of Orissa was concerned.

I come from a very backward State
like Uttar Pradesh. We share the agony
and the problems of other States that do
not happen to be very prosperous. We
understand the conditions of the people
living in the villages, who are not very
rich, whose income is very low. But we
do not want to be told what we really do
need ; what the people want is full succour
and sympathy, and sympathy which is
not lip sympathy but real constructive
sympathy. Therefore, the term ‘bene-
volent' was not used in a very benevolent
spirit

SHRI JYOTIRMOQY BOSU : You call
Uttar Pradesh backward when it suits your
convenience.
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SHRIMATI SUSHILA ROHATGI
If 1t does not suit Shr1 Jyotirmoy Bosu of
West Bengal, certainly 1t does not suit the
I P people (Imterruption) The UP
character 1s never subject to doubt, except
may be in the present context as expressed
by the hon Member just now'

MR CHAIRMAN
please

SHRIMATI SUSHILA ROHATGI
Certain expressions were made by the hon
Member from the Swatantra party, the
leader, who preceded me just now He
said there were certain factors which were
due to the present composition of the
Lok Sabha I {ail to understand that
Every hon Member of this Lok Sabha,
whether he sits here or there, has been
sent by the electorate  This 1s a sovereign,
democratic republic, and so, to say that it
18 due to the present oomposition of the
Lok Sabha 1s to make a mockery of the
clectorate of India, and I do not think
that he really meant it when he said 1t

No cross-talk

Secondly, the complacency of the
Ministers, as he said For that, I can
only say there was no complacency about
it Fortunately, there was no complacency,
because, first, I would hke to give the
dates The date of the cyclone, the
devastating tragedy, was 29th  and
30th October The Finance Muinister
visited the State on the 3rd November, and
the date of the release of Rs 2 crores by
the Finance Ministry was 1mmediately the
next stage—4th November Then, Rs 3
crores were released by the Minstry of
Agriculture on the 10th November The
estimate of the State Government which
was submitted to the Central tecam was on
the 17th November It does take a lttle
time even for the State Government to
bring everything on paper, because the
estimates were only submiutted to the
Central team on the 17th November In
the meantime, the Central team which has
been sent at the initiative of the State
Government had already visited the State
on the loth and stayed there for two
days The Prime Minster, immediately
on her getarn, visited the State on the
19th  ‘Mgmefore, 1do not know where the
complac¥licy comes 1n

4

NOVEMBER 23, 1971

out of Orissa Cyclone 292
(Min )

The other point was about the attitude
of the Government of India towards Orissa,
and probably the feeling was that they
were slack I would like to allay any
fechng that there has been any discrimi-
nation so far as the financial aspect is
concerned 1 may only point out two
things It 1s quite true, as some Members
have said, that the Orissa Government's
imitial estimate for flood rehief measures
was Ry 126 crores The Central team
ceilng of Rs 390 crores was arrived at
after detailed discussion with the State
Government representatives We have not
received any communication so far from
the State Government that the team's re-
commendations were not adequate Who
15 responsible, and where does the delay
lhe?” In a matter hke this the Centre
has necessarily to depend on the judgment
of the Central team which consists of
representatives of all  the concerned
Ministeries If the State Government
wanted a review of the ceiling, 1t was open
to them to ask for sucha review So fai,
such a review has not been asled for ,
where does the delay lie here also? We
have not received any report regarding
the progress of the expend: ure either

For the first time 1t has bcen a men-
tioned here that Rs 3 63 crores have been
spent As soon as details were received
more funds will be released I can only
repeat the words of the Prime Minister,
the President and also of the Finance
Minister that finance will not stand in the
way of any rehef that i1s needed by the
people of Orissa The normal procedure
15 that we await the report of the study
team, as we have not received any com-
plaint that the relief work 1s suffering due
to paucity of funds

In the carlier years various Ministries
used to send out their own teams but
later on 1t was realised that a better
method would be for the Finance Ministry
to send a team and other Minstries should
associate with 1t

As recommended by the finance Com-
mission, Orissa Government have to
provide Rs 1.25 crores annually in their
budget for rebef purposes Central assis-
tance is given towards expenditure n
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relief when it exceeds this provision. There-
fore when the Centre is asked the Centre
has rushed help through the Agriculture,
Defence and other Ministries.

On relief items, 75 per cent of the
expenditure can be assisted by the Centre,
50 per cent as grant and 25 per cent as
loan. The balance of 25 per cent has
normally to be met by the State but in case
of financial difficulties even this can be
covered by Central assistance. Relief
items in this category include grati-
tous and emergency relief, assistance to
students, assistance to the destitute
and the homeless etc. public health
measuics, drinking water supply etc. In
special cases, even supply of seed and pesti-
cides to very small farmers can be inclu-
ded in his category although as a normal
rule this is discouraged. If the Orissa
Government seeks help from the Centre,
the Centre will not hesitate to rush this
assistance to the State.

The Orissa Government have submitted
an estimate of about Rs. 50 crores as
their requirement for the year 71-72 for
cyclone relief measures. Rs. 29.5 crores
for relief and Rs. 20.5 crores for loans.
This 1s being considered. After it has
been considered and the report of the
Central teem comes in 1 think necessary
measires will be taken. In the meantime
I have to put it on record that the Centre
has rushed assistance as soon as it was
possible. ‘The Defence Ministry, the Army
provided power boots, medical stores,
medici1 es etc. Ewvery assistance should be
provided in the face of a national calamity.
We do not have to enumerate all that
we have done. 1 can only end up by
saying that funds will continue to be

provided subject to proper and effective
utilization.

_ Some Members had already referred to
this point that there is today a cyclone of
even great or magnitude, that is that an
emergency has been declared in Pakistan and
t{ut should make us all take note of the
situation irrespective of the parties in the
country. The country is facing a very grave
situation. There is the problem of Bangla
Desh refugees and money is needed for them,
money is needed for meeting problems creat-
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ed by calamities and above all money is need-
ed for defence preparedness. Money should
flow where it is necessary and work should
not suffer and money should not be wasted
If the State Government of Orissa want
anything to be done it will be done imme-
diately. That is all I have to say.

SHRI JAGANNATH RAO (Chatrapur):
I was surprised to here my friend Surendra
Mohanty and P. K. Deo criticising the
Congress party in Orissa for forming a rival
relief committee. The committee that was
formed is not a committee of the congress
party alone. In consists of representatives
of the Congress, CPl and the PSP in the
State, the whole idea being that it should
function as a liaison committee so that
reliel measures undertaken by the State
Government are properly done and that no
persons are left out. We received complaints
that the relief measures are not reaching
every section of the affected people.
Whether right or wrong, when complaints
are received, we thought it necessary that
workers of these parties should form vigi-
lance committees at the village level, so
that they can inform the Government offi-
cials entrusted with relief work about the
complaints. That is the main idea. It
does not function in opposition to or as a
rival to the all party committee. How can
a non-official committee raise crores of
rupces needed for the relief 7 It is just a
liaison committee.

Another point was made that the central
Government is not sympathetic. A section
of the press has also sad that only aerial
surveys were made by central ministers,
only lip sympathy has been shown and no
money has been released. This is wrong.
The Deputy Finance Minister [as already
given the amount that has been released.
The centre is prepared to release more
money, but there must be firm data. It
has to be verified and apart from the
Finance Ministry, Planning Commission is
also involved and it takes time. The
required information from the State Goven-
ment has not yet been received. Whem it
is received, it will be scrutinised and the
money would be released. That is the
undertaking given by the Finance Minlster
and the Prime Minister also made a similar
statement at Bhubaneshwar oa the 19th.
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Now, what is to be done to meet th's
calamity? Several thousands of people
and cattle have perished. People who are
alive have lost their belongings. Some lands
are sand-cast and some inundated by saline
water. Therefore, agricultural operations
cannot be taken up. Immediate relief and
.rehabilitation is required. If possible, the
sand should be removed from the lands in
time for the rabi cultivation or at least for
the kharif crop next year. But if the sand
is very deep, that area should be reserved
for afforestation and cultivation of casu-
arina or cashew. In the casc of lands
inundated with saline water, if a—channel
could be constructed from the sea to those
tands, they can be converted into salt pans.
It is for the agro-scientists to see those
areas and advise what should be done,

Many houses have callapsed. Mr. Biju
Patnaik, Chairman of the Siate Planning
Board, has prepared a statement which
says that Rs. 166 crores are required. But
the statemrnt does not give any data. It
only says so many houses have been lost
and at the rate of Rs, 4000 per house, is
comes to <0 many crores. It does not say
what is the nature of the house, what it
the size whether it was bamboo-thatched
etc, A sensus has to be taken in each
village about the nature of the house, its
value, how much it will cost to reconst-
ruct it etc. These data are not available.
Then, where is so much moncy with the
Central Government? It is nol a Kama-
dhenu which can be milked at any time we
want. Therefore, it is no good blaming any
gowernment. We have to see whether the
gequest is based on facts That has not
‘begn. done so far. 1 do not blame the State
Government because the State Government
had -no information. 1 was in Orissa on
the 29th, 30th and 31st Ociober, 1371. 1
heard a warning when I was at Bhubneswar.
‘When-1 left for Delhi on the 31st there was
nd information - because communications
were cut of as also roads and telephones.
‘Only on the 2nd the radio annouced the
damage caused. I do not blame the State
Government because even today some of
the areas :are inaccessible.

So, .there is
every redson for discrepancies in the figures .

J_”' . MOIQWM 296

{(Mirn.)
of the Central Government, the State
Government and the Governor.
Coming to rehabilitation, it should be

immediate. 'We cannot think of long term
measures which are protective measures at
this stage. We have now to think of
immediate relief to the cyclone affected
people. Embankment, efforestation etc,
should form part of the Fourth or Fifth
plan. Our immediate problem is to reha-
bilitate these people by reclaiming agricul-
tural lands. If the lands are fit for agri-
culture, they should be used for agriculture;
otherwise, we should grow cashew trees or
use them as salt pans, depending upon the
nature of the soil. Techninal people should
visit the area and suggest what could be
done in the circumstances and what is the
amount required.

1t is said that the meteorological depa-rt
ment has failed in its duty, 1 do not
agree with that view. I heard a wurning
on the radio that a cyclone is likely to hit
Orissa at Gopalpur. Later ] heard that it
will not hit Gopalpur but was likely to hit
Puri.

The Jumbo island where thousands of
people have perished as a result of tidal
bore is a very low lying area; it is in fact
below the sea level. We have to see
whether that island could be used only for
agriculture and the people should stay
in the mainland. Government should
examine whether there is any danger in allo-

wing the people to continue to stay on
that island. If there is no safety to
the people when they stay there,

they should be settled in the mainland so
that they may go and do agrlcultural work
and come back.

These are the measures which should
urgently be taken into consideration by the
State Government, [ am sure the Central
Government, the Planning Commissoin and
the Ministries of the Government of India
are willinz to co op-rate. Their willing co-
operatior would be forthcoming and there
is no reason for anyone of us in this
House to doubt the sincerity or the sympa-

‘thy of the Government of India.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : What is happening in . Orissa
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is without a parallel. But could we not
have got prior information so that the
effect of the disaster could be minimised ?
There were a large number of low pressure
areas where the wind velocity fell to 17 to
27 knots and then at the time of the
hurricane it rose up to 47 to 48 knots. The
velocity of the hurricane when it reached
Orissa coast was 175 km per hour.

According to government  cstimates,
which 1 maintain is grossly under-stated it
has destroyed property worth Rs. 596 crores
and taken 1,023 lives. This is the sixth
cyclone in Orissa in ten years. There
were two in 1966, one in 1967 and
two more in 1968, 1In the Bay of Bengal
and the Arabian Sea which surround our
country there are usually 20 such storms
every year. This time the Orissa burri-
cane by compaiison was 25 per cent more
severer than the pievious ones. It 1ales
place during the months of April-May and
October-December. In May to October 1969
in Andhra 1,000 pcople were killed and
Rs. 250 crores worth of pioperty were
destroyed.

What steps have been tuken by the
Government in this regard. Dr K. L. Rao
is a very intelligent man. Is he not aware
of the NADWARN system, the natural
disaster warning system ? The Irrigation
and Power Mmistry had set up a committee
to coordinate and procced between the
Centre and the State Government. What
is the outcome of that ? We want to know
specifically here today.

Timely warning, and arrangements and
facilitjes for evacuation could casily have
minimised the toll i not avoided the
lpss. The whoie world is now thinking of
timely warning to avoid the effect of this
calamity. At least, warn the flshermen
and ﬂlqgc people who are taken unawares.
Nothing has been done. In the United
States this NADWARN SYSTEM is work-
ing wi.th a lot of effect.

-:" "What has happened to advancc detec-
tion, mtluding carthquake, and the national
radar network ? Dr. Rao is fully aware of
thesc things. ~ Is he helpless ? s it not a
fuct thit the Government is not finding
monej:'; for these essential items which
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would save the lives of hundreds of thou-
sands of people and property and cattle
worth crores of rupees ? I have a feeling
that he has not been given enough money
by the Central Government.

There is also the question of post-

cyclone work. We want to know specifi-
cally what is being done. From our
expericnee in West Bengal we know that

the Central Government will always come
out with hurricanc tours, impressive speeches
and tall talks. 1 am not blaming Dr. Rao;
I know, he is not very powerful in the
matter of allocating funds. Bul when the
question of giving the real moncy comes, it
trickles down. Sccretaries and bureaucrats
go and Iry to undeiplay the calamity. In
the mean time, pcople become more and
more feeble; their vo:ce becomes fecble. And
they takhe the opportunity. They try to do
politics out of the whole thing. They do
not want to spend thc money that is raquir-
ed there, but they must take the credit for
cashing it.

The Government has failed, not that
they do not have talent or the hands, but
because of lack of atiention and funds.
They are not inierested in the welfare of
the common man. That is what it boils
down to.

In ECAFE, United Nations, they are
coordinating the world meteorological
organisation since 1968. We want to hear
all about these things from Dr. Rao’s
mouth here. Then there are the Austra-
lian cflorts of tropical cyclone warning
system. These are all positive steps, The
scientists today say that by sending wall
clouds around the eye of the matured
cyclone the speed cou'd be  considerably
reduced. We want to know what you have
done with regard to that. You have done
practically nothing.

On the long Fastern coastline there is
only one radar at Visakhapatnam. The
Meteorological Department had strongly
suggested that there should be eight radar
stations—at Calcutta, Bhubaneswar, Masuli-
patnam, Madras, Nagapatinam, Goa and
Bombay. But the Visakhapatnam one,
which was imported from Japan, is thc only
one functioning today and the rest seven
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are hanging fire with Bharat Electronics in
Bangalore Why 1s it that sufficient impor-
tance and priority has not been attached to
the delivery and supply of these seven radar
equipments ? If that would have been
done, possibly today we could have saved a
lot of human lives and property

At the present moment it 1 a 25 or 50-
years age-old practice, the primitive practice,
of depending on ships to give you the warn-
mg But what happens when the ship gets
the danger signal, when they feel that some-
thing 1s coming and they vacatc their base
and run away to safer places ? How do
you expect them to give you the informa-
tion ? Kindly tell us about that

About the television picture from the
satellite on the study of cloud structure,
you have in Madras, Calcutta and Bombay
automatic picture-taking eguipment, but
the meteorologist can only get them once
maday It s far too inadequate The
Japanese offer of picture-taking every 20
minutes 15 good But how arc you going
to find the money for that ’? It costs Ry 16
crores, if I am right Andit will take a
minimum period of three to four vears In
the mean time you may lose another several
millions of rupee> and several millions of
lives  Thus shoald be taken as seriously as
possible and 1n the mean time the police
wireless should bz made the fullest use
of Whene er there 15 a cyclone warning
the police wireless should be made full use
of Also, the All India Radio—1 call 1t All
Indira Rad'oi—ts services are inadeguate
They ignore such warnings and also the
summarise the warnings to make them too
brief to be understandable to a common
man Don't talk about big things But
do something about it because 1t 1s hopren-
ing everywhere almost every half a year

The States have very lhmited resources
and they cannot possibly be expected to find
the resources and fight such calamity and its
after-effects There 1s no question of
bringing politics with human miser.es and
their lives

Bes des thus, there 19 the question of
floods. I am quoting from Dr Rao's own
speech m the 15th meoting of the Central

NOVEMBER 23, 1971

ot of Orissa Cyclone 300

(Min )
Flood Control Board saying that they have
lost from 1961-70 at least 1231 crores worth
of property I will not say how many lives
have been lost But these measures would
have certainly cost you much less You
are not paying enough attention to those

actions which can save the life and property
of the common man

If you have no money, you can draw
money from the LIC You have got the
nationalised banks You can float other
loans and you reduce your police and other
admunistrative expenses  There should be
no difficulty about finding money where
saving of human lives and their bare mini-
mum assets are concerned

SHRI ARJUN SETHI (Bhadrak)
Mr Chairman, Sir, 1t 1s unfortunate for
me that I represent a constituency which
has been completely devastated by severe
flood, sal ne inundation and cyclone

I should like to mention here that the
Government of Orissa could have saved
the situation if they had taken timely
measures or timely precautions to give help
to the people According to the guidance
of the Meteorological Department, a cyclonc
ts formed in the Bay ot Bengal from April
to December and n pre-monsoon period,
and 1n post-monsoon pariod the cyclone is
severe The cyclone of 1942 occurred mn
the month of October So, the Govern-
ment of Orissa could have been more
conscious during this period to evacuate
people after receiving cyclone alarm

There 1s an emergency department in
every district during the monsoon months
to evacuate the people and to give them
relief There should also have been a
cyclone emergency department for the pur-
pose of evacuation and giving timely relief
to the people

The House may be interested to know
that n Balasore district, the Governmenat’s
thinking was that the flood season was
over and they had released all boats and
motor Launches which were kept for evacua-
ting people When the flood came, they
could not rescue the people in time They
could not rescue a single man In time
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Then, 1 will say something about the
inefficient machinery dealing with relief and
rehabilitation. The Government of Orissa
has told us through their publications that
they have given cooked food for seven days
and foodgrains to the people. This may
be correct as far as the constituencies of
big people are concerned. But I can say
with all knowledge that they have not given
even an ounce of food to the flocd-affected
areas of Balasore Dustrict and some parts
of Cuttack District. The relief is given on
the basis of the 1961 Census whereas it
should be on the basis of 1971 Census and
on account of this there is a great deal of
confusion among the people and the
officers.

So, I submit that the Government sho-
uld now concentiate on diggirg of tube-
wells in the villages where there is drought
s0 that people can grow double crops and
multiple crops. As a short-term and imme-
diate mcasure the Central Government
should grant at least crores of rupees for
rchabilitation of these flood-affected persons
and moreeover, fair-price shops should be
opened in large numbers so that rice and
wheat are réadily available all-round. Cash
assistance also should be immediately
given to these poor people so that their
purchasing power is restored.

In my constituency it is unfortunate
that there are no alternative crops and the
position becomes more precarious. 5o, as
a long-term measure, house-building advan.
ces should be liberally giving to the villa-
gers according to their need and the advan-
ces should not be governed by the credit-
worthiness of the person concerned.

A team of top scientists should be sent
to Orissa to study the problem of desalina-
tion of the paddy fields. The scientists
should also be asked to suggest measures
for permanently solving the problem of
saline inundation of the cultivable lands,
As. you are aware, Sir. this part of
Orissa is the fertile paddy belt and unless
it is safeguarded, the backbone of Orissa's
cconomy will be broken.

So, Irequest further that all sorts of
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measures and schemes should be launched
by the Central Government with prompt-
ness and to create job opportunities
among the people of these localitics.
Otherwise, their condition will be veiry
muserable and people will die without any
work and without any food.

Thank you, Sir.

*SHRI J. M. GOWDER (Nilgiris)
Mr. Chairmsn, oir, at the outset, I
would like to draw your attention to the
paradoxical s1 ution prevailing now in our
country, Foigetiing the sorry plight of
the people of Orissa who have been seriou-
sly afflicted by the cycloae, -ithout giving
adequate thought to the immediate relief
mecasures that should be taken, the Cen-
tral Government is bliming the State
Government and the State Government 15
blaming in its turn the Central Government.,
In this mutual recrimination, the poor
people who have been rendered homeless,
the common people who are suffering all
soits of difficulties. have been conveniently
forgotten. 1 would request that both
the Central Government and the S-ate
Government should remember the hardships
of the poor people and not indulge in the
game of mud-slinging at this critical
juncture.

17 hrs.

On l4th October the Meteorological
Department gave a warning that a cyclone
was forming m the Bay of Bengal and it
might hit the port of Paradip. But it did
not come off as anticipated. On 29-30
October, the cyclone hit the entire coastal
line of Orissa and it is strange that only a
few hours before the cyclone, the Meteoro-
logical Department could give the warning.
How could the precious lives of the people
be saved within such a short time 7 How
could protection be given to them at such a
short notice ? Are we lLiving in America ?
At such a critical hour, if we were living
in America, a fleet of helicopters would
have been employed and the people would
have been transported to safer places. Our
economic development is so tardy that we
don't even have sufficient numbar of bull-

*The original speech was delivered in Tamil.



303 Siwtuation rising NOVEMBER 23,

[Shr1 J M Gowder]

ock-carts to shift the people away from the
cyclonc-hit areas By the time the Govere
nment makes up its rmund in the matter of
taking relief measures, the natural calamity
takes its toll of humin hives If you di-
passionatly see what hind of protection and
relief measures, have been given 1o the peo-
ple, you will find that nothing constiuctive
has been done What we find 1s that a
natural calimity hke cycone ocums and
immediately after that a diccusyion 14 held
in this House and there ends the mntter

In our history there seems to be no occas-
ion in wh ch advance iwction or immediate
relief measures after the calamity has been
taken effectively by the Government Th=
affected people have not been given the
sucrour at the approprite time

It might be that the Swatantra Party or
some other political party might be ruling
the State of Orissa  Mainly on that ground
the Centre cannot just brush aside the dem-
and of the State Government saying that 1t
1s on the high side It 1s an accepted fact
that the State Government 1s the nearest
organisation to the affected people and they
have go the machinery to make an on -
the—spot study of the problem They
might have asked Rs 100 crores If only
a paltry sum of Rs 2 crores 1s sanctioned,
where 15 the question of fanplay and justicc?
Are you not ashamed to say thata sum of
Rs 2 crores has been sanctioned for cyel-
one tclict measures’ lor Bengla Dish
refugees, the Centre 1s spending Rs 3 eror
esa day You are also awire, Sir, that
S0 many new taxes have been levied on the
people of the country to feed the Bengla
Desh refugees Are the people of Orissa
not the refugees from the serious natural
calamuty of cyclone? Are they not suffer-
ing likc the Bangla Desh refugees? Should
the Cenite not give at Icast Rs 3 crores to
the people of Orissa who have been made
destitutes by the cyclone? [ am not able to
appreciate why even this sum has not been
given to the pepole of Orissa

For the sake of cormg a pomnt in a
debatc, the Centrc mav say that whatever
assistance 1s asked by the State and the
people will be extended by the Centre
whencver such a request 18 made 1 feel
that the Centre 1s showing a closed fist
because of the fear that 1If adequate assis-
tance 1s given, the credit might go to the
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opposition parties which are ruling the
gtate now  The Centre mught also like to
appropitate all the credit to itself by do-
ing everything directly and that 1s why,
perhaps, the Prime Minster 15 going to
send a tecam of ruling party members to
Orissa [ need not say that the underlymg
1dea 1s the coming elections Are the affuct-
ed people to be used as the pawns m the
chess—game of politics of the ruling party,
especially at the time when they aie n
acute distress” For goodness sake, I would
ltke to appeal to the Centre, they should
approach the problem merely on human
angle and absolutely without any pohtical
considerations This 1v» not a problem
concerning only a particular politcal pirty
and 1t should not be exp'onted for party
ends It 1s not enough 11 an aerial survey
m a hel copter 15 mide by the hgh digmi-
taries of the Government Dr Rao was
good enough to go in person and he  tried
to assoctate himsell with the sufferings of
the pople  The Congress party membars
who spoke betore me ridiculed the demand
of the State Government for central assis-
tance in the matter of providing houses to
the cyclone affected people D they exnect
that whenever such calamities occur the
State Government should come before the
Centre with bended knces and with a begg-
ing bowl ? T can quote a number of instanc-
ey that even when the States have come to
the Centre with genuine demands, the
Centre has shown its reluctance even to
consider such requests I am reminded of
astory n Tamil When the daughter-in-
law of a house was about to offer food to a
hungrv beggar, at her door-step, the frown-
ing mother-in-law snatched it from the
hands ot dinghter-in law and later offered
the fiod herself to the beggar, thereby
asserting her unquestioned au‘hority as the
mustress of the house 1 have to say that
in the matter of extending assistance to the
people of Orissa the Centre has adopted a
simifar attit .|de  Instead of attempting to
mitigate the sufterings of millions of people
i Orissa, the Centre seems to have a
political bais

Shri Chmtaman' Panigrahi just now
narrated the tale of woe and was of the
view that at least 200,00 people would have
perished mm this cyclone 60,000 hectares
of cultivable land have become barren and
1t 15 felt that for coming three years the
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cultivators will not be able to plough the
land, Has the Centre given thought to
the problem of what should be done to the
thousands of cultivators who will not be
able to till the land for another thres
years? It is also estimates the crops worth
Rs. 200 crores have been destroyed by the
cyclone. Has the Centre made any assess-
ment of the quantum of foodgrains needed
by the people of Orissa? I would request
the hon. Minister to announce in this
House the quantum of foodgrains supplied
to the people of Orissa to meet this
crisis,

There was a news itemin the Press,
just before the cyclone, that the cyclone
was forming 300 miles away from Paradip
port and it was expected to hit East Bengal.
But, the entire coastal area including Para-
dip port was subjected to the fury of cycl-
one. We can imagine how the forecasts
made by the Meteorological Department are
totally misleading to the detriment of the
people living in coastal areas. It might be
argued that there are not enough number of
radar installations to forecast the weather.
How can the entire country be served by
one radar station? I would request that
the Government should go into the question
of the requirement of radar installations
throughout the country and make earnest
endeavours to have them at the earliest
opportunity. Another strange thing that
happened here is that the Cuttack All
India Radio did not announce even the
warning given by the Meteorological Depart-
ment just a few hours before the occurrence
of cyclone, With a view to ensuring that
such lapses do mot recur in the future, I
would suggest that the Government should
appoint a Committee to go into the ques-
tion as to how this happened and to suggest
remedial measures for the future.

India has a long coast-line of thousands
pf miles. In particular, the eastern coast
is more susceptible to cyclone havocs. From
Calcutta to Madras and Tut'corin, there
have besn many cyclones from time to time
and the entire east has been ravaged any
number of times. It is time that the
Government here at the cen're gives
serious thougt to this problem and
devise ways and means to give protec-
tion to the cro:es of people living on the

**The original speech was delivered in Oriya.
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coast line from cyclone havoc. Inspite of
all precautionary steps taken by the
Government, if the people are¢ to suffer
from such & natural calamity, immediate
relief measures should be undertaken by the
Centre.

Before I conclude, 1 would suggest that
such problems should be approached on
human considerations and definitely not on
political plane. So far as the question of
sufferings of common people is concerned,
the sole criterion for the Centre should be
humanitarian consideration and nothing
else.

SHRI KUMAR MAIJHI (Keonjhar :
Spoke in Oriya.

SHRI SURENDRA MOHANTY : He
is speaking in Oriya. There should be
arrangements for translation. Kindly convey
this to the Speaker.

MR. CHAIRMAN : That is for the
future. He has given notice in writing.
So he is allowed to speak.

**SHRI KUMAR MAJHI : Mr. Deputy-
Speaker Sir, 1would like to tell afew
words, about petiable conditions of the
people, who have been the victims of the
recent cyclone in Orissa. All of us know
that, this devastating cyclone, accom-
pained with heavy down pours, and the
tidal waves, wrought havoc on lakhs of
people, cattle, houses, roads, ambankments,
crops etc. The figures of all the damages
are not yet known conclusivly. The figures
of the State Government are, I, belive, Sir,
not revealing the true picture of the loss,
particularly in respect of loes to private
property. The utensils, the food grains
personal effects etc. of the villagers have
not at all been included in the calculation
of loss. Loss of these, together with the
collapse, of the cottage like houses of the
poorer people, is, to my mind, unbearabe
on their part. It is very difficult for them
to recoup this loss in some years to come.
Even so, the State Government is not taking
these, into account for estimation of the
magnitude of the suffering of the poorer
people day by day the figures of human and
cattle casualties went on increasing. Even
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now, dre dful reports from interior parts of
my State are coming with shocks to us Here
agam I wo.ld ke to speak Sir, that the
State Government has failed in essesing the
damages as soon as 1t shcu d have been

In my constitu-ncy, Sir, the entire Ananda
Sub-division and a part of th= Sadar Sub-
division in Keonjhar district and the entire
Sukinda Assembly constitue cy have becn
very badly afficted You know Sir, my
constituency 1s a (ribal belt you also know
Sir, the economic condition of the Adibasi
people who, do not get a square meal in
cach day of a year What a suftering, the
cyclone has caused to them 1s beyond one's
emagmation [ would say, 1n a nutshell,
that the recent cyclone, has broken the
back boon of the people of my consti-
tuency

Speaker Sir, due to the recent cyclone
more than three lakhs of pesple in Keon-
shar district and more than onc and half
lakhs from Sakinda Assembly constituency
n Cuttack district which are under my con-
stituency have been very badly afiected The
nature has made the people of these areas
a target of its vagaries It will surely not
be irrelevant, Sir, to point out that the
people of my constituercv are suffering
calamities every year either from cyclone
or from drought or from flood In the years
1965-66, 1967, 68, 1969-70 there were heavy
flood and prolonged drought Every year
witnesses such natural calamities of one
kind or the other I would not like to take
time of this House by narrating the past
suffertngs of the people of my constituency
But I would certanly like to imoress on
you Sir, that nature has been unkind to
the people of my area

+ 8w, the Government on the other hand
18 callous 1n respect of development of my
area You know, Sir, my constituency
18 rich 1n mineral scurces and other deposits,
but the people are poorest The State

has not given full relief to

Even the scanty relief extended, to

these people, were not p-operly distributed
I would nvite and welcome every one of
this house to visit my area and see what
suffering the people are undergoing  The
State Government has stoped the emergent
relief measures Now, the yesterday's
relerved has become a today's disiressed
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due to stoppage of free distribution of suc-
cour, 1 do not like to press that snccour
should be given always to the people of my
constituency But I believe you will agree that
these poor people, especially the u firm and
the disabled cannot surviie unless cuccour s
given, for some times more, at least till
they reap a crop

Speaker Sir, the people have lost all
their assets They are now asking to each
other one question, that 1s, how to survive
This questione has, at its behind, the strong

will force to build up the area for their
uphftment It would be prudent to provide
them, means to develope the region The

poor people of a rich area with their strorg
will forc will never fail to come un to the
expectations I would therefore suggest that
immedate step should be taken to establish
a Nickel plant in sukind: Mines area for
Industrial development, to take up the
Bhimhund Dam Projct for irrigation
facilities and to construct Fakirpur-Nuagoan
embarkment along the banks of the Baita-
rani river {or protection from flood These
schemes will help both the educated and
uneducated victims of nature to survive and
to feel that they are not neglected by their
brotheren 1n other parts of the couutry

st wrea fag g (ar7) - gerifa
HEITT, IEYAT ¥ qEA, GHAT  THA 9
FHL N Wi g gar ¢, g gk
o st mr ag 7 2, AT 3w ww AT
Y qF z& WU g ag 9T @var qan g,
I ¥ for oF @ f seEE
am § &t ww T wmT ¥ fuow
aga § TrATE W AE §, W A wf A
TF G AT § | AGE IS TY HA
&7 geaey § Fq G AT AET T
g %% S Feer o1 fF Atew & THAT
%Y faw a<z & gawar w1 ofewg @Ry
frar §, faw A%z ¥ =1 ®18 v Wwfgy
qi I9, 7% 1w gax af fear g1 oy
arr oft a5t o A A ez @Y Ak B
ag ars wifge Qar § s A adn 7 =0T
HOFIC § 7% WIE 87 TH €W & §W ¥,
TTAT WY T R F E A AT G &
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F17 &0t ¥ faegs Frreslt arfaa g€ 8
qrEST 7w W A §, g R
wgr wrar § 5 agi Y aver ¥ wiv
W, @ A1 ag e N oam
gl 1 ¥ oY wr ERER W gem—
wer g1 Juwr gy fratg @ fean
Bamyer g & e & qwm N
forer aeg & waw oz afedie aaar afgd
qr ag Fgf v | iy e gy F q
#1 forg g ¥ AW ¥ A9y I ¥ oy
aqr 59 q<g 81 faqfedl & sasr
W@ & Iw & gy ¥ ¥ gEA A
frdr | TgE ofurr Y F1€ Af @ @
2 agd qET T A1 WHE WEG 9T
Tt Y 1 €A wETA oY Pav @ ¥
e w0 sgwa v@ ¢ fF or daltw
w9 fosyfeat Y fs anafas gaf
Y gzgar § o9 "9 ®Y gifv @&
TN, IAFT I qreq Agr fmar o« fow
aTg ¥ WY JTATT FUT § JAWT AW TG
| aar § 39 d@y gu gw | Avar
fs v WY gt & ¥ g W@
o argfa gat oY sqroar st i
Y, IAFT TqITAT A FH AN YW AT L
aug 9T S0 £ g AT FY g
agf & w€ | foo® avl & sfagre # a9
R | dm ¥ Wt w1yt F A
ZhE ¥ € wAwT ST I w7 qrew war
WEIWAA wgw gS ¥ W I
FRwfgr & oifF gaa gwr g A
ars THATT § I97 AT GH |

duagmwag el g ¥ S
¥t ®157 TEIT ¥ firg § s, T A
U@ & Am X g7 F 3w § wdE
T Eh ot g W gw wd
® & wft 308 dfaw Wraew & v
war § fr S & wmt ¥ g ¥ oy AT
WA, X4y qew @ ¢ g ox U
#eft o o Wt oY € qw w@ Aw
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Wt agt m€ &1 dfew frg @ Fagt =
gt grft w1 qRwdie fvar mar § o< fow
aeg & agraor ggwrg af &, IEEY d@ET
angy AT & | dTeT W ¥ A F AT
woodf #rr @, IRa ¥ & feg
7 w37 v wfa'e @« fear o <@
& &feT oo & forr wredt g g
o &, ITET vug AF &t o o § AN
ax § qrY A OF g7 et oy
g ¥ A F1 ywd gwwr Af § e
FT aIET W @t ¥ oov ¥w
TwAfas Tad ® am @ o ¢ faw
g ¥ R ¥ Awar & AW 9T
wonfa4f &7 arvet weE @ g, Id@
A@ YA W gaem & grew F oA
wadfas el Y o7 FT AW &1 gAY

wRqT g gE R

st g & T o ot 2w e anfy
arfas TRl & wraew ¥ gEAr A
g ey ek WA
woatd axE wafg af A 3 a®
frrr @z aram § s o & adw
SaT % ST ¥ T & fag g e
#¥ @12 ¥ ¥ ggrar A gag 34 ¥
@ waaw gga g e g
Aty i dwarena feadt feedr g &
e forsdrard gart wraT T |

ArAFar ¥ 7w 9T TR-AH TG N
ot §, sl gw G dExr arx § f5
fagfaoen S} F TEW PARA T T4
¥aw @ ¥ gwy fear amar § Aoswd
g FueY adar W A A g

gt ox afeadt s § o gt o
et w@ faafer o § G e gur
sy grgwerd & a af §aR qwm
oe ANTATTEY AY § L wgt & oyt o
gaedi s wA & fag g @ g
ggraen Y wifgy, Sfew wg ¥ wo
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[ =Y wrrfag Wtgr)

¥ ¥ qUA-UWAAl FT INEW AW &
2 e oyl oF @R An gy, e
oz anilt, anrfe AT qdF awars} A oy
¥© g §, 39 g A% onfex & e x@
g g%z ¥ W v &Y gEaea
foar o vgr & & wT & Aveqw ¥
wgT wigar § fe gy wrat e gaate
& gy ¥ wewa ¥ @ swwwar sy
t, 9 %) aure fear Al ¥R oF O
warfgs 31 ¥ 7 g% # ey faw-
fadt 1 e fear ond )

1o ax fy 2w & o Wi F gt @y
faofer aré §, w1 woe ¥ Ty Wy
¢, oy wramator Gt fear &, frm &
wa o gw facfa e geaar w3 ¥
a1 qvrr #% 7 gad ogd dar R s
wre aife ¥ fauferd & aug art
ez ¥ o sgqfa w1 arEEr dar w1
faar wran gr, fagd 2o w1 deqr =9 HET
¥ & foq oo g wmar a1 ) Sfw @
HAFT T GUFTT X@T AarTe G w7
¥ wweieel dwgb 4
. sh-senfe wer o (wrage) ;oaw -
afe agvew, £w aew ¥ Sfew &1 g
wOF &) sqwear 7 @ R AT wEew
Fan A wwa aeA §, @ fog ¥ fiedr
¥ 4o %1 sae wEAT
. TR ¥ wnw g@ar ¥ fean
ghagtd, sev a¥ ¥ N 9= Fagn
wt faaowr swifer g &1 svan
aeer ¥ fodlle & wvew # ot i e
4, R Wy w9 awe it Ry IER
ght) Sme g i oA & B
| @ ST AT IO T IO
& ot Fawy ag v wo wifgg | IR
wg wm fear ot 8, ¥fevr gad g
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wfwat §1

ag WY wgr o § fe wgroar & fag
AN wraw a1 FF Ty Wit A §, Ny
e dirar ¥ g FaraA g ?
Joftafa sre o€ A€ wvdw o dvd A
tyomay giedi ¥ g1 i -
dfw S geet Al @@ § 1 cafog ag
sgT awa B 5 worifas &b gawr ar
w1y § 1 wew § ag sy W fr fae
¥ ¥ ggrmarsrd fear arr wifgg, ¥
T A X § 1 T e Ayt A
T A% @ AR FR W7 ATHAT FT

@Y

N PAr qr, S T S SR
T MG, Ik At ¥ ot go ¥ foar o
g § 1 few ot foear &, ¥ aga e
#¥) wied gm oM N & s
# oY wrfigy 1

%TF, @R X g fawi w
78 % sdE g WA agh 9
W a da Qe g, ag I ST g
s @ Yo om g1 feed dfw e
el ¥ T9 ST ¥ 16 ¥ A 9T
g t g, foady =zwg A I AR
fzrare aff HaN 1 T TS TE 9T
[} YOt gt @Y AfeT |e-
TN gy G e qaR G AT |
agt % SV & Ay awen ¢ e ¥ W
a |

- wvew gfar § sarerae gioaT
wifeare @ Wy & ¥qw ew ¥
W R g X i e ¥ e Wy
1 v Wx O WR QA Y furk
arare Gy whig Al §A §) wafey
% 97 il R faege wwam @t g

L Yy S agre i, TN

feog Pt &1 O wrTr o oar 8, wg
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TR aff frear & wiEY & agad
B, SEAEI,, Suw & Wy 1 gw
Sis g safaem § s Ae@ &
fog wrew fawar § 1 oY ot 2w AT
wff &1 o gfael & we farg g § sl
fora¥ qre it A 8, ¥ 3w Ga A aff
QAT g §, Wi agh 9T g AW
aT argeew oy @Y § 1 A 1w wy
¥ &7 qiw & s ok § fs aowi
1 wgr w5 aw S B fedt gEd
g FHIAT ¢ | gAfAT WL ¥ AQ
afiw § fs &0a giw o ghom &l
®Y feeY ga} fas & aar faay wd, agl
ot dAvraw 8, w=@) g §, WUe &
afwar |

g9 q| A gTETT A ara oY &7
e wgrfegn amg ™ & feg
Foc g M gn 8 M www w0
TWANg A1 SAR YT S I § | TG UF
#wr fret § 1 wx & w1 TR F9 dar
Y &Y SAwY gt qArar O gwar §, A
RTYT §, FATAS 8, aFAEYT, WINT,
AT AT SRS A F agy whw
FA¥w § wgr I qlew faar or Twar
g A ems ¢ fE et @ owTH WY

W @) gy ghodt w aga wor g

AT ST G TET AT F AT &3 T
| fra® q@ 3o @ Titg ¥ S ag
g w7 &Y ¥ Iy wdz 9 § v e
Ty wrer sy R AT W E) W
woa foer gwaTe wgt gat @ Taw 25
oo A W ol gz awer § 1 ¥¥ A
50 sfawa ¥ Bwc vy gfaws % s
WA QYT 1w Y e ety qTE
! o fog g8 v wifgg e w-
S O Y AT v wifgg 1 ag &
W ol Y T fablt | @@ a-
Y A T T ¥ oo aw
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&% § 3% gl qC w¥ @ AT wfgg

g § i w7 & w0 ot gan g A
M ey s d=ie wafaenee w &
IR S & e & frar amm, 9 faad
qre wHiT § 9% §B 7 §8 7w I |
g 7 o e §

TE® arg-arg ¥ oF oA W)
I TATNVN X | 7g X T
war &Y fear mar § 1 o gAw #X Ag
famar <t 7 ag Ik e e gfede
@t § foed are g Wt At 1 & ag
T gitag § oF § 1 w@iew AW ww
amar wifgq st # ST TATHT wET
wifge e 3 5@ @ o7 wagd 7 & a7y
ag SEET §OER & w1 § 1 frET @
T N ¥ T FT qog W Wiy
fis 3 s & ®v 36 W T P
wifgT i ag qF Ao wema &)

ot foT QAR qfear agw A g
wgt ez Fedls &1 w17 QF afl gur
aoere wy vt & fF dae i § el
fox #few weelt ) @ W & wewr
wgar § 1 oY w9 ¥ W agh oT wiy dwm
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qftq® §, miw awr oftez § @t ox el
B w17 A e F7 2 wrfgy afe dF
92 9% daT ¥ AR ag wwl wF qvr
®TH T T |

THE AWTAT §T TF qWHS ¥ 2 AT
aT W WA Wy | AT TR 59
S AR ww gw AwA & a7 w@
Tt § e sa¥ wwdfaw wraer gs@ &
ToAfas waw e wr § 7 wiaw 9
uwAfas S e §f wi¥ § Swe w@w-
®re sl gogw, g AW & dra &
afer arer srar & oY aet & wdw S
iy 1 Ay uwdfas ared wiEE s
g

Tk A AR Ha N wgAr AR
AW WE N W v anEm
udR~ ufear Ay arar & A¥ orrage W
EMTIYR oTF | ag fawgw wiees ofar
taltagror gy ala & 25 e X
a% §gE & A wmar qr | dfew v ar
IEHT qreFAT udree §ifyw 78 frar qar
21 30 mgar § fr s¥ aee)T gafeke
gfear sifgg frar miz @i &% gax &
w1 feolis € arft & 1 §F & gW WY
wifge |

SHRI SAMAR GUHA (Contal) Sir,
on behalf of the Socialist Party I express
my deep sympathy for the cyclone victims 1n
Omissa 1 also convey, through you, my
sincere condolences to the people who have
lost their near and dear ones

1 should say I have a direct involve-
ment i this catastrophe for the reason that
my constituency 1s closest to Orissa and 1s
in the coastal belt of the cyclone

17 36 Ins
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Although the casualties have not been
very many, there has been deshuction
of hundreds of thhusands of houses. Rece
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ntly, my constituency, Contai, was affected
by floods The rest of the harvest was
devastated completely by the cyclone parti-
cularly in the Ramnagar area

A few lakhs of people of the Conta:
arca not only go every year but settle
there They are the main cultivators of
Cuttack, Balasore and other areas Thou-
sands of people from my constituency have
lost their lives They have not only lost
their lives but their harvest also  So many
thousands of refugees who had settled there
have also lost It has become not only
a calamity for Orissa but a national cala-
muty, a calamity for all

Instead of lamenting over what happe-
ned due to nature’s fury, we have to see
what are the problems before us  The Pro-
blems are twofold firstly, future protect-
ion, and secondly, the question of rehabili-
tation

About future protection, although Shr
Jyotirmoy Bosu very eloquently said
that 1t 1s possible now-a-days 1n the days
of advanced technology to reduce the speed
of the gathering storm, I think technology
has not advanced so much that 1t 1s possible
to diffuse the fury of an advancing cyclone
but it 1s possible to get to know quite n
advance the nature and the speed of the
gathering storm through the photographs
and other things that we get through satel-
lites I do not know whether the Irrigation
Minstry or the new Minustry of Science
and Technology have developed this just to
get and 1dea in advance about where the
storm is gathering, what 1s the spced and
what 1y 1ts direction, Have they got that to
give that fact to our Meteorological Decpar-
tment ? That 1s absolutely essential

I know, it 1s not an urban arca where
by the siren system we can give a warning
That 1s not possible But i1t 1s not unknown
that there are certain arcas and cerfain
times where and when peeple become victims
of cyclone It s during the monsoon and
the locations are Orissa and the coastal
belt of West Bengal and part of 24-Parga-
nas Every year these areas are frequented
by different degrees of cyclone, Therefore,
it ts possible to locate the areas gnd spe-
cify the time that certain areas at cerfain



317 Situation arising

times are likey to b2 vulnerable to cyclone.

Now-a-days in every police station we
have radio receéivers and transmitters. It
is possible to give a warning through
important post offices. Or coures, we may
not save people or their property or har-
vest from the fury of the cyclone but it is
possible to save lives if we can give a
warning in time. That warning system can
be devised through police stations, post
offices and others.

1 would make a request to the Minister-
the Planning Minister was sitting here but
now he is not there—that it is high time
that a cell should be immediately constitu-.
ted in the Planning Ministry to study the
problem of cyclones, to locate the areas
and also to fix the time, and to make a
report to the Irrigation Ministry or the
ministry concerned, so that certain precaut-
ionary measures can be taken. You can
have long dykes along the sea coast. Also,
certain precyclone warning arrangements
can be made so that, in future, the people
can be saved by giving warnings in time.
That should be studied by some cell, by
the science and technology department of
the Planning Commission. 1 think, the
Irrigation Ministry should make that sugg-
estion to the Planning Commission.

Coming to rehabilitation, what are the
problems ? Firstly, you have to give imme-
diate relief to the people. Socondly, you
have to undertake the reconstruction of
houses, schools and other Government
buildings that have been damaged. The
tubewells have also been lost. Thirdly,
many harvests which were ripe have bzen
lost. Fourthly, due to salinity, all the
cultivable land has been lost. All these
problems afe there, The tubewells have to
be dug, the houses have to be reconstructed
and all that.

My apprehension is this. In my cons-
tituency, there have been three floods in
the last five years. I know the way in
which, the Central teams work. Ihavea
bitter experience of them. They have no
senpe of urgency.. They do not do things
pPrompily., The things should be done pro-
mptly when there is a natural calamity. In
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view of the sufferings of the people, the
things should be expedited. But that is
not done. They take months and months,
A recommendation is made from the Centre,
a recommendatian goes there and things are
implemented when the sufferings of the
people not only accumulate but they reach
a point of, Ishould say, outburst. That
is what is happening. This time also, dur-
ing the flood and cyclone that has happened.

About reclamation, 1do not say that
it is very easy to de-saline those devastated
areas affected with salinity. It is not so
easy. But there are methods by which it
can be washed out.

Then, as I said, you can have long
dykes along the sea coast to prevent such a
natural calamity.

Also, on many places, harvests which
were ripe have been lost. There, an alter-
native crop can be tried and cultivated.
That question has to b: given immediate
attention. Otherwise, there is bound to be
famine in that limited area.

There is the question of giving loans,
giving fertillesers, seeds, etc. It is not
only that. The people are also to be edu-
cated about if. Unfortunately, in Orissa
and in West Bengal, the people are not
educated how to develop an alternative
crop. Not only the facilities of fertilisers,
seeds, agricultural loans should be given
immediately but certain teams should bz
sent to those areas to educate the people
how to develop an alternative crop.

Lastly, I have only on: sad comment to
make. Even in such a natural calamity,
there is a lot of political controvercy be-
tween different parties. It is a sad commen-
tary on the character of the nation. Can
we not rise ahove petty party considerations
when the nature blasts us, when there is
devastation by the fury of nation. How can
you look at the partisan point of view? I
find my congress friends. because their
Government is not there, are accusing the
State Government and those people who are
running the State Government are to
put the blame on the Central Government. It
is a sad commentary on the character of
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this nation. We should give up this attitnde
in the face of natural calamuty. We shall
have to develop a national perspective.
Unless you develop a national perspective,
I do not know how wecan meet such a
national crisis that we are facing today.

I have only one word to say to the hon.
Minuster that he may please expedite the
recommendations of the Central team and
see that those recommendations are imple-
mented quickly.

THE MINISTER OF IRRIGATION
AND POWER (DR K L RAO) Mr
Speaker Sir, 1 am most thankful to the hon
Members for the very restraint way in which
they have participated in  this discussion
because on an occasion like this, naturally,
the tempers would have risen because of the
colossal loss of innocent lives Unfortunate-
ly, there has been a strain of distrust, as
the last speaker, Shri Samar Guha, saud
about it Unfortunately, that has been
30,

If that was avoided, Probably, hon
Members, I am sure, would have given a
much more valuable suggestion and the
Government would have been m a much
better position for taking up further action
For example, some hon. Member accused
the Prime Minster of not bothering about
the sufferings of the people 1n the cyclone
1 may submit that on this occasion the Prime
Minister was most anxious about these
occurrences.

Though she was far away enganged on
the very difficult task of our country, she
was so agitated that she was m constant
tuch with the Government of India and
trying to find information about Orissa.
Sim larly, we should be grateful to the
Fipance Minister, hon Mr. Chavan, for hav-
ing rushed to the spot at a time when, as
soon as he heared about the cyclone, he
rushed. So, I don’t think there 15 amy
necessity for accusing either the Central or
the State Government. Swumilarly, I find
that some statements have been made about
the State Co\ernment.

As far as I have moved with them, 1
find there is sbsolutely no difference bet-
ween. the two Governments They are

Members that I find that they have got
some differences and gave expression to
them on thus occasion. As hon. Prof Samar
Guha said, I will rather avoid it on this
occasion. It 18 a very unfortunate occasion.
Iti1s a national disaster. There 18 no
question about it. It 18 not confined to
Ornssa The problem has to be viewed in
that light.

I will give a small trouble to the hon.
Members. 1 would ke to explain a few
pomnts of importance mn this connection
S0 I want to submut a big detail. Regard-
ing the occurrence of cyclone, cyclone 1s a
very complicated phenomenon on which
man has not obtained any control so far,
It just moves at the rate of ten miles an
hour, It has got an eye, the central core
where absolute calm prevaills Around 1t
the wind blows on at the rate of 50 miles
or 60 mules or 100 miles an hour. The
greater the velocity of the wind, the greater
the disaster. At the present moment, as
hon Mr Jyotirmoy Bosu said, they used
to depend on the ship’s warming Unfor-
tunately, the ships are now going away
They have got much better equipment and
ms soon as they find some cyclone
coming, they just avoid that area So, we
do not have that source of information
The Indian Metercological Department
which 1s really a good one and probably it
1s one of the best in the world, are trying
to do their best to forecast the occurrence
of these cyclones  Unfortunately, m the
Bay of Bengal, these cyclones start every
year in April-May and more so 1n October-
November from the Andaman Islands which
15 the breeding place. Frem there they
g0 on into the Bay, one after another and
all command the longtitude of 9.° east.
Round that line they travel for a while.
Then suddenly they take & turn ecast or
west. That 1s one peculiarity about these
cyclones You can never say unless you
coistantly watch them, in what direction
1t would move, whether it would go east or
west. That turn occurs in the last 48 hours
and that 1s what has huppened here and
for detecting this, the only information we
have got at the moment is the one satellite
set up by the Unjted States. It goes over
India every day between 10 snd 11 O'clock
in the morning. Then it radintes out
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photographs and we have got equipment.
1 am very glad our Metereological Depart-
ment has manufactured an equipment by
which they take simultaneously the photo-
graphs which are omitted by the Satellitte
and at all the places like Bombay, Calcutta,
Madras and Delhi. That is the only infor-
mation we get now. That comes, unfortu-
nately, at 10 O’clock.

On the 28th they had this at 10 O’clock
and then cyclone was right at the longti-
tude of 90° East. It might move this way
or that way. Next day also they got the
photograph at 10. When they got it, it
has already gone to the west and from then,
the Metereological Department thought that
it was going to Contai our hon. Prof. Samar
Guha's place because that was the indica-
tion they had at that time because they had
to look into one photograph, but actually
it took a turn and hit Paradip, a distance of
130 miles from contai.

There has been the warning. The
Metereological Depertment gave the warning.
The Collectors and the Chief Secretary were
warned and the radio also announced it but
they said that there was going to bea
cyclone and depression on the East Coast
of Orissa. That is the information they
gave. In fact, when 1 went to the villages,
1 asked them about it. The unfortunate
thing is this. The places where the largest
amount of tragedy has occurred have been
in Jambu island, Satbhaya area, Rajnagar
area, and Gomal and they were absolutely
inaccessible spots. There were huge creeks,
waterways around, mo road in that area.
They were almost death-traps. There is no
wircless, no telephone, nothing. So, even
with regard to warnings also, even if they
had been transmitted, they could not have
reached them but they could get the wern-
ing through the transistor radios. [ asked
one of those people: “Have you not got
any ansister 7 Why cannot  you take the
warning and run away from this place 7°
They said : **Well, Sir, this kind of warn-
ing comes very often; and we did not take
notice of it," The Meteorological Depart-
ment could not do anything better, because
they have only one photogragh to go by.
They said the cyclone was going to hit
Contai and therefore precautions have to be
taken. Also they could mot get from the
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photograph the velocity of the cyclone.
Therefore, want of the equipment was res-
pomsible for not getting the precise warning.
The hon. Member rightly asked about the
radar. In 1969 there was the worst disaster
in Andhra. In 1970 it occurred in East
Pakistan. In 1971 it came here. It is
moving this side and that side. Even this
year, the October 29th and 30th one is to-
wards the east, on October §, it went to
Chittagong. It was going this way and
that way.

At that time we realised the importance
of the radar. With the radar we can see
upto a distance of 250 miles, Upto 250
miles you can take a view of the cyclone,
in what direction it is coming and from this
some expert can say whether it is the
violent one or the other one. That isa
very limited date but information can be
given out with regard to how it is coming
etc provided the picture is within a distance
of 250 miles.

The Meteorological Department decided
to set up a series of radars all along the
coast, more on the east coast of India and
some on the West coast of India, because
there also cyclones occur but not so severe,
in the Arabian sea. The purchase of radars
was sanctioned and they were all to be of
indigenous manufacture; they were all to be
manufacturcd by the Bangalore indigenous
manufacturing concern. But unfortunately
there was delay; there has not been delivery,
with the result that one old radar obtained
in 1961, was set up at Vizag. The Meteoro-
logical Department thought that the suppy
was taking a long time and so they wanted
to buy from outside. Te depart-
ment took some time to sort the foreign
exchange credit, where they can get from
etc. Naturally by the time all this was done,
considerab’'c time elapsed it is rather un-
fortunate; I myself feel that we shou'd
have been mu.h more qu'cker than this,
we should not have taken 2 year.. Tenders
have been called for three of the redars,
the one at Calcutta, the other at Paradeep
and the other one at Madras. Opening of
tender is tomorrow. Before m*xt monsoon
they will see that these radars are installed.
Whatever it is, 1 may say, I am not satisfied.
There has been some delay in this matter
and It is really regrettable.
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SHRI P.K DEO: Iwant to know anda continuous watch can be kept. The-

whether these frequent occurrences of
cyclone are not due to the nuclear under-
ground b'asts

DR. K. L.RAO : 1 have not gone mto
that subject anl I won't be abie to say
that

But generaily, the east coast of India
has been subject to cyclones every year
This has been so from the vey ancient
umes  Actually, the worst cyclone like this
occurred at the same pomnt, that 15, exactly
where 1t ha¢ occarred this tume, in 1885
also

Now, the question 1s this What shall
we do about this ® The radars will give
the picture of the cyclone locited at 250
mules. They cannot give the picture of the
cyclone beyond that What can we do
about 1t then ? Science has ad.anced so
much and there are other methods available
The cyclones start east of the Andamans
We must be able to know what 1s happeng
beyond 250 miles also In order to track
it down, there 1s another device now,
namely the geo-stationary satellite Ths
movyes paraliel to the earth, so that itis
always stationary and 1t takes continuous
photographs threughout the day, every 20
minutes or so  But then this geo-stationary
satclhite costs @ bit high. It costs about
20 mullion dollars for the machinery only,
then, its launching would cost another 6
milhon dollars, and the photographmg
equipment etc would cost another 6 mullion
dollars  So, it 1s a very costly one  The
USA has already set up two such, one for
the Atlantc and another for the Paufic
But they haw: left out this middle portion

Now, France and Japan are commng
forward to set up anothar two satellites, so
that there could be a conunuous map of
the whole world nght through the day,
every second. Japan s setting one salellite
i which we are mterested bccause their
satelate would cover our area, and Japan
has offered to launch this satellite Of
coarse, they are awking for finarcial par-
ticipation. Australa and we and Japan
have got to ahare But it 4 one of the devices
wiuch will help us to kaow everything about
the cyclone. We can just apot the cyclons

refore, this device will be a very umportant
and useful one

There 1s also another device, namely
the aircraft reconnaissance device Itisa
special type of aircraft carrier fitted with
eguipment etc  The aricraft goes nside
the eye, and then comnes up and gives infor-
mation about the tomperature and every-
things clse nside  In this way, we can get
complete 11formation about the inside and
what 1s happening there. It will be able to
measure the temperature, velocity and then
radio and the whole data. A very good exam-
ple of t functioi ing we had in regard to
the WNovember 5th cyclone From the
photographs of the satellite on November
4th, It was predected that the cyclone was
going to hit Orissa  But it just happened
that a few hours after, 1n the eaily hours of
5th the wecather reconnassance aircrafi
which happend to be in the area, went n to
the eye an | measured the data and supplied
all those data by radioing them to Delhs
and Calcutta From that, we could find
out that it was not going to hit Orissa but
itwas going to hit south of Chittagong
Therefore,this weather 1econnaissance airc-
raft 1s a very useful thirg

Actually, this matter was taken up last
year itsef In the interests of science,
some of the foreign countries are also offer-
Ing to gt ¢ us the measuring equipment
But then we must have a very strong aero-
plane, som: supercon tellation and not the
small Dakotas for this purpose, b:cause the
aircraft has to go through the cyclone and
then come out We are trying to get one
arrcraft

But, uxfortunarely, the rush on the
finances of India 1s so much on all the
sectors, that there 1s some delay in these
matters and p lorities are not fised up for

this equipment However, I am certamn
that we shall be having the radar for
Paradip

There 15, however, another trouble, and
that 1s, that these radar units must be
backed up by pood communications, becanse
the wirlesss, the phones.stc get cut off
just at that time. Therelore, we must
have strong cable system or microwave
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system, something which will not fail in
spite of all difficultics, and information
could be conveyed. For instance, on this
occasion, Paradip was completlly cut off.
If only Calcutta had the information from
Paradip just a few hours before, they would
have been able to predict it much better,
but Paradip was completely cut off and
there was no information available from

Paradip, because the wires were cut off.
There-fore, 1 have requested my colleague
the hon. Minister of Communications to

look into this and try 1o develop the system
sables or microwave communication so
that these will be available in spite of every
kind of trouble and they will be functioning.

In addition to the radar bicked up by a
good communication svstem the places that
we want to protect must also have good
communications by way of roads, and they
must have boats etc. For example, in the
Jambu Islands which Shri P.K. Deo had
mentioned, there were so many creeks.

18 hus.

Suppose they had the warning, they
could not have come out. There is no
boat. 1 did not see any boat therc. 40,
000to 50,000 people collected there. There
are deep creeks there. It is impossible to
come out, unlese you have boats and the
necessary road communications. Without
these you cannot save the people. Itis
almost a kind of trap. Therefore, the
communications are a very important
factor. You must have road communicat-
ions and wireless communication. You
must have a radar. All these equipments
are necessary for a precise warning. Then
only you can save the people affected. If
in sp’te of all these, the department had
failed to convey the warning before hand,
then you can find fault with it. Otherwise,
it is not fair at the moment to find fault
with the State Government or anybody for
for that matter,

Then if it had hit the Chilka lake, the
position would have been much worse.
There are so many islands there. One
trouble with a cyclone is that if it hits
waler, it pushes up the water up consider-
ably. Chilka contains a vast quanatity of
water aod if it had hit it, all the islands
would have got submerged and smothered.

, it iy very Dnecessaty for us to
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take these precautions.

Then ihere are certain  permanent
measures to be taken. I have submitted in
my statement that in addition to all these,
you must have a high mound in every
v.llage. There must be a pucca building
there so that if anything happens, the people
could take shelter there. In this way 90 per
cent of the affected people could be saved.
This has occurred in densely populated
areas because thesc are areas which are
first class granaries for Calcutta and the
Qrissa coast, Now 10 per cent of the
people died. With these precautions, we
could have saved 90 per cent of the people
who died.

We have requested the Qrissa Govern-
ment and they have kindly agreed to set up
a Committee under the chairmanship of
Dr. Khosla to go into all these aspects.
We are trying to get some experts from
Holland. In Holland, they have got this
p oblem. In yesterday's papers you must
have read that a big gale hit Netherlands
and Scotland and a number of people died.
Netherlands engineers are cxperts in this
line. We have requested them to help. I am
trying to get one or two engineers or
experts. They will assist this Committee.
They will go into the various aspects.

There was a suggestion made that there
must be embankment all along. How far
it will be helpful in Orissa has to be con-
sidered, In Orissa, the conditions are
different. In the coasial areas, there is a
huge quantity of water from the rivers and
unless these are controlled, no such measure
can help. In the case of Mahanadi, the
waters are controlled by the Hirakund Dam.
But in the case of Brahmini and Vaittarani,
there are no such dans So, we cannot stop
the water. These are the problems to be
solved.

This is why 1 have suggested that the
Bhimkund and Rangali dams are of the
utmost importance. They are a must both
for controlling flood and tidal waves. If
the people have to live safely in this area,
you must have these two dams.

Shri Jyotirmoy Bosu said that in
America they have NADWARN system,
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that 1s natural disaster warning system. He
said we should have installed that here.
That is  exectly what we did. As soon
as the Andhra cyclone occurred and disaster
took place, we appointed a Cyclone Distress
Mitigation Commuttes. It went thoroughly
into the whole mater under the chairman-
ship of the Director General of Meteoro-
logy. They produced a very good report in
March, 1971. Itis a report that has won
very high praise even from foreigners.
They have gone into all details. They have
related m detail what should be done, what
precautions should be taken beforehand,
during the cyclone and afier the cyclone.
Everything has been spelt out completely
and nicely. This of course related to
Andhra.

Immediately, 1 requested the Orissa
Government to constitute another commuttee
like this to go into the details. While the
general principles are there, they must go
into details with reference to the area
concerned. They must go into each area
and see how to deal with it Chilka lake
area, Mahanad), the Puri area, and all
along the coast including Balasore and
other areas. The whole problem has to be
discussed mn detail. Similarly, in Calcutta
from Midnapore right up to Sagar 1sland
and so on.

AN HON MEMBER : What 1s the
name of that commuittee ?

DR. K. L. RAO : The Cyclone
Distress Mitigation Committee. 1 will put
a copy of this Report in the Library. The
hon. Members can see it, It 13 a very use-
full one.

Also, the Indian Mateorological Depart-
ment has prepared a large number cf posters
in Oriya, to make the people acquainted
with cyclones. They have also brought out
a film whch is going to be shown, Now.
1 immediately appomnted a committee with
the concurrence of the Orissa Government
to go into the cyclone in Orissa-the Cyclone
Distress Committee of Orissa. Their report
will be coming up 1In  another two months.
It will give s the details, what type of
precutions are to be taken and what should
be done, so that we can work out the
delails and the Government can take up
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necessery steps.

We must bewise at least after the
event. The unfortunate thing has happened.
It was really an avoidable ome. I agree.
If only we had the equipment, the roads,
the communication system, definitely, lives
of most of the people, if not all, conld
have been saved.

Hon Members have mentioned about
relief and so on  You may say that it 18
all right that Parhament has discussed it
and taken note of it. But what we must
concentrate upon and what 1s must impor-
tant is this The people want to get
drinking water because all their tubewells,
all their sources of water, have been dis-
located, and have become completely
saline. Therefore, out of 7,000 wells they
have got, only 2,800 or so are working.
All the rest have gone, The State Govern-
ment 1s trying to appoint & number of
contractors to put in a number of
tubewells for drinking water. Unfortu-
nately, in the coastal area of Orissa, if
you want to get drinking water, you must
dig up to 500 or 600 feet. You cannot
get water 1f you dig just 100 feet or so.
Because 1t 1s & coastal area, unless you
pierce through the various layers and go
deep, you cannot get fresh water. It iakes
tume. Meanwhile, by tanks and by other
meth: ds, you must supply water  When
I had been there, I found people drinking
some saline water, and the only request
that they made was to give them drinking
water, So, we must try to work out and
try to attend to the work for giving them
good drinking water.

Then about housing. About housing,

I have suggested to the State Government
to buy the materials like roofing materials,
etc They think that distribution of money
1s much easier and so the meney should
be distributed. 1 thought that is not
I have even yesterday talked to the

hon. Mr. Mullick and he scrit me & telex
messa ¢ saying that it would be difficult to
issue the meterial and that he would rathet
prefer distribution of money, We have
found in Maharashtra =t the time of the
Koyna earthquake that the State Govern-
ment there did a commendable work, and
the peopl¢ were asked to put in walls and
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80 on, and the Government gave them
some building material, and that was done
with very great sucoess. [ think something
like that must be done here also.

Then, about clothing. The people
have lost their clothing ; everything. So,
drinking water, housing and clothing—these
are very important. Added to that, there
is need for food. My colleague has just
gone out. He asked me to say that
so far as food is concerned, whatever food
they require to feed those people, will
be given. There is no difficulty about
food. About the distribution, we said it
should be distributed freely. I told Mr.
Mullick in the discussions, and as Mr.
P.K. Deo also said, we must give them, fopd
till we find an alternative employment for
them, by which they can buy the materials.
That is very important, So, this relief
work must be started, and they have started
some work. It has not picked up the
momentum. There is plenty of work to
be done in that area. If the people are
engaged in the work, they can earn some
money and with that money they can open
fair price shops and also buy materials.
So, there must be some method of giving
them employment. Some hon. members
said that this area is inhabited by the
poorer sections of the society. It is all the
more necessary that we should be very
cautious in drawing up measures which are
suited to the particular conditions,

With reagrd to money: I do not think
there is any need to worry so much about
it because there is certain formula. Govern-
ment sends a Central team and that Central
team gives its recommendations and it fixes
an upper ceiling on the money that can be
given. Itis a matter of procedure. 1 do
not think I have heard anything from the
State Government that they were handicapp-
ed for want of money. In a matter like
this I am sure the Government of India
will definitely will give money. So far they
have given only Rs. 5. crores. Naturally
the Committee would come up with a high-
pr figure. I think there has not been pro-
per understanding of the problem, otherwise
there would not have been this plea. So far
fs money is concerned, it may not be there
for building dams. 1 would like to have
money for building dams but they may not

AGRAHAYANA, 2, 1893 ¥AKA)

Ol OF Vriddy wyimemne
(Min)

o

give but so far as relief is concerned, so
far as immediate resolution of the suffering
of the people is concerned. 1 am certain
that there is money and it will be given.
There is no need to take any other view of
the matter.

I am sorry I have taken more time. This
is a national disaster and a national cala-
mity and it is a matter for which we feel
very sorry. The whole country is respon-
sible for seeing that particular part off the
country is rehabilitated.

There were three substitute motions. So
far as Mr. Bosu's motion is concerned
where he wants to get the American sys-
tem I have already explained that we have
done that. The other one is about the
failure of the Indian Meteorological
Department. I had replied to that also.
I request them to kindly withdraw those
two substitute motions.

The third motion standing in the name
of Shri Chintamani Panigrahi expresses the
deep sympathy of this House for those who
have lost their lives in the cyclone and to
the entire people of Orissa in their present
hours of suffering. I suggest that the hon.
House may kindly adopt this motion.

MR SPEAKER: I shall put to vote the
substitule motions.

SHRI SURENDRA MOHANTY: 1|
withdraw my motion.

MR. SPEAKER: Has the hon Member
leave of the House to withdraw his mo.
tion?

SOME HON. MEMBERS: Yes.

The motion was, by leave, withdrawn.

MR. SPEAKER: I shall now Pat to
vote the motion of Shri Jyotirmoy Bosu.

The motion was put and negatived.
MR. SPEAKER: I shall now put to

vote the motion of Shri Chintamani Pani-
grahi w!ﬁdl_}he Minister has accepted. The
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question is.

*that for the orginal motion, the follo-
wing be substituted, namely <
“This House, having considered the
sitoation arising out of the recent cycl-
one 1n Orissaexpresses its deep sympathy
for all those who have lost thewr lives
mn the ¢yclone and to the entire people
of Orissa in their present hour of
Illﬂ’mw "

The motion was adopted

MR SPEAKER The next item 1s that
of Mr Ghanshyam Oza

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSAYAM OZA) I have
already moved that the Bill be taken into
conside,ation and two hours had been allot-
ted to this Bill

MR. SPEAKER Let us take 1t up later
on, we shall fix up some time

18.15 Hrs

BUSINESS ADVISORY COMMITTEE
SIXTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
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TRANSPORT (SHRI RAJ BAHADUR) *
Sir, I beg to present the Sixth Report of
the Business Advisory Commuttee.

MR SPEAKER That brings us to the
end of the agenda I hope all the Members
from Or‘ssa got time to speak. I am so
happy that this very important matter has
been discussed

SHRI PK DEO- (Kalahanand:) May I
know when the debate on foreign affairs 15
going to be held?

MR SPEAKER This 1s the second
tume you are rasingit. 1 am not sure
about the date We may have 1t on the
29th

SHRI RAJ BAHADUR As I submitted
before the Business Advisory Committee
this evening, let us wait for a few days

MR SPEAKER Yes [ have no idea

Just now when to fix it up

18.16 hrs.

The Lok Sabha then adjourned till
Lleven of the Clock on Wednesday,
November 24, 1971 Agrakayana 3,
1893 (Saka)
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